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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

In Re: M.A. No.28/2023 
In OA No.215/2022 

 
IN THE MATTER OF: - 

Ashish Sardana                  …Applicant 

Versus 

M/s Vatika Ltd. and Anr.                       …Respondent 

REPLY ON BEHALF OF RESPONDENT NO.1 TO 

MISCELLANEOUS APPLICATION NO.28/2023 FILED BY 

THE APPLICANT. 

MOST RESPECTFULLY SHEWETH: 

1. That present reply being filed on behalf of respondent no. 1, 

through it’s authorized signatory, who is duly authorized by 

the board of Directors of M/s Vatika Ltd./Respondent no. 1, 

Vide Board resolution dated 04.01.2023. The Certified Copy 

of Board Resolution dated 04.01.2023 is annexed as 

Annexure-R-1/20. 

2. That the captioned Miscellaneous Application No.28/2023 

has been filed by the Applicant vide email dated 14.04.2023 

in the form of ‘public interest litigation’ in O.A. No.215 of 

2022,inter alia alleging himself to be a public spirited 

person and averring that penalty and Environmental 

Compensation Cost of Rs.8.10 crores imposed on 

Respondent No.1 by the State Environment Impact 

Assessment Authority, Haryana (‘SEIAA’) i.e. Respondent 

No.2, vide order dated 24.11.2022 read with order dated 
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02.02.2023 is inadequate and has also not been recovered by 

SEIAA from Respondent No.1.  

3. That it is submitted that not only the instant M.A. 

misconceived and misleading but even the imposition of 

penalty and Environment Compensation Cost (‘ECC’) on 

the Answering Respondentis illegal, arbitrary, erroneous and 

without any basis in law. The Answering Respondent 

humbly submits that each and every statement and/or 

submission made in the Application, unless specifically and 

expressly admitted, is disputed and denied and may be read 

as travesty of facts. 

4. That for just and proper assistance in the matter and to 

appreciate the entire gamut of the controversy as sought to 

be raised vide the instant M.A., it would be incumbent to 

provide the factual and legal position, though succinctly:   

(i) Respondent No.1 i.e. Vatika Ltd. is company engaged 

in the business of construction and development of Real 

Estate Projects/Townships including Group Housing, 

Commercial buildings, Residential Plotted Colonies and 

Apartments in the state of Haryana. The Answering 

Respondentobtained License No. 22 of 2011 from the 

Department of Town and Country Planning, Haryana, 

for developing a Group Housing Project namely 

‘Tranquil Heights’ on land admeasuring 11.218 acres in 

Sector-82 A, Gurgaon (hereinafter referred to as ‘said 

Project’). As a matter of routine procedure and at 

regular intervals, the license was renewed, with the last 

renewal dated 19.08.2021, a copy whereof is annexed 

hereto as Annexure R-1/1, extending the validity of 

license up to 23.03.2025. It may be mentioned here that 
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the Respondent has divided the development/ 

construction of the said Project in two phases i.e. Phase-

1 involving construction less than 20,000 sq.mtrs. and 

Phase-2, for which the Answering 

Respondentsubmitted an application for Environment 

Clearance (‘EC’) on Ministry of Environment, Forest 

and Climate Change (‘MoEF&CC’) web portal on 

12.10.2016 and the same was also submitted to SEIAA 

on 22.12.2016. The proposal was taken up in 147th, 

148th and 150th meetings of the State Expert Appraisal 

Committee (‘SEAC’), held on 30.01.2017, 14.02.2017 

and 07.04.2017, respectively. The Answering 

Respondent had further submitted Forest NOC as well 

as Aravalli NOC. After being fully satisfied that the 

proposal complied with all requirements as per check 

list, the SEAC rated the said Project with ‘Gold Rating’ 

and was in unanimity in recommending the proposal for 

grant of EC by SEIAA under EIA Notification S.O. 

1533(E) dated 14.09.2006 (‘EIA Notification’) issued 

by MoEF&CC. Minutes of meeting dated 07.04.2017 

are annexed hereto as Annexure R-1/2. A copy of EIA 

Notification dated 14.09.2006 is annexed hereto as 

Annexure R-1/3. 

(ii) The EIA Notification stipulates a period of 45 days 

from the receipt of the recommendations of the SEAC 

within which the regulatory authority must convey its 

decision to the applicant. In the absence of such 

communication, the applicant can proceed as if the EC 

sought for has been granted or denied by the regulatory 

authority in terms of final recommendations of the 
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SEAC. In the case of Answering Respondent, SEAC 

submitted its recommendation to SEIAA on 07.04.2017 

and no communication was forthcoming from SEIAA 

or the SEAC. In the absence of any communication 

from SEIAA or SEAC for a period of 45 days 

sincethereceipt of the recommendations of the SEAC, 

the Answering Respondent proceeded under Clause 

8(iii) of the EIA Notification, taking it to be a deemed 

EC in terms of the recommendation of SEAC. The 

Answering Respondent vide letter dated 04.07.2017, a 

copy whereof is enclosed herewith as Annexure R-1/4, 

even intimated this to SEIAA of its bona fide belief that 

EC is deemed to have been granted and further kept 

regularly submitting six-monthly compliance reports 

since December 2017, all of which were duly received 

and acknowledged by SEIAA. The said letter dated 

04.07.2017 and subsequent compliance reports were 

duly received by SEIAA and a copy of letter dated 

04.07.2017 was even marked to the Director (New 

Construction Projects and Industrial Estates), 

MoEF&CC, New Delhi. Copies of six-monthly 

compliance reports submitted by the Respondent 

December 2017 onwards, as per the conditions of the 

SEAC recommendations, are annexed hereto as 

Annexure R-1/5. 

(iii) Thereafter, much to the surprise of the Answering 

Respondent, a two-member sub-committee, constituted 

by SEAC visited the said Project site on 02.06.2018 i.e. 

more than a year later, notwithstanding that there was 

no reason and/or occasion for the said visitwhen the EC 
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was deemed to have been granted. It had transpired that 

the recommendation of SEAC made on 07.04.2017 in 

its 150th meeting, was considered by SEIAA in its 102nd 

meeting held on 20.04.2017 and SEIAA made an 

observation, albeit erroneously, on the validity of 

license till 12.03.2017, and directed SEAC to visit the 

site and report about any construction within 15 days. A 

copy of minutes of meeting dated 20.04.2017 is 

enclosed herewith as Annexure R-1/6. Here it may be 

noted that renewal of license is a routine procedure and 

the Answering Respondent had already applied for 

renewal of the license within the validity period of the 

license, vide letter dated 20.02.2017, and the same now 

stands renewed up to 23.03.2025.Besides the fact that 

renewal of the licence is a routine procedure and the 

Respondent had already applied for the renewal within 

the validity period of its licence, it may also be 

mentioned that any inquiry into the validity of the 

licence is beyond the scope of jurisdiction of SEIAA 

and the same has been reiterated by MoEF&CC in its 

notification No. 22-154/2015/1A.III dated 10.11.2015, 

a copy whereof is annexed hereto as Annexure R-1/7. 

The Ministry, in no ambiguous terms, has directed that 

to avoid duplication of work and to speed up process of 

scrutiny, SEIAA/SEAC should only focus on thrust 

areas of environmental sustainability and need not focus 

on other issues which are normally looked after by the 

concerned State Government Departments. 

Furthermore, even SEIAA itself vide its Memo No. 

SEIAA/HR/18/286 dated 17.04.2018, a copy whereof is 
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annexed hereto as Annexure R-1/8, has also done away 

with the requirement to submit a valid licence for the 

purposes of granting an EC. 

(iv) Pertinently, the visit of the sub-committee of SEAC was 

made on 02.06.2018, after a period of more than one 

year from the date of the direction of SEIAA i.e. 

20.04.2017, even though 15 days’ time period had been 

stipulated in the said direction. Furthermore, the sub-

committee submitted a report dated 02.06.2018, a copy 

whereof is annexed hereto as Annexure R-1/9, 

containing certain erroneous conclusions 

notwithstanding the fact that the Answering Respondent 

during SEAC meeting 172, dated 03.07.2018, had 

placed on record the correct facts and status regarding 

the construction the true copy of which as shared 

whereof is annexed hereto as Annexure R-1/10. 

However, the SEAC referred the case to SEIAA for 

further action, and SEIAA, deeming the case fit for 

prosecution, though erroneously, issued a show-cause 

notice dated 07.08.2018, a copy whereof is annexed 

hereto as Annexure R-1/11, which was duly replied to 

vide letter dated 13.08.2018, inter alia, clarifying that 

construction at the site was only started after the 45 day 

time period stipulated in the EIA Notification had 

elapsed, which consequently led to grant of deemed EC 

in line with the recommendation and ‘Gold’ rating of 

the SEAC. However, thereafter the term of SEIAA and 

SEAC lapsed and in view of the delay in 

acknowledging the deemed EC, the Answering 

Respondent had to halt the construction work since 
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2019. A copy of the reply filed by the Answering 

Respondent is annexed hereto as Annexure R-1/12. 

(v) After the reconstitution of SEIAA, the Answering 

Respondent was served a final notice dated 23.12.2021 

bearing memo No.SEIAA/HR/2021/1374, a copy 

whereof is annexed hereto as Annexure R-1/13. In 

response to the said notice, the Answering Respondent 

had filed a representation dated 24.01.2022, a copy 

whereof is annexed hereto as Annexure R-1/14, and 

was appearing before Chairman, SEIAA and reiterated 

its submission that in the absence of any 

communication from SEIAA or SEAC for a period of 

45 days since the receipt of recommendation of SEAC, 

whereby the SEAC had recommended the said Project 

for grant of EC, the Answering Respondent had 

proceeded under Clause 8(iii) of the EIA Notification 

dated 14.09.2006, taking it to be a deemed EC in terms 

of the recommendation of SEAC. However, during the 

course of the proceedings before SEIAA, on 

24.03.2022, the Answering Respondent was apprised by 

SEIAA of an alleged document dated 01.05.2017, 

which was purportedly handed over to the Respondent’s 

consultant. It is a conceded position that the alleged 

document was never sent via post to the Answering 

Respondent’s registered address, as had been done in 

respect of other communications from SEIAA itself in 

the past. By referring to this alleged document, it was 

sought to be suggested that a communication had been 

sent to the Answering Respondent by SEIAA, pursuant 

to the recommendation of SEAC for grant of EC, 
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though the said document never reached the 

Respondent nor was the Respondent made aware of its 

contents. However, it was only after the Answering 

Respondent moved an application dated 29.04.2022 for 

making available the document alleged to have been 

delivered by hand to the consultant in 2017, was the 

Answering Respondent shown a letter bearing memo 

No.SEIAA/HR/17/282 dated 01.05.2017 from SEIAA, 

addressed to the Secretary, SEAC, and a copy of which 

is stated to have been handed over to the Respondent’s 

consultant. A copy application dated 29.04.2022 filed 

by Answering Respondent and a letter dated 01.05.2017 

as shown to the representative of the Respondent during 

the course of the hearing, are annexed hereto as 

Annexure R-1/15 and R1/16 respectively. 

(vi) On perusing the contents of the said letter, it would 

appear that the recommendation of SEAC for grant of 

EC to our Group Housing Colony Project was taken up 

on the 102nd meeting of SEIAA held on 20.04.2017 

and SEIAA, while making a mention of the validity of 

the project license till 23.03.2017, referred the case 

back to SEAC with a suggestion to visit the project site 

to verify any construction or violation of environmental 

norms and directed the SEAC to submit report within 

15 days. It is pertinent to mention that, although SEIAA 

had directed the SEAC to visit the project site and 

submit the report within 15 days, no such visit was 

made till 02.06.2018, over 1 year after the direction of 

this SEIAA, and nor was any communication 
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forthcoming from SEIAA or SEAC in furtherance to 

the same. 

(vii) Thereafter, in light of the production of alleged letter 

dated 01.05.2017, the Answering Respondent submitted 

an Addendum dated 09.05.2022 to its earlier 

Representation/Reply dated 24.01.2022 before SIEAA, 

a copy whereof is annexed hereto as Annexure R-1/16, 

whereby the Answering Respondent raised preliminary 

objection that even though a copy of the letter dated 

01.05.2017 was alleged to have been delivered by hand 

to the Respondent’s consultant, such manner of delivery 

had neither been carried out in the past nor could it be 

deemed to be a proper channel of delivery of any 

document/communication. In fact, the letter dated 

01.05.2017, vide Endst. No.SEIAA/HR/17/282, itself 

states that the copy of the same is forwarded to the 

Answering Respondent at its registered address, though 

no proof of dispatch was shared or shown. It is 

surprising then that, in spite of such endorsement, 

SEIAA deemed it fit to allegedly hand over the letter to 

the consultant. It was thus the Answering Respondent’s 

bona fide and legitimate belief that no communication 

from SEIAA was forthcoming as regards the EC for a 

period of 45 days since the receipt of recommendation 

of SEAC and hence the Answering Respondent 

proceeded under clause 8(i) read with clause 8(iii) of 

the EIA notification dated 14.09.2006, taking it to be a 

deemed EC in terms of the recommendations of the 

SEAC, that too after informing SEIAA vide letter dated 

04.07.2017, to which no reply/objection was raised.  
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Vide the said Addendum, the Answering Respondent 

further submitted that even if handing over the letter 

dated 01.05.2017 to the consultant was an acceptable 

channel of communication of such document, the said 

Project would still be eligible for a deemed EC under 

Clause 8(ii) read with Clause 8(iii) of the EIA 

Notification. Clause 8(ii) delineates the procedure and 

the timelines to be followed in case the regulatory 

authority, i.e. SEIAA, disagrees with the 

recommendation of SEAC. Upon receipt of the 

recommendation of SEAC and if SEIAA disagrees with 

the recommendation, SEIAA must, within a period of 

45 days, request SEAC to reconsider the 

recommendation while stating reasons for 

disagreement. Thereafter, SEAC must consider the 

observations of SEIAA and furnish its views on the 

same within a further period of 60 days. The subsequent 

decision of SEIAA after considering the views of 

SEAC shall be final and has to be conveyed to the 

applicant by SEIAA within the next 30 days. A perusal 

of the provisions of Clause 8(ii) would make it 

perceptible that even when SEIAA disagrees with the 

recommendations of SEAC, SEIAA is obligated to 

communicate its final decision to the applicant within a 

period of 135 days (45 days + 60 days +30 days). In the 

event that SEIAA fails to communicate its final 

decision within the stipulated period, Clause 8(iii) 

provides that the applicant may proceed as if the EC 

sought for has been granted in terms of the final 

recommendations of the SEAC. Therefore, even in the 
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event that SEIAA disagrees with the recommendations 

of SEAC for grant of EC, the SEIAA must convey its 

final decision to the applicant within a period of 135 

days from the receipt of the recommendation of SEAC, 

failing which the applicant can proceed with a deemed 

EC in terms of the recommendation of SEAC. In the 

case of the Answering Respondent, even if SEIAA in 

its 102nd meeting dated 20.04.2017 considered the 

recommendation of SEAC and referred the case to 

SEAC with a direction to visit the project site and 

submit report within 15 days, at no point in time was 

any communication as to the final decision of SEIAA 

forthcoming, let alone in the 135 day period stipulated 

in the EIA Notification and hence, in the absence of any 

communication as to the final decision of SEIAA 

within a period of 135 days, the said Project proposal 

was eligible for a deemed EC, in terms the 

recommendation of SEAC, under Clause 8(ii) read with 

Clause 8(iii). 

It was further submitted by the Answering Respondent 

that it would be gross miscarriage of justice if the 

Respondent is penalized for the failure of SEAC to visit 

the project site or submit any report within the 15 day 

time period, in spite of an express direction by SEIAA 

to do the same, and further failure of SEIAA to convey 

its final decision to the Respondent within 135 days 

from the receipt of the recommendations of SEAC. It is 

not only unjust but also unreasonable and arbitrary to 

penalise a person for the default of another, including 

the Government authorities, and this laudable principle 
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is described in the Latin legal maxims nemo punitur pro 

alieno delicto (no one is punished for another's wrong). 

It is a conceded position that a two-member committee 

of SEAC visited the said Project site on 02.06.2018, 

more than a year after the direction of SEIAA and also 

after the 60 days’ time period provided in the EIA 

Notification to SEAC to consider the observations of 

the SEIAA and furnish its views. This failure of SEAC 

to visit the site and furnish its report within the 

stipulated time, without there being any cogent or 

legally acceptable justification for the same, is a glaring 

lapse on part of SEAC in adhering to directions of 

SEIAA as well as the provisions of the EIA 

Notification. Moreover, as an indication of its bona 

fides, the Respondent vide letter dated 04.07.2017, even 

intimated SEIAA of the EC being deemed and further 

kept regularly submitting six-monthly compliance 

reports since December 2017. The factum of deemed 

EC was never denied SEIAA and rather the compliance 

reports were being accepted without any reservations or 

a whisper of protest. 

(viii) However, SEIAA, without even considering much less 

appreciating the submissions made by the Answering 

Respondent and apparently in a bid to cover its acts of 

negligence and omission, passed the order dated 

24.11.2022 whereby it was inter alia held that the 

Respondent’s claim for deemed EC does not survive 

and hence the said Project had attained the ‘entity of 

being there without EC.’ Further, a sub-committee 

comprising of Member Secretary, SEIAA; Chairman, 
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SEAC; and Member Secretary, SEAC was constituted 

to visit the said Project site to capture the extent and 

size of violations, and SEAC was directed to appraise 

and assess the damages caused and prepare remedial 

Environment Compensation, penalty and any other 

action within the scope of the Standard Operating 

Procedure (‘SoP’) dated 07.07.2021 issued by 

MoEF&CC. A copy of order dated 24.11.2022 is 

annexed hereto as Annexure R-1/17. Pursuant to the 

said order and without any visit from the so constituted 

sub-committee, the Respondent was served another 

memo dated 02.02.2023 whereby totally whimsical, 

baseless and arbitrary penalty of Rs.266.70 lakh and 

ECC of Rs.533.40 lakhs, totaling Rs.800.10 lakhs, were 

imposed on the Respondent and the Respondent was 

directed to deposit the said amounts within 30 days. A 

copy of memo dated 02.02.2023 is annexed hereto as 

Annexure R-1/18. 

(ix) In the interregnum, the Applicant herein had filed the 

Original Application No.215 of 2022,inter alia, seeking 

directions from this Hon’ble Tribunal to demolish 

structures at the said Project site. During the course of 

the hearing, this Hon’ble Tribunal deemed it fit to 

constitute a joint committee comprising of SEIAA, 

State Pollution Control Board and District Magistrate, 

Gurugram to undertake visit to the site, interact with the 

stakeholders and submit a report to the Tribunal. The 

said sub-committee visited the Project site on 

04.07.2022 and submitted its report dated 19.08.2022, a 

copy whereof, albeit without annexures thereto, is 
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annexed hereto as Annexure R-1/19. The O.A. 

however came to be disposed of vide order dated 

11.11.2022 without expressing any final opinion on the 

matter and left it for SEIAA to take a decision on 

merits.  

(x) It may also be mentioned here that the Answering 

Respondent had moved an representation dated 

10.03.2023 before the Chairman, SEIAA seeking 

setting aside of the penalty and ECC imposed vide 

order dated 02.02.2023, and requesting reconsideration 

of the matter afresh. However, the Respondent was 

constrained to withdraw the said representation and was 

advised to move a representation to the MoEF&CC. 

Accordingly, the Answering Respondentmoved a 

representation dated 04.04.2023 to the Secretary, 

MoEF&CC. In the interregnum, however, the 

application under reply came to be filed by the 

Applicant. As similar issues/averments as had been 

raised by SEIAA seem to be forming subject matter of 

the instant application under reply and cognizance of 

the application had been taken vide order dated 

24.04.2023, the Answering Respondent, as advised, is 

filing the present reply.  

5. That it is in this backdrop that the Applicant, who it may be 

mentioned was even an investor in the said Project, has filed 

the instant application whereby the Applicant has sought to 

suggest that that penalty and ECC of Rs.800.10 lakhs 

imposed on Answering Respondent by the SEIAA vide 

order dated 02.02.2023 is inadequate and has also not been 

recovered by SEIAA. The Applicant has further sought to 
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make certain false and baseless allegations stating that the 

Respondent had carried out construction three times beyond 

that in the plans, proposals or documents at the project site 

and is a repeat violator having carried out similar violations 

in other projects, without presenting even a shred of 

evidence to back the claims. It is submitted that the 

application filed by the Applicant is misconceived and 

erroneous as no such penalty or ECC can be said to be 

applicable to the Answering Respondent and order dated 

24.11.2022 and memo dated 02.02.2023 have been issued 

without fully appreciating the submissions made by the 

Answering Respondent and are in teeth of law.  

6. That upon perusal of the order dated 24.11.2022, it would 

become it is submitted that the sole basis for rejecting the 

Respondent’s claim of deemed EC for the said Project is the 

letter dated 01.05.2017 which was never shared or sent to 

the Respondent and is only alleged to have been physically 

handed over to a consultant stated to have been engaged by 

the Respondent. However, at no point in time prior to the 

Respondent raising its plea for deemed EC in the hearing 

before SEIAA on 24.03.2022, was the said letter every 

brought to the notice of the Respondent, notwithstanding the 

fact that the Respondent had categorically informed the 

SEIAA of the EC having been deemed, in absence of any 

communication, vide letter dated 04.07.2017. That the 

alleged letter dated 01.05.2017 was to see the light of the 

day only on 24.03.2022, in response to the Answering 

Respondent’s submission of EC having been deemed as per 

EIA Notification, not only reeks of mala fides on part of 

SEIAA but also casts doubt on the veracity of said letter. It 
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would appear that the said letter, as well as the narrative 

around it being handed over to the consultant, when it 

should have been sent to the Respondent’s address, is an 

attempt on part of the SEIAA to evade responsibility for its 

acts of omission. This submission of the Answering 

Respondent is further bolstered by the fact that no 

explanation, whatsoever, has been given till date for the 

SEAC sub-committee visiting the said Project site after a 

period of more than one year from the date of the direction 

of SEIAA i.e. 20.04.2017, even though 15 days’ time period 

had been stipulated in the said direction. The non-serving of 

letter 01.05.2017 and further non-visitation of the SEAC 

sub-committee for over a year is indicative of the 

lackadaisical and negligent manner of functioning of the 

SEIAA as well as SEAC, for which only they are to blame. 

The letter dated 01.05.2017, being a disputed document and 

concededly not delivered to the Answering Respondent 

through proper channels, if at all, could not thus have been 

made the sole basis for rejecting the Respondent’s claim of 

deemed EC, especially when there is mountain of 

documents/communication which was never refuted from 

the Respondent since 2017 about the EC having been 

deemed.  

7. That is further submitted that even if the letter dated 

01.05.2017 is assumed to have been communicated to the 

Respondent through the consultant, which though in no way 

could constitute a proper channel of communication, the 

order dated 24.11.2022 would still be in teeth of the 

provisions of EIA Notification as in case SEIAA disagreed 

with the recommendations of SEAC for grant of EC, SEIAA 
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was under an obligation to convey its final decision to the 

Answering Respondent within a period of 135 days from the 

receipt of the recommendation of SEAC, failing which the 

Respondent could proceed with a deemed EC in terms of the 

recommendation of SEAC as per Clause 8(ii) read with 

Clause 8(iii) of the EIA Notification. However, the said 

submission of the Respondent is never even discussed much 

less considered or appreciated in the order dated 24.11.2022 

and instead SEIAA has preferred to pass the said order in a 

slipshod and temerarious manner, apparently in bid to 

obscure its own deficiencies and lapses. Thus, on this count 

too the order dated 24.11.2022 and consequent memo dated 

02.02.2023 cannot be enforced.  

8. That without prejudice to the above, it is submitted that 

SEIAA has even erred in imposing penalty and ECC on the 

Answering Respondent vide memo dated 02.02.2023 as the 

same have been imposed arbitrarily, with no consideration 

to the facts or law and without even complying with the 

directions issued vide order dated 24.11.2022. As mentioned 

beforehand, the order dated 24.11.2022 had directed that a 

sub-committee constituted thereby would visit the said 

Project site to capture the extent and size of violations. 

However, unable to escape their quiddity of not complying 

with orders, no such sub-committee of SEAC/SEIAA ever 

visit the said Project site. Instead, vide memo dated 

02.02.2023, a new approach, not previously contemplated in 

order dated 24.11.2022 was adopted, and SEIAA 

unilaterally decided to withdraw the sub-committee and 

instead proceeded to decide the penalty and environment 

compensation cost on the basis of earlier field visit reports 
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dated 02.06.2018 and 19.08.2022. Besides the submission 

that the sub-committee constituted vide order dated 

24.11.2022 ought to have visited the said Project site to 

ascertain the true and latest factual position of the 

construction that has been done, it is even the submission of 

the Respondent that no reliance, whatsoever, could have 

been placed on report dated 02.06.2018 given that the said 

report has been a matter of dispute since the very beginning. 

In the said report, it has been wholly erroneously concluded 

that the entire superstructure for the said Project with the 

total built-up area of 43862.113 sq.mtrs. has been erected 

whereas, on the said date only certain portions of the project 

were constructed, the area whereof was far lower than the 

total constructed area. The objections to the report of sub-

committee had been submitted by the Answering 

Respondent and status of construction clarified during the 

172nd SEAC meeting dated 03.07.2018. Thus, given that 

the report dated 02.06.2018 is a matter of dispute, no 

reliance could have been placed on it in determining any 

penalty/costs. Moreover, the findings of report dated 

02.06.2018 even run contrary to the another report dated 

19.08.2022 submitted by a committee constituted by this 

Hon’ble Tribunal, vide order dated 12.04.2022 whereby, the 

said committee after visiting the Project site, had concluded 

that as on 04.07.2022, the total built-up area of the project 

was approx. 10,500 sq.mtrs. and that it was unfeasible to 

verify any allegations of commencement of construction 

work prior to or after making the EC application. However, 

even though the memo dated 02.02.2023 makes a reference 

to the report dated 19.08.2022, the said reference is hollow 
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inasmuch as the findings of the said report have been given 

a go-by and complete reliance is placed on an old and 

outdated report 2018, which in any case has been disputed 

with fervour.  

9. That it is submitted that SEIAA has further failed toact onits 

own directions issued vide order dated 24.11.2022 inasmuch 

as it had been directed vide the said order that after the 

receipt of the report of the sub-committee, SEAC will 

appraise and assess the damages caused and prepare 

Remedial Environmental Compensation, Penalty etc. 

However, there is nothing on record to show that even the 

reports dated 02.06.2018 and 19.08.2022 were ever 

considered by the SEAC to appraise and assess the damages 

caused, and it would appear that SEIAA in an impetuous 

manner itself came up with wholly arbitrary and baseless 

amount of Rs.800.10 lakh as penalty and ECC. 

10. That without prejudice to the foregoing, even if any penalty 

can be said to be imposable on Answering Respondent,  the 

memo dated 02.02.2023 suffers from several other glaring 

defects and oversights in respect of the manner of 

calculation of penalty and ECC. The SoP dated 07.07.2021, 

on the basis whereof the penalty of Rs.266.70 lakhs is stated 

to been calculated, clearly provides that in violation cases 

where operations have not commenced, penalty would be 

1% of the total project cost incurred up to the date of filing 

of application. A perusal of the memo dated 02.02.2023 

would make it evident that the penalty has been calculated 

@ 1% of stated total project cost of Rs.233.70 crores and 

not at the cost incurred up to the date of filing of application, 

which in the present case would be 16.08.2018 i.e. the date 
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when a request was made, without prejudice, to apply for 

EC afresh in response to the show cause notice dated 

07.08.2018. Additionally, the total project cost has been 

calculated at Rs.4950/sq.ft., which cost is highly 

exaggerated and has no correlation to the costs actually 

incurred by the Respondent. Thus, evidently, the penalty has 

been calculated in a wholly arbitrary manner without any 

application of mind and without any legal or factual basis. 

The unreasonableness of the actions of SEIAA extends 

further as an ECC of Rs.533.40 lakhs has been slapped on 

the Answering Respondentadditionally, without providing 

the basis, justification or yardstick for the same. The levying 

of the said ECC is so opaque and ambiguous that not even 

the basis for its imposition, let alone its calculation, has been 

provided in the memo dated 02.02.2023. It may even be 

apposite to mention that the Respondent has been 

constrained to abandon the said Project, as having been 

rendered economically unviable owing to the inordinate 

delays on part of SEAC and SEIAA in deciding the matter 

of EC qua the said Project. Resultantly, the Answering 

Respondent has dismantled/demolished whatever 

construction there was at the project site and has restored the 

site to its original stage. Thus, there arises no occasion for 

SEIAA to impose any penalty or ECC on the Answering 

Respondent, let alone the whimsical, inflated and 

unwarranted ones that have been sought to be imposed vide 

memo dated 02.02.2023.  

11. That in light of the foregoing, even the reliefs sought by the 

Applicant in the application under reply are erroneous 
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besides also being infructuous as the said Project site had 

been restored and no harm to the environment can be said to 

have occurred or continuing. The Applicant in the 

application under reply has only made a vague assertion that 

he “finds” the imposed penalty as inadequate in terms of 

damage caused, however the Applicant has not brought on 

record any material to suggest that the penalty imposed is 

justified, let alone be inadequate. It may be submitted here 

that the Applicant has wrongly alleged himself to be a 

public-spirited person when in fact the Applicant is one of 

the erstwhile allottee in the said Project and has filed the 

instant application with a vendetta against the Answering 

Respondent. The Applicant has been filing 

complaints/applications against the Answering Respondent 

in various forums in a bid to harass the Respondent and as 

such, has come before this Hon’ble Tribunal with unclean 

hands. Therefore, the instant Application deserves 

indulgence and ought to be dismissed with costs.  

12. That in view of the aforementioned submissions, the 

Respondent which reserving its right to avail any other 

remedy, if so required, against any order passed by SEIAA, 

is filing the present reply. The alleged issues as raised by the 

Applicant, apart from being false and frivolous are even 

vague and misleading and hence the Respondent beseeches 

866



22

Lhis llon’ble Tribunal not to grant any indulgence to the

Applicant and dismiss the application.

PRAYER
It is, therefore, most respectfully prayed in view of the

facts and the circumstances explained hereinabove, tine

application may kindly be dismissed with costs, in the interest of

justice.
For VATIKA LIMITED

e-fr*|L
Authorised Signatory
Respondent

Delhi

Date:-

VERIFICATTON:-

Verified at Delhi on this 6th day of October, 2023, that the

contents of the Para No. 1 lo 12 are true and correct to the best of
my knowledge and belief and nothing has been concealed

therefrom. For VATIKA LIMITED

erfc-** V
Authorised Signatory

Respondent
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

M.A. NO.28/2023 IN OA NO.215/2022

IN THE MATTER OF:
ApplicantASHISH SARDANA

VERSUS
RespondentsVATIKA LTD. & Anr.

AFFIDAVIT

I, Minoti Kumari Aged about 42 Years, D/o Sh KMP Thakur, Authorized

Representative of the Respondents at Unit No. A-002, INXT City Centre,
Ground Floor, Block A, Sector-83, Vatika India Next, Gurugram - 122012,

f (
Wb^eby solemnly affirm and state as under:-

^ GAURAVSHA^/f%M am authorized signatory of the Opposite Party Company and

wj, authorized by way of Board Resolution dated 04 Jan 2023 to

verify and file all pleadings and on basis of records,I am

7/ 95
I , 0t Oat/ j

aware of the facts of the present case, hence competent to swear
this affidavit.

2. That the accompanying reply to the complaint/written version has
been drafted by our counsel under my instructions and the facts
stated therein are true and correct to my knowledge which are not

beirjgf ^ f^eated herein for the sake of brevity
^ * - j
repetrabn. The same may be read as part and parcel of this
affidavit.

and to avoid

c*DEPONENT

- 6 OCT m3'VERIFICATION:
Verified at/Oelhi this /..day of Qckhxy that the contents

ffi&tyjjf ire true and correct to my knowledge.
» £ i\ r
Oiri/S' f U

of par••Of l

DEPONENT
r. -

arrest ..
Uatf. r - O’m' c -ionpr

^6 CCT ?023
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Directorate of Town & Country Planning, Haryana
Nuyar Vujana BJiavan Plot (Vo. 3. Sector 18 A. Madhya Mary. Chandigarh

Phone: 0172-2548349 e-mail:tcpliaryana7@grnaii.com
website: httpr/Acptiaryana.gov in

RcgcJ.
To

Shiv Ganesh Bulldtenh Pvt Ltd and others
C/o Vatika Ltd
Valiko Triangle, 7th Floor
Sushanl I ok, Phase-l, BlocK-A,
M.G Roaci, Gurugram.

Memo no LC-2409-M/AssU(MS)/2021/^aX Oated

Renewal of license no 22 of 2011 dated 24.03.2011 granted for setting up
Group Housing Colony on tho land measuring 11.218 acres falling in
revenue estate of village Sikhopur, Sector- 82 A, Guruprarn WaneBar
Urban Complex.

Subject:

Please refer to youi application dated 10 01 20?1 & 05.07 2021 on the subject

cited above.

Your request for Renewal of Licence No ?2 of 2011 daled 2<t 03.2011

granted for setting up Group Housing Colony on Ihe land measuring 11 ?18 acres falling in

revenue estate of village Sikhopur, Sector- 82 A, Guaigram Manesar Urban Complex s

considered on account of reasons submitted ln?.t civil/ structural work ureter construction at

present for Towers/ Blocks at site of Tower A, B & EWS Hence the Licence is hereby

renewed up to 23.03.2025 on the same terms and conditions laid down therein:-
It is further clarified that this renown will not tantamount to certification of your

satisfactory performance entitling you for renewal of licence of further period

2. You shall revalidate the bank guarantee on account or IDW one month before its

expiry

3. You shall get approved the snrvice plan estimates of the goony within the current

validity period
You shall get the NCC from MOEF within period of three months from the Issuance of

this letter

*j You shall gat NOC from the concerned authority oefore grant of QC and part

completion/ completion to the effect thal the electrical infrastructure laid at site

conforms to the design and specifications ar, approved by public utility,

tj Tho delay of allotment of EWS flats, will be got compounded in accordance with the

provisions of departmental policy dated 16 08.2013.

7. You shall get the licence renewed till final completion o'ths colony is granted.
8. The renewal is subject to the outcome of the complaint/court case, if any against the

liceficeu company

• •

1

4

l
(K.Makrand Pandurang, IAS)

Director,
Town & Country Planning

Havana Chandigarh)^
For VATjJ^A LJMITED

.j M̂Cised Signatory
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DatedEndst no LC^09-!l/Asstt.(MS)/2021

A copy is forwarded to following for information and fulher necessary action:

1 Chief Administrator , HSVP.Panchkula.
Chief Engineer. HSVP, Panchkula
Chief Account officer of this Directorate.

Senior Town Planner, Gumgram

District Town Planner, Gurugrarn.
Nodal Officer (website) tor updatlon on website.

2.
3.

4

5
8

(S.K. Sehrawat)
District I own Planner (I IQ)

For; Director Town S Country Planning
Ilaryana, ChanUigorli

For VATIKA LIMITED
v

Authorised Signatory

t
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Minutes of the 150th Meeting of the State Expert Appraisal Committee,constituted for

considering Environmental Clearance nf Projects (B category) under Government of India

Notification dated 14.09.2006, held on 06th and 07th April, 2017 under the Chairmanship of

Sh. G.R. Goyat,Chairman,SEAC at Panchkula

*****
List of participants is annexed as Annexure-A.
At tiie outset the Chair man, SEAC welcomed the Members of the SFAC and advised the

Secretary to give brief background of this meeting. The minutes of the 149
,h Meeting were

discussed and approved without any further modification.
It was further informed that in this meeting 21 number projects are tu be taken up for

scoping,appraisal and grading as per the agenda/rninutescirculated.
After preliminary discussion, the following protects were taken up on case to case basis:-

Fnvlronmental Clearance for construction of Cyber park Colony In the Revenue Estate of

Village Behrampur, SEctor-5B, Gurgaoo-Mar.esar Urban complex, Haryana by M/s Basic

Developers Pvt.Ltd

150.01

Sh.Umakanl Gupta, Authorized Signatory

Grass Roots Research and Creation India Pvt.Ltd.

The project was submitted to the SEIAA, Haryana on 10.08.2016. The project proponent

submitted the case to the SEIAA as per check list approved by the SEIAA/SFAC The Terms of Reference

were approved In the 139* meeting of the SCAC held on 30 08.2016 and conveyed to the project

Project Proponent

Consultant

proponent vide letter No. 1411 dated 09.09.2016. Tile PP submitted the FIA/EMP vide letter dated

17.02.2017. Thereafter,the case was taken up in the 150th meeting held on 06 04.2017

The Project Proponent requested for adjournment and the same was discussed In the meeting.
The Committee acceded to the request and decided to list the project in the 151” meeting of the SEAC,

Accordingly the notice will be issued by the Secretary,SFAC to the Project Proponent.

150.02 Environmental Clearance for construction of IT/ITES SEZ project locacted at Village

Behrampur, lehsll-Sohna,Disst-Gurgaon,Haryana by M/s. Mikado Realtors Pvt.Ltd.
Mr.SutyaPal Singh,Authorized Signatory

Grass Roots Research and Creation India Pvt. Ltd.
Ihe project was submitted to the SEIAA, Haryana on 10.08.? f)16. The project proponent

submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC. The Terms of Reference

approved in the 1391h meeting of the SFAC held on 30.08 2015 and conveyed to the project

proponent vide letter No 1411 dated 09.09.2016. The PP submitted the EIA/EMP vide letter dated

17.02.2017, Thereafter,rha case was taken up in the 15Uth meetingheld on(J6.04.2017,

As per the amendment In The EIA Notification Issueo recently by Ministry of Environment and

Forest & Climate Change,Government of India on Gated 09th December, 2016, the construction projects

having covered area more than 300000 Sq. Meters or 150 Ha. falls under the competency of the Ministry

of Environment and Forest & Climate Change,Government of India , Therefore,at present this case does

not fall under the purview of SEIAA/SEAC.
In view of above, the Committee Is of the unanimous view that this case is having built-up area

of 528188.60 Sq. Meters, therefore does not fall under the purview of SEIAA/SEAC and may be referred

to SEIAA for sending it to the concerned authority for deciding the Environment Clearance case as per

latest notification dated 09th December,2016.5LIAA may take a l.nal view In the matter.

Project Proponent

Consultant

were

For VAfrtathlUED

Authorised Signatory
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environment Clearance for Group Housing Colonv Project at Sector 82A, Gurgaon,Haryana
by M/s Vatlka Ltd.150.20

Sh. Vlrender Dhar
Vardan EnvIroNet Pvt. Ltd.

The project was submitted to the 5FIAA. Haryana on 27 12.2016. The pro|ect proponent

submitted the cast* to the SEIAA as per check list approved by the SEiAA/StAt

Tbercaftcr. the case was taken up for appraisal In the H711’ mepring of the SFAC held on

Project Proponent

Consultant

31.01.7017.
The Project Proponent requested far adjournment and the same was discussed In the

meeting. The Committee acceded to the request and decided to list the project In the 148* '

meeting of the SFAC to be held on 14.02.2017

Thereafter, the case was taken up In the 148tli meeting of the SEAC held on 14.02.2017.
After details discussions, the following shortcomings were observed:

The PP should submit the copy of NOC under Aravall Notification, 1992 from District Collector,
Gurgaon.
The observations of 148th meeting were conveyed to the PP vide letter No. 1793 dated

01.03.2017. The PP submitted the reply to the observations vide letter dated 16.03.2017. Thereafter,
the case was taken upin the 150thmeeting of the SEAC held on 07.04.2017.

During presentation,the Committee was Informed that It Is a proposed Group Housing Co:ony at

5eetor-82A, Gurgaon,Haryana . The estimated cost of the project Is Hs. 121 Croros. lulal Plot area Is

11.218 Acres ( 46397.5633 Sq.Meters) and net plot area »s 11.218 Acres ( 45397.5633 Sq, Meters).
Total built up area will hr approximately 43862.113 Sq. Meters, Basement area of 11004.353 Sq. Meters

has been proposed. The project will comprise of 3 lowers (1High rise tower 2 Mid rise tower}. 2

basements » GF i max 39 Floors, 169 main units, 12? FW5 units, Convenient shopping area The

maximum height of the building is approx. 136.5 meters. It was also informed that the green area

development has been kept as 32.32 % (i.e. 14678 Sq. Meter approximately) of the total plot area.
9754 Sq. Meters) of the total plot area would be earmarked for plantation in the form of shelter belt

around the periphery of the project area and In the form of avenue line on cither side uf the roads.

•1924 Sq, Meters) uf the total plot area under herbs/shrubs/climbers/lawns, parks. The total water

requirement for the project will be 296 KLD (I.e. 136 KID of fresh water & 160 KLD of recycled treated

water) . The waste water generation will be 1/8 KLD which will be treated upto tertiary level in SIP

having total capacity of 220 KID. The STP treated water will be used for flushing, cooling, horticulture

and other mlsc. purposes.
The Air quality data shows exceeding baseline In respect of PMjp and PM*.S parameters which

ranges approximately from 115 pg/m3 and 67.93 pg/m1 respectively. Incremental air pollution in

respect of PMin Is 0.C108 Mfi/m1. PP has submitted special mltigatiw measures for controlling air

pollution fur construction phase and operation phase which Includes 5 meters high barricade wall at the

periphery, broad leafy trees would be planted as green belt, trees with heavy foliage would be planted

on both sice of carriage way, ultra low sulpher Diesel (5 ppm) would be used as fuel In D<5 Sets, black

height of DG set would be as per CPCB norms. These measures would minimize the impact on air
••environment.

1.

For V^TIHJfc LIMITED

Authorised Signatory
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It was informed by tire project proponent that the power requirement for the project will be

4045.50 KW. Parking requirement for the project as per Haryana Dye Law* is 338 ECS but the par king

proposed to be provided in the project is 407 ECS. There will be total solid waste generation of 786

Kg/day. nut of this the bio degradable waste 471 Kg/day will be compasted in 2 Nos. of Organic Waste

Convertor provided wdhln the project premises and the manure produced will be used for horticulture

and green development The calculations of the same are in accordance with the prescribed norms. It

was pointed out that Ilie required water for the project will be provided through HUDA

Detailed discussions were held about Solid Waste Management, rain water harvesting, Tire

fighting plan, noise and vibration plan, health and welfare of the laborers, electrical hazard plan,

environment monttorlitg plan, energy conservation measures and environment management plan. There

will br* 11 numbers of rain water harvesting structures as approved by the Central Ground Water

Authority ICGWA). The mitigation measures were found In order by the Committee,

After deliberations the Committee rated this project with "Gold Rating" and was of the

unanimous view that this case for granting Environmental Clearance under FIA Notification dated

14.9.2006 issued by the Ministry of Environment and Forest, Government of India should be

recommended to The SEIAA with the following stipulations:

PART A:
SPECIFIC CONDITIONS:
Construction Phase:-

"Consent for Establish" shall he obtained horn Haryana State Pollution Control Doard under Air

and Water Act and a copy shall be submitted to the SEIAA, Haryana before the start of any

construction work at site.
A first aid room as proposed In the project report shall he orovlded both during construction and

operational phase of the project.
Adequate drinking water and sanitary facilities shall be provided for construction workers at the

site. Provision should be made for mobile toilets. Open defecation by the laboures is strictly

prohibited. The safe disposal of waste water and solid wastes generated during the construction
phase should be ensured.
All the topsoil excavated during construction activities shall be stored for use in

horticulluro/landscape development within the project site

The project proponent shall ensure that the building material required during construction phase

Is properly stored within the project ar6a and disposal of construction waste should not create any

adverse effect on the neighboring communities and should be disposed of after taking necessary

precautions for general safety and health aspects of people, only in approved sites with the

approval of competent authority .
Construction spoils. Including bituminous material and other hazardous materials,must not be

allowed to contaminate watercourses and the dump sites for such material must be secured so

that they should not leach into the ground water and any hazardous waste generated during

construction phase, should be disposed off as per applicable lules and norms with necessary

approval of the Haryana State Pollution Control Board.
The diesel generator sets to be used during construction phase shall be of ultra low sulphur diesel

type and should conform to Environment { Protection) Rules prescrlbeo for air and noise emission

standards.
The diesel required for operating E>G sets shall be stored in underground tanks and If required,
clearance from Chief Controller of Explosives shall be taken.
Ambient noise levels shall conform to the residential standards both during cay and night

Incremental pollution loads on the ambient air and noise quality should be closely monitored

during construction phase. Adequate measures should be taken to reduce ambient air pollution

and noise level during construction phase, so as to conform to the stipulated resident a! standards

uf CPCB/MoCF.
Fly ash shall be used as building material in the construction as per die provisions of Fly Ash

Notification of September 1999 and as amended on 27th August 2003.
Storm water control and its rc use ns per CGWB und BIS standards for various applications should
be ensured.

U1
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For

Authorised Signatory
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Water demand during construction shall be reduced by use of pre-mixed concrete,curing agents
and other best practices.
In view of the severe constrains In water supply augmentation In the legion and sustainability of
water resources, the devploper will submit the NOC from CGWA specifying water extraction
quantities and assurance from HIIDA/ utility provider indicating source of water supply and
quantity of water with details of Intended use of water potable and non potable Assurance is

required for both construction and operation stages separately. It shall be submitted to the
SEIAA and RO, MOEF,Chandigarh before the start of construction.
Roof must meet prescriptive requirement as per Energy Conservation Building Code by using

appropriate thcimal insulationmaterial
Opaque wall must meetprescriptive requirement as per Energy Conservation Building Code which
K proposed to be mandatory for all air conditioned spaces while it is desirable lor non-air-
conditioned spaces by use of appropriate thermal Insulation material to fulfill requirement
The approval ol the competent authority shall bc obtained for structural safety of the building on
account of earthquake, adequacy of fire fighting equipments, etc. as per Mat oral Building Code
including protection measures from lightening etc If any forest land Is Involved In the proposed
site,clearance under Torest Conservation Act shall be obtained from the competent Authority.
Overexploited groundwater and impending severe shortage of water supply In the region
requires the developer to redraw the water and energy conservation plan. Developer shall
reduce the overall footprint of the proposed de.'clopineiU. Project proponent shall incorporate
water efficiency /savings measures ns well as water reuse/recycling within i months and before
start of construction to the SEIAA, Haryana and RO, MDET,GOI,Chandgarh.
The Project Proponent as stated in the proposal shall construct total 10 rain water harvesting
pits for recharging the ground water within the project premises. Rnin water harvesting pits shall
be designed to make provisions fur silling chamber and removal of floating matter before
entering harvesting pit. Maintenance budget and persons responsible for maintenance must be
provided.Care shall also be taken that contaminated water do not enter any RWH pit.
Ihe project proponent shall provide for adequate fire safety measures and equipments as
required by Haryana Fire Service Act, 200b and instructions issued by the local Authority/
Directorate of Ore from time to time. further the project proponent shall take necessary

permission regarding fire safety scheme/NOC from competent Authority as required.
The Project Proponent shall obtain assurance from the OHBVN for supply of power before the
start of construction In no case project will be operational solely on generators without any

power supply front any external power utility.
Detail calculation of power load and ultimate power load of the project shall be submitted to
OHRVN under Intimation to SEIAA Haryana before the start of construction. Provisions shall be
made for electrical Infrastructure in the project area.
The Project Proponent shall not raise any construction In the natural land depression /
Nalluh/wnlei course and shall ensure that the natural flow from the Nallnh/water course is not
obstructed.
The Project Proponent shall keep rhe plinth level of the building blocks sufficiently above the
level of the approach road to the Project Levels of the other areas in the Projects shall also be
kepr suitably so as to avoid flooding.
Construction shall be carried out so that density of population does not exceed norms approved
by Director General Town and Country Department Haryana
The Project Proponent shall submit an affidavit with Ihe declaration that ground water will not
be used *or construction and only treated water should be used for construction.
The project proponent shall not cut any ex sting tree and project landscaping plan should be
modified to indude those trees In green area
The project proponent shall provide 3 meter high barricade around the project area, dust screen
for every floor above the ground, proper sprinkling and covering of stored material to restrict
dust and air pollution duringconstruction.
Ihe project proponent shall construct a sedimentation basin in the lower level of the project site
to tup pollutant and other wastes during rains.
The project proponent shall provide proper rasta of proper width and proper strength for the
project before the start of construction.
The project proponent shall ensure that the U-value of the glass is less than 3.177 and maximum
solar heat gam co-efficicnt is 0.25 for vortical fenestration.
The project proponent shall adequately control construction dusts like silica oust, non-silica dust
and wood dusr. Such dusts shall no; spread outside project premise1; Project Proponent shall
provide respiratory protective equipment to all comtiuLtion workers
The project proponent shall develop complete dvic infrastructure of the Group Housing colony
including internal roads, green bolt development, sewerage line. Rain Water recharge
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arrangements, Storm water drainage system, 5olld waste management site and provision for
treatment of biodegradable waste, STP, water supply line, dual plumbing line, electric supply
lines etc.ana shall offer possession of the units/ flats thereafter.
The project proponent shall provide one refuge area till 24 meter and one till 39 meter each,as
per National Building Code. The project proponent shall not convert any refuse area in the
habitable space andIt should not be sold out/eommercialized.
The project proponent shall provide fire control room and fire officer for building above 30
meter as per National Building Code.
The project proponent shall obtain permission of Mines and Geology Department for excavation
of soil before the stair of construction.
The project proponent shall seek specific prior approval hum concerned local Authority/HUDA
regarding provision of storm drainage and sewerage system including tnerr integration with
external services nf HUDA/ Loral authorities besufc other required scivices before taking up any
construction activity .
The protect proponent shall submit the copy of fire safety plan duly approved by Fire
Department before the start of construction.
Ihe project proponent shall discharge excess of treated waste water/storm water In the public
drainage system and shall seek permission uf HUDA before the start of construction
Ibe prujecL proponent shall maintain the distance between STP and water supply line.
The project proponent shall ensure that the stack height Is G meter more than the highest lower.
The project proponent shall ensure that structural stability to withstand earthquake of
magnitude 8.5 on Richter scale.

Operational Phase;
"Consent to Operate" shall be obtained from Haryana State Pollution Control Board under Air
and Water Act and a copy shall bp submitted to the SFIAA,Haryana.
The Sewage Treatment Plant (STP} shall be installed for the treatment of the sewage to the
prescribed standards including odour and treated effluent will be recycled to achieve zero exit
discharge. (lie installation of SIP shall be certified by an Independent expert and a report in this
icgard shall be submitted to the 5EIAA, Haryana before the project is commissioned for
operation. Tertiary treatment of waste water Is mandatory. The project proponent shall remove
not only Ortho Phosphorus but total Phosphorus to the extent of less than ?mg/lirer Similarly
total Nitrogen level shall be less than iirig/liter In tertiary treated waste water. Discharge of
treated sewage shall conform to the norms and standards of CPCB/ HSPCB, whichever is
environmentally better Project Proponent shall Implement such STP technology which does not
require filter backwash The project proponent shall essentially provide two numbers of STPs
preferably equivalent to 50% of total capaoty or as per the initial occupancy as the case may be.
Separation of the grey and black water should be done oy the use of dual plumbing lire.
I rudiment uf 1(J0% giey water by decentralized treatment should be done ensuring that the re-
circulated water should nave BOD level less than 5 mg/litre and the recycled water will he used
for flushing,gaidening and D6 set cooling etc. to achieve zero exit discharge.
For disinfection of the treated wastewater ultra-violet radiation or ozonizatlon process should be
used.
Diesel power generating sets proposed as source of back-up power for lifts, common area
illumination and for domestic use should be of enclosed type and conform to rules made under
the Environment (Protection) Act, 1986. Ihe location of Ihe DCi sets shall be In the open as
promised by the project proponent with appropriate stack height above the highest roof level of
the project.is per the CPCB norms. The diesel used for DG sets shall be ultra low sulphur diesel
(3b ppm sulphur), instead of low sulphur diesel.
Ambient Noise level should be controlled to ensure that it does net exceed the prescribed
standards both within and at the boundary of the Proposed Affordable Group Housing Project,
Toe project proponent as stated in the proposal should maintain al least 20.10% as green cover
area fur tree plantation especially all around The periphery of the project and on the road sides
preferably with local species which can provide protection against noise and suspended
particulate matter, The open spaces inside the project shall be preferably landscaped and
covered with vegetallon/grass,herbs & shrubs. Only locally available plant species shall be used.
The project proponent shall strive lo minimis water In Irrigation of landscape by minimizing
grass area, using native variety, xeriscaping and mulching, utilizing efficient irrigation system,
scheduling irrigation only after checking evapo-transpiration data.
Rain water harvesting for roof runoff and surface run-off, as per plan submitted should be
implemented. Before recharging die surface run off, pre- treatment through sedimentation
tanks must be done to remove suspended matter, oil and grease. The bore well for rainwater
recharging shall be kept at least 5 mts. above the highest ground water table bare shall be taken
that contaminated water do not enter any RWH pit. The project proponent shall avoid Hajn|<*j\ j jj^ j [ j j
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Water Harvesting of first 10 minutes of rdin full. Roof top of the building shall be without any
toxic material or paint which can contaminate rain water . Wire mess and filters should he used
wherever required
The ground water level and Its quality should be monitored regularly In consultation with Central
Ground Water Authority.
A report on the energy conservation measures conforming to energy conservation norms
finalized by Bureau of Energy Efficiency should be prepared Incorporating details about building
materials ft technology,R & U Tactors etc and submined to the SCIAA, Haryana n three months
time.
Energy conservation measures like installation of LEO only for lighting the areas outside the
building and inside the building should be integral part of the project design and should be In
place before project commissioning. Use of solar panels must bnadapted to the maximum energy
conservation.
The Project Proponent shall use zero ozone depleting potential material In Insulation,
refrigeration, air -conditioning and adhesive. Project Proponent shall also provide Halon free fire
suppression system.
lhe solid waste generated should hr properly collected and segregated as per the requirement of
the MSW Rult*5, 2016 and as amended from time tn time. The bin degradable waste should be
treated by appropriate technology (proposed OWC) at the site ear-marked within the project jrea

and dry/inert sollc waste should be disposed off to the approved sites for land filling after
recovering recyclable material
The provision of the solar water heating system shall be as per norms specified by HAREDA and
shall be made operational in each buildingblock
lhe traffic plan and the parking plan proposed by the Project Proponent should bo adhered to
meticulously with Further scope of additional parking for future requirement. There should be no
traffic congestion near the entry and exit points from the roads adjoining the proposed project
site. Parking should be fully internalized and no public space should be used.
The Project slwll be operationalized only when HUOA/locoI authority will provide domestic watei
supply system in the area.
Operation and maintenance of 5TP, solid waste management and electrical Infrastructure,
pollution control measures shall be ensured even after the completion of project.
Different type of wastes should be disposed off as per provisions of municipal solid waste,
biomedical waste, hazardous waste, e-waste, batteries ft plastic rules made under Environment
Protection Art, 1986. Particularly E-waste and Battery waste shall be disposed oF as per existing E-
wastc Management Rules 20il and Batteries Management Rules 2001, The project proponent
should maintain a collection center for E -waste and It shall be disposed of to only registered and
authorized dismantier / recycler.
Standards lor discharge of environmental pollutants as enshrined in various schedules of rule 3 of
Environment Protection Rule 1986 shall be strictly compiled with.
Water supply shall be metered among different users and different utilities.
The project proponent shall ensure that the of DG sets is more than the highest tower and also
ensure that the emission standards of noise and air are within the CPCE latest prescribed limits.
NOise and Emission level of DG sets greater than 800 KVA shall be as per CPCB latest standards for
high capacity DG sets.
All electric supply exceeding 100 amo, 3 phase shall maintain the power factor between 0.98 lag
to Iat the point of connection.
The project proponent shall not use fresh water for HVAC and DG cooling. Air based HVAC system
should be adopted and only treated water shall be used by project proponent for cooling,if it is at
all needed. The Project Proponent shall also use evaporative cooling technology and oouble stage
cooling system for HVAC in older to reduce water consumption, kuither temperature, relative
humidity during summer and winter seasons should be kept at optimal level. Variable speed drive,
best Co efficient of Performance (CoP), as well as optimal Integrated Point Load Value and
minimum outside fresh air supply may be resorted for conservation of power and water. Coll type
cooling DG Sets shall be used for saving cooling water consumption for water cooled DG Sets.
The project proponent shall erisuie Ural the transformer is constructed with high quality grain
oriented, low loss silicon steel and virgin electrolyte grade copper. The project proponent shall
obtain manufacturer's certificate also for that
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Thp project proponent shall ensure that exit velocity from the stack should be sufficiently high.
Slack shall he designed In such a wsy that thpre is nr> stack down-wash under any meteorological
conditions.
The project proponent shall provide water sprinkling system in the project area to suppress the
dust in addition to the already suggested mitigation measures in the Air Environment Chapter of
EMP.
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The project proponent shall ensure proper Air Ventilation and light system in the basements area
fot comfortable living of human being and shall ensure that number of Air Changes per
hour/fACH) in basement never falls below 15 In case of emergency capacity for Increasing ACH to
the extent of 30must be provided by the project proponent.
The project proponent shall ensure drinking/ domestic water supply as per prescribed standards
till treated water supply is made available? by HUDA
The project proponent shall install solar panel for energy conservation.

PART -B.GENERAL CONDITIONS:
The Project Proponent shall ensure the commitments made in form-1, Torm-IA, EIA/EMP and
other documents submitted to the SEiAA for the protection ot environment and proposed
environmental safeguards are complied with In letter and spirit In case of contradiction between
two or more documents on any point, the most environmentally friendly commitment on the
point shall be taken as commitment by project proponent
The project proponent shall also submit six monthly reports on the status of compliance of the
stipulated tC conditions including results of monitored data (both in hard copies as well as by e-
nrtail) to the northern Regional Office of MoEF, tire respective Zonal Office of CPCD, M5PCB and
SEIAA Haryana.
STP outbir after stabilization and stack emission shall be monitored monthly. Other
environmental parameters and green belt shall be monitored on quarterly basis. After every 3
{ three) months, the project proponent shall conduct environmental audit and shall take
corrective measure,if required, without delay.
The SFiAA, Haryana reserves the right to arid additional safeguard measures subsequently, if
found necessary. Environmental Clearance granted will be revoked if it is found that false
information has been given for getting approval of this project SEIAA reserves the right to
revoke the clearance if conditions stipulated arc not implemented to the satisfaction of
ShlAA/MoEK
The Project proponent shall not violate any judicial orders/pronouncements issued by any
Court/Tribunul
All ether statutory cleatdrices such as the approvals for storage of diesel from Chief Controller of
Explosives, Fire Deportment, Civil Aviation Department, Forest Conservation Act, 1980 and
Wildlife (Protection) Act, 1972, Forest Act, 1927, PLPA 1900, etc. shall be obtained, as applicable
by project proponents from the respective authorities prior to construction of the project.
The Project proponent should Inform the public that the project has been accorded Environment
Clearance by the SEIAA and copies of the clearance letter are available with the Haryana State
Pollution Control Board & 5EIAA. This should be advertised within i days from the date of Issue of
the clearance letter at least In two local newspapers that are widely circulated In the region and
the copy of the same should be forwarded to SEIAA Haryana A copy of Environment Clearance
conditions shall also be put on project proponent's web Site for public awareness.
Under the provisions of Environment (Protection) Act, 1935, legal action shall be Initiated against
the Project Proponent if it was found that construction of the fjroject has boon started before
obtaining prior Environmental Clearance.
Any appeal against the this Environmental Clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act,2010.
The project proponent shall put in place Corporate Environment Policy as mentioned in MoET,
GoI OM No. J-l1013/41/2006-IA II (I) dated 26.4.2012 within 3 months period. Latest Corporate
Environment Policy should be submitted to 5EIAA within 3 months of issuance of this letter.
The fund ear-marked for environment protection measures should be kept in separate account
•and should not be diverted for other purposes and year wise expenditure shall be reported to
the SGIAA/R0M0CF GOI under rules prescribed for Environment Audit.
The project proponent shall ensure the compliance of Forest Department, Haryana Notification
no. S.O.121/PA2/1900/S.4/97 dated 28.11.1997.
The Project Proponent shall ensure that no vehicle during construction/operation phase enter
the project premises without valid 'Pollution Under Control' certificate from competent
Authority
ihe project proponent is responsible for compliance of all conditions In Environmental Clearante
letter and project proponent can not absolve himself /herself of the responsibility by shifting it
to any contractor engaged by project proponent
The project proponent shall seek fresh Environmental clearance if at any stage there is change in
the planning ol the proposed project.
Besides the developer/applicant, the responsibility to ensure the compliance of Environmental
Safeguards/condidons imposed in the Environmental Clearance letter shall also he or. the
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Iteensee/Heensees in whose name/names the license/ClU has been granted by rhe Town A
Country Planning Department Haryana
Ihe proponent shall upload the status of compliance of the stipulated FC conditions, Including
results of monitored data on their website and shall update the same periodically. It shall
sifiuiiUneoui.lv be* sent to the Regional Office of MoEF, the respective ?nnal Office of CPCB and
the SPCB Ihe criteria pollutant levels namely; PM23, PM10, SO* NO*, Ozone, l ead, CO, Benzene,
Ammon»a# Benzopyrlne, arsenic and Nickel. ( Ambient levels as well as stack emissions) 01 critical
sectoral parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company In the public domain.
Ihe environmental statement for each financial year ending 31“ March In Form-V as is mandated
to be submitted by the project proponpnt to rhe HSPCB Panrhkula as pioscr ibod under the
Environment {Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with die status of compliance nf the FC conditions and shall also
bo sent tu the respective Regional Offices of MoCf by e-mail.
The project proponent shall conduct environment aurilT at every three months interval and
thereafter corrected measures shall be taken without any delay. Details of environmental audit
and corrective measures shall be submitted In the monitoring report
Corporate Environment and Social Responsibility (CSFR) shall be laid down by the project
proponent (2% shall be earmarked) as per guidelines or MoEF, Gol Office Memorandum No, J-
11013/4 l/?GOfv|A.11(1) dated 18.05 201? and Ministry of Corporate Affairs, Gol Notification
Dated 27 07.2014. A separate audit statement shall be submitted In the compliance.
Environment related wink piuposed to be executed under this responsibility shall be undertaker
simultaneously The project proponent shall select and prepare the list of the work for
implementation ut CSfcR ol its own choice and shall submit the same before the start uf
construction.

Environment Clearance for the 25 MLD Common Effluent Treatment Plant (CETP) tor Phase
III and IV along with up gradation from 15 MLD to 30 MLD Ctip for phase I and II located at
Industrial Model Township, Manesar, Haryana by M/s Haryana State Industrial &
Infrastructure Development Corporation Ltd.

Sh. Hampel Singh, GIVI

En Vision

Thu project was submitted to the SEIAA, Haryana on 01.10.2016 through online portal. The SEIAA

forwarded the case to SEAC on 15.03.201/. The project proponent submitted the case to the SFIAA as
ppr check list approved by the SFTAA/SEAC Thereafter the case was taken up for approval of Terms nl

Reference in tl»e ISO*” meeting of the SEAC held on 07.04.7017,

The project pmponent presented the case for terms of reference. After detailed deliberations, it
was decided that the project proponent will prepare the EIA by using Model Terms of Reference of MoEF
& C C .

[xvii|
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Project Proponent

Consultant

The project proponent further staled that they are already generating data and requested to

utilize the baseline data . The Committee after detailed deliberations directed to project proponent to

incorporate the baseline data in the EIA Reported generated from December, 7016 onwards and one
month additional data for the month of April, 2017.

The above decision of the Committee may he sent in SFIAA for approval and sending it to the

project proponent .

The meeting ended with the vote of thanks to the Chair.
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi Id'1' September, 2006

Notification

Whereas, a draft notification under sub-rule (3) of Rule 5 of theS.O. 1533
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India1 , unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18'1' May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,

published in the Gazette of India .Extraordinary, Part II , section 3, sub-section (ii) vide
number S.O. 1324 (E) dated the 15

,h September ,2005 inviting objections and suggestions from
all persons likely to he affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

was

Ar.d whereas, copies of the said notification were made available to the public on 15'"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section ( I) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986. read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.O 60 (E) dated die 27lh January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.
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2. Requirements of prior EnvironipcnraI Clearance (EC):* The following projects or
activities shall require prior environmental clearance from the concerned regulator)- authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA ) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

All new projects or activities listed in the Schedule to this notification;

Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
lhat is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(i)

(ii)

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member -
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

3.

The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.
The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty' days of the date of receipt of the names.
The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

All decisions of the SEIAA shall be unanimous and taken in a meeting.

(2)

(3)

(4 )

(5)

(6)

(7)

Categorization of projects and activities:-4.

All projects and activities are broadly categorized in to two categories - Category A and
Category R, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.
(i)

For V/ATIKA LIMITED

Authorised Signatory
1'2

880



(ii) All projects or activities included as Category 'A ' in the Schedule, including expansion
and modernization of existing projects nr activities and change in product mix, shall require prior

environmental clearance from the Central Government in the Ministry of Environment and

Forests (MoEF) on the recommendations of an Expert Appraisal Committee (F.AC) to Pe
constituted by the Central Government for the purposes of this notification;

(iii) All projects or activities included as Category ‘B' in the Schedule, including expansion

and modernization of existing projects or activities as specified in sub paragraph ( ii) of paragraph

2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding

those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SELAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category " B' project shall

be treated as a Category ‘A’ project;

5. Screening,Scoping and Appraisal Committees:-
The same Expert Appraisal Committees (EACs) ai the Central Government and SEACs

(hereinafter referred to as the (CAC) and (SEAC) at the State or the Union territory level shall

screen, scope and appraise projects or activities in Category 'A’ and Category ‘B’ respectively.
EAC and SEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(b)

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the RAC and SEAC, concerned, may inspect any sitefs)

connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

Application for Prior Environmental Clearance (EC):-
An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form I annexed herewith and Supplementary Form I A, if applicable, as given in
Appendix II, after the identification of prospective site(s) for the project and/or activities to

which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form I and the Supplemenlary Form I A, a copy of Ihe
conceptual plan shall be provided, instead of the pre-feasibility report.

6.
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4 ,

Stages in the Prior Environmental Clearance (EC) Process for New Projects:-7.
7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages,all of which may riot apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

• Stage (I) Screening (Only for Category ‘B- projects and activities)
• Stage (2) Scoping
• Stage (3) Public Consultation
• Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category 'B' projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SF.AC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘BT and remaining projects shall be termed
Category ‘B2‘ and will not require an Environment Impact Assessment report. For categorization
of projects into Bl or B2 except item 8 (b). the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.
If. Stage (2) - Scoping:

“Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category' ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘BP projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns tor
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on

live basis of the information furnished in the prescribed application Form1/Form 1 A including
lems of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Const:uction/Township/Cominercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/Form IA and the conceptual plan.

(i)

The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form I. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form I, the Terms of Reference suggested by the applicant shall be
deemed ns the final Terms of Reference approved for the EIA studies. The approved Terms of

For VATIKA LIMITED
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

Applications tor prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the FAC or SEAL’ concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

(Hi)

III. Stage (3) - Public Consultation:

(i) “Public Consultation" refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are

ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A ’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:-

modemi/ation of irrigation projects (item 1(c) (ii) of the Schedule).(a)

all projects or activities located within Industrial estates or parks (item 7(c)

of the Schedule) approved by the concerned authorities, and which are not

disallowed in such approvals.
(b)

expansion of Roads and Highways (item 7 (0 of the Schedule) which do not

involve any further acquisition of land.(c)

all Building /Construction projects/Area Development projects and Townships
(item 8).

(d)

all Category ‘B2’ projects and activities.(e)

all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ii) The Public Consultation shall ordinarily have two components comprising of:-
(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

the public hearing at, or in close proximity to. the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority' concerned within 45(forty five ) of a request to the effect from the applicant.

in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
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• directly to the regulatory authority concerned .as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
complete the process within a further period of fort)' five days,.

If the public agency or authority nominated under the sub paragraph (iii ) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi) For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB ) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix IIIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing , Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulator)'
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(v)

After completion of the public consultation, the applicant shall address all the material(vii)
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and BMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing ail the concerns expressed during the
public consultation.
IV. Stage (4) - Appraisal:

(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report , shall be carried out on the
basis of the prescribed application Form t and Form IA as applicable, any oilier relevant
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validated information available and the site visit wherever.the same is considered as necessary by
‘ the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form I and Form
1 A, where public consultation is not necessary and Ihe recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form I and they shall be considered by the concerned Lxpert Appraisal Committee or
Stale Level Expert Appraisal Committee within sixty days, who will decide on llte due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly tor grant of environmental clearance.
ft.Grant or Rejection of Prior Environmental Clearance (EC):

The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents,except as provided below.

0)

The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration bv the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
he final and conveyed to the applicant by the regulatory authority concerned within the next
thirty days.

(ii)

(iii) In the event that the decision of the regulatory authority' is not communicated lo the
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable* the

7
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applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority; in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.
(iv) On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and ( ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

( v ) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by die regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period often years in the case of River Valley projects (item 1 (c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)|, the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant within the validity period, together with an
updated Form 1 , and Supplementary Form I A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1st June and f‘ December of each calendar year.
( i)

All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority. p oi VATIKA l W 1
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Transferability of Environmental Clearance ( F.C):I I.
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written "no objection" by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

Operation of ETA Notification, 1994, till disposal of pending cases:12.

from the date of final publication of this notification the Environment Impact
Assessment (EIA ) notification number S.O.60 (F) dated 27

,h January, 1994 is hereby superseded,

except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I . or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notification.

|Nu. J-l 1013/56/2004-1A-II ( l )|

(R.CHANDRAMOHAN )

JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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SCHEDULE. •

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Conditions if anyCategory witli threshold limit
Project or Activity

A B

Mining, extraction of natural resources and power generation ( for a specified
production capacity)

I

m(4 )( 3 )(2)(I )
General Condition
shall apply
Note
Mineral prospecting
(not
drilling) arc exempted
provided
concession
have got previous
clearance for physical
survey
Note

Exploration Surveys
(not involving drilling)
are exempted provided
the concession areas
have got previous
clearance for physical
survey

1(a) Mining of minerals <50 ha
> 5 ha .of mining
lease area.

> 50 ha. of mining lease area

Asbestos mining irrespective of
mining area

involving

Ihe
areas

Offshore and
onshore oil and gas
exploration,
development &
production

All projects1(b)

General Condition shall
apply

River
projects

Valley (i) > 50 MW hydroelectric
power generation;
(ii) > 10,000 ha. of culturable
command area

(i) < 50 MW > 25
hydroelectric

power generation;
(ii) < 10,000 ha. of
culturable command

1(c)
MW

area

General Condition shall
apply

500 MW> 500 MW (coal/lignite/naphia
& gas based);
> 50 MW (Pet coke diesel and
all other fuels -)

Thermal Power
Plants

<1(d)
(conl/lignite/naptha &
gas based);
<50 MW
> 5 V1W' (Pet coke
.diesel and all other
fuels )

10 For VATIKA LIMITED
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; (4) (5)m 01a)
All projectsNuclear power

projects
processing of
nuclear fuel

1(e)
and

Primary Processing2

<1million ton/annum General Condition shall
throughput ofcoal (apply

Coal washeries > I million ton/annum
throughput of coal

2(a)

(If located within mining
area the proposal shall be
appraised together with the
pining proposal)
General Condition shall
apply

< 0.1million ton/annum
mineral throughput

Mineral
beneficiation

0.1million ton/annum
mineral throughput

2 (h)

(Mining proposal with
Mineral benefleiation shall
be appraised together for
grant of clearance)

For VAT1KA LIMITED
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Materials ProductionJ

(5)(4)(3)(I) m
a)Prlmary
metallurgical industry

Metallurgical
industries (ferrous

non ferrous)

3(a)

All projects

ironb) Sponge
manufacturing
> 200TPD

iron General Condition shall
apply for Sponge iron
manufacturing

Sponge
manufacturing
<200TPD

c)Secondary
metallurgical
processing industry

Secondary metallurgical
processing industry

i.)All toxic
andheavymetal producing
units
<20,000 tonnes
/annum

All toxic and heavy
metal producing units

20,000
/annum

tonnes

ii.)AII other
non -toxic
secondary metallurgical
processing industries

>5000 tonnes/annum

General Condition shall
apply

million
tonnes/annum production
capacity. All Stand alone
grinding units

<1.0Cement plants 1.0 million3( b)
tonnes'annum
production capacity

For VATIKA LIMITED
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Materials Processing4
(5)(4)(3)( I ) (2 )

All projectsPetroleum refining
industry

4(a )

<2,50.000 &
>25,000 tonnes/annum

Coke oven plants £2,50.000
tonnes/anruim

4(b)

Asbestos milling
and asbestos based
products

All projects4(c )

Specific Condition shall
apply

<300 TPD production
capacity
and located within a
notified industrial area'
estate

Chlor-alkali
industry

£300 TPD production
capacityor a unit
located out side the
notified industrial area/

estate

4(d)

No new Mercury Cell
based plants will be
permitted and existing
units
membrane cell technology
are exempted from this
Notification

converting to

Soda ash Industry All projects4(e)

Specific condition shall
apply

New projects outside
the industrial arcu or
expansion of existing
units out side the
industrial area

All new or expansion of
projects located within a
notified industrial area/
estate

Leather/skin/hide
processing
industry

4(0

Manufacturing/Fahricadon5

All projectsChemical
fertilizers

5(a)

All units producing
technical
pesticides

Pesticides industry
and pesticide
specific
intermediates
(excluding
formulations)

5(b)
grade

VATIKA LIMITED
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i.
• •

• • i§L(3) •> (i)(2)( 1 ) \ «

All projectsPetrochemical
complexes
(industries based
on processing of
petroleum
fractions & natural

and/or

5(c)

gas
reforming
aromatics)

to

Rayon General Condition
apply

shallOthersManmade Fibres
manufacturing

5(d )

Specific Condition shall
apply

Located in a notified
industrial area/ estate

Located out side the
notified industrial area/
estate

Petrochemical
based processing
( processes other
than cracking &
reformation and
not coveted tinder
the complexes)

5(c)

Located in a notified
industrial area/ estate

Specific Condition shall
apply

Synthetic organic
chemicals industry
(dyes & dye
intermediates; bulk
drugs
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)

Located out side the
notified industrial area/
estate

5(0

and

(i)AII Molasses based
distilleries

All Cane juice/non-
molasses based distilleries

General Condition shall
apply

Distilleries5(g)

( ii ) All Cane juice/
non-molasses based
distilleries ^30 K.LD

<30 KLD

All projects General Condition shall
apply

Integrated paint
industry

5(li)
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(5)
General Condition shall
apply

H)(3)(2)JLU
manufacturing Paper manufacturing

industry without pulp
manufacturing

Pulp & paper Pulp
industry excluding and
manufacturing of
paper from waste Pu!p&
paper
manufacture or
paper from ready
pulp with out
bleaching

5<t)

Paper
manufacturing industryand

General Condition shall
apply

Sugar Industry > 5000 ted cane crushing
capacity

50)

General Condition shall
apply

All projectsInduction/arc
fumaces/cupola
furnaces 5TPH or
more

5(k)

Service Sectors6

All projectsOil &
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks
/sanctuaries/coral
reefs /ecologically
sensitive
including
Terminal

6(a) gas

areas
LNG
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_ 0) (5)* • (2) (4)(1)
Isolated storage &
handling of
hazardous

General Condition
apply

shallAll projects6(b) .

chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC
1989
2000)

Rules
amended

Physical Infrastructure including Environmental Services7

All projectsAir ports7(a)

All ship breaking
yards including
ship breaking units

All projects7(b)

Special condition shall apply-industrial estates housing
at least one Category B
industry and area <500

If at least one industry
proposed

industrial estate falls
under the Category A,
entire industrial area
shall be treated as
Category
irrespective of the area.

Industrial estates/
parks/ complexes/
areas,
processing Zones
(EPZs),
Economic
(SF.Zs),
Parks,
Complexes.

7(c)
lliein

Note:
Industrial Estate of area
below 500 ha. and not
housing any industry of
category A or B does not
require clearance.

export
ha.

Special
Zones

Biotech
Leather

A,

Industrial estates with
area greater than 500
ha. and housing at least
one Category B
industry.

Industrial estates of area>
500 ha. and not housing
any industry belonging to
Category A or B.

All facilities having land
fill only

General Condition shall
apply

All integrated facilities
having incineration
&landfill
incineration alone

Common
hazardous waste
treatment, storage
and disposal
facilities (TSDFs)

7(d)

or
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(1) (2 ) & (4) (5)

General Condition
apply

shall< 5 million TPA of cargo
handling capacity and/or
ports/ harbours >10.000
TPA of fish handling
capacity

Ports,Harbours7(e) > 5 million TPA of
cargo
capacity
fishing harbours)

handling
(excluding

General Condition shall
apply

I) New National High
ways; and

i) New State High ways;Highways7(0
and

ii) ii) Expansion of National
/ State Highways greater
than 30 km involving
additional right of way

20m
land

Expansion
National High ways
greater than 30 KM.
involving
right of way greater
than 20m involving
land acquisition and
passing through more
than one State.

of

additional
greater than
involving
acquisition.

General Condition shall
apply

All projectsAerial ropeways7(g)

shallGeneral Condition
apply

All projectsCommon
Effluent
Treatment Plants
(CF.TPs)

7(h)

General Condition shall
apply

All projectsCommon
Municipal Solid
Waste
Management
Facility
(CMSWMF)

m
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(5)
, LVI

Building /Construction projects/Area Development projects and Townships
m.(2)( i )

8
#(huilt up area for covered
construction; in the case of

>20000 sq . mtrs and
<1,50,000 sq.mtrs. of
built-up area#

Building and
Construction
projects

8(a)

facilities open to the sky, it
will be the activity area )

All projects under Item
8( b) shall be appraised as
Category BI

Covering an area > 50 ha
and or built up area
>1.50,000 sc; mtrs -H-

Townships and
Area Development
projects.

8(b)

Note:-
Gcncral Condition (GC):

Any project or activity specified in Category B' will be treated as Category A, if located in
whole or in part within 10 km from the boundary' of: ( i) Protected Areas notified under the Wild
Life ( Protection ) Act. 1972, ( ii ) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, ( iii) Notified Leo-sensitive areas, (iv) Inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4( d), 4(0. 5(e), 5(0.
or those Industrial estates with pre -defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for tine industrial estatc/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).
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APPENDIX I

(See paragraph - 6)

FORM I

Basic Information( I)

Name of the Project:

Location / site alternatives under consideration:

Size of the Project:

Expected cost of the project:

Contact Information:

Screening Category:

• Capacity corresponding to sectoral activity {such as production capacity for
mamtfaeturing, ruining lease area and production capacity for mineral
production, area far mineral exploration, length for linear transport
infrastructure, generation capacity for power generation etc.,)

Activity(H)

1. Construction, operation or decommissioning of the Project involving actions,

which will cause physical changes in the locality (topography, land use, changes
in water bodies, etc.)

Details thereof (with
approximate quantities /rates,
wherever pussible) with source
of information data

Yes/NoInforniation/Chccklist confirmationS.No.
Permanent or temporary change in land use,
land cover or topography including increase
in intensity of land use (with respect to
local land use plan)

1 .1

Clearance of existing land, vegetation and
juildings?

1.2

Creation of new land uses?1.3

’re-construction investigations e.g. bore
touses, soil testing?

1.4

Construction works?1.5

For VATIKA LIMITED
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iDemolition works?1.6

Temporary sites used for construction works1.7
jr

housing of construction workers?
Above ground buildings, structures or

earthworks including linear structures, cut
I 8

and
fill or excavations

Underground works including mining or
tunneling?

1.9

'Reclamation works?1.10

t.l l Dredging?

ffshorc structures?1.12

reduction and manufacturing processes?1.13

Facilities For storage of goods or materials?1.14

Facilities for treatment or disposal of solid
waste or liquid effluents?

1.15

Facilities for long term housing of
operational workers?

1.16

New road, rail or sea traffic during
construction or operation?

1.17

New road, rail, air waterborne or other
transport Infrastructure including new or
altered routes and stations,ports, airports etc?

1.18

Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic

1.19

movements?

New or diverted transmission lines or
pipelines?
mpoundment, damming, culverting,
ealignment or other changes to the
lydrolojjy of watercourses or aquifers?

1.20

1.21

Stream crossings?1.22

Abstraction or transfers of water form ground
ar surface waters?
Changes in water bodies or the land surface
iffecting drainage or run-off?

1.23

1.24
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Transport of personnel or materials for
ronstruction, operation or decommissioning?
Long-term dismantling or decommissioning
or restoration works?
Ongoing activity during decommissioning
which could have an impact on the
environment?

1.25

1.26

1.27

Influx of people to an area in either
temporarily or permanently?

Introduction of alien species?

1.28

1.29

Loss of native species or genetic diversity?1.30

Any other actions ?1.31

2. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewrable or in
short supply):

Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

Yes/NoTnformation/checklist confirmationS.No.

Land especially undeveloped or agricultural
land (ha)

2.1

Water (expected source & competing users)
unit: KLD

2.2

Minerals (MT)2.3

2.4 Construction material - stone, aggregates,
and / soil (expected source-MT)

Forests and timber (source- MT)2.5
Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)
Any other natural resources (use appropriate
standard units)

2.6

2.7
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3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

Details thereof (with
approximate
qua n tities/rates, wherever
possible) with source of
information data

Yes/NoInforniation/Checklist confirmationS.No.

Use of substances or materials, which arc
hazardous (as per MSIIIC rules) to human health or
the environment (flora, fauna, and
water supplies)

3.1

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

3.2

Affect the welfare of people e.g. by changing living
conditions?

3.3

Vulnerable groups of people who could be affected
jy the project e.g. hospital patients, children, the

elderly etc.,
3.4

3.5 Any other causes

4 . Production of solid wastes during construction or operation or
decommissioning (MT/month)

Details thereof (with
approximate
quanlitics/rates, wherever
possible) with source of
information dala

YesfNuInformation/Cliccklist confirmationS.No.

Spoil, overburden or mine wastes4.1

Municipal waste (domestic and or commercial
wastes)

4.2

Hazardous wastes (as per Hazardous Waste
Management Rules)

4.3
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Other,industrial process wastes4.4

Surplus product4.5

jSewage sludge or other sludge from effluent
treatment

4.6

Construction or demolition wastes4.7

Redundant machinery or equipment4.8

Contaminated soils or other materials4.9

Agricultural wastes4.10

Other solid wastes4.11

5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

Yes/NoInformat ion/Checklist continuationS.No.

Emissions from combustion of fossil fuels from
stationary' or mobile sources

5.1

missions from production processes5.2
missions from materials handling including

storage or transport
5.3

Emissions from construction activities including
plant and equipment

5.4

Dust or odours from handling of materials
ncluding construction materials, sewage and

5.5

astc

For VATIKA J.IMITED

Authorised Signatory
23

901



Emissions from incineration of waste5.6
Emissions from burning of waste in open air (e.g.
slash materials, construction debris)

5.7

missions from any other sources5.8 E

6. Generation of Noise and Vibration,and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate
qunntilies/rates, wherever
possible) with source of
information data with
source of information
data

Information/Checklist confirmationS.No.

From operation of equipment e.g. engines,
ventilation plant, crushers

6.1

From industrial or similar processes6.2

From construction or demolition6.3

From blasting or piling6, 4

From construction or operational traffic6.5

From lighting or cooling systems6.6

From any other sources6.7

ForVATlKA LIMITED
V'

Authorised Signatory24

902



«•

pollutants into the7. Risks of contamination of laud or water from releases of
ground or into sewers, surface waters, groundwater, coastal waters or the sea:

Details thereof (with
approximate
quantities/rutes, wherever
possible) with source of
information data

Yes/NoIiifoniuilioii/Chceklist confirmationS.No.
From handling, storage, use or spillage of
hazardous materials

7.1

From discharge of sewage or other effluents to
water or the land (expected mode and place of

discharge)

7.2

By deposition of pollutants emitted to air into the
and or into water

7.3

From any other sources7.4

Is there a risk, of long term build up of pollutants in
he environment from these sources?

7.5

Risk of accidents during construction or operation of the Project, which could
affect human health or the environment

8.

Details thereof (with
approximate
qunntitios/rates, wherever
possible) with source of
information data

Yes/NoInformation/Checklist confirmationS.No.

From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances

8.1

From any other causes8.2

Could the project be affected by natural disasters
causing environmental damage (e.g.
earthquakes, landslides, cloudburst etc)?

8.3
floods,
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9. Factors which should be. considered (such as consequential development) which

could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

Yes/Noliiformation/Checklist confirmationS. No.

Lead to development of supporting,
lities,ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

9.1

• Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

• housing development

• extractive industries

• supply industries

other

Lead to after-use of the site, which could havean
impact on the environment

9.2

Set a precedent for later developments9.3

Have cumulative effects due to proximity to other
existing or planned projects with similar effects

9.4

(III) Environmental Sensitivity

Aerial distance (within 15
kin.)
Proposed project location
boundary'

Name/
Identity

S.No. Arens

Areas protected under international conventions,
national or local legislation for their ecological.
landscape, cultural or other related value

I
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Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests
Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

2

3

inland, coastal, marine or underground waters4

State, National boundaries5

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

6

Defence installations7

Densely populated or built-up area8

Areas occupied by sensitive man-made tand uses
(hospitals, schools, places of worship, community
facilities)

9

Areas containing important, high quality or scarce
resources
(ground water resources, surface resources,
forestry’, agriculture, fisheries, tourism, minerals)

10

Areas already subjected to pollution or
environmental damage, (those where existing legal
environmental standards are exceeded)

M

Areas susceptible to natural hazard which could
cause the project to present environmental
problems
(iearthquakes, subsidence, landslides, erosion,
flooding
or extreme or adverse climatic conditions )

12

(IV). Proposed Terms of Reference for EIA studies
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APPENDIX 11

(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)

CHECK LLST OF ENVIRONMENTAL IMPACTS
(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT

(Attach panoramic view of the project site and the vicinity)

L I. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority' be submitted ). Attach Maps of ( i ) site location, (it) surrounding features
of the proposed site (within 500 meters) and (iii )the site (indicating levels & contours) to
appropr iate scales. If not available attach only conceplual plans.
1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.
1.3. What arc the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).
1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? ( Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).
1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing Lhe natural drainage near the proposed project site)
1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.
1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. I low will the water requirement met? State the sources &
quantities and furnish a water balance statement. For VATIKA LIMITED
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• 2.2. What is the capacity (dependable flow or yield) of Ihe proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?

(Provide physical, chemical, biological characteristics with class of water quality)

2.4. How much of the water requirement can be met from the recycling of treated

wastewater? (Give the details of quantities, sources and usage)

2.5. W'ill there be diversion of water from other users? (Please assess the impacts of the

project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the proposed

activity? (Give details of die quantities and composition of wastewater generated from the

proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the

facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project

on the runoff characteristics (quantitative as well as qualitative) of the area in the post

construction phase on a long term basis? Would it aggravate the problems of flooding or

water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (W'ill there be tapping of

ground water; give the details of ground water table, recharging capacity, and approvals

obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities

polluting land & aquifers? (Give details of quantities and the measures taken to avoid the

adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to

avoid flooding of the area, details of the drainage facilities provided along with a site layout

indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to

unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of

sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14, Give details of dual plumbing system if treated waste used is used tor flushing of toilets

or any other use.

3. YEGFTATION
3.1. Is there any threat of the project to the biodiversity? (Give a description of the local

ecosystem with it’s unique features, if any)
For VATIKAJJMITED
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3:2. Will the construction involve extensive clearing or modification of vegetation? (Provide
' a detailed account of the trees & vegetation affected by the project)
3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial arid aquatic or creation of
barriers for their movement? Provide the details.
4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.
4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna

5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models caking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.
5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed For improvement including
the traffic management at the entry & exit to the project site.
5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.
5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.
5.6. What will be the impact of DG sets &. other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.
6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?
6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.
6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant Features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

local7.1. Will the proposal result in any changes to the demographic structure of
population? Provide the details. - r UMH * - ' 1

JU-.V
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7.2. Giy.e details of the existing social infrastructure around the proposed project.
7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project .

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you pian to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project

9.5. Does the layout of streets & buildings maximise the potential for solar energy' devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details,

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects? por\jfcLlMI '
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9.9. What are the thermal characteristics of-the building envelope? (a) roof;(b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.
9.10. What precautions & safety measures are proposed against tire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.
9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.
10. Knvironment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including tire.
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• APPENDIX III

(See paragraph ?

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

CONTENTSElA STRUCTURES.NO
• Purpose of the reportIntroductionI .

• Identification of project & project proponent

• Brief'description of nature, size, location of the project
and its importance to the country, region

• Scope of the study -details of regulatory scoping carried
out (As per Terms of Reference)

• Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

Project Description2.

• Type of project

• Need for the project

• Location (maps showing general location, specific
location, project boundary & project site layout)

• Size or magnitude of operation (inch Associated
activities required by or for the project

• Proposed schedule for approval and implementation

• Technology and process description

• Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

• Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other FIA requirements (as
required by the scope)

• Assessment of New & untested technology for the risk
of technological failure

For VATIKA LIMITED
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• Study area, period, components & methodologyDescription of the
Environment

3 .

• Establishment of baseline for valued environmental
components, as identified in the scope

• Base maps of all env ironmental components

• Details of Investigated Environmental impacts due to
project location, possible accidents, project design, project
construction, regular operations, final decommissioning or
rehabilitation of a completed project

Anticipated
Environmental Impacts

4.

<&
Mitigation Measures

• Measures for minimizing and / or offsetting adverse
impacts identified

• Irreversible and Irretrievable commitments of
environmental components

• Assessment of significance of impacts (Criteria for
determining significance. Assigning significance)

• Mitigation measures
In case, the scoping exercise results in need ForAnalysis of Alternatives

(Technology
& Site)

5.
alternatives:

• Description of each alternative

• Summary of adverse impacts of each alternative

• Mitigation measures proposed for each alternative and

Selection of alternative

• Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, repotting schedules,
emergency procedures, detailed budget & procurement
schedules)

Environmental
Monitoring Program

6 .

Public ConsultationAdditional Studies7.

Risk assessment

• Social Impact Assessment. R&R Action Plans

Project Benefits Improvements in the physical infrastructure
Improvements in the social infrastructure
Employment potential -skilled; semi-skilled and

unskilled
Other tangible benefits

8.
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ff recommended at the Scoping stageEnvironmental Cost
Benefit Analysis
EMP

9.
• Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
cffcctiveness monitored. after approval of the ElA
• Overall justification for implementation of the project

10,

Summary & Conclusion
(This will constitute the
summary of the EIA
Report )

Explanation of how, adverse effects have been
mitigated

ofDisclosure
Consultants engaged

The names of the Consultants engaged with their
brief resume and nature of Consultancy rendered

12.
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APPENDIX III A
(See paragraph 7)

ARV ENVIRONMENTAL IMPACT ASSESSMENT:«]«iamKPJreiufla

The Summary FI A shall be a summary of the full El A Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

1 . Project Description

2. Description of the Environment

3. Anticipated Environmental impacts and mitigation measures
4. Environmental Monitoring Programme

5. Additional Studies

6. Project Benefits
7. Environment Management Plan

forv«nK*uM(TED
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APPENDIX IV
(See paragraph 7 )

PROCEDURE EUR CONDUCT OF PUBLIC HEARING
Thu Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory’ Pollution Control Committee ( UTPCC).

1.0

2. 0 The Process:

The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory , the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure

2.1

The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

2.2

(a) District Magistrate/s
(b) Zila Parishad or Municipal Corporation
(c) District Industries OfTice
(d) Concerned Regional Office of the Ministry of Environment and Forests

On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available Ibr reference at a notified place during normal office hours in the
Ministry at Delhi.

2.3

The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix III A ) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally

2.4
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'•make available a copy of tlie draft Environmental Impact Assessment report to the above
five authoriticS/offices viz;Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

The Member-Secretary of the concerned SPCR or UTPCC .shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall he provided to the public for furnishing their
responses;

3.1

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

3.3

In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member -Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

3.4

4.0 The Panel

The District Magistrate or his or her representative not below the rank of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

4T4*

Y'idcogrnphy5.0

The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concerned.
5.1

Proceedings
The attendance of all those who are present at the venue shall be noted and

annexed with the final proceedings.

6.0

6.1

There shall be no quorum required lor attendance for starting the proceedings.6.2

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

Every person present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the Applicant. The summary of the public
6.4
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. hearing proceedings accurately reflecting all the. views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of (he proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:
6.5

The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Ziia Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website tor general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

6.6

Time period tor completion of public hearing7.0

The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .T he applicant may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the tlnal Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations.

7.1

If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category' 'A ’ project or activity and the State Government or Union Territory Administration
for Category- 'B' project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification,

7.2
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicani shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory : -
• Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)

soft copy)]

• A copy of the video tape or CD of the public hearing proceedings

• A copy of final layout plan (20 copies)

• A copy of the project feasibility report (I copy)

2. The Final EIA Report and the other relevant documents submitted by die applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of Ihe EAC
/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form - lor Form
IA and scheduled date of the EAC /SEAC meeting for considering the proposal .

Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form I
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 ofthe Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form I. Form IA and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
'̂building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.
4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.
5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.
6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection,the reasons for the same shall also be explicitly stated.

3.
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' APPENDIX VI
(ike paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY n PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SRACs) shall consist of only professionals and experts fulfilling the following
eligibility' criteria:

I .

Professional: The person should have at least (i ) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii ) in case of Engineering
/ 1 echnology/Architecture disciplines. 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.F./B.Arch. Degree,

or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or ( iv ) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
),or (v) a University degree , followed by 2 years of formal training in a University' or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.
Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.
Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts" are not
available. Professionals in the same field with sufficient experience may be considered.

• Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

• Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

• Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the El A process

Risk Assessment Experts

Life Science Experts in floral and faunal management
Forestry and Wildlife Experts For VATIKA LIMITED
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Environmental Economics Expect.with experiencf in project appraisal

The Membership of Ihe EAC shall not exceed 15 (fifteen) regular Members. However
Ihe Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.
3.

The Chairperson shall he an outstanding and experienced environmental policy expen
or expert in management or public administration with wide experience in the relevant
development sector.
4.

5. The Chair person shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

A representative of the Ministry of Environment and Forests shall assist the Committee6.
as its Secretary.
7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.

For V*TIKA LIMITED-V
^WhrWlcri$V!f7>'gnatory
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Q )tegmtrftd Office
VUttbt hlvi» HXi
V«Mtk.ilh.i«igUv 4tl» flow
w.inilclfWlLmAcreati/iq lasting vnltie
Wcflraiili -uinjaiifiP̂ ri
("m IJJLMI 122 OU -taiyjpjDam i*M 07.2017To.

The Chairman
Stale Environment Impact Assessmenr Authority.
Bays No.:- 55 - 58, Parytaii Bhawan,
Is? Floor, Stolen - 2, PHiuJikula, Haryana

IKr)lA

i Ql » >41177 777
r <» l. l >4 i77 ?U0
{ iiru*n

Subject:Environmental Clearance for Group Housing Colony project at Sector- 82 A District
Gurgaon, Haryana by M/s Vatika Ltd.

Deni Sir,

We had applied for Environmental Clearance of the above mentioned project online
12.10.2016 and hard copies submitted to SE1AA Haryanc on 27.12.2016 under category 8a of
EJA Notification 2006. Our case lias been recommended by SEAC to SEIAA for gram of
Environmental Clearance in 150th SEAC meeting dated 07.04.2017.

on

We have also registered the above said project for GRillA rating with a thought of sustainable
development in every aspect.

As the stipulated lime oeriod had passed as per MoEF Notification dated 14.09.2006» we
presume that our case has been granted deemed Environmental Clearance and we aie proceeding
ahead as per nonns applicable vide MoEF Notification dated 14.09,2006 for such projects.

Thanking you.

Yours sincerely,

For Vatika Ltcl.

.

(Authorised Signatory)

Copy to: The Director (New Construction Projects and Industrial Estates), Ministry' of Environment Torpst
& Cfimate Change, Indira Paryavaran Bhawan, Jorbag Road, New Delhi 110003

For VATIKA LIMITED
V

Aulh'otised Gignatoiy

i
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Registered Office
V11J2 jmited
Vj:ifa Tn^ngk;4 jh .Hear
5uihantl<iP1ttiei 8l(XRA
Mehn«ll -6tq3 DftP.(KKl
G;j«jaoii 122002, lfer>und

creating lasting vafue

IKiVIA
Dated: 22.01.2018

T 91.124.tI77 777
f 91.124.4177700

To
Dr. A Mehrotra (Advisor)
Ministry of Environment, Forest and Climate Change
Northern Region Office
Bays No. 24-25, Sector -31-A
Dakshin Mtug, Chandigarh-160 030

OTW wiijgtaip^oni

Stub: Proposed Group Housing Colony Project located at Village Shilthopur, Sector-82A,Gurugram, Haryana by M/'s Vatika Ltd. Submission of Six-monthly Compliance Report -Dec 2017.

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthlyCompliance report for Dec 2017 in both hard as well as soft copies.
• Wc hope the above report meets your requirement.
Thanking You

For M/s Vatika Ltd.

O

Signatory)
Vireuder Dhar
General Manager
Email: virendharti
Mob no.: 9810566938

CC: JK The Chairman, Haryana State Pollution Control Board, C-ll, Scctor-6,Panchkulu, Haryana - 134 109.
$2. Slate Environmental Impact Assessment Authority, Bay No. 55-58, PrayatanBhawan, Seclor-2, Panchknla, Haryana- 134 151.

For VATIKA LIWHEU

AuUTonaeti Siqrvatorvf Seclor-o ,\ <*

Cllt U74®8HfllWlJCDS4W1
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SIX MONTHLY COMPLIANCE (P4c 2017)

Project- Group Housing Colony, Sector - 82A, Village Shikohpur, Gurugraui

Ref: 150th SEAC MoM duted 07.04.2017

PART A-SPEC7FIC CONDITIONS:-

Constructions Phase - 12% construction work completed

StatusSpecific Conditions

I. “Consent For Establish’ shall be obtained from
Haryana State Pollution Control Board under Air and
Water Act and a copy shall be submitted to SEIAA
Haryana before the start of any construction work at

site.

As per CPCB letter no. B-290I2/ESS/CPA/20I6-
17/2570 dated 02.02.2017 regarding grant of
consent under the Water Act 1974 and Air Act
1981. point no.iii there should not be any need to

obtain Consent to Establish for Building/'

Construction projects/ Area development projects
and township projects which are mentioned at

serial no. 8(a) & 8(b) in EIA notification, 2006.
2. A first aid room as proposed in the project report shall

be provided both during construction and operational
phase of the project.

First Aid facility has been provided.

Adequate drinking water and sanitary facility’ has
been provided. Wastewater & solid waste is being
disposed off safely.

3. Adequate drinking water and sanitary facilities shall
be provided for construction workers at the site.
Provision should be made for mobile toilets. Open
defecation by the laboures is strictly prohibited. The
safe disposal of wastes/ waste water generated during
the construction phase should be ensured.

Top soil removed is stored at one place and will
be used for development of landscaped area.4. All the topsoil excavated during construction activities

shall be stored for use in horticulture/landscape
development within the project site,

Building construction materials are stored in
designated area within project premises. The
Excavated soil which is good for fertility is being
stored at site for development of landscaped area

& the tnuck had been disposed in proper manner

without creating any adverse effect on the
neighboring communities.

5. The project proponent shall ensure that the building
material required dining construction phase is
properly stored within the project area and disposal of
construction waste should not create any adverse
effect on the neighboring communities and should be
disposed of after taking necessary precautions for
general safety and health aspects of people, only in
approved sites with approval of competent authority.

Guide lines are being strictly followed. Copy of
ground water test report of nearby area is

6. Construction spoils, including bituminous material
and other hazardous materials, must not be allowed to

Page 1 of 10
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enclosed as Annexure 1. Copy of soil test report

enclosed as Annexure - 2.
. contaminate watercourses and the tfump sites for such

material must be secured so that they should not leach

Into the ground water and any hazardous waste

generated during construction phase, should be

disposed ofT as per applicable rules and norms with

necessary approval of the Haryana State Pollution
Control Board.

7. The Diesel generator sets to be used during

construction phase shall be of ultra low sulphur diesel
type and should conform to Environment (Protection)

Rules prescribed for air and noise emission standards.

Diesel Generator Sets installed are of enclosed

type. Stack emission parameters are within in
permissible limits. DG stack emission & noise
monitoring report attached as Annexure - 3 4
respectively.

At present small amount of diesel is being stored
on day to day consumption basis. Clearance from
Chief Controller of explosives will be obtained as

per the norms for bulk storage.

8. The diesel required for operating DG sets shall be

stored in underground tanks and if required, clearance

from Chief Controller of explosives shall be taken.

Ambient Air and ambient noise monitoring
carried out at site which is enclosed as Annexure

5 and Annexure - 6, respectively.

Sprinkling of water through tankers is being

practiced on unpaved areas to suppress the dust
generation. Loose construction materials are

covered with tarpaulin/plastic sheets.

9. Ambient Noise levels shall conform to the residential

standards both during day and night. Incremental

pollution loads on the ambient air and noise quality
should be closely monitored during construction
phase. Adequate measures should be taken to reduce

ambient air pollution and noise level during

construction phase, so as to conform to the stipulated

residential standards of CPCB/MoEF.
Fly Ash mixed construction material is being
used based on availability.10 Fly ash shall be used as building material in the

construction as per the provisions of Fly Ash
Notification of September 1999 and as amended on
27th August 2003.

Storm drainage system will be developed at site
for the control of rainfall runoff and ground water

recharge.

11. Storm water control and its re-use as per CGWB and
BIS standards for various applications should be
ensured.

Ready mix concrete and hessian cloth is being
used to conserve water.12. Water demand during construction shall be reduced

by use of pre-mixed concrete, curing agents and
other best practices.

Water assurance for the project received from
HUDA already submitted to SEIAA. Copy
enclosed herewith as Annexure - 7.

13. In view of the severe constrains in water supply
augmentation in the region and sustainability of

water resources, the developer will submit the NOC
from CGWA specifying water extraction quantities
and assurance from HUDA/ utility provider

Page 2 of 10
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indicating' source -qf water -supply and quantity* of
water with details of intended use of water - potable
and noil-potable. Assurance is required for both
construction and operation stages separately. It shall
be submitted to the SEIAA and RO, MOEF,
Chandigarh before the start of construction.

ECBC norms are taken into design. Project has
been awarded *3 Star * GRIMA Pre-Certification.
Copy enclosed herewith as Annexure 8.

14. Roof must meet prescriptive requirement as per
Energy Conservation Building Code by using
appropriate thermal insulation material.

ECBC norms are taken into design. Project has
been awarded 43 Star’GRIHA Pre-Certification.15. Opaque wall must meet prescriptive requirement as

per Energy Conservation Building Code which is
proposed to be mandatory for all ail* conditioned
spaces while it is desirable for non-air-conditioned
spaces by use of appropriate thermal insulation
material to fulfill requirement.

16. The approval of the competent authority shall be
obtained for structural safety of the building on

account of earthquake, adequacy of fire fighting
equipments, etc as per National Building Code
including protection measures from lightening etc.

The structures have been structurally designed as

per prevailing IS codes, NBC for the dead load,
live load, wind load and seismic load and their
combination with net bearing capacity of
30T/sqm. Structure certificate already submitted.
Details already submitted at the time of
appraisal.

17. Overexploited groundwater and impending severe
shortage of water supply in the region requires the
developer to redraw the water and energy
conservation plan. Developer shall reduce the
overall footprint of the proposed development.
Project proponent shall incorporate water efficiency
/savings measures as well as water reuse/recycling
within 3 months and before start of construction to

the SEIAA, Haryana and RO, MOEF, GOI,
Chandigarh.

10 rain water harvesting pits are proposed for
construction with facility for de-silting chamber
for removal of floating matters before entering
harvesting pit.

18. The Project Proponent as stated in the proposal shall
construct total 10 rain water harvesting pits under
expansion for recharging the ground water within
the project premises. Rain water harvesting pits shall
be designed to make provisions for silting chamber
and removal of floating matter before entering
harvesting pit. Maintenance budget and persons
responsible for maintenance must be provided. Care
shall also be taken that contaminated water do not
enter any RWH pit.

Page 3 of 10
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19 The project proponent shall provide for adequate fire
safety measures and equipments as required by
Hatyana hire Service Act, 2009 and instructions
issued by the local Authority/Directorate of fire from
time to time. Further the project proponent shall take
necessary permission regarding fire safety scheme/

NOC from competent Authority as required.

Will be adhered to.

Copy of Power assurance enclosed as Annexure-20. The project proponent shall obtain assurance from
the DHBVN Tor supply of power before the start of
construction. In no case project will be operational
solely on generators without any power supply from
any external power utility.

9.

Copy already submitted based on which Power
assurance to the project has been provided by
DHBVN.

21. Detail calculation of power load and ultimate power
load of the project shall he submitted to DHBVN
under intimation to SEIAA Haryana before the start

of construction. Provisions shall be made for
electrical infrastructure in the project area.

There is no Nalloli/ water course within the
project area.

22. The Projecl Proponent shall not raise any
construction in the natural land depression/
Nallah/water course and shall ensure that the natural
flow from the Nallah/water course is not obstructed.

The plinth levels of the building block ate

designed as per prior approval of the
HUDA/Director General Town and Country
Planning Chandigarh.

23. The Project Proponent shall keep the plinth level of
the building blocks sufficiently above the level of
the approach road to the Project. Levels of the other
areas in the Projects shall also be kept suitably so as
to avoid flooding.

24. Construction shall be carried out so that density of
population does not exceed norms approved by
Director General Town and Country Planning
Department Hatyana.

Is being adhered as pet* zoning plan.

25 . The Project Proponent shall submit an affidavit with
the declaration that ground water will not be used for
construction and only treated water should be used
for construction.

Affidavit already submitted. Treated waste water
from I I U D A STP is being used for construction.

The project area is devoid of any tree.26. The projecl proponent shall not cut any existing tree
and project landscaping plan should be modified to

include those trees in green area.
Is being adhered. Site photographs enclosed as27. The project proponent shall provide 3 meter high

barricade around the project area, dust screen for

Page 4 of 10
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every Hour above the ground, proper sprinkling and
covering of stored material to restrict dust and air
pollution during construction.

Annexurc - 10.

Sedimentation lank provided at the lower level to

trap pollutant and rainwater runoff daring rains.
28. The Project Proponent shall construct a

sedimentation basin in the lower level of the project
site to trap pollutant and other wastes during rains.

29. The Project Proponent shall provide Proper Rasta of
proper width and proper strength for the project
before the start of construction.

Is being adhered

30. The project proponent shall ensure that the ( J-value
of the glass is less than 3.177 and maximum solar
heat gain co-efficient is 0.25 for vertical
Fenestration.

ECBC norms are taken into design. Project has
been awarded *3 Star * GR1HA Pre-Certification.
Copy enclosed herewith as Annexure - 8.

Construction materials are covered with tarpaulin
cloths and water sprinkling is being done on
regular basis. Nose mask provided to

Construction workers involved in such activities.

31. The project proponent shall adequately control
construction dusts like silica dust, non - silica dust
and wood dust. Such dusts shall not spread outside
project premises. Project proponent shall provide
respiratory protective equipment to all construction
workers.

32. The project proponent shall develop complete civic
infrastructure of the Group Housing colony
including internal roads, green belt development,
sewerage line. Rain Water recharge arrangements.
Storm water drainage system. Solid waste

management site and provision for treatment of bio-
degradable waste, STP, water supply line, dual
plumbing line, electric supply lines etc. and shall
offer possession of the units/ flats thereafter.

Wrill be adhered to.

Will be adhered to as per NBC.33. The project proponent shall provide one refuge area
till 24 meter and one till 39 meter as per National
Building Code. The project proponent shall not

convert any refuse area in the habitable space and it
should not be sold out/commercialized.

Will be adhered to as per NBC.34. The project proponent shall provide Tire control
room and tire officer for building above 30 meter as
per National Building Code.

Permission of Mines and Geology Department for
excavation of soil obtained.

35. The project proponent shall obtain permission of
Mines and Geology Department for excavation of
soil before the slurt of construction.
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Approval from concerned local Authority/HUDA
regarding provision of storm drainage and
sewerage system including their integration with
external services of HUDA/ Local Authorities
will be obtained as per the stage of construction
work.

36. The project proponent shall seek specific prior
approval from concerned local Authority/HUDA
regarding provision of storm drainage and sewerage
system including their integration with external
services of HUDA/ Local Authorities beside other

required services before taking up any construction
activity.

Copy of the same will be provided as and when
received.

37. The project proponent shall submit the copy of fire
safety plan duly approved by Fire Department before
the start of construction.

Permission for connection of drainage &. excess
treated sewerage network outfall to public drain
<fc sewer line respectively will be obtained from
HUDA.

38. The project proponent shall discharge excess of
treated waste vvater/storm water in public drainage
system and shall seek permission of HUDA before
the start of construction.

Will be adhered to as per norms.39. The project proponent shall maintain the distance
between STP and water supply line.

Stack height for DG sets will be provided as per
CPCB norms.

40. The project proponent shall ensure that the stack
height is 6 meter more than the highest tower.

Structures arc designed as per relevant earthquake
zone.

41. The project proponent shall ensure structural
stability to withstand earthquake of magnitude 8.5
Richter scale.

Part B General Conditions

StatusSpecific Conditions

Proposed environmental safeguards arc complied
with in letter and spirit.

i) The project proponent shall ensure the
commitments made in form - I, Form - IA,
EIA/EMP and other documents submitted to the
SEIAA for the protection of environment and
proposed environmental safeguards arc complied
with in letter and spirit. In case of contradiction
between two or more documents on any point the
most environmentally friendly commitment on the
point shall be taken as commitment by project
proponent.

ii) The project proponent shall also submit six
monthly reports on the status of compliance of the
stipulated EC conditions including results of
monitored data (both in hard copies as well as by e-

We are hereby submitting six monthly compliance
reports both in hard as well as in soft copy.
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mail) to the northern Regional Office of MoEF,
HSPCB & SEIAA Haryana

*

. *

Will he adhered to.iii) STP outlet after stabilization and stack emission
shall be monitored monthly. Other environmental
parameters and green belt shall be monitored on
quarterly basis. After every 3 (three) month*, the
project proponent shall conduct environmental
audit and shall take corrective measure, if required,

without delay.
iv) The SELAA, Haryana reserves the right to add

additional safeguard measures subsequently, if
found necessary . Environmental Clearance granted
will be revoked if it is found that false information
has been given for getting approval of this project.
SF.IAA reserves the right to revoke the clearance if
conditions stipulated are not implemented to the
satisfaction of SElAA/MoF.F.

Noted

v) The project proponent shall not violate any judicial
orders/pionouncements issued by any Court
/Tribunal

Noted

vi ) All other statutory clearances such as the approvals
for storage of diesel from Chief Controller of
Explosive, Fire Department, Civil Aviation
Department, Forest Conservation Act 1980 and
Wildlife (protection ) Act , 1972, Forest Act, 1927,

PLPA 1900, etc shall be obtained as applicable by
project proponents from the respective authorities
prior to construction of the project.

NOC from Civil Aviation department, Department
of Forest & Aravalli NOC obtained and is

I I & 1 2enclosed herewith as Annexure
respectively. All other approvals will be obtained
as and when required.

vii) The project proponent should inform the public that
the project has been accorded EC by SEIAA and
copies of the clearance letter are available with
HSPCB & SEIAA. This should be advertised
within 7 days from the date of issue of the
clearance letter at least in two local newspapers that
are widely circulated in the region and the copy of
the same should be forwarded to SEIAA Haryana.
A copy of Environment Clearance conditions shall
also be put on project proponent’s web site for
public awareness.

Our case For EC was recommended by SEAC to
SEIAA for grant of EC in the 150A SEAC
meeting dated 07,04.2017. But no letter from
SEIAA was issued to us. Thereafter, we have
submitted letter to SEIAA vide letter dated
04.07.2017, intimating that the stipulated lime
period ns per clause 8 condition (iii) & (iv) of
MoEF Notification dated 14.09.2006 had passed,
we are proceeding ahead with the project as per
the norms applicable vide MoEF Notification of
14.09.2006. Copy enclosed as Annexure 13.

viii) Under the provisions of Environment (Protection)
Act, 1986, legal action shall be initialed against the

Noted.
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Project Proponent if it was found that construction
of the project has been started before obtaining
prior Environmental Clearance.

ix) Any appeal against this Environmental Clearance Noted
shall lie with National Green Tribunal,if preferred,
within a period of 30 days as prescribed under
section 16 of the National Green Tribunal Act,
2010.

Environment policy of company enclosed as

Annexure 14.
x) The project proponent shall put in place Corporate

Environment Policy as mentioned in MoEF, Gol
OM No. J-l 1013/41/2006-1A II (I) dated 26.4.2012
within 3 months period. Latest Corporate
Environment Policy should be submitted to SEIAA
within 3 months of issuance of this letter.

Being a residential project, the environmental
protection measures such as construction of storm

drainage, rainwater harvesting structure, sewage
treatment plant, DO stack, tire safely measures,
seismic design of building, development of
landscaped area etc along with environmental
monitoring is an integral part of the project,
therefore no separate account is being maintained,
however year wise expenditure can be worked out

based on billing heads and the same will be
reported. Expenditure on labour sanitation, safety
& environment protection measures so far on the
project till Nov 2017 is enclosed herewith as
Annexure- 15.

xi) The fund ear marked for environment protection
measures should be kept in separate account and
should not be diverted for other purposes and year
wise expenditure shall be reported to the SEIAA /
RO MoEF, GOI under rules prescribed for
Environment Audit.

Will be adhered to.xii) The project proponent shall ensure the compliance
of Forest Department, Haryana Notification no
S.O. 12I/PA2/1900/S.4/97 dated 28.11.1997.

Vehicles with valid Pollution Under Control
certificate are allowed during the construction
phase. File with copy of PUC’s of vehicles
bringing construction material is being maintained
at site.

xiii) The project proponent shall ensure that no vehicle
during construction/operation phase enter the
project premises without valid 'Pollution Under
Control* certificate from competent Authority.

Noted.xiv) The project proponent is responsible for
compliance of all conditions in Environmental
Clearance letter and project proponent can not

absolve himself /herself of the responsibility by
shitting it to any contractor engaged by project

Page 8 of 10

— i\i—
Authorised-Signatory

930



* ••

proponent.
xv) The project proponent shall seek fresh

Environmental clearance if at any stage there is
change in the planning of the proposed project.

Noted

xvi) Besides the developer/applicant, the responsibility Being complied
to ensure the compliance of Environmental
Safeguards/conditions imposed
Environmental Clearance letter shall also lie on the
licensee/licensees in whose name/names the
license/CLU has been granted by the Town &
Country Planning Department, Haryana.

thein

Compliance report of the stipulated EC conditions
is being sent to RO MoEF and IISPCB office.

xvii) The project proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their website
and shall update the same periodically. It shall
simultaneously be sent to the Regional Office of
MoEF, the respective Zonal Office of CPCB and
the SPCB. The criteria pollutant levels namely;

PM2.5, PM10, SOx, NOx, Ozone, Lead, CO.
Benzene. Ammonia, Benzopyrine, arsenic and
Nickel . (Ambient levels as well as stack emissions)
or critical sectoral parameters, indicated for the
project shall be monitored and displayed at a
convenient location near the main gate of the
company in the public domain.

xviii) The environmental statement for each financial
year ending 31* March in Form-V as is mandated
to be submitted by the project proponent to the
HSPCB Panchkula as prescribed under the
Environment (Protection ) Rules, 1986. as amended
subsequently, shall also be put on the website of the
company along with the status of compliance of the
EC conditions and shall also be sent to the
respective Regional Offices of MoEF by e-mail.

Will be adhered to.

xix) The project proponent shall conduct environment
audit at every three months interval and thereafter
corrected measures shall be taken without any
delay. Details of environmental audit and
corrective measures shall be submitted in the

Will be adhered to.

monitoring report.
CSR policy of company enclosed herewith asxx) Corporate Environment and Social Responsibility
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(CSFR) shall be laid down by tlic project proponent

( 2% shall be earmarked) as per guidelines of
MoEF,Gol Office Memorandum No. J- 11013/41/
2006-IA.IJ{!> dated ! 8.05.2012 and Ministry of
Corporate Affairs, Gol Notification Dated
27.02.2014. A separate audit statement shall be

submitted in the compliance. Environment related
work proposed to be executed under this
responsibility shall be undertaken simultaneously.
The project proponent shall select and prepare the
list of the work for implementation ofCSER of its
own choice and shall submit the same before the
start of construction.

Annexure 16.
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Annexure

Annexure 1- Ground water analysis report

Annexure 2- Soil report

Annexure 3- DG stack emission analysis report

Annexure 4- DG Noise monitoring report

Annexure 5 - Ambient Air monitoring report

Annexure 6- Ambient noise monitoring report

Annexure 7- Water Supply assurance from HUDA

Annexure 8- GRIHA 3 star Pre-certification

Annexure 9- Power assurance from DHBVN

Annexure 10- Site Photos

Annexure 11- NOC for height clearance from AAI

Annexure 12- Aravalli NOC

Annexure 13- Letter to SEIAA considering deemed EC

Annexure 14- EHS Policy

Annexure 15- Expenditure on EMP

Annexure 16- CSR Policy
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Annexure - 1

Vardan EnviroLab\
Rffgrl.Off: L)-142, Sushant Lok-lll, Sector -57,Gurgaon -122003 (Haryana) Tel: 0124-4291036

Laboratory: Samaspur, Opposite Amity International School, Sector-51, Gurgaon 122001 (Haryana)

Branch Off: Plot No. 24 & 25,Narayan Vjhar,B-Block, Jaipur - 302035 (Rajasthan) Tel:0141-2983404
‘ (ISO 90011ISO 140011OHSAS 18001|MoEF 8. CC Recognized|NABL Accredited) HSPCB & RSRCB Approved)

Test Certificate

Report No.

Format No.:
Party Reference No :
Reporting Date:

VEL/VVV VIVI71I/O l
5,10 1̂ 01

VI- L/VL/W/01
M/s Vatika Ltd.
I'rainiuil Height 11.210 acres,
Sector- 8ZA, Gurgaon.

'iumple
Nnnit .V. of l ’;irl \ '

NIL
28/11/2017

Period of Analysis:
Receipt Dace;
Sampling Dale:
Sampling 1‘ype*

Pi escrvuliun.
Sampling Quantity -

24/11/2017 to 2H-'11/2017
24/11/2017
24n 1/2017
Crnb

Limiml Water (Fiore well)
Near Project Site
Viinluii Envirol .nl) Team

IS IHMIll-2il12,API IA 22"‘ Kdlhon 2012
VS per IS 105011 2012

*V
1 0U|Ul( t;’ I UL.iiful*
i 11a . O.'kc'vJ h>
u p I*I . . •..i \wK

I \irnit.Uo Pcquit -d

Refrigerated
2.H Ltr * 3ti0rnl

TICST RESULTS

Limits ol IS: 10500 -20U
Permissible linn
in (lie Absence «•
Alternate Sourc

Ret)uiienien(
|Acceptable

Limits)

ResultTtsst-Metlioi! UnitPaiJinietrrY %1i.
\PIIA 22nd billion 1500-1[ II No Relaxuluoi» »li i:- j 1? i )

( i»Umi

I « n liiiluv
i rli4 »*

6.5 to 8.57.08I
BDI. t« *DI.5Uazcn) 15APMA ?2ml luliliiHi. 2120 Li Hazen

"Bill. ( **DL 0. 1 NTU)VPHA 22nd HOiluni 21 TO ii NTU 1
AgreeableAI 11A 22"* Edition. 2151» It

API IA 22,Mi LdilIon. 2 lull II

AgivcnhloAgreeable
AgreeableAgreeable AgreeableI n*.i«

! >t;i. iIJixItiuSs as ( »C'( > API IA 221*- Edition.2141) t* 26300 2011 MUmg/li i

API IA 22*1 bliiion. 5500 Ca I?
•MM I.A 22"" blilkm.23211 It

API IA 22'"1 billion. 43(10AT B
AI*HA 2T ' billion. 1500 C l- B
Af’IIA 11-siinon. 4500 CN D

API IA 22*IMlillI. 2M» U

APIIA 22"* Edition- 2540 C
AI'IIA 22"1'PJIliiilV. 1500 Ii

20056.21 me/ 1 75< .icmin.p* t n

i fi.i MLaiimn as c at nt
t itKindt .is l !
LS. .iiKtal free < llloriiw

1 .itin.lv: is (‘ \
• - 1 —

\l4i'iicxniii ;i> MU
I uta l / issnlved Solids
SulplltllC wS SO,
I In*Hide asI

N'ILT.IL a> M),
iIb'ii Ii

Vmntiniim o M
LT.min

4

347 It) mgl 200 600
locoIJ6 98 250mg/li

tng*1-BDL 0 210
: i •BLM4“Dl 0.02 mg/l) No Relaxntion0.05mg/ l

3029.82 mg/ l Mil)• *

2000556,00 mg/ l 500id
200 401)28.71 mg/lt i

M0 IA 22** fallible 4500-1“ D
is HE5(P-3 • ) loss

\ l *ll \ 2T- ITlitiim. 1500-1V B
\m\

API IA ?2Ml1 Edition.45U0U L

1.50.36 mg/l I 0Li
No Kclaxuiion1515.20 mg/lli^

0.29 0 3mg/l No relaxation1.
*BDL(**DI.(J.0J mg/l) 0.20 03ll*g/l\ h

BULt^DLO.OI mg/l) 05to
Coot ...

C'~>*- rb. , \l(Af>fiiiivtil.ljyj . . . . v(Mucknl By)

For VATIKA LIMITED

Authorised Signatory

Tel: 0124-6522261, 8588859161 | E-mail: lab@wardanenvlronet.com | www.vardanenwironet.com

NOH:a)Thc rcsutaHuUid icier only to the t r̂trrt mmptet S..ipphuLk M4fain«t*r»
h) lotol ILjb^Ihlcv of our l«bMillb* mstrUrtnd tn rhr Irrolto amount only

C) The inmate will IHJ d«i.trcyod•ft«r reMnlien time nn*r«otlior wlto 6p«v,ifw4
d) This report Is not to bvi repruautod wholly or lr» rvnrt nnrt rnnnal t»c uied 46 nvid«iic«in the court of taw
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\ Vardan EnviroLab
Regd. Off: D-142, Sushant Lok-lll, Sector 57, Gurgaon - 122003 (Haryana) Tel: 0124-4291036
Laboratory: Sainaspur, Opposite Amity Intelnational School, Sector-51,Gurgaon - 122001 (Haryana)

Branch Off: Plot Mo. 24 &.25, Narayan Vihar, B-Block, Jaipur - 302035 (Rajasthan) Tel‘: *0l41-2983404
(ISO 90011ISO 140011OHSAS 180011MoEF & CC Recognized|NABL Accredited|HSPCB & RSPCB Approved)

Test Certificate

Rcpim No.: VELAV/ VL /17100
Limits ofISfi.0500 -2012

snmpk No; VEUVL/ W/01

Permissible
limit in the
Absence cl
Alternate

SDIII et?

0.002

Unit Requirement
(Acceptable

Limits)

Test-iMerhixl ResultI'.immeters SII

1—API IA 22 Edition 5510 (

AIMIA 22p" Edition
HU)U**DL 0,001

*It 111 < *»|)l ITfiTin̂ T
•m .' i - * 1 ) 1 .0.02 .

t ! 001'HUM ic t oi)i|K »nnU.%

\ lincrul ( »d
MIUMII IJcltfi^cnts a* MBAS

/jilt. .i> /n

t upper,c» < 'll
Vl.llIjMhC*.'- *lh VIH

ltlg/ 1211
I n0.2mg/ 1I 31

Ni> KdsuiiliorAHHA KJitinu. Mil H
\PI \ 22' ' Edition.3111 U

0.05mg/II '1 1550 17 mg/ 1i JLi
0.05 1.5API IA 22' J Edition. 3111 B 0.11 mg/1M

APHA 22r '1Kililum. 3111 B *BDL( *DL 0.06mg/|) 0J0. ImivlP ’,.
No Re avitini0.003APIlA ^r ' f-tlilion. 3111 L3 BDL mg/I\ mlmiimi;K (Id/6
No kclaxatioj

No Kcltvcutioi
U. OIAPHA r.1'"1 Ktiilion, 31 I I Q

API IA 22*1 Edition, 3111 11

APIIA 22"4' LUHliun. 3 I II L3
API IA 22*' I ililinn. 3111 U

[31)1. mg'l2 I i-;hl u> I’b
*BDL(**DL 0.UI mg/I) 0.01! :*H mg/lwl.*11111111 .Is Sc

\iicmc a-* AN
« Uvrc.irs us I It*

>

I utal I « » lifoiin

0.0! 0.05^Uvi.rnjLo.01 mg/D
BDL [**b mr

mg/ I•* #
No Rtfluxalioi0.001mg/IMl

(iVIPN- 100ml Shull not be Detectable m mtv IOO11
sample

IS l62ll98l(RciiffimH:d
2003 )

Vbscnl
< )

(MPN/IOOml) Shall not be Detectable in u»> |00i
sample

IS 1622.1981(Reaffirmed
2003)

\un HIM -Itclou Detection Jmit, MIL- Detex'tion Limit
* l licsc puraiiieter arc nut covered in our NABL scope.

AbscnlI Loll33

( Clieckcil By)

For VAT1KA LIMITED
VL. -8

Authorised Signatory

MOTE; jJlfi« r«*nlliMstert nfrr nnly rn the tented vJuipJ*> ft apfUkable pararturtrrs
b) Telal|:abilities of our loh vdlf he rmirlcUuJlu lh%t Irtvmtv amount only
cl The MitifiN PUH he destroyedutter wlontfcm UilWI unless otlmrwrtie speeded
(I)ThU rujjurlI* nut to to ropnoduc^d wholly nr lr pun and cannot b* ui«d «ievidence ir» th* court nf Invv

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenwironet.com | www.vardanenvironet.com
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Annexure - 2

Vardan Envirolab
Regd. Off: 0-142, Sustain Lqlc-|ll,Sector-57,Gurgaon - 122003 (Haryana) Tel: 0124-4291036

Laboratory: Samaspur/Opposite Amity International School,Sector-51,Gurgaon -122001 (Haryana)

Brandi Off: Plot Wo 24 A 25,Narayan Vihar, B Block, JaipQr - 302U35 (Rajasthan) TW:0141-2983404

(ISO 90011ISO 140011OHSAS 180011MoEF & CC Recognized|.NABL Accredited|HSPCB & RSPCB Approved)

Test Certificate
VKl /S /TS / l711/01
5.10F-01

Report No,.
Format No.:
Party Reference No.
Reporting Date:

VKI./VI./S/01
M / s Vrilika Ud.
Traiuiuil Height, 1 1.210 acres.
Sector - B2A, Gurgaon.

Sample Number
Nairn* Kt Address ul Party

NIL
28/11/2017

Period of Analysis:

Receipt Date:
Sampling Date
Type of Sampling:
Sampling Quantity:

24/11/2017 to 28/11/20 17

24/11/2017

24/11/2017
Composite
2.0 Kg

SOIL'uimplr Utwipliun

nh| ling UiL.itiou
Sample CulleULil bv
S iniphug y Analysis
I'mlij. nl

Pro|cct Site
Vardan Enviro Lab Team

IS 2721) & USDA

Depth of Sampling
Packing Status:

30 Cm
Temp Sealed

Result Unit5. No. Parameter Protocol

IS : 2720 (P-26,RA2011) 7.83pll ( at 2.VC)
Conductivity

i - i . i

Colour
Water holdingcapacity
Hulk density
Chlotlde as Cl

d CJICUUU as Ca
0 Sodium as Na -
lo Potassium as K
l I Urganii Matter
l ' Magnesium as Mg

Available Nitrogen as N
Available Phosphorus

I * /.mi as 7.n
in Maugnese as Mn
i C h r o m i u m a s C r
lvl I rati as Ph
I i : Caiimitim as Cd
. ' j. ! t .uppeiasCa

mS/cm(S 14767-2000 Reaffirmed 2006 0.427
IS 2720 ( P-4, RA 1995) Silty ••

Yellowish BrownUSDA Method,J.968
USDA Method,1968

•I
%27.52a.

gm/ctUSDA Method. 1968
USDA Method,1968

1.29
mg/kg116.S0
mg/kgUSDA Method, 1968 86.32
mg/kg34.10USDA Method, L968

kg./hecUSDA Method, 1968 122.5(1
%0.64IS:2720 [P- 22,RA2009)

mg/kgUSDA Method, 1968 14.10
kg./hec
kg./liec

189.68IS:14684, RA2006it.
USDA Method, 1968 34.20

mg/kg
mg/lcg
mg/kg

PA 3 SOB

USEPA )50B
USEPA 3050B

11.20
5.38
1.61

mg/UgUSEPA 3050B 1.13
mg/kgUSEPA 3050B l 37
mg/kgUSEPA 3050B 2 61

.0v.
7* 5

(Checked By)iiUeTOd By)

For VAT1KA LIMITED
<2*- *'
Authorised SignaloryWCIt:a)rh« results IHivcl r«f«r only to the tested samples ft jppl table

D> total Uatolt- ttasuf our lot will be restricted to the Invoke arnwni on»v
c) 1he sa/npla will h» dastroyed after retention *Jmo unless oUicrwl** HMcifted
d) Ihta rao art knot to bo ryprodunid wholly or fn pan and carnal b«u4*d »« avldatsca In the court of law

Tel: 0124-6522261,8588859161| E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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Annexure - 3

Vardan EnviroLab
Regd. Off; D-142, Sushant Lok-lll, Sector-57/ Gurgaon - 122003 (Haryana) Tel: 0124-4291036
Laboratory: Samaspur,Opposite Amity International School, Sector-51,Gurgaon 122001 (Haryana)
Branch Off:Plot No. 24 & 25,Narayan Vlhar,B Block. Jaipur - 302035 (Rajasthan) Tel: 0141-2983404
(ISO 90011ISO 140011OHSAS 180011MoEF & CC Recognized|NABL Accredited|HSPCB & RSPCB Approved)

Test Certificate

Report No.:
Format No.:
Pnrlv Reference No..
Reporting Date:
Period of Analysis:
Receipt Date:

VLL/S 17V 17171I/OI

5« 10 F-OI
Sample Number
N.iim* A Address uf Party

VEL/VUST/III
M/s V'rttiUa Ltd.
Tr;iur|tiil Height, 11.218 acres,
Sector- 82A,Gm gaon. NIL

28/1 1/2017
24/11/2017 to 28/ 11/2017
24/11/2017

Stack Lmission iVlunduringsample iption .
Vardan EnviroLab l earn
24 / 11/2017
Near Project Site
36.0
D.G.Sct No.-1 ( 125 KVA)

Clear Sky .

Sample ( ollected
Dme ol‘ Sampling
Sampling Locution
sampling duration (Minutes)
Slack attached to
.MetcornlogicaICondition
lushunica! calibration status

vinbicnl I cmpcrulure Til ( *C )

temperalure of Stack Cases - ls (',C )

Velocity or Slack Gases (m/sec.)
1' low rate of PM (LPM)

Plow rate ill ( * as (LPM)

Sampliug condition
Protocol used

OK
24.0
I3J 0
9.65
76 00
2.0
Isokinetic
IS 11255

RESULTS

Limits
(As Per the

CPCB)ResultsProtocol UnitsParameter’s>. So

IS 11255 (P-l) Reaffirmed 2003
Particubiic vlattcr < I*IVI > g/kVV - hr < 0.20,06

IS 11255 (P-7) Reaffirmed 2003 g/ltW - hr(.Hides ol Nitrogen ( as NO\) 0.64
< 4.(1

Hy Gas Chromatography Method/iilvdrtKurhons (HC) g/UYV - hr 0.31

SOP No VLL 'SOP/OL Section No.
SP 71 ^ 3.5< ailxm iWououtlc g/kVY - hr 0.52L

i »i» •' ll« < |4iruuic.er is iHS smcrw'ii umltfr iiur \AIU. Scope
Si • * UiiMi.iimi NuihJanJopcoitiiiii procedure

Authorised Signatory

(Checked By)

NOTE:«)fheresults llsteilmfur only tu the tested samples A nppUcable paramour*
b) Total liabilities of our lab will bo mibictetJ to the Invoice amount only
c|lh« sampla will be destroyed after rote -*tlon time unless etherwtee specified
d) Fhls report is not to be rejsfotfucud wiiofiy ur In part ard cannot be used as evidence In (he couti of law

Tel: 0124-6522261, 8588859161 | E-mail: lab@> vardanenvironet.com | www.vardanenvironet.com
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Vardan Envirolab• •

•Regd. Off: 0-142, Sushant Lok-lll, Sector-57, Gurgaon - 122003 (Haryana) Tel:0124-4291036
Laboratory: Samaspur, Opposite Amity-International School,Sector-51,Gurgaon - 122001 (Har/ana)
Branch Off: Plot No. 24 & 25,Narayan Vihar,B-BIpck,Jaipur - 302035 (Rajasthan) Tel. 0141-2983404
(ISO 90011ISO 140011OHSAS 180011MoEF & CC Recognized|NABL Accredited|HSPCB & RSPCB Approved)

Test Certificate
Sample Number.
NIMIK* »V Uldtow of Parly.

VEL/ VL/ST/02
M/s Vnfilm Ltd.
tranquil Height, 11.218 acres,

Sector- 82A,Gurgaon.

Report No.:
I-ormar No.:
Party Reference No.:
Reporting Date
Period of Analysis;

Receipt Date

VLL/ST/VT/I7I1/02
5J0 F-01
Nil .
28/11/2017
24/11/2017 to 28 / 11/2017
24/11/2017

S.iinfill liesi i Iption : Stack Emission Monitoring

Vardan EnviroLab Team
2 4/ 1 L20I7
Near Project Site
35,1)
D.C.Sel No -2 (250 KVA)
Clear Sky

Sumpic ( ollcctcd
Date cd Sampling
Sampling Localion
Sampling duration (Minutes)

Stack attached to
Vlcteurologieal ( audition
fil.sii iiiiii'Ol <* alih1*2« Cimi status
Ambient reinpernCure Tn (“C )
I emperniiirc of Stuck Gasc *t - I s (u< )

Velueit) of Stack Gases (m/sec.)
How rale of PM (LPM)

Kliw rale of Gus (LPM)

Sampling condition
Protocol used

OK
24.0
132.0
9.65
27.00
2.0
Isokinetic
IS :11255

RESULTS

] Limits
(As Per the

CPCB)Parameters Prutucul Units Resultss

I

IS 1 I 255TM) Reaffirmed 2003l *aflieuLite Matter (PM) g/k W - lir 0.08 < 0.2

tHides uf Nitrogen ( as !N()n) IS 11255 (P-7) Reaffirmed 2003 B/UW - l»r 0.65
< 4,0

ifIUtlrocarbons (HC) By Gns Chromatography Method g/kVV - In 0.33

SOP No. VEL/SOPA)I Section No
SP 7I« ii him Vlimnxiile g/UNV - hrl 0.54 <3.5

.01. . lliis |MI;M»U.U( >Mit • cmcrcd uiKkrt out NAPI.Sai|)i;
S( IP-LainmHiHA Siandt.nl uperufiiiK |imtvdiiiv

,I

•I I!•

(Checked By) (ApprovnfHyi

For VAT1KAUMITI b

Authorised Signatory

NOTE:»)Th« re*ult* H-tfed rrfrr only tn theI«irt1samples * oppilmhie pnraroews
fc) Tot*l IlflhlKrlMof nnr Inh will hr rrftrlcfrd tn thr invoice amount only
c) Tlw »ample will be deitreyed after retention time unle*s ntherwh* spcrtflnd
U) ThU report l» not to bo »«produced wholi / or In part *nd cannot be inert evidence in the court © f laJL

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.corn
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Annexure - 4

Vardan EnviroLab
Regd, Off: D-142, Sushant Lok-lll,Sector 57,Gurgaon - 122003 (Haryana) Tel: 0124-4291036

• Laboratory:Samaspur,Opposite Amity International School,Sector-51,Gurgaon - 122001, (Maryana)
Branch Off:Plot No. 24 & 25,Narayan Vlhar, B-Block, JaipurJ 302035 (Rajasthan) Tel: 0141-2983404
(ISO 90011ISO 140011OHSAS 180011MoEF fit CC Recognized|NABL Accredited|HSPCB & RSPCB Approved)

Test Certificate
VEL/VL/PN/1711/01
S.tOIM)l

Reporr No.:
Format No.:
Party Reference No.:

VEUVL/PN/OI
MA Vrtlikii I td.
I'riinquil Height, 11.218 jicres,
Sector- 82A, Cuigaon.

Sample Number
Na IIC & Address til
Party NIL

28/11/2017
24/11/2017

Reporting Date;
Receipt Date:

IHi Sirr NOISE MONITORINGSnuiph Description :

Generai Information:-
HItuple collected hy
simplmg I ocjiUiiii

m.sn i in i r' i iL Used
iiMiument Cock
nsii iiintnt Calibration Status

^itii'oiniuRic.il iOfuliiion during monitoring
I ) in of Monitoring
Iline ol Monitoring
Sunminding Activity
Scope ol Monitoring
CmUrol measure if Any
Sampling & Analysis Protocol
Sampling Duration
Pat auteur Required

Vardan Enviru Lab Representatives
D.G Set.No. 1(125 KVA)
Sound Level Meter

: VEL/SLM/04
; Calibrated

Clear Sky
24/11/2017
10:00 AM tot0:30AM
No Any
Regulatory Requirement
No any
1S-9989 R-2003
30 Minutes
As per Work Order

Close the
Canopy of D.GOpen the

Canopy of'D.G Set
Protocol Insertion l.ossPurameters Set (0.5 mtr

Distance)
Result tlH(A)

M^
Result dB(A)

25.49B.0 73.215-9989 R-2003I »r»,
;
j C.rCII Limit in Lcq

i ilBtA)
25.075.0I

L

\ ikcibd ,i mill HI winch noise is rncusiiivti,von

••
t- — ••

( C heeked By| (Approved By)

For VATIKA LIMITE

Aultiorisec! SignatoryNOTE;*}TT>w n**»4tt lluerl refer only ro the testedMntptof & oppScable parameter*bj fota( llafaflltfccolour fob will be restricted to the Invoice amount only
c) The sample will horlmtrayrtl after retention tl/ne unless othorwiJO jpecifled
d) mureport ts not to be reproduced who'ly or In pact and cannot be used at evidence In U’e court of IOYJ

Tel: 0124-6522261, 8588859161 | E-mail: lab(5>vardanenvironet.com | www.vardanenvironet.com
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Vardan EnviroLab
Regd. Off: D-142, Sushant Luk -lll,Sector-57,Gurgaon - 122003 (Haryana ) Tel: 0124-4291036
Laboratory: Samasptir,Opposite Amity International School Sector-51,Gurgaon - 122001 (Haryana)
Branch Off: Plot No. 2’4 & 25, Narayan Vthar,B-Block, Jaipur - 302035 (Rajasthan) Tel: 0141-2983404
(ISO 9001|ISO 140011OHSAS 180011MoOF & CC Recognized|NABL Accredited|HSPCB & RSPCB Approved)

uiMipIr Number:
iV .nin ft Address* ol
V uty

VEL/VL/PN/1711/02
5.10F-01

Test Certificate ReP°lcNo :
Format No.:
Party Reference No.:

VEL/VL/PN/02
(V|/s VTiliku Ltd*
Tninquil Height, 11.21» acres,
Sector- H l\. Gtirgsiun. NIL.

28/11/2017
24/11/2017

Reporting Date-
Receipt Dale:

DGSKT NOISE MONITORINGSimplt Description :

General Information:-
Sanipit:colletled by
dimpling location
Instrument Used
Instrument Code
SIIMIIITIU-iti Calibration Suuus
iMelt' jioltjgitid « ondltlon during monitoring
IJ.IU:I * f Monitoring
Lime of Mnnitoring
MiiinumJinR Activity
It upc ol Monitoring
t ontrol measure:if Any
Sampling & Analysis Protocol
.Sampling Duration
RfirameuT Required

Vardan E'nvlro Lab Representatives
D C Set No. 2(250 KVA)
Sound Level Meter
VKL/SL.M/04
Calibrated
Cleat Slcy
24/ 11/2017
10;00 AM to 10:30AM
No Any
Regulatory Requirement
No any
IS-9989 R-2003
JO Minutes
As per Work Order

i
Close the

Canopy of D.GOpen the
Canopy of D.G Set». ProtocolParameters Insertion LossSet (0.5 nitr

Distance)
Result dB(A)

No.
Result dB(A)

97.3 72.0 25 3IS-9989 R-2003- i

PCU l.imi' in l.eq
IHI A.)
! 75.0 250
i

\ ' Ov'cnvl IT .i.mu in wlilvlt noi * is measured.
* -n••

I z >

11 herlied By) (Apprnvnil

ForVAT)KA'-1NllTr>

NOTBi a)Th» rniiilU **Wti refer nntyI* «Kn tndrrf uinpki f. jpplkjbt*pjfairwtwn
b) Tula Hubllllivc of our fob win be festrtrt'vf lo iho Invclcu jrnounl only
c) Thu »an«|du will he datlro^ad after retwnhnn lUno isnlwt trtliiwwfMi tpeclflud
di Tills report Is out lo km r«i»rodu cod wbelly er In pan andrmnat bo usad w* uvIduiKu In this tcuf t aFIJW

Tel: 0124-6522261,3588859161| E-mail: lab@vardanenwironet.com | wuvw.vardanenvironet.com
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Annexure - 5

Vardan EnviroLab
R^gd. Off: D-142, Sushant lok-lll, Sector-57, Gurgaon' 122003 (Haryana) Tel;0124-4291036
Laboratory: Samaspur, Opposite Amity International School, Sector-51, Gurgaon - 122001 (Haryana)

Qranch Off: Plot No. 24 & 25, Narayan Vihar, B-Block, Jaipur - 302035 (Rajasthan) Tel:0141-2983404
(ISO 90011ISO 14001|OHSAS 18001|MoEF & CC Recognized|NABl Accredited!HSPCB & RSPCB Approved)

Test Certificate

Rt| >cu t Nu..
Furnull NCJ.:
Party Reference No. :
Reportin'? Dale:

VTL/A/VL/ 171 | /0l
5.Ill F III

VI* I./VI./A 4) I
M/S Viinkrt Mil
ImiK|iiil Height, 11.2 IN unes,
Sector- 82A . ( .iirgunn.

% IM * )k NiiMibet
sim . A Address o lJ trty

NIL
28/ 1 1/2017

Period of Analysis:
Receipt Date:

24/11 '2017 10 28/ 1 I /2017
24/11/2(117

Sinbient Air Duality Monitoringit . fib :k. srription :

>k* tKi t;i lohn million:-
* » *n •ij> •• eullcu.'d by

'vjlioii

UMM|{ iv'iU t s«* a
Inviiitnu u (.OJL
liisinmic a Calibration Statu *.
MfioornlouicHl condition duringmonitoring
i >atc oi Monitoring
l ime 4 » t Munitnrim*
Muhicnl Iciii|tetmur c (UC)
/•inMuiHlmii Activity
Ki>tx ot Monitoring

< ‘Mtivl measure il Any
tamp!IML i* Aiuily »is HIOIOCDI
Puiwntiv keipiitvd

Vardan FinviruLnb l eant

Near Main Gntc
KDS & FPS
VEIJRDS/04 & VEL FPS/04
Calibrated
Cletir Sky
23/ 11 2017 to 24/ 1 1 /2017
09:30 In 09:30 Hits.
Mit ».13.0 Mu.\ 28 0
Human & Vehicular Activities
Reuulutory Requirement

mip' » •

ISO 182

As per work order

TEST RESULTS

NAAQS*Protocol Result UnitI .itatneter

niW
j g/m
Mj/tn*

SOP No Vn;SOP/OI. Section No. SI'
IS:502(P-m1000

is M U M P f.). 14uili ml•2uito

6072.58ti .iStiv VIutter (PM « J
i null.IU Mutter < PMm)

.u Om « nl. \ NO I

124.00
27.(4)

] z \ (T

100
S(J•. >p

ut| uai Iliuskle {St >. )

i .n 1MM VIoiivKiflt ( CO)

t
IS:JLT2 (P-2g Ileaifinncd-3(111
lS:
’

SI87 (P-10), Iteaflliniocl 20J3
N.uuiiiai imhirnt Ail Ow.lih SiwiUank ScbcJuk- VIL|Kuk J |t'nrT-ll-M.v.-Jt0|IK H 20IW

80HK 'nT
mg/itv1 40.65

r .V V
MM t C\ Mmi.liml OpiMiiin.̂ Pracvdua*

(( linked liyj (.•Vppruv^dJty } T

For VAT1KA LIMITBI

161: 0124-6522261, 8588859161 | E-mail: lab@vardancnvlronet.com | www.vardanenvironGt.corn

NClfc:s)TMfi results IKtwd rvl«r only < J lhe tested samples & applicable parameter*
b) Total IlntoJIltlet of aur lab will L*e resIrldod to the Invoice amoont unly
c) The lample will he destroyacl «H«r rtMefirton time unteis otherwise ipatWied

ci) This report It not to be reproduced wholly cr mpart nod cannot bo used uvWuncnInilia uocMt «1l»W
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Rpgd.Off: D-142,Sushant Lgk-lll, Sector -57,Gurgaon*- 122003 (Haryana) Tel: 0124 4291036
- Laboratory:Sataasfijjr, Opposite Amity International School,Sector-51,Gurgaon - 122001 (Haryana)

Branch Off: Plot No, 24 & 25, Narayan Vihar, B Block,Jaipur - 302035 (Rajasthan) Tel:0141 2983404
(ISO 90011ISO 14001|OHSA5 18001-1MnEF.& CC Recognized|NABL Accredited|HSPCB & RSPCB Approved)

Test Certificate

VEL/A/VL/1711/02
5.10 Mil

Report No.:
Format No..
Party Reference No.:
Reporting Dale:

VKL/VI./A/OI
!M'$ Vntikii Ltd.
Trani|iiil Height. 11.218 acres.
Sector- 82 A.Gurgaon.

» pit \ iiiilvt
'4,111K A vdjftr .w ni Part)

NIL
28;11/ 21) 17

Period of Analysis:
Receipt Date:

24/11/2017 to 28/11/2017
21/ 11/2017

Ambient Air Quality Monitoringample Ow»cri|i(imi :

« rcucntl f n forin.ition:-
Mmplt * ulkck'd t>\
Sampling I ucation
liiKtruniant 11*cd
Irislrtmicol t ode
Instrument Calibration Status
Mcicomlogtutl couditiun dm ing monitoring

/;i|i ol VlointonUg
I inio ill Monitoring
Mimicin Iciuperuiurc ( ttC )

SiiiiiAindnit Activity
\cnpr ol Monitoring
i joiinl measure if Any
Sampling & Analysis Protocol
Pnmnwivi Required

Vat dan EnviroLab Team
: Centre of the Project
: RDS & FPS

VLURDS/03 & VEL/KPS4)3
: Calibrated

Clear Sky
: 23/ 1 1 /2017 to 24/ 11/2017
: 09:40 to 1)9:40 Hrs.
: Min.15.0 Mux. 28.0
: Human & Vehicular Activities

Regulatory Requirement

IS 5182
As per work order

TEST RESULTS

NAAQS*Protocol Result UnitS. Nil. Puntmerer

jag. in'1VSOP No. VM-/ SCHV0I. Section Nil SPI'.uticiikitc Mailer iI'M > -J
I'amailmc Mnticr Il‘M„, )

Nitnoecn Dioxide iNO>)

Sulphur I)iu\ ide (SO,)
4 arbon Mono.side ((’O)

M V V *.1 -> N;.il IMIII Nmbicnl Air « Juiililx ' S;nu< « irdv Nchiiliik \rI! (Rtlk'l(lB]||J'ni1-ll- *,ve - l(i)| IK II /(JO1).
* M* ;I)HINITT K> Standan) « jpuintrnr Procedure.

68.75 60
fig/nrIS 5182 (P-23 ). 2006

IS: 5182 ( P-6). Rentfirnicd-2()06̂
IS: 5182 (P-2). Reaffirmed-2012
IS: 5182 {P- IO). Reaffirmed-2003

108.69 100
23.54 80

tw'm113 47 80I
ing/m ' 40.72

, tr,»(
-*• *

If
( f liecKcd By) (Approved BvL-

1TED
irr-MfU u> )

For VAT1KA LIM
C-L-c\NOTE:ajlhe results llilcd refer only to the tested sample:& applicable parameter*l>) Tot.il labilitiesof our l»bv.lll he restricted to the invoice amount only

c) The sample will be destroyed.iftei retention time unless otherwise ipcdflad
d) fhl,report Is not lobe rifwoUiiceri wholly or In part ami esnror be usee as eviaence in theccurtoMaw

Tel: 0124-6522261, 8588859161 | E-mail: lab@vardanenvlronet.com | www.vardanenvlronet.com

942



Vardan EnviroLab
Regd. Off; D-142, Sushant Lok-lll, Sector-57, Gurgagn - 122003 (Maryana) Tel: 0124-4291036
Laboratory; Samaspur, Opposite Amity International School, Sector-51, Gurgaon - 122001 (Haryana)
Branch Off; Plot No. 24 & 25, Narayan Vlbar, B-Block, Jaipur - 302035 (Rajasthan) Tel: 0141-2983404
(ISO 90011ISO 14001|OHSAS 18001|MoEF & CC Recognized|NABL Accredited!HSPCB ft' RSPCB Approved)

Test Certificate

Report No, :
Format No,:
Putty Reference No
Reporting Date;

VEL/A/VL/I7I1/03
5.10 IMH

..i.iiril • Number
Name A Addrci ot Party

VEL/VL/A /OI
iVI /s Vmika I id,

l nmt|uii Height, 11.218 acres,
Sector 82A, Gurgaon. NIL

28/11 /2017

Period ol Analysis:
Receipt Date:

24/ 11/2017 to 28/11/201*7
24 / 1 I/2017

A inbicni Air Quality Monitoring>.n«fpl* Oeu'idptioii :

ucnciul hiformaRun
CidlcClCtl

l 11C4 I ii#u
M niiiincnt L isi* I

ItiMnnm nii ode
Iiisirtiattviii t ;ilfhrj( ion Stains
Meteorological cmidirlon during monitoring
I >aie o( McMiiloniig
t ink* of iVloiiituring
Ambient I cnipenmuv C*C)
Nummiidmg Activity
Scope of Moniluring
i Olltt'ot MlCilSUI'C if All)
Mflttpliiig & Aimly iis Protocol
I•'amilKter Rc<|iiired

Vardan Rnvimlitb I earn
: Hack Side of the Project
: RDS &. FPS
: VI-L/RDS/02 & VHI-/FPS,4)2
: Calibrated
: Clear Sky

23/ 11/2017 to 24/11/2017
09:50 to 09:50 Mrs.
Min.15.0 Max. 28.0

: Human A Vehicular Activities
: Regulatory Requirement

: 15-5182
: As per work order

TEST RESULTS

S Nil. NAAQS*Protocol Result UnitParameter

WJ-'m*No. VI I SOP,'01. Section No. SPi,aiticul.Uw vialicriPM, >
Paiuc' fiii viaucr

• iug% u Diovivk iNuyJ
Nlllpllul I )ii>Mllc (SOj)

| ( arbon Monoxide ICO)
5 ' AiJ> \nUitwl Ninhiau .Air Oifftlit) SUuulimk Sclitfilulc-VIL (Rule1(3H)f [I'uit- f-Jcc 5iT)| IS.I t 2<J09

•* si n* | jilmnMorv MundtmJ < tycntunK Procedure.

63.58
104 ,75

i 60
iIS: 5182 (P-33). 2006

IS; 5182 (P or. Rc .11‘r 11v,cd-20uo
is: sis .: ( p-2 ). Reafftnucd 2̂0l3
is 5l82(P4{Q* ReafTrtndd-2003

100
23.21 80Mg/m

MK/mJ13,00 80
mg/ro1 40.74

— i•%

t:Vp|»rHVb,t|fc>C < hecUetl llv )

For^mLIMITEDNOTt:«}!lie results Htted refer only to the tested samples & applicable parameters
b) Total tabllton of MIT Inb wll nr restricted to the invoke amount only
c) The temple will be destroyed after retention time unless otherwise specified
d) Tim report 1» rot to be reproduced Wholly or In part find rnrmot nr lisrri os rvirirnce m the court of law

Tel: 0124 *6522261, 8588859161 | E-mail: lab@vardanenvlronet.com | www.vardarr^nvi/onGT.corp
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Annexure - 6

Vardan EnviroLab-
• Regd.Off: D-142,Sushant Lok-lll, Sector-57, Gurgaon- 122003 (Haryana) Tel: 0124-42910J6

Laboratory: Samaspur, Opposite Amity International.School, Sector-51,Gurgaon - 122001 (Haryana)
Branch Off:Plot No. 24 & 25,Narayan Vihar, B-Block, Jaipur * 302035 (Rajasthan) Tel:0141-2983404

(ISO 90011ISO 140011OHSAS 180011MoEF ft CC Recognized|NABL Accredited|HSPCB ft RSPCB Approved)

Test Certificate
VEU VL/AN/mi/oi
5.10 K-OI

Report No:
Formal No.:
Party Reference No :
Reporting Date:

VEL'VL/AN/OI
IV|/S V.ifik.i Ltd.
Tnmquil Height, 11.218 acres,
Sector- 82A. Curgaori,

S.iiiipk* Number:
Name iSi Address ot
I'm iv: NIL

28/11/2017

24/H/20 J 7Receipt Dale:
AMBIENT NOISE LEVEL IMONI lOUINGStiiuplu Drsvnptiun :

Coneml Infcirmiiiion;-
Namplc collected In
Sampling I ocatioit
naiumeiit Used
•i ammeiit • ode

iM.drunteni < .-ilibmtion Status
Metjondogicul cuiulilion during monitoring
I laii nl Motiilui iuy.
I urn ut Monitoring
Nutrounding Activity
Scope or Munitoi ing
( ontrol measure ITAn>
Sampling Analysis Protocol
Niinipling Duration
Pimnneiei Required

Vardan Enviro Lab Iearn
Near Main Gate
Sound Level Meter
VEL/Sl M/OI
Calibrated
Cleat Sky
23' 11/2017 to 24'II/2QI7
06:00 AM to 1)6:00 AM
Human £. Vehicular Activities
Regulatory Requirement

IS-9989 R-2003
24 Hours
As pei Work Order

Test Result dB (A)

ProtocolS Nil. Parameter* UnitNight Time
( M:()0 pm to 06:00 am)

Day l inie
(6:00 nm to 10:00 pm)

d11( A )IS-9989 R-2003
iS-9989 R-2003

72.5 61.5I• IU|*I
c!B{A )54.9 467

' Milt r *"

dB{A)R-2003 54. )I „ 63.7mU
dB{A)i P( B Limits in dB(A) Leq

^
t < ommervktl Area J

65.0 55.0

, i S * » le iht-r > ;i unit in which notw is me \ *ured

C^ (Appmvcd lb(Cheeked By)

For VATIKAl,WUT£D

NOIEJ a|TI'B t waits flitucl rwfur only tu the icireti sairplea & appHcibla parameter*
b) ratal Ilab lltl«of out lab wlibe restricted to thr Invoice amount only
cj li'.c tampie will be d<n;roY«tJ oUt»r retention ttrr-e unless otherwlsu specified
dj this report Ijtnot to boreproduced wboJIy or in part nr.d cannotbt» used os cvldeiicc In die court ol law

Tel:0124-6522261,8588859161 | E-mail: lab@vardanenvironet.com | www.vardanenvironet.com
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Vardan EnviroLab
Regd. Off: D-142, SushAnt Lok-lll,Sector-57,Qurgaun - 122003 (Haryana) Tel: 0124-4291036
Laboratory. Samaspur,Opposite Amity IntejnationalSchool, Sector-51,Gurgaon - 122001 (Haryana)
Branch Off; Plot No. 24 & 25, Narayan Vihar,B-DIpck,Jaipur - 302035 (Rajasthan) Tel:0141-2983404
(ISO 90011ISO 140011OHSAS 18001|MoFF A CC Recognized|NABL Accredited!HSPCB & RSPCB Approved)

Test Certificate
VEL/ VL/ AN/I7I I/Ol
5.IU F-01

Report Nn:
Format No.:
Parly Reference No..
Reporting Dale:

Sample Number
Nilme wSw Vddress of

VElyVI /AN/02
M/s Vntlkit l.td.
IT;uu|uil Height. 11.218 iicrcs,
Sector* 82A. Curgiion. ML

28/11/2(117

24/ 11/2CJ 17Receipt Date:
AMBIENT NOISE LEVEL MONITORINGimpli Description :

General information
siin*pi« collected b>
sampling l.oculioi
Instrument Used
hisiru n-.rl Code
Insiruoiei l L'iilihrnlion Stums
Viaa*"illogical condition din ing monitoring
)ai. of Monitoring
i fine 'd Monitoring
Ni.innmdiug \chvitv

»cu|Hr of Monitoring
» mitrol measure if Ans*

0

Niimplioi* A: Anal) sis Protocol
Nitniplutg Duration
ivumcicr Ruiuiivil

Vardan Enviro Lab Team
Ccflltt ol the Project
Sound Level Meter
VEL/SLM/02
Calibrated
Clear Sky
23 11* 2017 to 24/ 11/2017
06:00 AM to 06:00 AM
Human &. Vehicular Activities
Regulatory Requirement

IS-9959 R-2003
24 Hours

: As pci Work Order

Tc* t Result cIB (A)

ProtocolPnr.tflK torsSit. UnitDay Time
(6:00 am to 10:00 pm)

Night Time
(10:00 pin to 06:00 nm)

JB(A)i-ttim 58.7IS-9989 R-201)3 6 8 2I
dB( A )

<JB( A)
IS-9989 R-2003I 42.553.6•ntn*

IS-9989 R -2003 61.4 53.6
dD(A)f Tt I I I .hints in ilB(A) Leq

( ( uuiiiicrci.il Aren )
55.065.0i

. * .i » ICLII 'd ' •. i unit in svliuli miiw is measured.

(AppromL

I

(( TiccUed Hy )

F^VAJIKM-^TED

AuU'orised SignatoryNOTfi a|Tlifl rmulU titledrefer only to theIritrd wmples& applicable paramotur*
U) TulaI labHRlifref our lab will he reUFlcfrrf to the Invoice amount only

cITliu saiiipk will b« cJ**uov«d niter retention riirir* titttftiit otherwise fpficlflec
d) ThH repurl is not to bureproduced wholly n# in part and ranriot lie uicd as evldcncoIn tha court at law

Tel:0124-6522261,8588859161| E-mail:lab@vardanenvironet.com | www.vardanenvironet.com
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Vardan EnviroLab.

Regd. Off:D-142, Sushant lok-lll, Sector-57, Gurgaon - 122003 (Haryana) Tel: 0124-4291036
Laboratory; Samaspur, Opposite Amity International School, Sector-51, Gurgaon - 122001 (Haryana )

Branch Off: Plot No'. 24 & 25, Narayan Vlhar, B-Block, Jaipur - 302035 (Rajasthan) Tel. 0141*2983404

(ISO 90011ISO 140011OHSAS 180011MoEF & CC Recognized | NADL Accredited| HSPCB & RSPCB Approved)

Test Certificate
VEU VL/AN/ I711/1)3
5.10 F-01

Report No.:
Format No.:
Party Reference No.:
Reporting Date;

VEL/ VI /ANA)3
M/s Vnliksi Lid.
rniii( (inl Height, IL218 acres,
Sector- 82 A, Gurgaon.

‘Nmiplc Numhei :

Nanii- A NddrcJsS ol
Pait> NIL

28/11/2017

Receipt Dale: 24/ 1 1 /2017

AM111ENT NOISE LEVEL MONITORINGNiiiople Description :

General liiforrwaliini:-
••uinpk collected In
* Mliiplinv. I iK IIinn

lurumenl l sell
imrumciu ( ode.(i umeni < atdn.ition Star.is
XM ni*nlnw:il condition during monitoring
• ii. . » i Mi ir.inn nu*
I i»IK i» t Miinituring
Surrounding Activity
Neope ol Monitoring
imumI measure if An)
Sampling dt Analysis Protocol
Sampling Duration
J'ammeter Required

VnrcLm Enviro Lab Team
Back Side of the Project
Sound Level Meier
VEUSLM/03
Calibrated
Clear Sky
23/ 11 2017 to 24/ 11/2017
06:00 AM to 06:00 AM
I Inman & Vehicular Activities
Regulatory Requirement

IS-9989 R-2003
24 Hours
As per Work Order

Test Result (IB (A)

ProtocolPaminders5. No. UnitDay Time
(6:00 uiu tu 10:00 pm)

Night Time
(10:00 pm to 06:00 itin}

dB(A)69.5 59.5l IS-9989 R-2003
is 0989 R-2003

••til• dB(A)
diicAj

53.5 42.5L MMlI

IS-9989 R- 2003 51.262.7
clR( A )

L' PCH Limit* in dlJ( A ) l.eq
i (i onmicrcial Area )

65.0 55.0

\ < >u ' in ii unit m which noise is measured.

JCirpnivecTtly)(Cneckod By)
r

For VATIKA LIMITED

Aulhorised SignatoryNOTl:a) fhe resultsRsled ruler only to the t«urd soinule* b> «wpl cable pa'Amorrrt

b) total liabilities ol our l»b will be restricted to tlic Invoke mnf»un» rx%ly

O The sample will he dottrayed titer retemian time unlcii oihtrwHe
d| IhU report I* not:o be '^produced wholly or1« part and cannot !>•c*ed nsevldrnrn In d»L- Lourt of law

Tel: 0124-6522261,8588859161 | E-mail: lab<6>vardanenvironet.com | vuww.uardanenvironet.com
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Annexure - 7

t
MMDi

rVE ENGINEER. HUDA, DIV NO. IIL GURCAONlaWsONM.!
* ••

To
M/'s Vatiica Ltd,
4lh Floor Valika Triangle,Snshant Lok-1,
Block-A, M.G. Road,
Gurgaon - 122002
Tel:- 0124-4177777

Memo No. i^^ r Dated: ^e / ^
water supply assurance for Group Housing Project “Tranquil Height’ oil land
measuring 11.218 Acres Vill. Shikohpur, Sec-82A of Gurgaou Manesar
Complex 2031 M/s Vatika Ltd.
Your application dated 30.08.2016.

Sub:-

Ref:-/-*•

With reference to the cited subject the drinking water for labour is available at

Boosting Station Sec-16 & Basai WTP, Giugaon. You can take the drinking water from these

plants.
The regular water supply of 136 KLD for domestic purpose and 15 KLD for labour

drinking purpose will be given after completion of water supply line which will take one year or as

per availability of clearance of land.

EXE^tt^VE ENGINEER,
HUDA, DIV NO. UI,

GAON
•«

For VATIKA LIMITED

Authorised Signatory

AMUr **** ft!?
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*

$

ORIHA

GREEN RATING FOR INTEGRATED HABITAT ASSESSMENT

fiaA Been auuvtded with a

‘Three Star9

fiatina iindest
GRIHA Pre-Certification

•»

Tl
on 2,

l hi!\ 4 i
CAief Executive Off icer
GRUIA dountiliDate up Juiie: 7 2-0 /72£ —l Note : Prccvtiifkatiun hus been awarded based on documentalinit provided by project team in compliance with the requirements ol GtUHA. Any change in the

jlivjr specifications shall be tnlimsitcd to GRIHA Council. Pre-certification is valid onh .*us nor report .ittadted with butiM.uiieiU compliance to GRUIA%-2

Annexure - 8
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Annexure - 9

‘MKSH1N HAR\ \NA BIJLI VITRA I v
i \ H» * rn-oicnf n I n • t i iI Utkfi r *. ih$ti I

•OP * CircleSuperintending Pngineer
Mehrauli Road, < i it tgraiu.

•• ii i i*ino ne-miul

To:

^/s Vatika Ltd.
Vatika Triangle, 41" Floor,
Sushant Lok Phase-1, Block-A
Mehrauli- Gurugram Road,
Gurugram-122002

Dated CS '&2015Met to No ChA 31/ Drg. -PLC

Assurance Certificate of DHBVN for Ultimate power load tor Gr< :> Hoi. -> 1 (13
Project Tranquil Heights" being developed by Vatika Ltd. in the land
measuring 11.218 Acress at village-Shikhopui Sector-82A Gurugram
urban complex, Gurugram, Haryana. License No.22 of 201l (copv attached)
by DTCP Haryana on dated 24/3 /2011valid upto 23.3.2017.

Sub.

Reference your letter No Vatika/Infra/NH 8/14/001 dated 28/ 11/2016

It is hereby assured that the power requirement of tentative load 4 .'745 50KW

shall be considered from the nearest sub-station at the time of actual require; ent as per

DHBVN norms However , the voltage level of the supply will be 33KV from Sertor - 58 to

Sector-115, Gurugram.

nding EngineerSlip
OP' CircleDHBVN Gurugram

C C.to: - rf

The XEN OP' Divn. DHBVN, Manesar

For VATIKA LIMITED
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Annexure
<;iTE PHOTOGRAPHS

»

nKAUW'TbU

sm high project boundary wall V^otisetrS'̂ 0^

950



1IT1 1

Water sprinkling for dust suppression i\

i. 1-o^uthoriseirSignataY
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Sand & aggregate covered with tarpaulin sheet

Construction vehicle covered with tarpaulin sheet
For VATIKA LIMITED

Authorised Signatory
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t

Dust screen cover along scaffolding VAT|KA L|M|TE0

Authorised Signatory
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Construction workers with PPE or VATIKA LfM,
^uJhorrsed S

r
Waiory
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«' -

First Aid Room & First Aid kit provided at site

For VATIKA LIMITED

Authorised Signatory

Silent DG sets
V
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ft

#

For VATIKA LIMITED

Authorised Signatory

Vehicle PUC certificates
C
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r r

* iPalibi
•̂ pppApnaWi^,..,

ft ^̂UpWilni l̂rtw^ljbnt aif|

j
--

iRSM
I

i

f̂ «f«KIHSfcgigaats’sfeSbieLf m&n -

'*«M«**»WtM•̂ SJS"*mwissHwalltfl
. »-

H
IwniliSss p̂-^siB3«if̂ tittei

*?*t*Wtart TOK***kifarfw ?»rtrw fetai*|«tvi
-—_ * .».. • - . -
4MWM* jflhroffis.- Bvr**-

3»' • ;_S -

1 VlV> •

1- - _
#3.

M 4T'
• - it-. Zrm i* — —,

"TT^; * — --4* ~ ?. t? 3
(i =̂*=5=̂ :̂TT~

Ja-—.

EHS Policy displayed at site *KA I iMireo
V^.

Authorised Signatory
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For VATIKA LIMITED

Authorised Signatory

Safety signage's at site
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•VATIKAlAssembly area at site /11TED

SignatoryAuthoris
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Annexure - 11
<&)

*TRcfi *rAIRPORTS AUTHORITY OF INDIA!> >&} 3?IA H 9,Ur /U'4 V ' ' /-A * 1 i ' - 'l f i : 7Vadka Limited
Vntika.Triangle. -4 i4i Floor. Sushnnt
Lok, Phase -L Block A.
Mehrauli-Ciurgaon Road. tiurgnon.
Haryana 122002

Date: 1)5- 10-2016

Valid Uplo:04- 10-2021

No Objection Certificate for Height Clearance

1 . i ins NOC is issued by Airports Authority of India (AAI) in pursuance of responsibility conferred by and as per theprovisions ul Govt, of India tMinistry of Civil Aviation) order GSR75I ( E) dined 30tli Sep 2015 for Sale and RcgtilAircraft Operations.
2. This office has no objection to the construction of the proposed structure as per the following details:

nr

NOC ID ; PAUV1/NORTH/B/M2116/172802
Applicant Name* Virender Dhar
Site Address 11 Residential Croup Housing Colony, Village-Shikohpur, Sector-82 A. Gurgaon.

Khasra No. 57, 58/1, 59/2, of), 61, 147, 148, 149, 150. 152, I5J, 154, 155, 156,
157min, 162,Village Shikohpur'Gurgaon,Delhi,Delhi

Site Coordinates 4, 76 57 37.402-28 23 11.513, 76 57 42.233-28 23 18.078. 76 57 43.753-28 23 10.552.
76 57 47.95-28 23 16.36,

Sire Elevation in mtrs AMSL ti* 237.19 \1
submitted by Applicant*
Permissible Top Elevation in
mtrs Above Mean Sea

373.69 M

l.cvel(AMSI )

LAs provided by applicant
3.This NOC is subject to the terms and conditions as given below:

a Permissible Top elevation has been issued on the basis of Site coordinates and Site Elevation submitted by Applicant.
AAI neither owns the responsibility nor authenticates the correctness of the site coordinates & site elevation provided by
the applicant. If at any stage it is established that the actual data is different, this NOC will stand null and void and action
will be taken as per law. The office in-charge of the concerned aerodrome may initiate action under the Aircraft
(Demolition of Obstruction caused by Buildings and Trees etc ) Rules, 1994"
b. The Structure height (including any superstructure} shall be calculated, by subtracting the Site elevation in AMSL from
the Permissible Top Elevation in AMSL i.e Maximum Structure Height = Permissible lop Elevation minus (-) Site
Elevation

c The issue of the 'NOC is further subject to the provisions of Section 9-A of rhe Indian Aircraft Act, 1934 mid any
notifications issued there under from time to time including the Aircraft (Demolition of Obstruction caused by Buildings
and Trees etc.) Rules,!994.
d. No radio/TV Antenna, lighting arresters, staircase. Mumtee. Overhead water tank and attachments of fixtures of any
kind shall project above the Permissible Top Elevation of 373.69 M, us indicated in para 2

Page 1/2

fl#?
Rajiv Gandhi Bdawan ^3K<£f ftcHl 110003

Safdarjung Airport. Mew Delhi- 113003
: 24637900
e: 24632950

For VAT1KALIMIM

AuIh r̂Mert^rjalory
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f̂ TRqrH inform
AIRPORTS AUTHORITY OF INDIA

c. Only use of oil tired or electric tired furnace is permissible;within 8 KM of the Aerodrome Reference Point

f. The certificate is valid for a period of 5 years from the date of its issue. If the 'construction of structurc/Chimucy is not
commenced within the period, a fresh ‘ NOC’ from the Designated Officer of Airports- Authority of India shall he
obtained. However, if construction work has commenced, onetime revalidation request, fora period not exceeding 8 years
from the date of issue of NOC in respect of building/siruetu re and for a period not exceeding 12 years from the date of
Issue of N(X* in respect of chimney, may be considered by AAI. The dale of completion of the Structure should be
intimated to this office.
g No light nr a combination of lights which by reason of its intensity, configuration or colour may cause confusion with
the aeronautical ground lights of the Airport shall be installed at the site at any time, during or after the construction of the
building. No activity shall he allowed which may affect the safe operations of flights

h . The applicant will not complain/claim compensation against aircraft noise, vibrations, damages etc . caused by aircraft
operations ar or in the vicinity of the airport

i Day markings & night lighting with secondary power supply shall be provided as per the guidelines specified in chapter
6 and appendix 6 of Civil Aviation Requirement Series % B ‘ Pait I Section 4, available on DGCA India website:
www.dgca.nic.in

j. The applicant is responsible to obtain ull oilier statutory clearances from the concerned authorities including the
approval of building plans This NOC for height clearances is to ensure the safe and regular aircraft operations and shall
not be used as document for any other purpose/claim whatsoever, including ownership of land etc.

k. This NOC has been issued w.r.t. the Civil Airports. Applicant needs to seek separate NOC from Defence, if the site lies
within their jurisdiction.
I. In case of any discrepancy/inicrprctation of NOC letter, English version shall be valid.

m. In case of any dispute w.r.t site elevation and/or AGL height, top elevation in AMSL shall prevail .

Chairman NOC Committee

Region Name: NORTH
Address: General Manager

Authority of Indiu,
Headquarter, Northern Region,
Operational Offices, Gurgaon
Road, New Delhi-110037

Email ID: noc_nr@aai.aero

Contact No:011-25653551

c* *f . S SANOHU
r*ur<fa'fi (TPJ qranffit SR )̂, 3c*rft ft

kangtal fcUuaqut ;>UfuU, rift
vzM fattwn ifaiivAfrpcrssAiiifcoriiyoiindi

STORM SFPqfeni. rpTfll tTX, fCWlr
Cpflraiional Offices. Gvifacn N*** PcN» 37

Airports
Regional

Page 2/2

Rajiv Gandhi Bhawan
Rif 3RI3I ^ 110003

Safdarjung Airport , New Delhi-110003
: 24632950

For VATIKA III Phone: 24632950

^vC -D r
Authorised Sftjnatory
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* AIRPORTS AUTHORITY OF INDIA

*

File No. AAI/RHQ/NR/ATM/NOC/2016/223 /7 /3 £/~ 3^
Copy to:

1. The Chief Executive Officer, Delhi International Airport, New Uddan Bhawan, 1.6.1 Airport,
Terminal-3,New Delhi-110037.

2. The plstt. Town Planner, HUDA Complex, Sector-14, Gurgaon, Haryana.

3. Guard File.
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For VATIKA UMtTt-P 1

vHlfl flHl, 8*1151*1 <l>l <ilctd. ^ f^ft-110037 <£nim 25652447 'M-H : 225Hb6451

Regional Headquarters. Northern Region, Operational Offices. Gurgaon Road. New Delhi 110037 Tele,: 25G52447 rax: 2565(5451
"ISNl ^ ihl fSfFIfl £ I Authoris^̂ Sijjpa^dry *«
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Annexure - 12

©'i i 'i.

i'-IN/ l. '|< HIM I

7fdi n .

M/s Vntika Limited
Vatika Inangle, 41' ' loor , Sushant Lok 1,
Block- A , Mehrauli-Guiugrani Road, Gumgram-122002.

0 s) /in|.4t
Issue of Clearance undei Aravalli Notification |S.O 319 ( L ), dated
7.5.1992 for Residential Group Housing Colony "Tranquil Heights" total
land measuring (11.218 acres), falling in the revenue estate of village
Shikohpur, Sector-82A, Gurgaon.

fan? P z o / /

id7144 fWl 47 dP-fdl $ TTT n |

mrlw W if nm qpfdT TT Tf 571 'OTteTT m
3ltaft('dfD), 'jfcJIPf-.3<Tl7 4 d'l 4 - 1 ««w>, ^ilfi| if fcqfe Ill'll '4 I if! f P̂H !4*bl 7 I

3q*ror 3itofl(^ro), pirm-ssTT d wl IT *qft> 90 / ?BT fHrr<fi

31.0l.20J 7 4171 fd'41 % ft> Tf̂ TMdH, MHT-17' if # nfl fT{? f#T4R, wm ^
>314d qiTRq $ qq Wi 2161 /31(0^0 fcTRfi 06.17 .7016 3RT TTTTT I fa

ftqfq 'RpnfT fqrcrrr^h l i 747171 d > 47 id 57(0 18 0), 58(o 13 0), 59/2(0 n o),

60( 7 5-0) , 6 l ( t-14 0), H7(2-0-0), H8(l -8-0), 149(0 12-0), 150(2-0-0),

1.52(0 8 0). 153(0-8-0), 154(0-8-0), 155(0 13 0), 156( 1 9 0), L 57 / l (0 -8 -0),

, c16lfM 'IldfJl fd T̂I162(2-4- 0) q-vf r'm 17 #IT .19 id7Ti 0 !??<?(?

i:gwq 4

I . •JTT'W L4717I HM 7M 3R|e?cff djftfefiiild $ m 7l 4177 v I

2. dq'V-Ri 31RI 4i R - ir-rf 07.05.1992 % q?£r T mrnft ^
3 OT7>-M 737471 q**RPT '4i >>7 rJ0 T6To /7T5T/i(T g0 %£/SR7 T 7-4

# 11
4 ii’PTFT 4TTr>I qrtff if! S41TWM WlTcl ds *I«U id'i'l, d'H qifodfl 4

(J.|7qqfr) fi^r »r4#h: 4?! Tciforfi Tet T3T 11
5. id din Mrrnfl m qrdw TRFT 3igm f-q/fi ifi -TidR-id d gq>4K

•l.dl if 4 l'l7Hd Hin di t’> 7 Tdsl 7 '1 {TR7 tr, I
For VATj|<A LIMITED

Authorised Signatory
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•3T?f: RI^fT 3JI ^ *TWH'd< Issue of Clearance under

Aravalli Notification (S.O 319 (E), dated 7.5.1992 For Residential Group Housing Colony

'Tranquil Heights" total land measuring (11.218 acres), falling in the revenue estate of

village Shikohpur, 5ector-82A, Gurgaon T <T3FFTdT ^1 TINicrl -l^t ? I

^ =hf«ftcTT $ 11

2648-^0 29.11.2016 fif (| feftil i? ft? Applicant made a request in

connection with land measuring 11.218 Acres having Rect No./Killa No. 57, 58/1, 59/?, 60,

61. 147, 148, 149, 150, 152, 153, 154, 155, 156, 157/1, 162 Applicant M/s Vatika Limited

located at village/city Gurgaon district Gurgaon made a proposal to use this land for

Residential Group Housing Colony. 3tlT MWlftcl 3TI-T dl^d still ‘ft
11 It is made clear that

As per records availahle above said land is not part of notified Reserved Forest, protected

Forest under Indian Forest Act, 1927 or any area closed under section 4 & 5 Punjab Land

Preservation Act 1900.
It is clarified that by the Notification No. S O 8/PA/2./1900/S 4/2013 dated 04-01-13

whole Revenue Estate of Gurgaon is notified u/s 4 of PLPA 1900 and SO

81/PA/2/1900/S.3/2012 dated 19-12-12 u/s 3 of PLPA 1900. The area is however not

recorded as Forest in the Government record but felling of any tree is strictly prohibited

without the permission of Divisional Forest officer, Gurgaon.

If approach is required from Protected Forest by the user agency, the

clearance/regularization under Forest Conservation Act 1980 will be required without

prior clearance from Forest Department the user of Forest land for approach road is

strictly prohibited. M/s Vatika Limited, whose land is located at Village Gurgaon

District Gurgaon must obtain clearance as applicable under Forest Conservation

Act,1980.

Dy. Conservator of Forests, Gurugram

A)

B)

C)

As per the records available with the Forest Department Gurgaon the area does not fall In

areas where plantations were raised by the Forest Department under Aravali project.

All other statutory clearances mandated under the Environment protection Act 1986, as

per the notification of Ministry of Fnvironment and Forest, Government of India dated

07-05-1992 or any other Act/Order shall be obtained as applicable by the project

proponents From the concerned authorities.

The project proponent will not violate and Judicial Order/Direction issued by the Hon'ble

Supreme Court/High Courts.

D)

E)

E)

For VATIKA LIMITED

Authorised Signatory

V
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Ii is ( liirilif '1 ihat tin* Hon'bln Supreme Court has issued various judgement dated 0/-0*
2002, 29 10 2002. 16-12-2002. 13 03-2001, M 0!> 2008 cU pertaining to Aravali region

in Haryana, which should be complied with

Ii shall be the responsibility of usn agenty/applicant to get necessarv clearance/
permissions under various Acts* and Rules applicable? il any. from the respective

aulhorfties/department

As the area for which clarification is sought falls within Ihe notified Ico sensitive Zone of

Sullanpur National Park, necessary permissions may be obtained from competent

authority as per the notification no 5.O. 191 ( F) dated 27-01-2010 issued by

MOtt,Government of India

It is subject to the following conditions:

1 clarification Is Hereby Issued.

G)

H)

I)

37cT: IWStf JSSITO^ MlZ
<3f$HTT c|p»f<! f-̂ n 5f. ffa if -T(Ci ? |

&fftppcrF in

AMGU

For VATIKA LIMITED

AuthorisetfSignalory
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Annexure - 13

ftegHttrtdCflke
YattLltiwd
VtilikMinwjlc, 4lJi rioci
fcMlflM'tavlBiQrfcA
MenMuU-Cutganufload
(jutgaail TW 002, toyaw

creating lasting value

Date: 04.07.2017To, INDIA
The Chairman .

State Environment Impact Assessment Authority.
Bays No 55 - 58, Parytan Bhawan.
] st Floor, Sector - 2, Panchkula, Haryana

i 911244 77777
F 91.124'* 177 700

www t̂ll irjfr.i.p com

Subject: Environmental Clearance for Group Housing Colony project at Sector- 82A District
Gurgaon, Haryana by M/s Vatika Ltd.

Deal- Sir,

We bad applied for Environmental Clearance of the above mentioned project online on
12.10.2016 and hard copies submitted to SE1AA Haryana on 27.12.2016 under category 8a of
EIA Notification 2006. Our case has been recommended by SEAC to SEIAA for grant of
Environmental Clearance in 150th SEAC meeting dated 07.04.2017.

We have also registered the above said project for GRIHA rating with a thought of sustainable
development in every aspect.

As the stipulated time period had passed as per MoEF Notification dated 14.09.2006, we
presume diat our case has been granted deemed Environmental Clearance and we are proceeding
ahead as per norms applicable vide MoEF Notification dated 14.09.2006 for such projects. .

Thanking you,

Yours sincerely,

For Vatika Ltd.

Y
(Audionsed Signatory)

Copy to: The Director (New Construction Projects and Industrial Estates), Ministry of Environment Forest
& Climate Change, Indira Paryavaran Bhawan, Jorbag Road, New Delhi 110003

f or VATIKA LIMITED
cT-3-Authorised Signatory
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Vatika Limited Annexure - 14

Environment, Health and Safety Policy
vatika Revision Number Revision Date DateDocument

creating ast »ng value

We believe sill employees In the Company are environment conscious and contribute to
preserving nature as well as danger-proofing our own respective work areas. All of us
are responsible for conducting safe and environmentally sound operations.
Policy Intent:

Vatika Limited is committed to environmental affairs leadership in all of its business
activities.
Policy:

The Group has had long-standing corporate policies of providing a safe and healthful
work place, protecting the environment, and conserving energy and natural resources.
They have served the environment and our business well over the years and provide
the foundation for the following corporate policy objectives:

• Ay

• Provide a safe and healthy workplace and ensure personnel are properly trained
and have appropriate safety and emergency equipment.

• Be an environmentally responsible neighbor in die communities where we
operate, and act promptly and responsibly to correct incidents or conditions that
endanger health, safety, or the environment. Report them to authorities promptly
and inform affected parties as appropriate.

• Conserve natural resources by reusing and recycling materials, purchasing
recycled materials, and using recyclable packaging and other materials.

• Develop, manufacture, and market products that are safe for their intended use,
efficient in their use of energy, protective of the environment, and that can be
reused, recycled or disposed off safely.

• Use development and manufacturing processes that do not adversely affect the
environment, including developing and improving operations and technologies
to minimize waste, prevent air, water, and other pollution, minimize health and
safety risks, and dispose off waste safely and responsibly.

• Ensure responsible use of energy' throughout our business, including conserving
energy, improving energy efficiency', and giving preference to renewable over
non-renewable energy' sources when feasible.

For VATIKA LIMITED
Authorised Signatory

114
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Annexure - 15

EXPENDITURE ON LABOUR SANITATION. SAFETY & ENVIRONMENT PROTECTION MEASURES

(Till Nov 2017)

Expenditure (Rs in Lakhs)ParticularsS.No.
Medical checkups/First Aid and medicines 0.481

5.25Sanitation facilities2
5.00Safety accessories, tra Ining & House keeping3

Green belt/ landscape plantation 1.004
Dust suppression through water sprinkling, wind
breaking wall/boundary, tarpaulin covers

3.605

0.60Environment monitoring6
Total Expenditure (Rs in lakhs) 15.93

For VATIKA LIMITED

Authorised Signatory
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Annexure - 16

CORPORATE SOCIAL RESPONSIBILITY POLICY
VATIKA LIMITED

Company has formulated a Corporate Social Responsibility Committee under the provisions of
Section 135 of the Companies Act, 2013 and Companies (Corporate Social Resoonslbility Policy)
Rules, 2013.
Composition of Committee
Coroorete Social Responsibility Committee comprises following Doard members

(A) Mr. Anil Bhalla
(B) Mr. Gautam Bhalla

Functions of CSR Committee
a) Formulate and update CSR Policy , for aoproval by the Board of Directors.
b) Approve projects that are In line with the CSR policy of the Company
c) Put monitoring mechanisms in placo to track the progress of each project
d) Recommend the CSR expenditure to the Beard of Directors
e) Meet at least twice a year to monitor CSR policy and review the progress made
f) Any other matter directly or indirectly related to CSR compliance's

CSR Projects, Programme and Activities

Company shall undertake such projects, programs and activities which are falling within the
purview of schedule VII of the Act and as may be amended by ministry from time to time

Modalities of execution of CSR activities

Company may undertake CSR activities as it own or through any or all following agencies:

• A registered trust, society or section 8 companies provided such entity Is established by the
company.

A registered trust, society of section B companies which is not established by the company
Provided It shall have an established track -ecord of three years in undertaking similar projects or
programs and activities to be undertaken by these entities are those which are specified by the
company.

Committee Members of the Committee will evaluate Ihe viability of proposals/ programs for CSR
Initiatives and report the same to the Board.

The CSR Committee will submit report to the Board. The report wojld ndicate:

•Details of program/activity undertaken during Ihe period
•Details of outlay, budgeted vs. actual, and reasons of variance
• Achievement or impact recorded In the society due to such CSR initiatives
•Board will do periodic reviews and communicate its observations to the CSR Committee

The CSR Policy snail be placed on the Company's Website.

Annual Report on CSR Activities shall be prepared and be attached with Company's Board Report
CSR Expenditure
CSR expenditures shall be as required under Section 135 of the Companies Act, 2013 and
Companies (Corporate Social Responsibility) Rules, 2014.
CSR expenditure will Include all expenditure, direct ana ind rect, incurred by the Company on CSR
Programmes undertaken in accordance with the approved CSR Plan.

For VATIKA LIMITED
Qjty T? *

Authorised Signatory
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RejiitcrcfJ Offkc.jrha UnDcd
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Guujann l??O02,Havana

creating lasting vaiue

IW1A

T 91.124.4177 777
f 91 12-1.4177700
f If

Dated: 30.05.2018
To
Dr. A Mehrotra (Advisor)
Ministry of Environment, Forest and Climate Change
Northern Region Office
Bays No. 24-25, Sector -31-A
Dakshin Marg, Chandigarh-160 030

WWW.̂ tjlpdptQDl

Sub: Proposed Group Housing Colony Project located at Village SJiikhopur, Sector-82A
Garugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report -
June 2018.
Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for June 2018 in both hard as well as soft copies.
We hope the above report meets your requirement.

Thanking You

For M/s Vatika Ltd.

/
(AuthOfcjzed'Signatory)
Virender Dhar
Asst. Vice President
EmaiI: virendhanSlvatikagroiiD.com
Mob no.: 9810566938 ltd

5 oector-6.1. The Chairman, Haryana State Pollution
Panchkula, Haryana -134 109.

CC: iV
t Sectet-o-' c-v*

V2T" State Environmental Impact Assessment Authority, Bay No. 55-58, Ptayatan
Bhavvan, Sector-2, Panclikula, Hniyana-134 151. M*

t Wfafi/Received
J/JI of Ewtrarat Fasts Ckym >

s^̂ Wontern Regonal Office *

ifl^Ctendigarli

t

For VATIKA LIMP!ED
(IK U7l595Hlti596Pl£OMa2!

Authorised Signatory
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Registered Office
V4ltjUnfed
VJtlhTnin$ic,M Hoof
Susham Loft. F^asc I. Rock A
MrhHdff-CtirS«Qnflwd
Gwywi 122002, Hiryina

creallng lasting value

INDIA

T 91.124.417777/
F 91.124.417770)

F iiVotwiagrwftfomDated:12.12.2018
To

wvww ^allltaqtaapLCOinJoint Director (S)
Ministry of Environment, Forest and Climate Change
Northern Region Office
Bays No. 24-25,Sector -31-A
Dakshin Marg, Chandigarh-]60 030

Sub: Proposed Croup Housing Colony Project located at Village Shildiopur, Sector-82A*Gurugrani, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report —Dec 2018.
Dear Sir, ]

With reference to the above mentioned subject,
Compliance report for Dec 2018 in soft copies.

we arc hereby submitting Six-monthly
:

We hope the above report meets your requirement.
Thanking You

hd-eo*4For M/s Vatikii Ud.
,a,

O'/

(Auctjorjzed Signatory)
Vircnder Dhar
AssL Vice President
Email: vircndbar@vatikapmup.nnm
Mob no.:9810566938 wfei/Receivsd

M'irlfJj3T ijl hfofa •Wifi'1!

* ^ cn' SK,or-6’wstofChancfigaih
2. State Environmental Impact Assessment Authority, Bay No. 55-58, PrayatanBliawau, Sector-2, Panchkula, Haryana-134 151.

» •

CC:

For VAT1KA LIMITED

Authorised Signatory

ClfcUNMHRNmOMJI• -
i •

« •
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nr <|hlc«Ml Offfce
V,I!*J llutfcd
toibftuingir,>Uh ftou
Scihjulw-.i'hjjc I. KoctA
f.VWrftlll - liUlQMl

6*1)1011 WOO?. rt-»v.ii
CIHrllltKJ UsfilKJ VHllW

HIM

I 91.1M.97777?
I 91.WW1777MDated: 28.05.20i9

To
Joint Director (S)

*Ministry of Environment. Forest and Climate Change
Northern Region Office
Rays No. 24-25, Sector -3 l -A
Dakshin Marg, Chandigarh-160 030

w*wfliili9tciiM«n

Sub: Proposed Group Housing Colony Project located at Village Sliikliopur, Sector 82A,
Gurugrauq Haryana by M/s Vatika T.td. Submission of Six-uionthly Compliance Report -

June 2019.

Dear Sir,

With reference to the above mentioned subject, wc
Compliance repoil for June 2019 in soft copies including monitoring reports Ambient Air,
Ambient noise, water analysis, soil report and DG set emissions.

are hereby submitting Six-monthly

We hopu the above repoil meets your requirement.

Thanking You

For M/s Vatika Ltd,

^ awritt

i-t Sectot^i ' ®

1. The Chairman, Haryana State Pollution Control Board, C-U Sector 6
Paiieliknla, Haryana - 1.34 109. ’ 1 ect01 6»

. , > Rmail:’ \' li'uhdhar@.vatikagrcup.com
'•%'

olriio.: 9810566938
Hav

C-CC:

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayalan
Bhawan, Scctor-2, Pant-hlcula, Haryana-134 151.

For VATIKA LIMITED

Authorised Signatory

I

rr.l UJtMWW'JJtflKMSi)
t
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RtyiKctrtl Office
Manner*V« ^S^iMio^ftiArUbdtA
MfhratA ftjftpOftftai
GUIQMA IMK, Wn>«n

creaiif^g lasting value

im

. » , 1.': i.i . <

Dated: 20.12.2019

hays
t n.WMnvt
1 91 IKtOTNO
1 inf«pvrtl*)iiKipc«ir

To
*rlmvvMi<*jtnfiianJoint Director (S)

Ministry of Environment, Forest and Climate Change
Northern Region Office
Bays No. 24-25, Sector *31-A
Ditksliin Mnrg, Chandigarh-160 030

Sub: Proposed Group Housing Colony Project located at Villugc Shlkliopur, Scctor-82A,
Gurugnmi, Hary ana by M/s Vtttika Ltd. Submission of Six-monthly Compliance Report -Dec 2019.
Dear Sir,

With reference to the above mentioned subject, we arc hereby submitting Six-monthly
Compliance report for Dee 2019 in soft copies including monitoring reports Ambient Air,
Ambient noise, water analysis, soil report and site photographs.

We hope the above report meets your requirement.
Thanking You

For M/s Vntika Ltd.

(Authorised Signatory)
Vi render Dhar
Asst. Vice President
Email: virendharfoivalikatn-cnin.com
Mob no.; 9810566938

State /y.nu nvirni Roart

x ?7/ )?/ l1CC: 1/ The Chairman, Uarynna State Pollution Control Board, C-ll, Sector-6,
Pmieliktilu, rTuryann -134 109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58, PrayatauBlniwan,Scctor-2, Panchknln, Haryana -134 151.

For VATIKA LIMITED

Authorised Signatory
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creating lasting value

•ffnstTFW iGwi ofMia
f (' >.. I

Dated: I 7.0/.2020

,’t ii?r >i

(I.U'S

r SUM 4177 77?
I Ot 1744177 70S
l inlo^wikasRiup.cmTo 111

Joint Director (S)
Ministry of Environment, Forest and Climate Change
Northern Region Office
Bays No. 24-25,Sector -31-A
Dakshin Marg, Chandigarh-160 030

wsyw.vMHapmaii

Sub: Proposed Croup Housing Colony Project located at Village Shikhopur, Scctor-82A,
Gurugrant, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report
June 20211.

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly
Compliance report for June 2020 in soft copies including monitoring reports Ambient Air,
Ambient noise, water analysis, soil report and site photographs.

We hope the above report meets your requirement.
Thanking You

For M/s VntiUa Ltd.

(Authorized Signatory)
Vircnder Dhar
Asst, Vice President
Email: vircndharfetvatikagioun.coni

Mob no.: 9810566938

$
S

CC: 1. The Chairman, Haryana State Pollution Control Board, C-ll, Sector-6,
PaiichJvula , Haryana - 134 109.

2. Slate Environmental Impact Assessment Authority, Bay JNo. 55-58, Prayatan
Biuiwuu, Sector-2, Pundikuia, Haryana - 134 151.

* For VATIKA LIMITED
>

Authorised Signatory

I < VtU7W*«n99W05«n
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Vitiljliirihd
VdtolwngMth floor
SwheniLotWiajs^SIwkA
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Gutyeon 1220)2. Itefjru

creating lasting value

RINA
Dated: 02.12.2020 T <* } vi<unw

r 41124.41777CO
l tofcgwllkagronuam

To
Joi ut Director (S)
Ministry of Environment, Forest and Climate Change
Northern Region Office
Bays No. 24-25, Sector -31-A
Dakshin Marg, Chandigarh-160 030

w.yiw.iftanMup.ccm

Sub: Proposed Group Housing Colony Project located at Village Slitkliopur, Seetor-82A,
< » « rugrain, Haryana by M/a Vatika Ltd. Submission of Six-monthly Compliance Report -
Dec 2020.

Dear Sir,

With reference to the above mentioned subject, \vc are hereby submitting Six-monthly
Compliance report for Dec 2020 in soft copies including monitoring reports Ambient Air,
Ambient noise, water analysis, soil report, DG emission Sc noise and site photographs.
We hope the above report meets your requirement.
Thanking You

p [ No.
For M/s Vatika Ltd.

(Authorized Signatory)
Viremler Dhar
Associate Vice President
Email: virondhuriSivatikaimnio.com

P •

( . ; i : . •; i r udikti

W)W'
Mob no.: 9810566938

1 . The Chairman, Haryana State Pollution Control Board, C-ll, Sector-6,
rnnchknla, Uaiyiinn - 134 109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Blunvan, Scc(or-2, Punchlothi, Haryana - 134 151.

CC:

.. . S ' *
3\ A

H?3f

For VATIKA LIMITED

Authorised Signatory

CKM9Rllll9!KPia)S4l»
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vatika Planning & Coordination-INFRA Vatika <planniiig.infra@vatikagroup.coin>

'«11 IJ vailIt

Submission of six monthly EC compliance report - Group Housing Project
5 messages

Shree Tiwari <shreetiwari@valikagroup.com>

To eccomplionoe-nro@gov.in
Cc hspcb@hry.nlc.in. seiaa hry@gmail com, "Planning Depl , Vatika" <virenclhar@vatikagroup.com>

Sub: Proposal Group Housing Colony Project located at Village Sliikhopur, Sector-82A, Gunigram,

Haryana by M/s Vatika Ltd. Submission of Six-monllily Compliance Kcporl - June 2021.

Thu. May 27, 2021 at 1:49 PM

Dear Sir,

With reference to the above-mentioned subject we arc hereby submitting a Six-monthly Compliance report

for June 2021 in soil copies including monitoring reports Ambient Air. Ambient noise, wafer analysis, soil

report. DG emission & noise and site photographs.

We hope the above report meets your requirement.

Thanking You

Shree Prakash Tiwari

Planning & Coordination Dept.
DID 455 M: 91.9560950099

Vatika Limited | Unit No.-A-002. Ground Floor.
Block A, Vatika INXT City Center, Sector-83.
Gurugram 122012. Haryana, INDIA
T 91 124.4177777 | F 91 124.4177770

June 2021 six monthly EC compliance report_GH projectTH.pdf
3257K“Q

For VATIKA LIMITED

Authorised Signatory
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Planning & Coordination-INFRA Vatika <planniny.infra@vatlkagroup.com>

cUitfUi) dStom VtiHr*

Submission of Dec 2021 six monthly EC compliance report - GH at Sec 82A.
Gurugram
1 message

Shree Tiwari <shreetiwari@vatikagruup.corn>

To; eccompliance-nro@gov.in
Cc hspcb@hry.nic.in, seiaa-?1,env@hry.gov.in

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sector-N2A, Gurugriim,
Haryana by M/s Vatilui Ltd. Submission of Six-monthly Compliance Report - Dee 2021.

Mon. Dec 20. 2C21 at 12:12 PM

Dear Sir,

With reference to the above mentioned subject, we are hereby submitting Six-monthly Compliance report for
Dec 2021 in soft copies including monitoring reports Ambient Air. Ambient noise, water analysis, soil rejrort

& site photos. DG emission & noise monitoring could not be carried out due to ban on the operation of DG

sets.

Wc hope the above report meets your requirements.

fhanlciug You

For M/s Vatikn Ltd.

Shree Prakash Tiwari

Planning & Coordination Dept.
DID 455 M. 91.9560950099

Unit No.-A-002, Ground Floor.
Block A, Vatika INXT City Center, Sector-83
Gurugram 122012, Haryana, INDIA
T 91.124.4177777|F 91.124,4177770

-1 Due 2021 EC compliances report TH.pdf
J 3722K

For VATIKA LIMITED

Authorised Signatory
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Planning & Coorflinntion-INFKA Vatika <pfenning.mlra($vatika«|roup.corn>

ent <iui* n I.

Submission of June 2022 six monthly EC compliance report - Proposed GroupHousing Colony Project
located at Village Shikhopur, Scctor-82A, Gurugram, Haryana by IWs Vatika Ltd.
\ neeuge

Shrec Tiwari <shreolwan@vatika^fotip.cofn>
lo nooompltafice-«»̂ @9ov.in
Cr h&ocb@hry nlc in "SEIAAHftY Environment Dept. Haiyona" « seiaa-21.env©fvy gcv.in>

Sub: Proposed Croup Housing Colony Project located at Village Sliildiopur, Sector-82A, Gumigrant, Haryana by M/s Vatilui Lid.
Submission of Six-monthly Compliance Report — June 2022.

Wted, May 25, 2C22 at 3.09 PM

Heai Sir,

Witli reference lo ilic above mentioned subject, vve are hereby submilting a Six-monthly Compliance report lor June 2022 in soli copies
including monitoring reportsAmbient Air, Ambient noise, water analysis, soil report & site photos.

We hope the above report meets your requirements.
Thanking You

For M/s Vatika Ltd.
Shrec Prnkash Tiwan

Planning & Coordination Dept.
DID 455 M 91.0600950099

Vatika Limited |Unit No.-A-lK)2, Ground Fluor,
Block A, VftUka INXT City Center. Bodor-83.
Gurugram 122012, Horynna INDIA
T 91 124.4177777 | F 01 124.4177/70

1June 2022 six monthly EC compliance report.pdf
eaaoKti

For VATIKA LIMITED

Aulhonsed Signatory
V
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Minutes of (lie 1(J2",‘ meeting of State Environment Impact Assessment Authority

held mi. 20,h April. 2017 under the Chairmanship SI). Blmral Bhuslian IAS (ttetil.),

Chairman, SKIAA held in the meeting room of office of SEIAA Haryana, Sector-2

Pnnchktila, regarding Knvironmental Clearance under E1A Notification dated

14.9.21)00.

The full Authority is present. The project proposals as recommended by SEAC toi

Environmental Clearance or otherwise and listed in the Agenda item circulated vide letter

No. 243-245 dated 17.04.2017 were discussed. Following decisions were taken:-
Item No.|l| Environmental Clearance for expansion of Group Housing colony at

village Naurnngpur, Sector -79, Gurgaon , Haryana by M/s Sterling

In trust i net lire Pvt. Ltd.
I lie case was lastly considered in the 101* ' meeting of SEIAA held on 22.03.2017

and the Authority issued a notice, to project proponent for the violation under

Environment (Protection) Act. 1986.
The project proponent on 06.04.2017 submitted Che icply which was taken up for

consideration in the today’s meeting. The Authority studied, discussed the reply and

corroborated the reply with the report of visiting team of SEAC members.

After detailed deliberation, the Authority decided lo agree with the

recommendations of SEAC and with the site visit report to accord Environment

Clearance to this project.
Item No.|2] Environmental Clearance for expansion of Croup Housing Colony

"Nine* City11 nt Sector-76, Village KherkiDauIa,Gurgaon,Haryana by
M/s Ninex Developers Ltd.

The case was lastly considered in the U) IM meeting of SEIAA held on 22.03.2017

and the Authority' issued a notice to project proponent for the violation under

Environment (Protection) Act. 1986. .
The project proponent on 06.04.2017 submitted the reply which was taken up for

consideration in the today's meeting. The Authority studied, discussed the reply and

corroborated the reply with the report of visiting team of SEAC members.
After detailed deliberation, the Authority decided to agree with the

recommendations of SEAC and with the site visit report to accord Environment

Clearance to this project.
Item No.|3| Environmental Clearance for commercial complex project - Spn/c

Bii/,iness Park, Sector-66, Village- badshnhpur, Di&lrict-Gurgaon by
M/S KAY KAY Designer Towers Pvt. Ltd.

Tlie ease was lastly considered in the 10111 meeting of SEIAA held on 22.03.2017

and the case was deferred.
The project proponent on 07.04.2017 submitted the reply which was taken up for

consideration in the today’s meeting. The Authority studied and discussed that the reply

For VATIKA LIMITED

c
Authorised Signatory
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area; as pet* notification dated 9A Decembei 2016: the case may be sent to MoEF & CC,

Col.
Item No.|22| Environment Clearance for 25 IV1LD Common Effluent Treatment

Plant (CETP) for Phase 111 and IV along with up gradation from 15

MlJ) to 30 KLD CETP Tor Phase I and II located at Industrial Model
Township, Mnnesar, Haryana by M/s Haryana State Industrial and
Infrastructure Development corporation Ltd.

The SliAC has recommended this project for approval of TOR subject to

stipulation staled therein, t he Project Proponent has proposed for 25 MLD Common

Effluent Treatment Plant (CKTP) for Phase 111 and IV along with up gradation from 15

MLD to *0 KLD CETP For Phase I and II located at Industrial Model Township.
Manesnr, Haryana.

In the today’s meeting the SEIAA approved the “Terms of Reference” and it was

decided that the pro ject proponent will prepare the ElA by using Model Terms of

Reference of MoEF & CC.

Item Nn.|23| Environment Cleanmcc for Group Housing colony project at Scctor-
82A, Gurgaon, Haryana by M/s Vntlka Ltd.

The SEAC Imb recommended this project for Environmental Clearance subject to

stipulation staled therein. The Project Proponent has proposed foi Group Housing colony

project at Scctor-82A,Gurgaon,Haryana as under:

Remarks
45397 5631 sqm (11.218 Acres)

ParticularsSr. no.
Plot areal.
Built up area 43862.113 sqm2.

Valid up 23.03.2017 (invalid)License3.
3 Towers (I High rise tower + 2 mid rise
tower), 2 Basements + GF t* Max. 19
Floors,

Nos.of Towers4.

169 Main Units, 122 EWS Units.
Convenient shopping area.
136.5 Meter

5. DU

Height6.

32.32%Green belt7.
296 KLDWater requirement8 .
136 KLDf resh Water9.
178 KLDWaste Water10.

SIT Capacity
Power Requirement

220 KLD
4045.50 KWDHBVN12.

786 kg/day (2 nos. of OWC i.e. 500 kg/day
& 100 kg/day)

Solid Waste13.

407 ECSECS11.

For VATIKA LIMITED
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The above recommendation of StAC ' was taken up for consideration in the

today's meeting and llie Authority studied in dctuil and discussed that the license was

valid till 23.03.2017. The case lias been referred back to SEAC with the suggestion to

visit the site TO verify any construction or violation of environmental norms and asked to

submit the report within 15 days.

of existinglorClearanceItriuNo.f2 t|Environment

liidiistrialWarehausing/Logistics/Assembliiig Park at Village Litlmri,
TelisiI & Dist..Jahajjnr,Haryana by M/s I1CY Industrial Park Pvt. Ltd.

The recommendation of SEAC to accord environment clearance for the expansion

expansion

of existing InJusttinlWarchousing/Logistics/Assemhling Park al Village Luhari, Tclisil &

Dist . Jaliajjar, Haryana was taken up for consideration in the today’s meeting. It was

noticed that the project proponent has failed to supply llie copies of documents to the

members of Authority and in the absence of the documents it was not possible to the

Authority to consider the case. Accordingly, the case was deferred to the next meeting

with the advice to the project proponent to supply die complete set of documents on the

basis of which the SEAC has recommended their case to all the members of Authority.

Item No.|25| Environment Clearance for expansion of Group Housing Project
"Lavanya Apartments” al Sector-81, Village Nawada Fntchpur,
Gurgaon by M/s Graphic Research Consultants (India) P v t . Ltd.

The SEAC was considered this case in its I50,h meeting held on 06.f>4.2017.
During discussion, it was revealed that project proponent has already stalled the

construction without obtaining prior environmental clearance which amounts to violation
of ElA Notification dated 14.09.2006. The fact apparently was brought before the

Coinininee on reference to the project proposal.
The Committee again went through the latest Notification dated 14.03.2017

relating to Consideration of proposals for ToRs/Environrnent Clearance involving

violation of the Environment (Protection) Act, 1986/Environment Impact

Asscssmcnt(EIA) Notification, 2006 which clearly states that in case the project or

activities required prior Environmental Clearance under Environmental Impact

Assessment Notification, 2006 from the concerned Regulatory Authority are brought for

Environmental Clearance after starting the construction work, or have undertaking

expansion, moderni/ation and change in product mix without prior Environmental

Clearance , these projects shall be treated as cases of violation and in such cases, even

For VATIKA LIMITED

c-b -‘o f
Authorised Sfjjnalory

981



I

/'MNFN t o A l

Page 1of 4

No.22-154/2015-1A.Ill
Government of India

Ministry of Environment, Forest and Climate Change
Impact Assessment Division

••I•

Indira Paryavaran Bhavai
Jorbag Road, Aligan;,

New Delhi-110003

Dated: 10l" November2015

OFFICE MEMORANDUM

Environment Clearance by State Level Environmental
Impact Assessment Authority/ State Level Expert Appraisal
Committee with special reference to buildings and
construction sector projects under Item 8 (a) and 8(b) of
the Environment Impact Assessment Notification, 2006-
regarding.

Subject:

The EIA Notification, 2006 provides for Scoping of project as one of
the stages of the prior environmental clearance process, under which the
Expert Appraisal Committee(EAC) in the case of Category 'A' projects or
activities, and State Level Expert Appraisal Committee(SEAC) in the case of
Category 'Bl' projects or activities determine detailed and comprehensive
Terms of Reference (TORs) addressing all the relevant environmental
concerns, for the preparation of EIA and EMP report, so as to improve the
quality of EIA and EMP. Pursuant to streamlining the process of environment
clearance, the Ministry of Environment, Forest and Climate Change had
issued Standard Terms of Reference for different sectors including buildings
and construction sector projects.

It has been emphasized time and again, in the past that all the
relevant information relating to a particular project should be raised in one
go, while consideration of the project for scoping and seeking piece meal
information during appraisal of the project should be avoided. It has been
clarified that in appraisal of building and construction sector projects,
information relevant to environmental concern should only be raised.
However, it has come to the notice of the Ministry that the practice of
seeking piece meal information is still continued and every time some new
issues are raised, which directly do not pertain to environmental concern,
while appraising the project, which result in delay in processing of cases,
particularly at the level of SEIAA and SEAC.

2.

The Ministry is in receipt of information about delay in processing of
cases at the level of SEIAA and SEAC on account of (i) additional
information sought on issues not directly related to environment and (ii)

3.

h
For VATIKA LIMITED
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process adopted for listing such cases at the end of the queue after
submission of Information by the project proponents. In order to bring
uniformity in dealing with such cases across the country and to streamline
the process, it has been decided to follow the following procedure:

The requirement of environment clearance for buildings and
construction projects should focus on environmental concerns and avoid
duplication of efforts considering that such projects will be covered by the
local civic authorities and under the provisions of the relevant master plan,
building control regulations and safety regulations. The instructions issued
vide this Ministry's earlier Office Memorandum No.21-270/2008-1A.III dated
19th June, 2013 should be followed In letter and spirit.

(I) Timelines stipulated In the EIA Notification, 2006 shall be strictly
adhered to by SEIAA and SEAC while processing the proposals
for TOR/EC for the building and construction projects and
township and area development projects. SEAC will make
appropriate recommendations within sixty days of the receipt of
the complete proposal from the project proponents. SEIAA shall
consider the recommendations of the SEAC and convey its

decision to the applicant within forty five days of the receipt of
the recommendations. MoEF will regularly review the progress in
disposal of cases by SEIAAs with the view to ensuring meeting
of these timelines.

4.

In order to meet the stipulated timelines, to avoid duplication of
work, and to speed-up the process of scrutiny, SEIAA/SEAC
should only focus on the following thrust areas of environmental
sustainability while appraising the ’Building and Construction’
and ’Township and Area Development1 projects.

(H )

Brief Description of the Project in terms of location and
surroundings.
Environmental Impacts on Project Land and its
surrounding developments and vice-versa.
Water Balance Chart with a view to promote waste
water treatment, recycle, reuse and water
conservation.
Waste Water Treatment and its details including target
standards.
Alterations in the natural slope and drainage pattern
and their environmental Impacts on the
surroundings.

a.

b.

c.

d.

e.

For VATIKA LIMITED
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Ground water potential of the site and likely
impacts of the project.

g. Solid Waste Management during construction and
post construction phases.

h. Air Quality and Noise Levels; likely impacts of the
project during construction and operational phases.

i. Energy requirements with a view to minimize power-
consumption and promote use of renewal energy
sources.

j. Traffic Circulation System and connectivity with a
view to ensure adequate parking, conflict free
movements, Energy efficient Public Transport.

k. Green Belt/Green cover and the Landscape Plan.
l. Disaster/Risk Assessment and Management Plan,
m. Socio Economic Impacts of the project and CSR.
n. EMP during construction and operational phases.
o. Any other related parameter of the project which

may have any other specific impact on
environmental sustainability and ecology.

5. In case, where additional information has been sought and the project:
proponent is not in a position to provide the same during the appraisal by
the SEAC, and he can provide it on next date or on any date during the
meeting of the SEAC, he can submit the requisite information and his case
be considered for appraisal accordingly.

f .

In case the additional information sought cannot be presented by the
project proponent during the same meeting days, and the Project Proponent
can provide the requisite information before the next meeting, the case will
be taken up for consideration In the next SEAC meeting for appraisal. So
cases in which additional information has been sought will be taken up for
appraisal In very next meeting scheduled after filing of the requisite
information.

6.

The Project Proponent approach the Ministry in case of Category 'B'

projects by applying online for obtaining prior environment clearance in case
the SEIAA / SEAC of any State or UT is not constituted. The cases are
returned to the SEIAA / SEAC after its reconstitution. It is clarified that the
date of online application to Ministry's portal will be taken as the date for
deciding the chronology / seniority for that case by the SEIAAs / SEACs. ^

7.

For VAT1KA LIMITED
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The SEIAA/SEAC need not focus on the other issues which are
normally looked after by the concerned local bodies/ State Government
Departments/SPCBs.

This issues with the approval of the Competent Authority.

8.

(Satish C. Garkoti}
Scientist 'F'

v

To

1. All the Officers of IA Division
2. Chairpersons/Member Secretaries of all the SEIAAs/SEACs

3. Chairman, CPCB
4. Chairpersons / Member Secretaries of all SPCBs / UTPCCs

Copy to:
1. PS to MEFCC
2. PPS to Secretary (EFCC)
3. PPS to SS(HKP)
4. PPS to AS(SK)
5.PS to JS (MKS)
6.PS to JS (BS)
7. Website of the MoEF
5. Guard File

For VATIKA LIMITED
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Subject: Requirement oflicon.se for appraisal ol construction projects.
It has conic to the notice that the grant uf license by the Town and Country

Planning Department takes lot of time and ihr developers organization are requestingIn
appraise llieir project proposals without valid license. The applicants arc submitting
Form-1, Fomi-IA and conceptual p un ns pei tlu? requirement as prescribed in the E1A
Notification dated 14.(W 2006 for seeking environment clearance. The project
proponents are also advised to submit copy or valid license along with the application an
per the check-list approved by SEIAA. Ihe matter has been examined and il has been
decided that:

< •) The project proponent shall now submit land ownership, credible document
showing the intent of the land owners u> sell the kind for Ihe proposed project
instead of valid license.
The project proponent shall submit a proof that tliey have already mode
application with the concerned department for grant of license.
It may,however clarified that the environment clearance granted fora project on
the basis of aforesaid document shall become invalid in disc the actual land for
the project site turns out to IK* different from the land considered nt the time of
appraisal of project tind mentioned in the Environment Clearance letter.

after the grant of valid license/approved zoning
plan/npprovcd layout plan, if there is any change in the green belt plan, traffic
circulation plun, STP location plan, RWJI plan, orientation of building then the
project proponent shall have to sock revised environment clearance before start
of development or the project sile/ltcenscd area.
Rest, all the dneunienls/mformation ns desired vide upprovud check-list shall be
submitted by the applicant.

(ii)

(iii)

It is (farther clarified tbnr(iv)

(v)

f s1/

%
C{ i/irmnn

SDIA'A, Iluryunu

M.

For VATIKA LIMITED
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Minutes of the 177nd Meeting of the State Expert Appraisal Committee, constituted for considering
Environmental Clearance of Projects (B category) under Government of India Notification dated

14.09.2006 and amendments thereof held on 02nd, CJ3rd and 04th July, 2018 under the Chairmanship
of $h. G.R. Goyat, Chairman,SFAC at Panehkula

+ +*+
List of participants is annexed as Annexurc A

At the outset the Chairman, SFAC welcomed the Members of the SFAC and advised the

Secretary to give brief background of this meeting. The minutes of the 171st Meeting were discussed

a id approved without any modification.
It was further informed that In this meeting 28 number projects are to be taken up for

scoping, appraisal and grading as per agenda circulated.
177.01 Environmental Clearance for construction of Commercial Colony located In the revenue

estate of village Parw.ilo Khurspur, Sector-109, District Gurugram, Haryana by M/s Bale Babu

Estate Pvt. Ltd.
Project Proponent

Consultant

Mr. Vh/elc Bhanibri

Aplinka Solutions
The project was submitted to the SFIAA, Haryana on 08.06.2018. The project proponent

submitted the case to the SFiAA as per check list approved by thr SF1AA/5EAC Thereafter, the case was

taken up for appraisal in the 172nd meeting of the SFAC held on 02.07.201B

The Project pioponcnt requested for deferment of their casr for the next meeting. The

Committee unanimously acceded the request of the PP and decided to list the project in the next

meeting of the SfAC. Notice will be issued by the Secretary,SEAC.

172.02 Environment Clearance for revision of Commercial Building Project *World Trade Centre* at
Village Isl8mpur, Sector-33, District Gurugram, Haryana by M/s Energetic Construction Pvt.
Ltd.

Sh. Sukhbir Sharma

Grass Roots Research and Creation India Pvt. Ltd.
The project was submitted to the SEIAA, Haryana on 12.06.2018. The project proponent

submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC. Thereafter, the case was

taken up for appraisal in the 172nd meeting of the SEAC held on 02.07. 2018.

The brief of the case is as under:

The Environment Clearance was granted by the SEIM, Haryana vide letter no. DFH/08/SEAC-

55/5 dated 23/1/2009 for Plot area measuring B.23 acres 133321.55 Sq. Meters) having Built-up area of

127557. /4 Sq. Meiers (Commercial Buildings with offices and 3 Basements).

An application was submitted to SEIAA on dated 24.11.2015 for seeking extension of validity of

Environmental Clearance. The extension ol validity of Environmental Clearance was granted by the SEIAA

on 13 17.2017 (Valid upto 3 years i.e 22.01.2019),

earlier the project was proposed for Commercial building with offices. Only excavation was

been done fur the existing part. Now the proponent proposed to construct the Commercial Building

Project "World Trade Centre" as per the approved bolding plan dated 15.12.2017 in which proponent

proposes the Commercial Buildings with offices, Retail Area, Offices, Hotel/Service Apartments with

convention Centre, & Restaurants etc, due to which the built-up area will decrease to 121256.784 Sq.
Meters, Therefore, project proponent submitted the application for fresh knvironment Clearance.

During presentation, the Committee was informed that it Is a proposed revision of Commercial

Building Project "World Trade Centre" at Village Klampur, Sector-33, District Gurugram, Haryana. The

estimated cost of the project Is Rs.195 Crores. Total Plot area Is 11.4 /0 Acrrs (46, 417.370 Sq. Meters)

Project Proponent

Consultant

For VATIKA
C
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171.17 Environment Clearance for Group Housing colony Project at Secror82A,Gurgaon,Haryana by
M/s Vatika Ltd.

Project Proponent
Consultant

Sit. Varlnder Dhar
Vardan CnvIroNetPut.Ltd.

The project was submitted to the SEIAA,Haryana on 27 12 2016. The project proponent submitted

the rase to the SEIAA as per check list approved by the 5EIAA/SEAC.
The case was appraised in the 150"' meeting nf the SEAC held on 07 04.2017 and fife forwarded to

SEIAA for grant of Environmental Clearance to the project proponent.

This case was taken up by the SEIAA In its lO?"1 meeting hold on 20.04.2017, wherein it was

decided to refer back the case to SEAC on 15.05.2017 with the remarks that the SEAC should visit the site

to check status of construction or violation of environmental norms if ary and submit its

recommendation on merits alongwlrh the Inspection report within stipulated period.

Thereafter, the case was taken up in the 163rJ mooting of the 5EAC. It was decided to constitute a

Sub-Committee fur site visit:

The sub-committee will consist of tlie following;

1 Sh. Hitender Singh,Member (Coordinator)

2 Sh A.K. Bhntia,Member

The site has since been visited on 02.06.2018 and Sub-Committee had submitted its report on

05.06.2018. The repuil of the Sub Committer was placed before the Committee In the 170r" meeting of

the SfcAC held on 07.06.2018. The Sub-Committee report was read out to all the Members of the

Committee and deliberated in detail. The report of the Sub-Committee Is as follows:
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The Committee after detailed discussion is of the unanimous view that the case may be placed In

the 172nd meeting of the SEAC, Thereafter,the case was taker up in 172nd meetingof the SEAC held on

03.07.2018.
IIui mg discussions, the project proponent has placed on record the status of construction done till

June, 2013 alognwith copy of judgement passed by the I lon'ble High Court of Bombay (CP-132 to 135 of

the case file).
The Committee after detailed discussion is of the unanimous view that the case be referred to

the SEIAA for further noteswry action.
172.18 Environment Clearance for proposed Boulder, Gravel and Sand (Minor Mineral ) Mining

project at "Natwal Block/PKL B 17 (Area 35.34) Village -Natwal, Tehsll -Barwulu, Oistrict-
Panchfcuta (Haryana) by M/s Vishnu Enterprises.

Sh.Virender Itawal

Vardan EnviroNet Ltd.
Ihe project was submitted to the StlAA, Haryana on 24.01.2018. The project proponent

submitted the case to the SEIAA as per check list approved by the SEIAA/SEAC. The Terms of Reference

were approved in the 1fi4" meeting of SEAC held on 15.0? 7013

Hte decision of the Committee was sent to the SEIAA on 27.02.2018 for approval and sending it

to the project proponent. The PP submitted the EtA/EMP report to SEIAA and SFIAA referred back the

case to SEAC fur appraisal on 06.06.2018. Thereafter, the case was taken up in the 172nd meeting of the

SEAC held on 03.07.2018.
During discussions, It was Informed by the Project Proponent that it is a proposed environment

Clearance for Mining of Boulder, Gravel and Sand (Minor Mineral) at Village- Naiwal, lehsil Barwala,
District-Panchkula, Maryana over an area of 35.34 Ha by M/s Vishnu Enterprises (Riverbed of Dangrl

River) with proposed production capacity 14,50,000 TPA.
This project falls under Bl category as the lease area is more than 25 ha and less than 50 ha.

The LOI of mining lease was granted to M/s Vishnu Enterprises by Director , Mines & Geology

department, Chandigarh, Haryana, vide Memo No. DMG/HY/Ccnt/Natwal BlocK/PKL B-17/2017/704?

dated 16.1L2017, for the period of 9 year.
Thu Mining Plan Is approved by Director General,Mines and Geology Department, Govt of

Haryana; vide letter no. DMG/HY/MP/N.ilwal Block/PKl-B-i7/2017/2G?5 un dated 22/05/2018. The

conservation plan far ScheduleI (Rs. 10 Lakhs) has been prepared and lire same was approved by PCCF

wildlife Panchkula Haryana on dated 28.05.2018.
Thp Latitudes and Longitudes of-

Project Proponent

Consultant

latitude LongitudePoint
76 ° 56* 29.7" E30° 30' 41.6' NA

30 ® 30' 44.7* N 76°56' 43 3" EB
76°56' 50 6" F30° 30’ 43.9" NC
76° 5 7' 26.5" E30 ® 30' 42.0" ND

30°30’50.5" N 76° 57* 33 0" FC
7b°5 /< 35 6" E30“ 30’ 53.0" NF
76 ® 57* 39.2" F30 ® 30’ 54.0" NG
76 ® 57* 47.1" E30 ® 31' 00.4" NH
76 ® 57' 49.9" E30 ® 31' 11.3" NI
76°57* 52 8" F30 ® 31' 09.1" NJ
76 ® 57* 52.5" fc305 31' 04.7" NK

30 ® 30' 52.0" N 76° 5/ 45.6* EL

For VATIKA LIMITED_u-,v
Authorised Signatory
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to
Group Housing Project - Tranquil Heights at Sec 82, Gurugram

Construction Status Till June 2018

Particulars Construction up toS.No. Built-up Area (in sq m)

1 G+6Tower - A

Ground Floor 805.176

1st to 6th Floor 2889.81

3694.986

2 Tower B G+6

Ground Floor 707.344

1st to 6th Floor 2698.854

3406.198

Ground floor3 EWS 466.065

4G6.0G5

Upper4 Basement 2440.292

Lower 3061.8845

5502.1765

Total built-up Area constructed (in Sq m) 13069.4255

For VATIKA LIMITED
CL ^

Authorised Signatory
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! <*>State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhavvan,Sector-2 Panciikula.

Telephone No. 0172-2565232

Show-Cause Notice

Memo No: SEIAA/HR/2018/^71( Date:Cf(-e>£ -J3.0 /£
To

M/s Vatilca Ltd.,
4th Floor, Vatika Triangle, sushant Lok-I,
Block-A, M.G.Road, Gurgaon,

Environment Clearance for Group Housing colony project at Sector-
82A, Gurgaon, Haryana.
The case was considered in the 115 meeting of SEIAA held on

25.07.2018. The Authority, while going through the visit report, recommendations of

SEAC and after studying the available facts came to the conclusion that the project

proponent has carried out construction activity without seeking the prior “Environmental

Clearance”, this tantamount to be a clear case of violation of ‘'Environmental Law”,
therefore, Authority has opinioned that this case is fit for prosecution.

In view of the above violation you are hereby given a show-cause notice to
explain within 15 days why the legal action should not be taken against you and

Occupation Certificate (OC) be stopped. If you failed to submit your expalnation within

stipulated time, the matter will be decided as ex-parte.

Subject:

Member Secretary
SEIAA, Haryana^

For VATIKA LIMITED

Authorised Signatory
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INDIA
Dated: 13.08.2018

I 91.124.417? 777
f 91.124.4177700
[ iflfof^tftjgfoupywi

To
'A' Member Secretary

State Environment Impact Assessment Authority
Bays No.:- 55 - 58,Parytaa Bhawan,
1st Floor, Sector - 2, Panchkula, Haryana

6VSWMK r vwwvatika jjwvuoin
(«H>i

i

Subject: Environmental Clearance for Group Housing colon
11.218 acres at Village - Shikohpur, Sector-82A, Gurugram, Haryana by M/s
Vatika Ltd.

ct on land measuring

Reference:Show cause notice vide Memo No. SEIAA/HR/2018/874 dated 07.08.2018

Dear Sir

We refer this to above mentioned subject and your show cause notice dated 07.08.2018. In this
ft

regard we would like to appraise following facts for your kind consideration related to the
project:

1. That.License no. 22 of 2011 for developing a Group Hcxusing.on 11.218 acres in Sector
-*

82A of Gurugram was granted to us on 24/03/2011. Acquisition of certain area of Sector
• #

dividing road of 82A & 82 connecting our Group Housing was challenged by fanners
against HUDA in Punjab & Haryana High Court ride CWP No. 21572 of 2011 and due

t

to this we were not in a position to plan any development work or get our building plan
approved till Feb 2017. Therefore, we divided the development/ construction work in two
Phases i.e. Phase -1 involves construction less than 20,000 sq m and Phase -2 fresh EC &
construction on complete area.We also applied to DTCP for exchange of 5.125 acres of

• •
Group Housing license land with our plotted colony for proper connectivity and better
services as permitted under DTCP Policy dated 15/07/2015 (copy of DTCP Policy &

correspondence for migration/exchange of land enclosed herewith as Enclosure -1 & 2
respectively).

2. That we applied for EC basis Conceptual Plan on 12/10/2016. The SEAC in its 150th

meeting dated 07/04/2017 recommended the case for grant of EC with a Gold rating.
‘ Thereafter till end of June 2017, we had no written communication from SEIAA/SEAC

regarding our case for grant of EC, hence vide our letter dated 04/07/2017 we informed

For VATIKA LIMITED

Authorised Signatory
Page 1 of 2V
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all concerned about our decision to proceed ahead with development/construction work

as required under EIA notification 2006.

3. That we also submitted six monthly compliance reports as per General/Specific

conditions attached with SEAC recommendation for grant of EC to our case dated

07/04/2017. Subsequently we also applied and obtained 3 Star Green Rating for

Integrated Habitat Assessment (GRIHA) Pre-Certification rating for this project for
• •

ensuringsustainable development (copy enclosed herewith as Enclosure — 3).

It is requested that we may be allowed to apply afresh for EC of complete area comprising both

phases, once exchange of 5.125 acres land proposal is approved from DTCP Haryana and till

then we undertake that we shall not cross the construction limit as specified in Phase -1 of our

project

Thanking You,

For Vatika Limited
I

«

’?

(Authorized Signatory)

End: As stated above
t

I

For VATIKA LIMITED
vLr-© u

c
Authorised Signatory

:
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GOVERNMENTOF MAHARASHTRA
No. ENV-2013/CR-39fTC-3
Environment Department
217- Annex. Manlralaya
Madam Caroa Road, Mumbai - 400 032
Date: 29/06/2013

Tel.No.; 22865082
Fax Na; 22025846

To,
Member Secretary,
State Expert Appraise Comm ttee-ll
Department of Environment,
15* Floor, New Acmintstrative Building,
Madam Carna Road,
Mumbai-400 032.

Member Secrelary,
State Expert Appraisal Comm Uea-I
Department of Environment,
15^ Floor. New Administrative Building. .
Madam Carna Road,
Mumbai- 400 032.

The Hon'ble High Court of Judicature at Mumbai hse passed orders in various Writ Petitions {namely
WP, No. 1918/2012 fled by Vartihaman Devetooere Ltd W.P. No 2809/2012 filed by Nahur Vtvakanand
Co-op. Hsing Society Ltd.,W.P, (L) No. 470/2013 filed by Saumya Bulldcon. W.P. No.654/2013 filed by
Tridheiu Ventures) granting relief to the redevelopment projects for residential buildings by allowing them
to the extent of construction upto 20C00 m’. The developer has to give an ‘undertaking that he will not
exceed the construction beyond 20000 m2 without first obtaining Environmental Clearance

Recently, the Hon'blo High Court In order dtd. 21.06.2013 In W.P. (L) 852 fl ed by M/s Vision
Developers, has made the Rule absolute In the orders passed in the above mentioned matters and
directed the Municipal Corporation to consider the Petitioner's application for further Commencement
Certificate for building B upto 19030 m2 on the Petitioner filing an undertaking to the Hon'ble High Court.

The order passed by Hoh'bte High Court dtd. 06.03.2013 in W.P, No. 470 of 2013 filed by M/s.
Saurnya Bulldcon Pvt Ltd V/s U.O.I. & Ore. that the construction upto 200C0 m2 cannot ba treated as a
violation and cancellation of the Stop Work Order issued by the Department of Environment, was
communicated to the Secretary, MoEF, Gol, for clarification vide letter dtd. 20.04.2C13, which Is still
awaited.

\
i

In view of above developments, the State Level Expert Appraisal Committees (he. SEAC-I & II) are
directed to appraise the applications of the Project Proponents by considering the relief granted by the
Nanfcjo Hljh Court In different Witt Petitions mentioned above henceforth. Residential projects wherein

rudteh below 2O600 m? haf been Initiated shal not be treated us violation. This la subject to further *

orders of theHon'ble High Court.

(Valsa R. Nair Singh)
Secretary

For VAT/KA

c?
Authorised Signatory
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ENCLOSURE-i

From
Additional Chief Secretary to Govt. Haryana
Town k Country Planning Department.

To
The Director General,
Town k Country Planning,
Haryana, Chandigarh.

Memo No. FF-51A/2015/DGTCP/210 Dated:15/07/2015

SUBJECT: POLICY FOR REORGANISATION OP BOUNDARIES OF LICENCED COLONIES THROUGH
EXCHANGE OF LAND AMONG LICENCES IN A RESIDENTIAL SECTOR.
In the recent past, proposals have been received by Department regarding

reorganisation of colony boundaries in a sector to enable better planning of the licenced land in the
sector without affecting the net area under such licences. Tire matter has been deliberated in detail
for the purpose of formulation of policy parameters for uniformity in decision making and
transparency in the process to deal with such cases. Accordingly, in exercise of the powers
conferred under section 9A of the Haryana Development and Regulation of Urban Areas Act,
1975, the Governor of Haryana is pleased to prescribe the following policy parameters to enable a
decision in such cases.

US

INCEPTION: For the purpose of grant of licence under the Haryana Development
and Regulation of Urban Areas Act, 1975 the ownership of land is a pre-requisite. Accordingly, in
order to avail seniority of licence application for group housing and commercial use; as soon as
any private developer is able to aggregate such pocket of land, as required under the prescribed
norms, howsoever,, irregular the shape of the pocket may be, a licence application is submitted in
this office. Eventually, when most of the pending licences are granted, at times, the need for
reorganisation of colony boundaries within the sector may be felt. This policy aims to prescribe
detailed policy parameters to address such situations, wherein, the proposal for reorganisation of
boundaries is primarily aimed at better planning of the sector/licenced colonies, without affecting
any change in the net planned area of the various colonies. Thus, instead of treating the original
boundary of a colony as fait-accompli, this policy would enable reorganisation of boundaries for
better planning and more efficient use of scarce land resources without following the tedious
process of de-liceneing and re-licencing; in case the licencees/developers are willing to abide by
the terms and conditions of this policy.

FBES AND CHARGES: The fees and charges as per following shall be recoverable
from all applications received under this policy:

At the time of application under this policy:Scrutiny fee at prescribed rates for the endre
licenced area falling under all licences for which reorganisation of boundaries is proposed.
After grant of in-principle approval: The following fees and charges shall be recoverable
before grant of final approval regarding reorganisation of boundary of licenced colonies:
a. Difference of licence fees and conversion charges, at current rates, for the affected area,

where the land use is proposed for a lugherqrdei’ Forexample; if the area earlier

2.

3.
I .

ii.

1/
„

Authorised Signatory
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©
licenced for plotted colony is now proposed to be used as part of group housing or

commercial colony (or, similarly, from group housing to commercial colony), the

difference- in licence fees and conversion charges at current fates shall be recovered.
However, it is clarified dial in case site is designated for lower order usage, e.g., from

group housing or commercial colony to plotted colony, no such difference of licence

fees and conversion charges shall be due for refund.
b. Administrative charges against transfer of licence, to the extent upto which the change

in land schedule of respective licences got affected.
c. Administrative charges against 'Policy for change in beneficial interest' dated

18.02.2015, to the extent uptn which the change in beneficial interest gets affected. For

example; in a specific licence, in case the ownership of land for entire licenced area, say

'x', lies with ADC Ltd and after reorganisation 0.4x from the original land gets

excluded and same area i.e., 0.4x of XYZ Ltd. gets added to the land schedule; then, the

administrative charges against 'Policy for change in beneficial interest' shall be levied

on the 0.4x area of such licence at the rates prescribed under said policy.
It is however, clarified that no IDC/ EDC shall be recoverable from the applicants

under this policy.
APPLICATION UNDER THE POLICY: Any two or more developers, who have

obtained licence(s) for development of colony(ies) in the same sector intend to seek reorganisation

of boundary of their respective licenced colony through exchange of licenced land, may jointly

apply to the Director alongwith following documents from each developer:

i. Board resolution of the developer/company(ies) specifically resolving for such

reorganisation of licence boundaries under this policy'.
ii. Board resolution of the developer/company(ies) nominating lire authorised signatory to

submit such application alongwith necessary documents to the Director.
iii. In case the land owners are separate from the developer(s), a NOC from such individual

land owner(s); and/or Board resolution in case of land owning company(ies) also needs to

be submitted.

4.

iv. The existing as well as proposed land schedule for each licence.
v. The existing as well as proposed boundary of each licence marked on the copy of sectoral

plan as well as shajra plan.
vi. Scrutiny fee at prescribed rates for the entire licenced area falling under all licences for

which reorganisation or boundaries is proposed.
vii. For each licence, the net areas as per follows be provided;

a. The net area (and land schedule) being retained, from the original land schedule, for

the original purpose, for which licence was earlier granted.
b. The net area(s) (and land schedule) being proposed to be excluded from the land

schedule alongwith the uses now proposed to be assigned to such pockets.
c. The net area(s) (and land schedule) being proposed to be included in the land schedule

alongwith the earlier prescribed use of sucli pbtketas'. 1MlTED

JJ -v V
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viii. The status regarding creation of third party rights in the colony.
ix. An undertaking to the following effect be submitted:

a. There are no changes proposed in the net planned area of licenced colonies from

that approved earlier.
b. No third party.rights have been created in the respective colony(ies). Else, in case

third party rights stands created, an undertaking regarding seeking objections
from the allottees through public notice as well as notice under registered cover, as

per detailed procedures and proforma prescribed by the Director.
c. To abide by the terms and conditions as prescribed by the Director for such

purpose.
EXAMINATION OF REQUESTS UNDER Tins Poucy; All such requests received by

the Director under this policy shall be examined on merits and upon such examination, the

Director may direct the developers) to fumish/comply with some all of die following
requirements, as applicable, in a period not exceeding 60 days:

Fresh land schedule as per reorganisation ot boundaries.
ii. Fresh LC-IV agreement and bilateral agreement ulongwith replacement bank guarantees,

if any.
iii. Fresh lavout-cum-demarcation plan in case plotted colony is involved. Upon its in-

principle approval, objections/suggestiuns shall be invited as per the prevailing policy
before its finalisation.

iv. Revised demarcation plan in case of all integrated projects to enable approval of zoning

plan.
V. Demand draft for the amount, as demanded by the Director under diis policy.

vi. Registered collaboration agreement between the developer and land owning

individuals/companies for the affected areas.
vii. Clear the outstanding EDC/ IDC dues as specifically directed by the Director.
viii. In projects where third party rights stand created, objections on the reorganisation of

boundaries shall be invited from the allottees through public notice as well as notice

under registered cover as per the detailed procedures and proforma prescribed by the

Director.
ix. An undertaking to settle all the pending/outstanding issues, if any, in respect of all

allottees.

x. An undertaking to be liable to pay all outstanding dues on accoimt of EDC and interest

thereon if any, in future as per orders of the Director.
xi. Original licence and schedule of land.
xii. An undertaking that notwithstanding the reorganisation of boundaries and inclusion of

new land owners/entities, the developer shall continue to be solely responsible for

compliance of the provisions of the Act/Rules as well as terms and conditions of the

licence.

5.

i.

For VATIKA LIMITED

Authorised Signatory
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6. APPROVAI/REJECTION ORDERS: Subject to the compliance of the terms and
£

conditions ns laid down in the in-principle approval to the satisfaction of the Director, the

necessary approval may be allowed. In case of failure of compliance of the prescribed conditions

within the prescribed period, the in-principle approval shall automatically lapse and the scrutiny-
fees shall be forfeited. The applicants may, however, resubmit their request along with fresh

si rutiny fees, which shall be examined afresh, on merits.
SPECIAL DISPENSATIONS: ( i ) Depending upon the specific requirements on case-to-

case basis, the Director shall be free to add any further condition at the time of grant of in -
principle approval or with the final permission, as deemed fit.

( ii) The policy parameters as above shall be implemented with immediate effect.
(iii) Any exchange of land involving HUDA and carried out in tire interest of HUDA at die

instance of HUDA/ Department shall continue as per the present practice and no approval under

the present policy shall be required in such cases
(iv) Any subsequent proposal for transfer of licence or change in beneficial interest shall be

examined and considered under the prescribed policy and after recovery of prescribed
fees/charges.

7.

Sd/-
( Arun Kumar Gupta)

Secretaiy
For: Additional Cliief Secretary to Govt. Haryana

i 0

Town and Country' Planning Department

Place: Chandigarh
Dated:15*July 2015

For VATIKA LIMITED

Authorised Signatory
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Date:January #, 2018 I

9 INDIAHie Director General
Town & Country Planning,Haryana
Sector - 17,
Chandigarh

T W,OU177777
F 91.lM.4WTOO .
E T&frafogn^iaini

Exchange of Licensed area / partly license land from License no 113 of 2008Tnd1

71 of 2010 plotted residential colony in sector 81-85 (LC-1143) to License No.22
of 2011 dated 24.03.2011 for group housing project at Sector - 82 A Gurgaon
being developed by Vatika Ltd.

§

#

Subject:

« 0

%

Ref,: Poliov dated 15.07.2015

Dear Sir,

We refer this to our application dated 13.10.2016 w.r.t re-organization of Boundaries / exchange
of license land of License no 113 of 2008 and 71 of 2010 plotted residential colony in sector 81-
85 (LC-1143) to License No. 22 of 2011 dated 24.03.2011 (LC-2J0tf3) for group housing project
at Sector- 82 A Gurgaon under Policy dated 15.07.2015 for Re-organization of Boundaries of
Licensed Colonies through exchange of land among licenses in Residential Sector.

• • ••

We wish.to submit that the department has granted us license bearing license no 113 of 2008, 71
of 2010, 62 of 2011, 76 of 2011 and 66 of 2014 for development of residential plotted colony
measuring 477.206 acres in sector 81 to 85 Gurgaon. Accordingly the layout plan of the same
was approved vide drg no. DGTCP 4691 dated 11.06.2014.'

9 0. The department has also granted us License no 22 of 2011 for development of group housing
project on land measuring 11.218 Acre3 in Sector - 82A Gurgaon which is adjacent to our
residential plotted colony as mentioned above. Beth the projects are being developed by Vatika
Limited only.

0 •
* * ' „ %

»

For proper integration and regularization of boundaries of the said colony, we wish to exchange
an area measuring 5.125 acres from our existing plotted colony oh land measuring 477.206 acres
(LC no. 1143) to our group housing colony (Incense no. 22 of 2011 dated 24.03.2011 (LC No.
2409). Copy of approved layout plan of the plotted colony duly highlighted, exchange plan ‘

alongwith revised land details ore enclosed for your’ready reference please.

We wish to inform that we have already paid scrutiny charges amounting to Rs. 8,00,000/-
(Rupees Eight Lakh Only) vide our letter dated 24.1122016 (Copy enclosed). However we will
pay the balance the statutory’charges applicable as per clause no 3 of the policy dated 15.07.2015 -
as and when demanded by the department.

*

m
«.

t

t

l' • • 1

1
9

I

\ /A" IKA LIMITED
• • • c ^
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We hereby undertake;
That there is no change in the net planned urea of licensed colonies from that approvedearlier.

ii) That we not created any third party in respect of area being exchanged in the said colonies.iii) That we will abide by the terras and conditions as prescribed for such purpose in the policydated 15.07.2015.

i)

1

It is requested that the permission for exchange of license land of License no 113 of 2008 and 71of 2010 plotted residential colony in sector 81-85 (LC-1143) to License No. 22 of 2011 dated «24.03.2011 (LC-35353) for group housing project at Sector-82 A Gurgaon may be granted us atthe earliest.
# •

4

Thanking You, t

t

Your Sincerely
For Vatika Limited.

V
\Wijtr Dhar
GenTManager (Planning & Coordination)
virendbar@vaiikagro'up.coin

Enel; As stated above.

4

«

For VATIKA LIMITED
4
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AREA DETAILS EXCHANGE OF UC£NSC IA.NO
%

TOTAL LICENSED AREA *11-218 ACRE

AREA EXCHANGED FROM 477.205 ACRE PLOTTED COLONY
TO GROUP HOUSING PROJECT

—PmC]—-2̂ 35 -+ 3.00— 5.125

AHtAEXCHArjGtBrROMtSROl)P HOUSING
TO PLOTTED COLONY PROJECT

/ mm[1]= 5.125

PROPOSED SITE \FTER TABADLA WITH TOWNSHF

t (BJ* ID]*1H*11̂ 18 ACRES

• :*

•••- • • •

kA 1 I

Si®

m V ->

k
1

LICENSE LAND EXCHANGEPLAN FOR GROUP
HOUSING PROJECT 11.218 ACRE
IN SECTOR 82-A, VILL-SHIKOHPUR

GURGAON, HARYANA

SECTOR - 82-A QA7e:0*OM©l?
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Details of Vatika India Next Revised Area { Group Housing 11.218 Acres) Sector - 32A
04JHJ201B *

—4
2 0

I
187/247 M& Stenway Developers Pvt Lid1/2 Share,1 20 0 0147

Karan Singh S/oHarnarayan1/2 Share 8 8 00 1148 1
.10149 0 12 0 12 0

0 2 0150 2 0 0
T02 2162 4

~ l5.1255.125Total 84 .4 08 0
r

405/543-47 M/sMandeJI Developers Pvt LH7a/2420
Shcre.M/5SUrmay Oevalcpers Pvt Ltd.
1812/2420 Shuft:,Sei1ar Lang A Housing
Pvt Lid.159/2420 Share,Rammehar S/o

Ramporsad 155U242C Share^Ater Singh S/o
Kanhi 105/2420 ShGru,Jogmal S/o HarSv-
106/2420 Share

2 0 ia o57 0 018
T6U\ 130 0 130 0

T 00 .11 3 11*6S/2 0
*

i2 5 0 250t 5 0
r.1461 1 0 a1 14

7

LA3.78 3.78Total 1 06 C6 1i

I
71

M/s Mandei Developers Pvt Ltd-131/4145
Share,Ms Stanvra/ Developers Pvt lid.
3219/4145Share.Sahar Land & Housr.g
Pvt Lld.172/4145 STnrc.Rammehar S/o
Raroporead 287/4145Share,tytee< Sngh S/o
Kanhi1/5/4145Share.Jagtral S/c Harcev
176/4145Share

2oar2re 91 o I e c3 0152 80

. 0 * 0
C 2 0

a153 0 0
154 0 9 0

13 0155 0 c 13 0
1 9 0 9- 156 1 0

8 , 0157/1 0 8 00
* 3 2.31 2-31Total 14 . o 3 A A 0 •*1

Mfc Sarvad Buildecs PvtLtd.551/1360Share
Ni's Blossom Properties Pvt Ltd388/1360
Share,Sum'll Lund 8Housing PvLLt(L211/1360
Shared paspar Dwdopers Pvt L!d.21CV13S0

7|409/S43-47 .4 0 0 055 10 • 100

I 256/2 2 00 44A
10 7 058/2 0 0

5911 0 7 0 070
3 . 8Total 2.1252.1263 08 . 0 r

-18 I 05 192/254 Pegdsus I nfraatructure Pvt Lffl. 132 miji 00 13 0
i"i 15 C133 15 0 11

0134 0 0 170 17
o f !JLl135 min « 0 00
017151 0 17 0 0

4 16 3.003JD0 16 04Total 0lii.> *
•-•U----' ; 4

’- _V - . -vĉ
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Office of Senior' Town Planner, (iurueram
DEPARTMENT OF TOWN & COUNTRY PLANNING, HARYANA

SECTOR-14, HUDA COMPLEX, 3RD FLOOR, GURU-GRAM
TEL + FAX: 0124-2305872

E-niflil: stp3.guragram.tcp@gcuaiJ.comk j

»/$) ))-
Memo No.:STP(G>2017/
Dated: !

To
The Director,
Town & Country Planning, Haryana,
SCO No. 71-75, Sector-17C, Chandigarh

Migration of partly licensed land measuring 5.125 acres from Licence No.
113 of 2008 and 71 of 2010 granted for residential plotted colony in sector-
81-85, Gurugram to Licence No. 22 of 2011 dated 24,03.2011 granted ns
independent Group Housing Project in Sector-82A, Gurugram - Vatika
Limited.
District Town Planner (P), Gurgaon memo no. DTP(G)/2017/7722 dated
01.08.2017 & DTCP office memo uo. LC-3535-JE(BR)-2017/2580 dated
09.02.2017.

Subject:

i I4 4

Reference:
.*

4

The Circle office has examined the report received vide memo under

reference and the comments are as imccr:-
As per report of DTP(P) Gurugram, the Department has granted licensed to Vatika
Limited hearing licence no. 113 of 2008, 71 of 2010, 62 of 2011, 76 of 2011 and 66

A
of 2014 for development for residential plotted colony measuring 477.206 acres in
Sector-81 to 85, Gurugram, the layout plan of same was approved vide drawing no.
DGTCP 4691 dated 11.06.2014.

s

i.
4 t

4

4

2. The Department has also granted licence No. 22 of 2011 for development of
independent Group Housing Project on land measuring 11.218 acres in Sector-82A,
Gurugram, which is adjacent to the applicant residential plotted colony as
mentioned above. Both the projects are being developed by M/s Vatika limited.
The land proposed under migration is shown in red colour and Group Housing

licence is shown in green colour on the copy of approved layout plan/sector plan

(copy enclosed).

4
4

4

ft*

&
f t4

4

3. The applied land falls in khnsra. no. 132 min, 133, 134, 135, 151 (part of licence
113/2008 and khasra no. 55, 56 min, 58/2, 59/1 min (part of licence no. 71/2010,
total area 5.125 acres land in Sector-82A of village Shikohpur, District Gurugram.
The revenue documents have been checked by DTP office and total verified land

comes out to be 5.125 acres having following ownership details is as under:-
M/s Pagasus Infrastructure Pvt Ltd. 3.375 acres).
M/s Sarwad Builders Pvt. Ltd. share M/s Blossom Properties Pvt Ltd.

4

4

4

i)
4

1 ii)
#4

(1.750 acres).
4

However, the land ownership documents and the collaboration agreement
may be examined in detail at the Directorate to ascertain the ownership of
various applicants and the tcchnical/financial capability for development of, ( ILIUTT *
the colony. 44 4 •-•k -*T »- 4 4 ,̂ •• t

» Authorised Signatoryr *•. • .
« *>« .

*»<<T- . • •/ ••.f.» •
-4- - * i«
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4. The applicant land was part of the already Licensed colony measuring 477.206 acres
being developed by Vatuca Ltd, The site is being migrated to independent Group
Housing project measuring 11.218 acres adjacent to plotted colony to have better

• : planning and integration of services. The existing Group Housing site is
approachable from 12 m wide service road alongwith 60 m wide sector dividing
road of sector 82 & 82A as well as 24 m wide internal circulation road,

5. No HT line passes through the site. However, GAIL pipe line passes through the
site as shown on the approved layout plan of plotted colony.

6. As per proposed area for migration was part of plotted colony. The area measuring
5.125 acres inchide:-
i) " 17 nos. of plots (category-I) for which status regarding 3rJ party right may

be ascertained at Directorate level.
ii) 3059 sq m under 12 m./15 m internal road.
iii) 8478 sq m under UD (undetermined use).
iv) 2405 sq m under green and GAIL pipe line.

No community site of plotted is affect
• ••

7. As per report, the applied land has also been marked in red colour on approved site
plan of Group Housing alongwith status of construction at the site of Group
Housing. A present only towcr-A of approved group housing site is under
construction at site. The part , applied for migration is 'contiguous to the already
independent Group Housing licence. However, area norms regarding 20% of Group

* •
Housing Component, fact/situation may be verified at Directorate level.
Keeping in view the above facts, a decision in the case may be taken. One

set of documents received from.District Town Planner (P), Gurugram is
, herewith for necessary action please.

DA/As above.

• •

»

t

%

V) '

ft
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4

*4
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ft
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4
ft

4

ft

ft

ft

4

#
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«
4

ft
ft

ftft

Senior T
Gurugram Circle, Gunigram

9

EndsL No. STP (G>2017/ Dated
A copy is forwarded to the District Town Planner (P), Gurugram w.r.t his

memo no. 7722 dated 01.08.201 for- information & necessary action.
ft

/ ft

Senior Town Planner
Gurugram Circle, Gunigram

4

For VATIKA LIMITED

Authorised Signatory

4«

#ft
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A
V District Town Planner, Gurugram (Planning)

DEPARTMENT OFTOWN AND COUNTRY PLANNING
HUDA Office Complex,Sector-14, Gurugram, Te! No.: 0124-2320573

dtp3.gurugram.tcp@gmail.com

«
/ /

E-mail:
Memo No: DTP(G)/2017/ ~J
Date

i / tp*19-
To

Senior Town Planner,
Gurugram.

• » • * • ••

MIGRATION OF PARTLY LICENSED LAND MEASURING 5.125 ACRES FROM
LICENSE NO. 113 OF 2008 AND 71 OF 2010 GRANTED FOR RESIDENTIAL
PLOTTED COLONY rN SECTOR 81-85, GURUGRAM TO LICENSE NO. 22 OF 2011
DATED 24.03.2011 GRANTED AS INDEPENDENT GROUP HOUSING PROJECT IN
SECTOR 82A, GURUGRAM-VATIKA LIMITED.

DTCP office memo no. LC-3535-JE(BR)-2017/ 2580 dated 09.02.2017.
On the subject cited above, it is to inform that DTCP, Haryana, Chandigarh

vide letter under reference has sought report on the application of Vatika limited for
Migration partly licensed land measuring 5.125 acres from license no. 113 of 2008 and 71 of '

2010 granted for residential plotted colony in sector 81-85, Gurugram to license no. 22 of
2011 dated 24.03.2011 for group housing project in sector 82A, Gurugram under re-• •
organization of boundaries and in concurrence migration of license policy dated 15.07.2015
and 18.02.2016, respectively. The same has been examined & detailed comments with this
office are as follows:-

4

44

SUBJECT:

•J #

Ref«
9

The Department has granted licensed to Vatika Limited bearing license no.
113 of 2008, 71 of 2010, 62 of 2011, 76 of 2011 and 66 of 2014 for development of residential
plotted colony measuring 477.206 acres in Sector 81 to 85, Gurugram, the layout plan of
same was approved vide drawing no. DGTCP 4691 dated 11.06.2014.

The Department has also granted license no, 22 of 2011 for development of
independent Group Housing project on land measuring 11.218 acres in Sector 82A,
Gurugram, which is adjacent to die applicant residential plotted colony as mentioned
above. Both the projects are being developed by M/s Vatika Limited. The land proposed
under migration is shown in red coloyr arid Group Housing license is shown in green
colour on the approved layout plan/ sector plan (copy enclosed).

The applied land falls in khasra No. 132min, 133, 134, 135, 151 (part of
license 113/2008 and khasra nos. 55, 56/2min, 58/2, 59/1min (part of license no. 71/ 2010)
total area 5.125 acres land in Sector 82A of village Shikohpur, District Gurugram. The
revenue documents have been checked by this office and total verified land comes out to be
5.125 acres havingfollowing ownership details:-
1. M/s Pagassus Infrashucuhe Pvt Ltd (3.375 acres)
2. Sarwad Builders Pvt Ltd Share M/s Blossom Properties Pvc.lftd. (1,730 nows)

.:••• cd̂ K-
Authorised Signatory
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Cm
w* .•m However, the land ownership documents and tire collaboration agreement may be

examined in detail at the Directorate to ascertain the ownership of various applicants and
the technical/ financial capability for development of the colony.

The applicant land was part of tire already licensed colony , measuring 477.206
acres being developed by Vatika Limited. The site is being migrated to independent Group
Housing Project measuring 11.218 acres adjacent to plotted colony to have better planning

• and integration of services. The existing Group Housing site is approachable from 12.0 mtr
service road alongwith 60.0 mtr sector during road of sector 82 & 82A as well as 24.0 mh. - - '

internal circulation roads. As per field inspection No HT line passes through tire site
however, GAIL pipe line passes through the site, which has already been shown on the
approved layout plan of plotted colony

As the proposed area for migration was part of plotted colony The area
measuring 5.125 acres include.

1. 17 nos of plots (Category-I) (for which status regarding 3rd party right may be
ascertained at the level of HQ.

• 2. 5059.0 Sq mtr under 12.0 mlr /15 mtr internal roads.
• * 3. 8478.0 Sq mtr under U,D (undetermined use).

• •0 t

4. 2405.0 Sq mtr under green and GAIL pipe line.
5. Mo community site of plotted colony is affected.

• «

The applied land has also been marked in red colour on approved site plan of
« •

G.H. alongwith status of construction at the site of G.H. At present only tower A of
approved group housing site is under construction at site. The part applied for migration is
contiguous to the already independent Group Housing, license. However, area norms
regarding 20% of Group Housing component, facts /situation may be verified at the HQ.

t

The detailed report as above alongwith site marked on approved layout plan of
the colony as well as sectoral plan and approved site plan of Group Housing and detailed

| •site plan are hereby forwarded for your information and further necessary action please.

DA/As above.

• 4

4

V

t

4

4

tt

•• 4

4

District townPlanner,
Gurugram
Dated :

t

DTP(G)/Endst no.
A copy of the above along with Annexures are also forwarded to die

Director,Town and Country Planning, Haryana, for information/ necessary action.

/V*

4

District Town Planner.4n
t or '/A l !vt dftjUTgfOm t

4

j r _
?^Autfimed Signatory

4*• *~ t I 4
*
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Director General Town & Country Planning,
Haryana, Chandigarh

t -n//34 4 i

Migration or partly licence land measuring 5. l 25acrcs from
licence no. 113 of 2008 ami 71 if 2010 grautcrl lor residential
plotted colony in Sector 81 -85 Gurgaon to licence no. 22 of

2011 dated 24.03.2011 for group housing project in sector

82-A, Gurgaon- Vatika Ltd.

ft«n/ :

#
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«

p f $ f 7fopj: Migration of partly licence measuring 5.i25 acres from licence no.113 of 2008 find 71 cf 2010gianted for residential plotted colony in sector 81-85 fttirugram to licence no. 22 of 2011dated 24.032011 for group housing project in sector-82A Gurugram-VttJuj Ltd.

3fm^ grpifasr sfr ^ sfo LC-3535-JE[BR)/2017/2583 dt 09.02-2017
ft *1

^ V’̂ FT t fft TffuTf ?TFQ <T ftrelT *frgnft ft)
:23̂ f7T55(0-10),56/2miii(0-]6).58/2(0-7)59/lmin(0-3),]32miii(1-1),133(1-15),

134(0-17)>135(0-18),151(0-17) total area 5.125.
ftrcrr t ! #Fe-i—82?, pyii 3 ^t m STFJT ?FP ?rf wrfew gnr mr-4 <r
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i

t

\ 9f
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4
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^JO

«

..t
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4
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For VATIKA LIMITED

-4i -D ^<L ^Authorised Signatory
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Directorate of Town and Oountry Planning, Haryana
3C0 No. 7 L-75, 2nd Floor, Sector-17 C, Chandigarh, web site: tcpharyana.gov.in

Phone: 0172-2549349; e-mail: tcpharvana4@gmail.com

To

Deputy Commissioner
Gurugram.

Memo No. LC-3535-JE(BR)-2017/
•

Migration of partly licence land measuring 5.125 acres from
licence no. 113 of 2008 and 71 of 2010 granted for residential
plotted colony in Sector 81-85, Gurgaon. to licence no. 22 of 2011
dated 24.03.2011 for group housing project in sector-82A,
Gurgaon- Vatika Ltd.

It is informed that Vatika Ltd. has applied for migration of partly

licence land measuring 5.125 acres from licence no. 113 of 2008 and 71 of 2010
- •

granted for residential plotted colony in Sector 81-85, Gurgaon to licence no. 22 of

2011 dated 24.03.2011 for group housing project in sector-82A, Gurgaon. While

sending a copy of the schedule of land you are requested to verify ownership of
* • .

• the land and forward the report in this regard to enable a final decision on the

licence application.
DA/ As above.

0

Dated:
4

Subject:

f

: ( i
X \

0

0

0

0

0 (S.K. Sehrawat)
District Town Planner (HQ)

For Director, Town and Country Planning,
Haryana, Chandigarh

0

0

4
^

Endst No. LC-3535-JE (BR)-2017/
A copy is forwarded to Vatika Ltd., Vatika Triangle, 4* Floor,

Sushant Lok, Phase-I, Block A, Mehrauli-Gurgaon Road, Gurgaonl22002 for
information please.

Dated:.*•

(S.K. Sehrawat)
District Town Planner (HQ)

For Director, Town and Country Planning,
Haryana, Chandigarh

4

For VATIKA LIMITED
er t -

Authorised Signatory
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creating lasting value

4
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* * .vww.wtfkagr<wfi<ofne.ft

November 24, 2016
«

To, •

t

The Director General
Town & Country Planning, Haryana
Sector-17,
Chandigarh.

I

•O

»

Subject: Migration of partly license land from license no. 113 of 2008 and 71of 2010 plotted residential
colony in Sector 81to 85(LC-1143) to license no 22 of ^Oll dated 24.03.2011 for group housing
project at sector-82A, Gurgaon being developed by M/ s Vatika ltd.

i

ft

Dear Sir, -

In continuation to our letter dated 4.10.2016 with regard toi subject cited above.

In this regard please find enclosed the followinĝ '

a) Scrutiny Fee: demand draft no. 054541 dated 11.11.2016 amounting to Rs. 8,00,000/- ( Eight. Lakh
Only) issued in foavor of director Town and Country Planning, Haryana towards Scrutiny fees.

b) LC-1 •

c) Copies of Jamabandi, Mutation, Sazra Plan
d) Balance Sheet

It is requested that the permission for transfer/ rriigratlon of licence area may be granted to us at the earliest
Thanking You, * \\*.

/F •' a-:
' y . r^V 7

! Ir . RIAMi VJ II 1
\ £ .

ftYours Sincerely,
For M/s Vatika Limited *

• *; ‘ ftft
•• ft

ft
ft

?« •*•*# %•<> fftX#

Viney Culatl
* Senior Manager (Licensing & Land Management)

Mob - 9888085601
Email- yinevMuIati@ vatlkasrouD.com

For VATIKA LIMITED
c

f t

Authorised Signatory

ReglftaiedOIfke
Vatika IwhUed
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creating lasting value
Dare: October 4, 2016

\m
The DlrectorGeneral
Town & Country Planning, Haryana
Sector - 17,
Chandigarh

r 91124.4177777
F 91.124.41777»
E MtffitllQjMium

a

wwwwrtcagraupccin

Migration of partly license land from License no 113 of 2008 ana 71 of 201Q plotted
residential colony in sector 81-85 (LC-1143) to License No. 22 of 2011 dated 24.03.2011 for
group housing project at Sector-82 A Gurgaon being developed by Vetika Ltd.

4
t

Subject:

Dear Sir,
#

We refer this to policy dated 15.07.2015 and 18.02.2016 Issued by your office w.r.t reorganization of
boundaries / Migration of License from existing license to ary other licensed projects.

• * * •. •
We wish to submit that the department has granted us license bearing license no 113 of 2008, 71 of
2010, 62 of 2011, 76 of 2011 and 66 of 2014 for development of residential plotted colony measuring
477.206 acres In sector 81 to 85 Gurgaon. Accordingly the layout plan of the same was approved vide
drg no. D6TCP 4691dated 11.06.2014.

• 4

The department has also granted us license no 22 of 2011 for development of group housing project on
land measuring 11.218 Acres in Sector- 82A gurgaon which is adjacent to our residential plotted colony
as mentioned above. Both the projects are being developed by Vatika Limited only.

•

For proper Integration and regularization of boundaries of the said colony, we wish to migrate an area
measuring 5.125 acres fropt our existing plotted colony on land measuring 477.206 acres (LC no. 1143)
to our group housing colony (License no. 22 of 2011 dated 24.03.2011 (LC No. 2409). Copy of approved
layout plan of the plotted colony duly highlighted alongwith revised land details are enclosed for your
ready reference please.

We hereby undertake that we will pay all the statutory charges applicable as per clause no 'D' and 'E' of
the policy dafed 18.0220.16 as and when demanded by the department. Also we undertake that we will
de-llcense equivalent area within our existing group housing colony If the area is beyond the applicable
area norms / sector area limit viz 20% of sector area.

•

t

[.*J

It is requested that the permission for transfer/migration of license area may be granted to' us at the
earliest.
.Thanking You, #

Your Sincerely
For Vatika Limited^,

wr
. *. i
t t

4* •4

• • •• • •t •
Gautam Bhalla
Managing Director

bor VATIKA LIMITED

-
Aulhorised Signatory
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4

11.07.2018

ww.vitfagrouptfmtTO,
4 4

4
4The Director

Town & Country Pfenning,Haryana
Chandigarh.

•-
4

Exchange/ Swapping of Licensed area-/ partly license land from License no 113 of 2008
and 71 of 2010 plotted residential colony In sector 81-85 (LC-1143) to License No. 22 of,
2011 dated 24.03.2011 for group housing project at Sector - 82 A Gurgaon being
developed by Vatika Ltd.

Sub: «
t

I-t

•»
4

Dear Sir,

In Continuation to our letter dated 20.C6.2018 & 04.10.2016 for grant of Migration of partly license on
area 5.125 acres from license no 113 of 2008 and 71 of 2010 granted for residential plotted colony In
sector 81 td 85, Gurugram to license no 22 of 2011 dated 24.03.2011 for group housing project In
sector-82A,Gurugram

• *
In this regard we are submitting herewith revised layout plan after Incorporating exchange of land for
area measuring 477.206 acres forScrutinisation and approval please. It Is requested that the permission
for transfer/migration of license area may be granted to us at the earliest

#

*

i

4

Thanking You,

Yours Sincerely,
FOJLM/S Vatlka limitedI I

m*

4

VmeyGulati
Deputy General Manager (Planning & Coordination)
Mob No- 09888085601
Email- vlneygulatl@vatlkagroup.com

4

4
4

4

4 4

ft

4

For VATIKA LIMITED
-
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details of Vatika India Next Revised Area ( Group Housing11.218 Acres) Sector - 82A
0441.2016I

I

IPI»
i •:

-

j
1

2 0M/sStanley DtveJgpcn* Pvt.Lid.1/2 Share, 02 0187/247 1471
;

1 aKaran Singh StoHa/rarayan1/2 Share 1 8 0148

J0 12 0 0 12 0143
i

*0 02 0 0 2150i

4 I 0
4 ! 0

1.1 22 0162 4
\

4 ! 0 5.1255.125 8Total 8
» r

•1
MtsMmddDevlcpers Pvt Ltd.7B/2420

S^’ Pi.'jy C^bpers Pvt Ltd. .
1812/2420 Share.Sahar Lard & Housing

2 J.09/543- 47 •18 0057 0 | 18 L°Q0 I 1300 1358/1I
3 1t j 00 .11 059/2!

5 0Pvt Ltd.153/2420 Share,Rammefcar S/o 2 280 S 0
Hdr ipafsad 159/242C Sharcjyleer Singh S/o
Kanhi106/2420 Shorn.JagrnpJS/o Hardev

*1 14 0 061 1 14
1 . 0« 3.78 3.78Total 6 8 1 0

“106/2420 Share$

! M/sMangel Devefcpers Pvt Ltrf.131/4145209/279 - 913 0 8 0152 9 I 0 |
8 [ 3 I

0. * rShare,M's Stanwe/ [>:vt - jp-srs Pvt Lk2. 153 0 8 0 0
3219/4146 Sharc.Sahar Land & Housing 8 | 00 8 0154 0r

~I Pvt Ltd.172/4145 Stvuc.Rammphar S/o 155 0 13 0 0 13 | 3> Rampareod 267/4145 Shere.Meer SinghS/o 158 1 9 0 3 31t
T; Kanhi 178/4145 Share.JagmI S/o terricv • . 8 0157/1 0 00 84»

i 178M145 Share 231Total 0 • 23114 0 3 143* i
Tl l

10 | 0W% Sarvad Builders PvtLtd561/1380Share
]M/S Blossom Properties Pvt Ltd.338/1360
Share,Safer Land S Housing PvtLts211/13S0
Share,M<'s Caspar Developers Pv LfcL210/1380

40S/543 - 47 104 55 0 0 0*: l ±-L °2 258/2 ‘4 0
058/2 0 0 77 0f i

59/1 0 7 0 0 7 0
2125 21250Total 3 8 3 80t

L* 1S2/254 Pegasus InfragtrjCTjre Pvt Lid 0 0132 min 18 .18C 0• » 015133 15 0 1y T
0!* 0 17 C 17134 C i

.? 135 min 0 c 90 s 0 Lo0 0 0 17151 17
4 ! 16 03.00 3.00Total 16 04J
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AREA DETAILS EXCHANGE OF LICENSE _AN!D ./
LICENSE K'O. 22/2011
TOTAL UCEM3ED AREA

i

<7 =11.218 ACRE
* .r% ’ AREA EXCHANGED FROM GROUP HOUSING

IO PLOTTH) COLONY PROJECT [1}= 5-125

BALANCE AREA OP G.H.
V

*33 160^I \ MB IB] 6.093
c*oss*7 \ 821i

V3 7WF/TEXCKAHGED PROM 477206 ACRE PLOTTED COLONY
TO GROUP HOUSING PROJECT\

\ LICENSE NO.71/2010 [D] 2.1875

LICENSE NO.113/2008 H 2.9375 CZ1
TOTAL 5.125

\v r

_ •

%
PROPOSED SITE AFTER TABADLA WITH TOWNSHIP! z 13) + [D] + [E]= 11218 ACRES6i.vo

J

II

A

i 0’IS J*
t

I

©]%

\ # x

:.v&*l !•
•2 - *

\ [ E ]*7 . >T
O -’SVfBP'SK'vVH\ •

.* = o v ' -'b 3 Kt/J—s.i

W A

•
<gn

>
LICENSE LAND EXCHANGE PLAN FOR GROUP

HOUSING PROJECT 11.218 ACRE
IN SECTOR 82-A, VILL-SHIKOHPUR

GURGAON,HARYANA

&»<a 43Sa
3. ‘ rrl
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Slate Environment Impact Assessment Authority, Haryana,
Bays Nu.55-58, I’rHyutnn Bhutan.Stdor-2 Piinchkula.

I cl: 11172-2565232, 40 13956
E-mail Jd: sciati- rv,

Memo No:SIvIAA/lJR/2021/ /1:l ‘ t Dated: <?'*. /12/2021
FINAL NO IICI.

To

IVl /s Vafilea Ltd.,
4 th rinnr, Vatika triangle,Sushniit Lok-I,
illock-A, !VT. Cl. Hoad, Gurugrain, Haryana

Environment Clearance for Group Housing Colony project at
Sector-82 A, Curgaon, Haryana by M/s Vutika Ltd- Final Notice

Subjeet:-

Ref: SKI AA/HR /2021/1221 dated 23.11.2021.

Whereas iVl /s Vatika Ltd vide application on 27.12.2016 applied lor
Environment ('learanee for the Group Housing Project located al Scctor-82 A.
(iurgaon. Accordingly, proposal was processed and taken up in 147; fl meeting of
SEAC held on 31.0L20 I 7 wherein you requested for adjournment on ground of
non-availability ol Aravalli NOC.

Subsequently the ease was taken up in 148t!l and 150,h meetings of SKAC
A

held on 14.02.2017 and 07.04.2017, respectively and conveyed appraisal /
recommendation to SKiAA.

SKIAA in its l 02nJ meeting held on 20.04.2017, observed that the license of
PP has expired on 23.03.2017, therefore the ease was referred back to SF.AC with
the observation to visit the site to ascertain factual position on ground. In
pursuance lo that SHAG in 153"1 held on 07.06.2017 decided to constitute a sub-
committee of the following:

1. Sh. 1 blender Singh, Member, SHAG (Co-ordinator)
2. Sh. A. K. Hhatin, Member, SI:AC

The conclusion of Report of the said Committee is being reproduced as under:
u [ t is established that the construction has been raised at site prior

lo Kraut nf F.nvironmcnta1 Clearance. Appropriate action as per Inn
may be taken”.

’Hie ease was taken up in ! 72”J meeting of SKAC dated 03 07.2018 and
same was referred to SKIAA for taking further necessary action. Accordingly, a
Show Cause Notice was issued on 07.08.2018 to the PP.

For VATIKA LIMITED
Mage1of 2

—Authorised Signatory
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11K* reply ol the PP was taken up and PP was asked 1» appear in person to
explain his position. F.vcn in IJ{)|!' meeting of SEIAA held on 16.1 1.2021; The
Authority was of the opinion that in Lite interest of natural justice fair opportunity
has been given to PP to explain ids position.

Whereas, Authority after due deliberations on all aspects and repealed
complaints received in this ease ( latest 02 12.2021), arrives at the conclusion that
PP is wilfully avoiding proceedings to get finalized, further, it appears to
Authority that PP has opted to procrastinate & ding proceedings on. one OJ other
pretext due to reason best known to them.

My indulging in violations, PP has rendered himself liable for action for
environmental compensation, penalty and demolition in this ease, besides legal
action as applicable in view of Standard Operating Procedure (SOP) dated
07.07.2021 issued by MOlil & (1C, GOT as well us Judgement of Hon'blc
Supreme Court dated 09.12.2021 in Civil Appeal No. 7S76-7S77.

Before proceeding further a last but final opportunity is afforded to you lo
appear before the Authority on 31.12.2021 at 11:30 AVI lo explain your position,
failing which die proceedings in this ease shall be finalized on the basis oI*details
/ record available on file and further as deem appropriate within the ambit of
relevant luws'rules/nolilicalions ofGovernment.

a •
Member Secretary,

“M&JSnrafy4n~

For VAHKA LIMITED
t

Authorised Signatoty

Pa&c 2 of 2
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Jamiary 24, 2022
i£3vfflf .jiotfiv'H

• To,
JMThe Chairman,

State Environment Impact Assessment Authority,
Bays No.55-58,Parytan Bhawan,
Sector -2, Panchkula, Haryana

a

Environment Clearance for Group Housing Colony project at Sector-02 A,
Gurgaon, Haiyana by M/ s Vatika Ltd.Subject:

Memo No.SEIAA/HR/ 2021/ 1374 dated 23.12.2021.Re:

Deai- Sir,

We have been in receipt of memo dated 23.12.2021, wherein, while referring to some report of a

sub-committee shown to have been constituted by the State Expert Appraisal Committee

(’SEAC) v/de its 153rd meeting, reporting that the construction at our site for Group Housing

Project In Sector-82 A, Gurgaon has been raised prior to the grant of the Environmental

Clearance (EC), it has been alleged that we are willfully avoiding the proceedings to get finalized,

and that we have opted to procrastinate and drag proceedings on. Further, It has been alleged

that we have rendered ourselves liable for action for environmental compensator, penalty and

demollt on besides legal acton for indulging In purported violations.

At the outset, It is submitted that the a'legcd Report of the sub-committee constituted by the

SEAC vide its 153rd meeting is completely misconceived, erroneous and misleading. A perusal of

the said Report would show that the facts have not been put in right peispectlve/order and nave

rather been stated falsely. Further, certain materia ' facts have not ever been disclosed, despite

several representations made by us in respect of those facts.
Bereft of details, it Is a matter of record that we have obtained License No. 22/2011 for

devetoping a group housing project on land admeasuring 11.218 acres in Sector-82 A, Gygaon.

As a matter of routine procedure and at regular intervals, the license was renewed, with the last

renewal dared 19.08.2021 extending the validity of license up to 23.03. 2025 Intending to initiate

construction at the said site, we submitted an application for EC cn Ministry of Environment,
Forest and Climate Change ('MoEF&CC') web porta on 12.10.2016 and the same was also

submitted to this Ld. Authority on 22.12.2016. The proposal was taken up in 147!", 148lh and

150th meetings of the SEAC, held on 30.01.2017, 14.02,2017 and 07 04.2017, respectively. After

For VATIKA jJMlTED
-A;cs

Authorised Signatory
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#
being fully satisfied that the pioposal complied with all requirements as per check list, the SEAC

rated the project'with 'Gold Rating' and was in unanimity in recommending the proposal for grant

of EC by this.Ld. Authority under EIA Notification S.O. 1533(E) dated Id,09.2006 fEIA
Notification') issued by MoEF&CC.

Meanwhile, in the absence of any communication from this Ld. Authority or the SEAC for a penod

of 45 days since ’-ecelpt of the recommendations of the SEAC, we proceeded under Clause 8(ih)
of the EIA Not flcarion, taking It to be a deemed EC In terms of the recommendation of the SEAC.
We, vide letter dated 04.07.2021, even intimated this Ld. Authority of Its bona fide belief that EC
is deemed to have been granted and further kept regularly submitting six-monthly compliance
reports since December 2017, all of which have been duly received and acknowledged by this Ld.
Authority

Thereafter, much to our surprise, a two-member sub-committee, constituted by the SEAC, visited
the site on 02.06.2018, though them was no reason and/or occasion for the said visit, especially
when the EC was deemed to have been granted, as was being even acknowledged by this
Authority, before whom the compliances were being made by us Including submission of six -
monthly reports. Further, it transpired that the recommendation of SEAC made on 07.04.2017 In
its 150th meeting, was considered by this Authority In Its 102'"* meeting held on 20.04. 2017 and
the Authority made an observation on the validity of license till 12.03 , 2017 and had directed the
SEAC to visit the site and report about any construction within 15 days. Mere it may be noted
that renewal of license Is a routine procedure and we had already applied for renewal of the
license within the validity period of the license, vide letter dated 20.02.2017, and the same now
stands renewed up to 23.03 , 2025, Surprisingly, the visit hod been made by the sub-committee
after a period of more than a year from the date of the direction i.e. 20.04.2017, of this
Authority, even though 15 days time period had been stipulated in the said direction,

!

Furthermore, it had transpired that the report of the sub-committee contained certain erroneous
conclusions, even though we had sought to place on record the true and correct facts and status
regarding the construction. However, the SEAC referred the case to this Authority for further
action, and this Authority, deeming the case fit for prosecution, though erroneously, issued a
show-cause notice dated 07.08.2018, which was duly replied tc vide letter dated 13 ,08,2018,
inter alia, clarifying that construction at die site was only started after the 45 day time period

stipulated in the EIA Notification had elapsed, which consequently led to grant of deemed EC in

line with the recommendation and 'Gold' rating of the SEAC. It was also stated that we had been
submitting six-monthly compliance reports as per the conditions of the SEAC recommendation.
Flowever, thereafter the term of this Ld. Authority and SEAC lapsed and in view of the delay in

For VAT1KA LIMITED
, *1JLL.

Aulhorised Signatory
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acknowledging the deemed Environmental Clearance, we had to halt the construction work,

which remains as such, since 2019.

Evidently, the sole issue in the present case relates to the validity of the deemed cC under the

EJA Notification We submit that the finding of the sub-committee that the construction at the

site was raised prior to the grant of EC, and subsequent finding by this Ld. Authority that we

have violated 'Environment Law' is false, misconceived, erroneous and misplaced and liable to be

rejected inter atta, for the reasons as ensuing

It is a matter of record that we had submitted an application for EC for a Group Housing

Project n Sector-82A, Guigaon before this Ld, Authority or 22.12.2015, complete in all

respects. The application was considered by the SEAC and clarifications were sought

regarding the Forest NOC and the Aravalll NOC. The Forest NQC along with clarifications

thereto, as well as the Aravalll NOC were duly submitted by us. Being fully satisfied with

tl>e proposal submitted by us as well as the NOCs, the SEAC in its ISC'*1 meeting held on

07.0A.2017, certified that the proposal complied with all requirements as par check list and

unanimously recommended to this Ld, Authority, for grant of EC, while rating the project

with 'Gold Rating'. Later, It transpires that the recommendations were considered by this

Ld, Authority in its internal 102oJ meeting held on 20,04.2017, and this Ld. Authority erred

gravely In making an obseivatlon on the validity of the licence till 12.03.2017 and

suggesting the SEAC to visit the site and report about any construction within IS days.

0

Besides the submission that renewal of the licence Is a routine procedure and we had

already applied for the renewal within the validity period of its licence vide letter dated

20.02.2017, and the same was duly renewed and new stands valid upto 23.03.2025. It Is

submitted that any Inquiry into the validity of the licence Is beyond the scope of jurisdiction

of this Ld. Authority and the same has been reiterated by MoEF&CC in its notification No.
22-154/2015/1A.III (Enclosure 'A') The Ministry, In no ambiguous terms, has directed

that to avoid duplication of work and to speed up process of scrutiny, SEIAA/SEAC should

only focus on thrust areas of environmental sustainability and need not focus an other

Issues which are normally looked after by the concerned State Government Departments.
Furthermore, even this Ld, Authority itself vide its Memo No. SEIAA/HR/18/286 dated

17.04.2018 (Enclosure ’B') has do te away with the requirement to submit a valid licence

for the purposes of granting an EC In light of the directions of the Ministry as well as the

memo of this Ld, Authority, it is surprising that this Ld. Authority delved into the validity of

the licence when the same is the mandate of the Town and Country Planning Department.
Therefore, it is submitted that an inquiry into the validity of licence was beyond the

For VATIKA LIMITED
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jurisdiction of this Ld. Authority and an observation on the same and the subsequent
, •

direction to the SEAC was foul in law,

Further, irrespective of the observations made by this Ld. Authority on the validity of the

licence, It is humbly submitted that we were justified in proceeding with a deemed EC

under Clause 8(iii) of the EIA Notification in terms of the final recommendations of SEAC.
The EIA Notification stipulates a period of 45 days from the receipt of the recommendations

of the SEAC within which the regulatory authority must convey ts decision to the applicant.

In .he absence of such communication, the applicant can proceed as if the EC sought for

has been granted or denied by the regulatory authority in terms of Final recommendations
of the SEAC. It is submitted that In the Instant case the SEAC submitted Its
recommendation to this Ld. Authority on 07.C4.2017 and no communication was
forthcoming from this Ld. Authority or the SEAC. Thereafter, on 04.07.2017, alter a period

of almost 60 days, we, vide our letter (Enclosure 'C') addressed to this Ld. Authority, with

a copy mark to Director (New Construction Projects and Industrial Estates), MoEF&CC, New

Delhi, informed that they are proceeding with a deemed EC under Clause 8{iii) of the EIA
Notification in terms of the final recommendations of the SEAC. The letter was duly

received by this Ld. Authority and no objection to the same was made.

ii)

It is further submitted that the Hon'ble High Court of Kerala In the matter of Aneesh
Mathew vs. State of Kerala and Others; WP(C) No.6235 of 20IS, the facts of which are pari

materia to this case, has been pleased to hold that after the expiry of 45 day time period

stipulated in the EIA notification, the applicant is entitled to a deemed EC in the absence of
any communication to the contrary being made to him by the statutory authority

concerned. The MoEF&CC too, vide its Memo No. 21- 270/2008TA.III dated 19.06.2013
(Enclosure 'D') has directed that the timelines stipulated in the EIA Notification shall be
strictly adhered to by SEIAA and SEAC while processing proposals for EC for
building/construction projects. At this juncture, mention may also be made of other cases
where this Ld. Authority itself in its wisdom, has expressed ts agreement with this
submission. Vide respective memos issued in the cases of M/s Tulip Infratech Pvt. Ltd., M/s
Ninex Developers Ltd., as well as M/s Agson Global Pvt , Ltd, (enclosed collectively as
Enclosure ’E'), this Ld. Authority has been pleased to hold that project proponents may
proceed with deemed ECs in the absence of any communication within the 45 day time
period stipulated In the EIA notification subject to the conditions stated in the
recommendations of SEAC. For VATIKA LIMITED
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lr light of the authorities cited above as well- as the view expressed by this Ld.

• 4’

Authority itself in ether similar cases, the conclusion of the sub-committee constituted by

the SEAC and affirmed by this Ld. Authority that we ra sed the construction without 3 valic
• •

EC, is not only erroneous and misconceived, but also patently discriminates us from others

who are similarly placed and is thus afoul of Article 14 of the Constitution of India. It Is a

matter of record that in the present case, no communication was made to us much ess

within a stipulated period mentioned in clause 8 of the EIA Notification and thus It Is

submitted that we have been entitled tc a deemed EC, in pursuance of which only we
started construction at the site. It may also be emphasized that while this Ld, Authority in

its 102'“'' meeting on 20.04,2017 had referred the case back to the SEAC with the direction

to visit the site and submit a report within 15 days, no visit was made to the site over one
year and neither was any communication made to us regarding the grant/refusal/abeyance

of the EC by this Ld. Authority or the SEAC. Cn the failure of the SEAC to visit the site
within the directed time, and In any case in the absence of the communication, it 'would be
unjust and unfair besides being in violation of the principles of natural justice, if we are
made to suffer for no fault of our own.

It is further submitted that the Ld. Authority erred greatly m averring that we have been
willfully avoiding proceeding and dragging the matter. It would rather appear that the
unfortunate delays in this matter have been caused Inter alia, on account of the failure of

the SEAC sub-committee to visit our site within the 15 day time period. In fact, much to our
surprise, the sub-committee visited tine site on 02.06.2018, after a period of more than one
year since the direction of this Ld. Authority dated 20.Oh.2017. Thereafter, this Ld.
Authority issued a Show Cause Notice dated 07.08.2018 to us to which we replied swiftly
vide letter dated 13.08.2018. Thereafter, the term of the then Ld. Authority/SEAC lapsed

on 20.08 . 2018. The Ld. Authority as well as the SEAC were only reconstituted on
30.01.2019 and In its 117th meeting held on 18,04.2019, it was decided that the Chairman
of this Ld Authority would take the final view of the matter at his own level. However, after
that the case was only taken up in the 130th meeting of this Ld. Authority held on
16.11.2021. Thus, from the factual matrix enunciated above, it would be erroneous to even
suggest that we had been procrastinating and dragging proceedings. Apparently, the
delays, if any, in the present case have been caused on account of the reasons mentioned

iii)

above, which have been beyond our control, In fact we have been keen to complete the
project in a specific time frame as per the requirements of Haryana Real Estate Regulatory
Authority Act, 2016 and are rather being prevented from doing so due to the objections
raised by the Ld. Authority to the deemed EC.

for VATIKA LIMITED
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iv) Without prejudice to the above, it Is also submitted that, as per the provisions of the EIA
notification, we have been complying with all the corxktions laid down in the
recommendation of the SFAC for grant of EC In its 150th meeting dated 07.04.2017. As
already submitted, we have been submitting sx-monthly compliance repcits (enclosed
collectively as Enclosure 'F') at regular inteivals from December 2017 onwards as per the
conditions of the SFAC recommendations, It may mentioned here that while the SEAC
recommendations also require for obtaining Consent to Establish from Maryana State
Pollution Conool Board before the start of any construction at the site, the requirement for
the same was done away with by Central Pollution Control Board notification bearing No.B-
2<5012/E$S/CPA/2Q16 17/2570 dated 02,02.2017 'Enclosure ’G'); which stated that there
should not be any need to obtain Consent to Establish and the EC shall suffice for
bulidlng/ronstruction projects mentioned at Sr. No. 8(a) and 8{b) of Schedule of Projects in
tine EIA notification. Our project concededly falls within category 8(a) of the Schedule of

4

Projects and thus we need not obtain Consent to Establlsn as the deemed EC sufficed for
the same, Mention may also be made to the fact that being an environmentally conscious
group and to make the project more environment friendly, we have even registered the
project at 'Green Rating for Integrated Habitat Assessment* fGRlHA') and has obtained 3-
star pre-certification on 07.11.2017 (Enclosure 'H'). It is thus evident from our diligent
conduct in submitting the compliance repoit as well as going beyond the conditions of the
recommendation requirements in obtaining GRIHA certification, that we fully intended to
comply with all the environment laws and proceeded with the construction in a bona fide
manner on the basis of the deemed EC.

In view of the above mentioned submissions, which are thojgh not exhaustive, we implore this
Lc. Authority to withdraw its final notice dated 23.12.2021, the same having been issued or
erroneous, misconceived and misplaced basis. It is further implored that this Ld. Authority may
be pleased to acknowledge that the project qualifies for deemed EC under Clause 8(lii) of the EIA
Notification,

Thanking You,

Your Sincerely
For Valika Limited

LIMITEDFor VATIK^.
C.

Authorised Signatory

End: As stated above Authorised Signatory
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No.22-154 / 2015- 1. A.HI
Government of Indie

Ministry of Environment, Forest and Climate Change
Impact Assessment- Division

••• •
Indira Paryavaran Bhavan

Jorbag Road, Allgan;,
New Delhi-110003

r.

Dated: 10l" November201i
u

OFFICE MEMORANDUM

Subject: Environment Clearance by State Level EnvironmentalImpact Assessment Authority/ State Level Expert AppraisalCommittee with special reference to buildings andconstruction sector projects under Item 8 (a) and 8(b) ofthe Environment Impact Assessment Notification, 2006-regarding,

The EIA Notification, 2006 provides for Scoping of project as one ofthe stages of the prior environmental clearance process, under which theExpert Appraisal Committee(EAC) in the case of Category 'A' projects oractivities, and State Level Expert Appraisal Committee(SEAC) In the case ofCategory 'Bl' projects or activities determine detailed and comprehensiveTerms of Reference (TORs) addressing all the relevant environmentalconcerns, for tne preparation of EIA and EMP report, so as to improve thequality of EIA and EMP, Pursuant to streamlining the process of environmentclearance, the Ministry of Environment, Forest and Climate Change hadissued Standard Terms of Reference for different sectors Including buildingsand construction sector projects

It has been emphasized time and again, In the past that all therelevant Information relating to a particular project should be raised In onego, while consideration of the project for scoping and seeking piece mealInformation during appraisal of the project should be avoided. It has beenclarified that In appraisal of building and construction sector projects,information relevant to environmental concern should only be raised,However, It has come to the notice of the Ministry that the practice ofseeking piece meal information Is still continued and every time some newIssues are raised, which directly do not pertain to environmental concern,while appraising the project, which result In delay in processing of cases,particularly at the level of SEIAA and 5EAC,

I

2.

The Ministry Is In receipt of Information about delay In processing ofcases at the level of SEIAA and SEAC on account of (I) additionalInformation sought on Issues not directly related to environment and (li,1

ForV«nKAUM(teo

3.

h
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process adopted for listing such cases at the end of the queue after
submission of information by the project proponents, In order to bring
uniformity In dealing with such cases across the country and to streamline
the process, It has been decided to follow the following procedure;

The requirement of environment clearance for buildings and
construction projects should focus on environmental concerns and avoid
duplication of efforts considering that such projects will be covered by the
local civic authorities and under the provisions of the relevant master plan,
building control regulations end safety regulations. The instructions issued
vide this Ministry's earlier Office Memorandum No.21-270/2008 1A.Ill dated
19th June, 2013 should be followed In letter and spirit ,

4.

(i) Timelines stipulated in the EIA Notification, 2006 shall be strictly
adhered to by SEIAA and SEAC while processing the proposals
for TOR/EC for the building and construction projects and
township and area development projects. SEAC will make
appropriate recommendations within sixty days of the receipt of
the complete proposal from the project proponents. SEIAA shall
consider the recommendations of the SEAC and convey Its
decision to the applicant within forty five days of the receipt of
the recommendations. MoEF will regularly review the progress In
disposal of cases by SEIAAs with the view to ensuring meeting
of these timelines.

(il) In order to meet the stipulated timelines, to avoid duplication of
work, and to speed-up the process of scrutiny, SEIAA/SEAC
should only focus on the follow ng thrust areas of environmental
sustainability while appraising the ’Building and Construction’
and Township and Area Development' projects.

Brief Description of the Project In terms of location and
surroundings.
Environmental rmpacts on Project Land and its
surrounding developments and vice-versa.
Water Balance Chart with a view to promote waste
water treatment, recycle, reuse and water
conservation.
Waste Water Treatment and Its details Including target
standards.
Alterations in the natural slope and drainage pattern
and their environmental Impacts on the
surroundings.

a.
b.
c.

d.
e.

KForVATlKM-MVrtD

*1*1^.AI
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f. Ground water potential of the site and likely
impacts of the project.

g. Solid Waste. Management during construction and
post construction phases.

h. Air Quality and Noise Levels; likely impacts of tha
project during construction and operational phases.

I. Energy requirements with a view to minimize power
consumption and promote use of renewal energysources.

j. Traffic Circulation System and connectivity with a
view to ensure adequate parking; conflict free
movements, Energy effluent Public Transport.
Green Belt/Greer cover and the Landscape Plan.

l. Disaster/Risk Assessment and Management Plan;
m. Socio Economic Impacts of the project and CSR
n. EMP during construction and operational phases.
o. Any other related parameter of the project whichmay have any other specific Impact on

environmental sustainability and ecology.
In case, where additional information has been sought and the projec:proponent is not In a position to provide the same during the apprafsaf bythe SEAC, and he can provide It on next date or on any date during themeeting of the SEAC, he can submit the requisite information and his casebe considered for appraisal accordingly,

In case the additional information sought cannot be presented by theproject proponent during the same meeting days, and the Project Proponentcan provide the requisite Information before the next meeting, the case willbe taken up for consideration In the next SEAC meeting for appraisal. Socases In which additional Information has been sought will be taken up forappraisal In very next meeting scheduled after filing of the requisiteInformation.

*»

k.

i

5.

6 .

The Project Proponent approach the Ministry in case of Category '13'projects by applying online for obtaining prior environment clearance in casethe SEIAA / SEAC of any State or UT is not constituted. The cases arereturned to the SEIAA / SEAC after its reconstitution. It Is clarified that thedate of online application to Ministry's portal will be taken as the date fordeciding the chronology / seniority for that case by the SEIAAs / SEACs.

uwin

7.

H/

for

1027



TJH 7I.y r "

•sT<

( o> Page 4 af 4
»

£.-
t

8. The SEIAA/SEAC need not focus on the other issues which are
normally looked after by the concerned local bodies/ State Government
DeparTments/SPCBs.

*•4

r
#

This Issues with the approval of the Competent Authority.i
\ rev'rft i jvW

(Satish C. Garkoti )
Scientist

I V

1

1
To

l

1. Ad the Officers nf IA Division
2. Chairpersons/Member Secretaries of all the SEIAAs/SEACs
3. Chairman, CPCB
4. Chairpersons / Memoer Secretaries of all SPCBs / UTPCCs

Copy to:
1. PS to MEFCC
2. PPS to Secretary (EFCC)
3. PPS to SS(HKP)
4. PPS to AS(SK)
5.PS to JS (MKS)
6.PS to JS (BS)
7. Website of the MoEFi
5. Guard File

*

t

Signalc
MW'*

•* # *1» f I
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Subjftti:- Itcquiivmckit af liccr.w forapph* *.»l <if fiamfrufrian pr &Jtiii.
• ft

it h’iconie to the notice tn.it the of !f:cc «« by die Tu .n aj;JC. .my
1 •

Planninjr Dr^d/t. t''
,*,fli takes lot cf lino HI *d Ihn developer are ivi-o*r«‘ir.g to

tiff triife ilK.fr project prvp*:*:- ^ witfn?ut valid license The <appik <mu we suVrdrthg

Form-l, Fc-rm-fA nod CviKi;^.il phm:s per the Td^utaittfcni «*,J p.\oviibcd :n (lie HIA

N.4,fi.-.,t;.:n dMcel 14.09 2006 fir seeking enviioiuvjeul ck ; ju»cc. Tlw puojeut

pivpuiwitls me ato adviicd to submit copy of valid lfc*rwe of «’4>jj with (ho application as

per Hit dwwA-liM apyiwcd by 301A A Tlw*. nwiw.r h.xs u«.n uMiiu ncd ufld i( b«ibeen

decided llMt.

• •

Die project propon-MW s’* ill row submit land ownership, credible document

showing the intent of the lard owners to sell the luml for he ptvprHd project

hxtead of valid Ikcine

I’he project prop-:-iicnt shall submit a proof thm they have already n^dc

application with the cciicerv.ed department forg.ant of license.
It ivuiy, however clarified that the cfiviunMwiU clearance Ranted for a project on

the bud9 of nfoie -Jd <fc<\ini*nt shall become Irivdid in ei?e the ACIU Î land for

the project site tuini out to be diH>irt»n from the land coa<idercd at the lime of

fippiiUJul of pioje^t tmd mentioned In the E/iviuiuncut CletmuKe letter.
U is farther el.Mified thm utter the gjunt of vaiid Iknise/afproved Zoning

pWiipptoved layout plan, If there is auy change in tlio green belt plan* traffic

drotilalion plan,SIP location pl?n,RWH plan,orientation of building then die

pioject proponent shell have to seek revised enviioimient cleAmncd before $«*rt

of developmental tbe project site* licensed area.
Rett, all th.e d«nn*iCitla*1of>iiiWtIon as desired vide approved check-list shall be

submitted by the appGc-iiU.

10

fit )

(ii,)

(.V)

M

Chaim**n SEAC,

GOVERNMENT OF HARYANA
KEEP HAftTAtfA CL FAN AND POLLUTION FREE

ForVATU<AUWl''rGD

,—l.
Mtoowaa**"*
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a' fDs'c 04.07.20J 7To, • /

>u -The Chairman*

Stsie Envirdiimenr Impact Awisment Authority,
Bays No-. : - 55 - 53, Parytan Bhawan,
1 st Floor, Sector - 2, ?&(KMCU!*, Htnyar.a

f >\ u* l77 a>*
: "j -•

•... ••* **]"“ ,* *.(1*

Subject: F- UV. ionroeuia C.- eanu -ce for Group Housing Colenv project sr Sector 82 A Dnfriitl
Gurgsr.tit, Hary-mt by M's Vatikfl Ltd

*i

.1
»»

DCAJ* Sir.
We had applied for Environmental Ck«

'u *uce of Ihe above mentioned project online
12.10.201^6 and herd copies submitted to SEIAA Haryana, on 27..2.2016 under category Sa of
ELA Notification 2C«>5. Our case has been rec-ommeiided by SEAC to SEIAA for giant of
Environmental CJeiu.fttKoe in 150rh SEAC racking dated 07.04.20J 7,

Oili
i

i
I

We have al ?o registered the above sold project for GRUIA rating with £ rbougLt of sustainable
development in every aspect.

As the stipulated time peric'd had passed as per MoEF Notification d «tid 14.09.200o,
piestime that oitr case has bee- graded deemed Environmental Clearance and we arc proceeding
ahead as per norms applicable vide MoEF Notification dated 14.05.2005 for such projects.. .

we

Thanking you, *

Yows sincerely,

For VaCika I .td.

y
(Authorised Signatory)

Copy to: The Director ( New Construction Projects and Industr al Estates], Ministry' of Environment Forest
& Climate Change, Indira Paryavaran Bhswan, Joibsg Pc*3d , New Delhi 110003

VATIKA LIMITED
.. V -o V

Authorised SiyrtBlory

For

• » — •| •• —
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No.2 l - 2 T0.C0f»fi-IA .Nf
Cjfvcn.mcm ixMr.di.i

‘«!inis:tr> of Kin ir« M>.ivcm & I* ousts.1

IU;d: I*.* I *). IV.U* •

OFFICE MKMORA NIMM-t
«

SUI - HA I iMh iroiiiiicni Clearance lor ami iviit IM.HL* prrtjcvfe,

•: >’ f.nv iu'rircrtl Jc l;C\ sl?i v -.ic 0 \ t dated 11 I2.20I 2. hi«J c« aiinkJ .1

t mule l• C! . . . .J f ;|) n 1’ f ) i Kl kasiurifjne.v 'i. Member. |J| , r. j
CViimi« *:. n u> review the pr;vl?»ort> of the lirvireiifncm InipdCl A>MAVI0I>I
WJFK.irion iKlA ). 2•>.'(>. idaing to b.aitfng environment ck <* » Decs I'm r - K
building SEZ pr.:j:v-( \ and the p* J\ liioris under (he OM d‘tcd 7.2 2012 related in high-
ri>e building The Commince has smcc submitted its report to the Ministry.

One of the (tint* of reference (Teft ) of the nferesnid Committee was to review the
requirement of CjivIrCHiiUvnl cle;tf ..i , v.c for buildings and ital est^e project* to n\ .*id
duplicator! C'>tiiderlii^ that such projects will be covered by (he local civic a'liliuiltiej?
jrvl under the previs jOS or’ the relevant master plan, building control rcyu.'aiio is and
sr.fctv regulations. TIK- rccoiMinc.v.'JKion of the CommiItee on iMs Tollhas bten wcccptcJ
and the lb)lev* ing has keen decid:<l:

Timeline* sripnltfed in the PJA Netifiewn, 2 hr:6 shall be >lrioly adhered IO by
SriAA and Sf:AC while pr;-cc> $fnj» the pr ap^vds Ibr TOR/EC for the building
and Ciin>tn*crk.»i projects and worship and areadevelopment projeas. >l;AC will
ir,.ike appropriate rccvMimu* J*iti j( 5 within dxty days of tbe receipt t>r ihe
complete propositi from th* project proponents. SIslAA *IIJJI colder tile
rtcontinenchtfc'ns of the SliAC nr.J convoy Ils decision to the applicant within
forty five days of the receipt of the recommendation*. MoEf will regularly review
the progress in disposal of eases by 3EIAA& with the view lu ensuring meeting of
these timelines.

n
l

;
l

;

With the view n> a.oidir.g dolr.y in praee»ing of propel<• project proponent?
should provide complete Infctmntkn at ihe first instance only while sd miolrg
document* for TOR/EC so that the proce»mg of proposals i.s noi held up in the
aSscr.ee of requisite dctrdls. Incomplete proposals nor inJhiug with the check -list
ihould not he accepted by the SGIAA/SCAC.

In order to meet ihe stipuhiid timelines, to avoid duplication of wcT. and to
>i>-cd-up the process of sc tinny. SEI.AA/SEAC may only focus on the R>IIo..in^tbmn area* of c;svnonmcnL»l v ^Dlnabiliiy while apprising the BMIIJI IU and
Con'trienon and ‘Township and Area Development’ projects.

Urief Description of the Project in tcnos of location and surroundings.
Enviiv.iimor.rnl Impacts on Projoc: Land its
developin** itis n.;d vice-ve. >n.

II.

••HI,

a.
b. >*„!round

uw\rr£°VM\^"ori

MW

»
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W.ircr ll.t wKJ i. I .n win ,i \ d s% i.. jv MSh*;o u »*ti outer lit..ir»cni.
K\> clc. lvo*C .<!id ;cr U'wAM'.Hivll
XV n>ic NX ;•Cvr r « vitniuit iinj iis de:.v|* including i.i jci *in live lun.nl 4 *pe .mil ifi';tin.i£? ji.iiurn .in! their
eiNii nniKi.:.;l nr ,
( in/umJ nrner f. icnl . ) id* the site n* d liLK t ». , >h p - . jo i
SriliiJ XN .1x1*.- \|.iunmount Jnrine u-d'li ti 11» »n .»mI |V*M eonOnKimfl
ph.m.i.
Mr Qu.ilih mill VIIIM* Lends; likds impels pi the [ !“>ci during

t. Minftndi *1 ' .id HJWI |)lhi\v>.
luieru) u./ 'irci.u.r,{ > vs .ih o \ u \v i« > UVUMM/C p*ou«i •••>!*• -ii wJ
I * . *m i' n;• ' 1 rc . »*. » * ill iMvi t,v H jiccy

I nil fie ( irui!ij(inii Sv.stcm mid coiiuvclnih vGih ;i view in i * » v
»n j o k i n g. i nllicl IKL iviovuuentv I !•* n> edlu-ieni iV'licrruiisjX»rt.
(.revii (klPGrvcu emiirunJ the l.nrKĴ pe Plan.
DU.i«UT/KJ<k A«e%imcnl mid Mnmigoncnl Plan.
S»ocio ftiMiioniii' Imputt* nftUr project mvJ CSR.
KMP during ci« i^ructioji am! upcmiiunal pha^s
Any other related p i.nivier or flic prujcci ivhich ir.iv IK;% c am other
ipcviHc inij\M on ciniOMinKm.il NO * .iin.ibilit \ and ecology*

I

J.
J

h.-•

i

L

m
n
IV

I He SblAA ^MtAC need not Incus on the other i îks which are noiui.ilK li**'UJ..fur In the i îiwii vJ Iv'C.il lv*dics' S»..*.c CiovcrnmuH lk]Miliiioms'*SPCD*.

In CMC of a Ir.ige pendency in a S t . n o d in CKC the confined Stole Gtnv . mneni
leels ihut there is n need lor aiKHhci M* AL\ the State Gm eminent ir...y
ikeuidingly send the pu*p. - I to .Viol 1' for Kiting up/ nolilying another SFAO
mill MOI>' ir.ny i .*tK ' * fer the e.me

* - .tA net ion in the mailer nv. j he token hy the State GV.vemnKni*. M IAAs

IV

S 'l

mv.l SI-.At
• *

I hi*. •* v\uh the :ij*pr. .il of’ilw CVa*|Wtcni Aallv,»riiy-I v
( Latit kaput )

Divetor
Telefcvt UWW 2

• / >

All tlk t )llkeis id* |( > l )i\ i A *m
t l .o -'iKi vm* N ten * **.1 SwicLirk,4tl nil ilk? SI-IAAi SP.ACV
Ch.jS*.it »t t. CPC13
Cl:lirpciviiis / Mufihei SecrctiiisS of nil SPCIk t UlPCCH

• •
•l.
( np > lo;

PMO.MU
PllS to ScwfiU.rs I|

'

:&H
PPsioJS(AI) '

civile id’ the M« l.l
G* J Pile

»

o.
A.
• •

ForVM'̂ '̂ TED

w#»SSsigi»w
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i ntState I '.nviropment Impact Awsstucnl Authority, Haryana,

. Bays No.55-58, f’rayatan II ha nun, Sector-2 Patichkula.
T«le,-4 ioNa 0172-2565232

6
•#

D.iW^7-/ J^-7
W

SElAA/RTf/HRy20]7/*7 kMen o No:

lo*
•|

Sh. S’aui abb Singh
f f House No. 151, Block-5,
NflharMoiiu Patti, Village Mtiftnn.

Tchrfl «5(ifidoo, DiiOicC* ,Jind.

;

I
Subject! Tran*for .if ft I I s» ,.plU ;tUn 11/.; 5(d) & 5(5) 0f RTl Act, 2005- Sh.Smirabli Sialyl

flout* No. 151 , ftlock- % Nnhjir MoSui ftwtci. Village Muaita,Tchdl SifiJon
muvkuJinJ.

J

1»
1

7hi* is with reference (o .* our flpjjli^ior. d v,j0711 7GI 7 3.,; *r.g in&rr.virfl v-dcr
TOf Ad-2005 and by SPiO. Hr.v:Witt tin D t vide* I**:*,- No. DGH/RT[/F.No.
69/20I7/2462 d*i*d 15 II 2017 , sciAuig informJ»*:u uivtoRTI Acd, 2005.

'I he irifcn:*Aft»Mi dewod V i5e r.j.j ik .•rkii »LKI m ailable in the re* vris is as UMK*.*

Sr Desired Information Reply
Ho

Hnvtionnve-tu Cle±nnce for the
OioupPloustog Complex nainaJy
"Ninex City '* at sector-76,
Goegoon, Hary^a dated
06.0S.20 J 4.

1 Copy of lercr atfa ^he î as annevure- 1 .«

Environment C.ktrance for Tulip
Homes'* Group Homingproject at
acctor-69-70, Gurgaon, Hary-.adated 1503.2016.
Environment CIMTAIKO for
proposed commercial Warehousing
Project, at village- KjsLum,
Sonepat, Haryana cMied
27.09.2016,

2 Copy of letter attached us Mrexure-2 .

— -<M *» — » -mam*Copy of letter ntf.vbed as annextireO.3

SEIAA, Haryana.9 r

<1.-*

For VATIKA LIMITED

CT̂ ^®

Authorised Signatory

V
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Mernlur Jkvi wU»» >.

• Si:uv Kin irupnYvr.t ln., *.,u AV,-DIOH A-uihority.
Ibry.v.n IV >s No 55-5’

K P«tf);Ar> B.Mwn
;IIN H» Scvlvi-2.

h
M > Niitcx Doclop^ i I.imbed
I ic,.d Ofl ' ce 4U2 PLl/rt.
Sil’.MiJ*..|*UN'JC i R I. Ou:^i

Omr:Vlr.no K . .SWAA/HR/U/ / c £ £

Ŝubject: !•!nvironmelit CRm mice far the Group Housing Complex namely 41

Vine * City’’ i! Sec inr-7 fi, Gurgnott Knryanrt.1

flo. -c reter m the ?» b)cu indicated tEwo. It is infoimcil that youi

iw|*‘i\ '• nutiv-n ii.iitTiing ikuncJ lir.vsi Cleat MU' of project stiui rccommcndjt AH

or Sr.AC wjx kAcn tip lor cruiddc* tlHii in the 71"J meeting of SElAA held un
is.o** 2(314, It WuS round tl\u the SEAC in iu 74%h meeting held on 29.0 l.2OJ 3 observed
lhat the project proponent had claimed deemed environmental ckarDtue of their project
and the eon MUtec is not roc|uir %_ »l ic \ re-npprak* ibis ease at this s age in view of die
affitUvkk.pr**enlatiofi ol’ the project piopotumt claiming time the compnriy com* da » IIK.
envirwtnctvnl clearance deemed m have beep grunted as pei the MO£P OOl Notification
tinted 14 UWU06.

This Cii^c wns exomined in the light nf ' cliuise (iii) and (iv) under Para no. $ ol'EIA
Notification cl nod M.09.2<yi6. It >ui observed thnf the project projvwal tjiinltfks lur

deemed approval after 45 days from 10 03.2011 ;K the SEAC in its meeting held
10 03.2011 IwJ rccMinmcnJvd this ca>e for linviiGom^ntnl CleuiaiKo by imp* dng
sripuhaiwi 's i:ul no decision on the recommendation of SEAC vus conveyed li> the

project pi,<| irtctll within n puiod of 45 days as prescribed in (he No( ttu «ilk»a llciv*cwr
the fad is that the tenn of the SElAA Lp»>cd on 20.04 2011 nrut tho lecomnicjdaljon nf
SKAC V... S t.r,»n> fciied to MORE (101 for * o* ' fMc uLion us per porn 4 ( jilj of ElA
NoiiO, , * i-. *n dated 14.09.2006 and a'- 4*- sequent amendment bul no decision on the
icvoiinriendnunn ofSEAt* v.*v conveyed to the project proponent within 45 days

Accordingly the Authority decided to accept the recommendation of SEAC that
the project proj>:<al qualifies for dcuned cleat >mte as claimed by the project proponent

~ *\\ of project is ivi tupaired nl this stage.

on

•I re**•< . -

f —T

Martha* SCCiclarV ,• *

SElAA. I (my
cpVi

For VATIKA LIMITED

^GtoorisetKfcgnalory
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i 1, State Environment tin pact Ass* jinmil Authority, ITaryaoa,
Bttja No,55-5fl. Prayatun BtiawanvSecft» r «2 Panrlikuh.s

Telephone No. 0172-2565232-«

Owte. l -> ~ o3— 2- ciASCIA A/HR/201fwMcn*.i> No:

In
M/S Tulip fnfriihidi Pvt. Ltd
Re*,I. Off ice \?' h Pl - M »r, I itJrA PuM< h ftuikllng,
-1! Ht\ uAh.»rol>a Itc-aJ. New Delhi - 1 KVOI ,

Subject: Environmental Clearance for ‘‘Tulip Home*** Group Housing Project,
ai .Seetor-09-70, Gui g /tor.

•

\*k:M relei to your rcpiiscnUUion dated 07.12.20lj claiming deemed
; A tr..*,nr.civ.nl clearance foi its puijcU in contrast to die recoinmendatimis of SEAL' and
IO review the decision, in rv*pcct of the captioned project was taken up for consideration
in the ?8'h meeting of SElAA held on 29.02.2016. Hie cktailed examination of the

reprekiuiuiion manlfftts Dial SEAC in it* 55'“ Meeting held nn dated 09.03/10.03. 2011
hod recommended the project for environment clearance after due apptaUnl and
CMnst.yi7.ri. nl of events. The fcconimeivJjifotis for grunt of Environmental Clearance to
the project had heeii *eni ir> iJHIAA on H 03,101 I .

However, due- to procedural const * aims i e termination of temire of SEIAA , tin*
pujcct 01 tile project proponent could not be considered by SHtAA for Environment
Clearance ns observed by SEAC. The project proponent submitted an undertaking that
they started the construction on 15.07.2011 utter the expiry of four months from the date
of rcc ommeudmlon for EC of their project proposal by SEAC considering their cr.se *$

deemed cleared case as per para £ of E1A Notification dated 14.09.2006 but on die

cvntnuy the SEIAA decided to recommend ( his case to PS Envliciumeol Hatyann for
initiwing le^al Action agaiiwf Project Proponent for starting construction without
obtaining prior environmental clearance as per prescribed procedure of MOEF OOI.

;CNJ
For VATIKA LIMITED
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The ease of other Developer i.e M.'i Ninex Developers, of w.c arena have been
bron^'il into the light hy (he project pr*

*«poiu;M uhcicin the* claim of M f z NIPM
DCVCL -pers thAr iheir project P f •' •sal qua Ii fir* f« >r cl^ir.uil clearance a:, pei p.im X ( m
u.’fvl jv) w z s accepted by SE1AA under similar ciniinWiinct**, Urns they c*..Vi be pui unde/
ilu* kumnei of discrimination in violation to it 1‘uiKlAinciitiil rights All the aspect* have
been brought into light by project proponent and wherehy claimed Jeeoied oppnjval of
enviroMneivtnl clearance hy harping upon MOEF GOI Noiificatioii tlncd 14.09.2006
coupled with VHSC of Ninex Developer and rcccmmend*ton* of SEAC observed vide
55* meeting dated 14.032011.

This case ha* been examined In the light of clause ( iii ) and (ivj under Para no. 8 of
E1A Notification doted 14.09.2006 and on the submissions detailed vide representation
dated 7"' December, 2015. It has been observed ihat the project proposal qualifies for
Cvrmcd approval after 45 days Bum U .03 2011 as the 8BAC In its meeting held
09/ J 0.03.2011 Jmd rtxominarideel this ouc for Environ mental Clearance in SEIAA lor
giant of Environmental clearance but no such decision on the recommendation of SEAC
hoc been conveyed by SEIAA to the project proponent within the stipulated period.

in view of the above the Authority agreed to review ics decision taken in 79in

meeting held on 09.01.2015 urtd decided that the project proposal qualifies for deemed
clearance after the expiry of 45 days of recommendation of SEAC dated 14.03.2011 for
gaming environment clearance to the project; in view ofp.ua no. 8 (iil and iv) of ElA
Notification dated 14.09.2006 ami also decided that the project proponent diull comply
with the conditions ns Mated therein in the recommendation of SEAC of 55Ul

held on 09/10.03.2011

on

ineei mg

4- McjtubcTSectctnry.
SEIAA , Maryann*

ForVATIKAUM'̂ 0

V
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Slate Environment Intpncr A$sc$.*inen! Authority, Haryana
K.iys No.55-5#, PraYrtlan lilt.MM, Sector-2 l\uielikuhu

-T- rdcphonc No. 0172*2565232a

DM ^SHA \ i t!'V2o i iv yi %[\ < !••» N' 1

lit
V. N A^- ' M ( ill *! J IM. Ltd .

JA- I 2IK I,I 1225, 12"' ft.»r. I >1.1 l.-.Au-,
"A ’. M.wvit.i. New Delhi- 1 !uo?.5.

ftnvlroumeat Clearance for proposed Commercial Warehousing
Project nt village* Kislirom, Son*put, Haryana.Subject

Please refer to the subject indicated above. It is infoiii’ed th.it your request

lot deemed doniiiuec on the b *.-ks of NCT order pasted in this cn-e wr.s token up for
cc»n*Mci . * inn iii chc 96 mcciii^nf SF.IAA hold on 22 09.2016. U vm olwwcd tliut tlic

SEAC in its 72*vj meeting held on 27 .12.2C I 2 had recommended (his i\u* IVu

cnviiMiniKiit ckaunce but no tfccisl.Nii i» «.; ti*o\ cyeJ to you within 4 > clnys It wit
's

obvrrved thill the projecl prop***; ! i;unJUU$ for CICCUKUI clratanco ns pci the piovbion

pKSuilxO In paro K fill) of L- IA lUiiirMlion 14 ,09.2606 us no decision was

communicated tr> the Pttijccl Piojxwteri within 45 dry* of fcconiinonduriun of SEAC.
Ir v.u.s ncCvrdingly. decided Jut the project propel qt.* =iliM * s for deemed

clc«i. - lae in \ ic\s of p*ur» no. « nii and iv > of F.lA Notification eluted 14.09 2006 subject
to siMti UMiiplurico ol imp ^ o:*ndtfon ns stated In lie recommendation of SFAC of

72^ meeting I,c!J on 27.12.2012,

i

*

^te SEJAA.
^
Hary uu.

H
I For VA.T1KALIMITED

^Ir 2o b
Authoris^cfSlgnat0fV

';^l

;
<

I
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Dated: 22.0].231S
I 911244177 ^77

Z kit *
4i -f 4y.'«, VV It|

To
Dr. A Mehrotra (Advisor)
Nlimstry of Eavironrnonfc, Por̂ f and Climate ChiUi &e
Northern Region Office
Bays No. 2*̂ 25, Sector -31-A
Dakshm Marg, Chandigarh- lfiG 030

yr.u %..,A •*,*

Sub: Proposed Group Housing Colony Project located at Village Skikhopiir, Sector-82A, '

G.nrugram, Haryana by M/s Vatika Ltd. Submission of Sis-monthly Compliance Report -
Dec 2017.

Deni' Six,

With reference! to the above mentioned subject, we me hereby submitting Six-monthly
Compliance report for Dec 2017 in both hard as well as soft copies.

We hope the above report meets your requirement.

Thanking You

For M/s Vatika Ltd.
V ' /

(AixJioiijcd Signatory)
Vireuder Dhar
General Manager
Email: virendhanfitvatikfigroup ,com
Mob no.: 9810566938 1

CC: S The Chairman, Haryana Stale Pollution Control Board, C-ll, Sector-6,Panchkula, Haryana -134 109.
, •2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan

Bharvan, Sector-2, PanchkuJa, Haryana -13«i 151.

fissssrr c-ii - 3eclor'6,l-Grt
»

For VATIKA UNITED -
CHIP*.; ; twin

Authorised Signatory
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Dated: 30.05.2018
To
Dr. A Mehrotra (Advisor)
Ministry of EiiviiOtuiiciit, Forest and Climate Change
Northern Region Office
Bays No. 24-25, Sector -31-A
DaJcshin M?rg, Chnndig.irh-!(>0 030

y ^tl* « jn. • iVii •t

4*

Sub: Proposed Group Housing Colony Project located at Village Shlklinpur, Sector-82A,
Gurugram, Haryana by M/s Vatika Ltd. Submission of Six-monthly Compliance Report -
June 2018.
Dear Sir,

With reference to the above mentioned subject, we cue hereby submitting Six-monthly
Compliance report for June 2018 in both hard AS well as soft copies.

t

We hope the above report meets your requirement.

Hianking You

For M/s Vatika Ltd,

A/
/•t

(Authomejl-'Signalory)
Virender Dhaj'

Asst. Vice President
Email; viiendhai^votik
Mob no.: 9S10565938

; 1. The Chairman, Haryana State Pollution QofitoPcilUliW,a. ecCor-5
Panchkula, Haryana -134 109. geo\G!“®-CC

V2T State Environmental Impact Assessment Authority, Bay No. 55-58, Pfayatan
Bhavvan, Sector-2, Panchhula, Haryana -134 151. •r

Wfer/neccivod
itepf

Si j\ offafCir«f( fc^d$S CyTdfe ChBflQJ 1

sfcwfaWota fegbrwl Office
’̂̂ Chantftjatfi

For VATIKA LIMITED

C~A;-=D\
Authorised Signatory

eiturwiiwr'iiw-tf-.'t
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Dated: 12.12.2018To
Joint Director (S)
Ministry of Environment, Forest and Climate Change
Northern Region Offic*Bays No. 24-25, Sector -31-A
Dakshin Marg, Chamligcrh-160 030

*VWnr IHII< Nil Jl
er

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sectoi -82A,Gurugram, Haryana by M's Vatika Ltd. Submission of Six-monthly Compliance Report —Dec 2018.

Dear Sir,

With reference to the above mentioned subject,
i •Compliance report for Dec 2018 in soft copies.

We hope the above report meets your requirement.

Thanking You

hereby submitting Six-monthlywe are

UoiBca^For M/s Vatika Ltd.

Hat Strife-Pollution Oontr
ate,tor-6, Panchkulai)'

/ C-' f 1

(Au^oxjicd Signatory)
Virender Dhar
Asst Vice President
Email: viremdhar@valilLagrcniP. CODl
Mob no.:9810566938 SWRm/Keoeived

CC: 1. The Chairman, Haryana
PanchJcula, Haryana -134 .twnlCJiandgaili

2. State Environmental Impact Assessment Authority, Bay No. 55-58, PrayatanBhawan, Sector-2, PanchkuLa, Haryana-134 151.

* Board, C-ll, Scc(or-6,m

ror VATIKA LIMITED

Au^njc^ ŜIgnatoiy

of. wwm'wvwv i• • •
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i » • . . •—Dated: 2X 05.2019
To \
Joint Director (S)
Ministry ofEnvinanment, Forest and Climate Change
Northern Region Office
Bay? No. 24-25, Sector -3 J -A
Dakriiin Marg, Chandigarh- ) 60 030

. . .. *

Sub: Proposed Group Housing Colony Project located at Village Shikhopur, Sedoi -82A,
Giirugram, Havana by M/s Vatilca I ,td. Submission of Sh>monthly Compliance Report -
Ju nc 2019.

Dear Sir,

With reference ro the above mentioned subject, we are hereby submitting Six-monthly
Compliance report tor June 2019 in soft copies including monitoring reports Ambient Ajr,
Ambient noise, water analysis, soil repon and DG set emissions.

We hope the above rejjort m ^rls your requirement.

Thanking You

For M/s Vatika Ltd.
i

Afy&tfipgrtfmit
/‘Bn.jLr;\v) ji?aiiha:vt>,vaii>:?.erGUD.cC'ii'i
wTvIob no.: 9810566938

00«»‘

T&» °1 . The Chairman, Haryana State Pollution Control Board, C-ll, Seetor-6,
Panchkula , Havana - 134 109,'

CC:

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayston
Bhawan, Sector-2, PaachJail.i, tlarynua - 134 151.

For VATIKA LIMITED- •
t
;
:

AoBw15 w »/•
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Dated: 20.1220 ) 9

To
<•' • > * v * l '1 / ^*1 y ' >|l I

Joint Director (S)
Ministry of Environment, Forest and Climate Change
Northern Region Office
Says No. 2-1-25, Sector -31-A
DaJeshm Marg, Chandigarh-150 030

Sub: Proposed Croup Dousing Colony Project located at Village Shikliopiir, Sector-32A,
Gunigrnm, Haryana by M/s Vatlka Lrd. Submission of Six-monthly CompLlnncc Report -
Dee 2019.

Dear Sir,

With reference to the above mentioned subject, vve are hereby submitting Six-monthly
Compliance report for Dee 2019 in soil copies including monitoring reports Ambient Air,
Ambient noise, water anolysis, soil report and site photographs.

We hope the above report meets your requirement.
Thanking You

For M/s Vtitika Ltd.

L5'

(Auttibrfzcd Signatory)
Virender Dhar
Asst. ViccPrcside.it
Email: \nTcndlw@V 3tikftgjoQu.com
Mob no.: 98!0566938

c
. : \fThe Chairman, Haryana State Pollution Control Board,

PanchJcula, Haryana - 13d 109.
2. Stole Environmental Impact Assessment Authority* Bay No. 55-5B, Prayatnn

Bbaivan , Scctor-2, Panchkula3 Haryana -134 151.

r e C-ll , Sector-6,

forVATlKAUMn^O

natory
f- i;;:-:/ . _ ..;; r ?o|
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Dated ; 17.07.2020*4

loi

Joint Director (S)
Minisby of Euviioumenl, Fcnes:! uml Climvle Change
Northern Region Office
Bays No 24-25, Sector -31-A
DaVsliin Marg, Chatidignili -160 030

•r f virllHl.- n|« iui|
*

Sub: Proposed Group Housing Colony Project located at Village Shikliopur, Sector-SJA,
Gurugrnm, Haryana by M/» Vatika Ltd. Submission of Six-monthly ComplJancc Report
June 2020.
Dear Sir,

With reference tu the above mentioned subject, we are hereby submitting Six-monthlyCompliance report for June 2020 in soft copies including monitoring reports Ambient Air,Ambient noise, water analysis,soil report and site photographs

»

We hope the above report meets your requirement.

Thanking You

For M/s Vatika Ltd,

V
t

(AUIIKVI
Vii endor Dhar
Asst. Vico President
Email: vireA(l )i3i'@vatikaeroup.com
Mob no.: S810566938

Signatory)
A\

'• CiG
» *

CC: 1. The Chairman, Haryana SUic Poilution Control Board, C-JJ, Scctor-6.PnuchJtula, Haryana - 134 109.
2. State Environmental Impact Assessment Authority', Bay No. 55-5S; PiayatanBhawan, Sector-2, Pnnchkula, Haryana -134 15J .

\N
pof

*
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Dated:02.12.2020 I 9UM H V W
F r w m m
[ II ' ‘^llL|l||i MM I

* lo
Joint Director (SI
Ministry of Environment, Farot and Climate Change
Northern Region Ol'lice
Hoys No 24-25, Sector -31-A
Dalcshin Wore, Clumdigrtili -160 030

l*. .V* h> “ •KIWI '(* •

I

S’ub: Proposed Group Housing Colony Project located at Village Sliikhopur, Sector-S2A,
Gumgram, JHaryana by IVI/s Vnfilta Ltd , Submission of Six- monthly Compliance Report -
Dec 2020.

Dear Sir.

With reference to the above mentioned subject, we
Compliance report for Dec. 2020 in soft copies including Monitoring reports Ambient Air,
Ambient noise, water analysis, soil report, DG emission & noise and sits photographs.

- * *-We hope the above report meets your requirement.

are hereby submitting Sin-monthly

AThanking You
R«c«rpt No
Dar* S l n j f r,For M/s Vafika Led. -& .i /v/& i

C >

(Authorized Signatory)
Vi render Dhar
Associate Vice Fiesideut
Email ; viicedharirtlvalilcftcroiiD.com
Mob no.: 9810566938

CC; ]. The Chairman, Haryana State Pollution Control Board, 0-11, Sector -6,
Panchkuln, Haryana -134 109.

2. State Environmental Impact Assessment Authority, Bay No. 55-58, Prayatan
Uhawan, Scctor-2, Panchkuln, Haryana -134 151.

•» ' ., >* • • *
*
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i vatika Planning & CoordlnatlorHNFRA Vatika <plannlncj.lnfra@vatlkagroup.coin;

“i

. Submission of six monthly EC compliance report - Group Housing Project
5 messages

••
Shr»a Tiwart <shre6tj\vari@vallkagroup.com>
To: eccomplianca-nro@gov.in
Cc hspcn@hr/ nlc In, selaa.hry@grnall.com, "Planning Dept.. Vacika" <virendhar.S:vatlkagroup.:om>

Thu. May 27 202 at 1 49 PIV

Sub: Proposed Group Housing Colony Project located :it Village Shikhopur, Secfor-82A, Uuingram,
Maryana by M/s Vatika Ltd. Submission of Six-monthly t inmplinnre Report - June 2021

Deal Sir.
With reference to the above-mentioned subject, we are hereby submitting a Six-monthly Compliance report
for June 2021 in soft copies including monitoring reports Ambient Air, Ambient noise, water analysis, so.I
report. DG emission & noise and site photographs,

•
We hope the above report meets your requirement.
Thanking You

Shree Prakash TJwari

Planning & Coordination Depl.
DID 455 M: 91.9580S50099

Vatika Limited |Unit No.-A-002 Ground Floor,
Block A, Vallka iNXT City Center, SectOf'83,
Gurugram 122012, Haryana, INDIA
T 91.124.4177777 |F 91.J 24.4177770

June 2021 six monthly EC compliance report
^

GH project TH.pdf
3257Ki

1

- -U ^ k1

dmC -
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,v vatika Planning & Coordination-INFRA Vatika <planning.infrawvfiiikagroup.com>
4

t1•I *4
• 4 ..r r;•

Submission of Dec 2021 six monthly EC compliance report - GH at Sec 82A
Gurugram
1

J —.m 9

V
4 »

•I >

t- —- •4« *

Mon; D&c 2C, 2021 at 12:12 PM
Shree Tiwari <slirddtiwarii3tvat>kagfOup,co^>
To e•:iomplianc«*nro@gov.in
Cc h5pd>5hry,nic.in( SfHaa-21.ertv@hry.gov,in

.Sub: Proposed Group Housing Colony Project Incufcrt at Village Shikhnpur, Sw'for-82 A Gunigram,
Haryana by IVI/s Vatika Lid. Submission of Six-monthly Compliance Report - Dec 2021.
Dear Sir, t

t

With reference to the above mentioned subject, we are hereby submitting Six-momhiy Compliance report for
Dec 2021 in soft copies including monitoring reports Ambient Air, Ambient noise, water analysis, soil report

& site photos. DO emission & noise monitoring could not be ernried out due to ban on the operation of DO

sets.
We hope the above report meets your requirements

Thanking You

Lor M/s Vatika Ltd.
Shree Prakash Tiwari

Planning A CooicJinadon Dept.
DID 455 W 91.9560950099

i

Unit No.-A-002 Ground Floor,
Block A, Vatika INXT City Center, $ec(or-63
Gurugram 122012, Haryana, INDIA
T 91.124.4177777 |F 91.124 4177770

I

-JH Dec 2021 EC compliancesreportTH.pdf
^ 3722K

For VATIKA LIMITED

/ftithonswf&tgnatory
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DtivJ: 22.01 20 IS
«i 01 ' • .To

Dr. A Mdtrotra (Advisor)
Ministry of Environment, Forest and Climate Change
Northern Region Office
Bays No. 24-25, Sector -31 -A
Dakshin Marg, Chandigarh-160 030

l • 1 • y I ..'! »•

7?
•M "" """ *I.I*

I
I

Sub: Proposed Group Housing Colony Project located at Village Shildiopur, Sector-S2A,
Gunigrnm, Haryana by M/a Vatifca Ltd. Submission of Six-monthly Compliance Report -
Dec 2017.

Dear Sir,

With reference to the above mentioned 3ubjecl, we are hereby submitting Sh-irtonlhly
Compliance report tor Dec 2017 in both hard as well as soft copies.

We hope tire above report meets your requirement.
Thinking You

For M/s Viittka Ltd.»

A(Auijhorijed Signatory)
Vuendet Dhar
General Manager
Email: vuendl>ar@vatik,-iEroiip.com
Mob no.: 98105^6938 4

CC: 1. The Chairman, Hnry.iaa State Polintfon Control Board, C-U, Sector-6,
Prurchlndn, Haryana - 13d 109,

2. State Environmental Impact Assessment Ardliorlty, Bny No. 55-58, Fraynti»u
Dhawan, Secfor-2, Pnncliltula, Haryana - 33d 151.

F "• 1TF:D

Authorised Signatory
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SIX MONTHLY COMPLIANCE (Dec 2017]

Project Croup Housing Colony, Sector - S2A, Village Shikolipur,Curiigram

Ref: 1 ?{)"' SEAC MoM dated ft7.04.2017I

PART A-SPbClFIC CONDITIONS:-
i Constructions Pha.sc - 12% construction work completed

i Specific Conditions Status

I “Consent For Establish' slwll be obtained from
Haryana Stale Pollution Control Board under Air and
Water Act and a copy shall be submitted to SEfAA
Hrnyana before the snirt of any construction work at

As per CPCB letter no. B-29012/ESS/CPA/2016-
17/2570 dated 02,02.2017 regarding giunt of
consent under the Watei Act 1974 and Air Act
1981, point no iii there should not be any need to
obtain Consent to Establish for Building/
Construction projects/Area development projects
and township projects which arc mentioned at

SendI no. #(a)& S(b) in EiA notifiCrtdon, 2006

sire.

2. A first aid room as proposed in the project report shall
be provided both during construction and opei ational
phase of the project.

First Aid facility has boen provided

Adequate drink ng water and sanitary facility lias
been provided Wastewater * solid waste is being
disposed oilsafely.

3. Adequate drinking water and sanitary facilities shall
be provided for construction woikeis at the .site.
Provision should be made for mobile toilets. Open
defecation by the laboures is strictly prohibited. The
safe disposal of wastes/ waste water, genei4ted dining
the construction phase should be ensured.

Tap soil leinoved is stored at cue place and will
be used for development of landscaped area.

4. All the topsoil excavated during construction activities
shall be iloicJ for u$e in horticulture/landscape
development within the pieject site.

5. The project proponent shall ensure that the building
material required during construction phase is
propeily stored within the project area and disposal ot
construction waste should not create nny adveise
effect on the neighboring communities ami should be
disposed of after taking uecessary precautions for
general safety ami health aspects of people, only in
approved sites with approval of competent authority

Building cowlruction materials arc stored in
designated area within pinject pmniVs Hie
Excavated soil which is good fen* fertility is being
stored at site for development of landscaped area
& the muck had been disposed in proper manner
without creating any advise effect on the
neighboring communities.

Guide lines are being strictly followed. Copy of
ground water test report of nearby area is

6. Consimilion spoils including bituminous material
and other hazardous mMvrinh, imist not be allowed to

Page 1 of 10

For VATIKA LIMITED

Autliorisetl Signatory
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"contaminate watercourses and (he dump sites for such I enclosed as Annc xure - I. Copy of soil test report
material rmM he secured so that they should not lead: enclosed as Annexure 2
into the ground wuler and any hazardous wa> te
gcnei.iled during construction phi<e, should he
disposed off as pci applicable rules and nouns with
nuu. « «ury approval of the IIniy.'nn State Pulluliori
Control Board.

7 Hie Diesel generator sets to he used during
emit netiuii phase shall be of ultra low sulphur diesel
type and should conform to Liiiviroumem (Protection)
Rules prescribed for nir and noise emission sianclai Js

Diesel Genettilor Sets in<ralled are of enclosed
type. Slack emission parameters arc within in
permissible limits. DG slack emission & noise
monitoring report attached as Annexore - 3 & 4
respectively.

S The diesel required for opemting DG sets shall be
stoicJ in uiuleiground funks find if required, clearance
from Chief Controller ofexplosives shall be taken.

At present small ammint r> f diesel is being stored
oil day to day consumption basis. Cleat mice B om
Chief Controller of explosives will be obtained as
per die norms fur bulk storage.

9 Ambient Noise- levels shall conform to the residential
standards both during day and night. Incremental
pollution loads on the ambient nir and noise quality
should be closely monitored during construction
plikt>e. Adequate measures should he taken to ieduce
ambient air pollution and noise level durbg
contraction phase, so as to conform to the stipulated
residential standards of CPCB/MoEF.

Ambient Air and ambient noise monitoring
carried out at sire which is enclosed as Annexure
- 5 and Annexure-6,respectively.
Sprinkling of water tlirough tankers is being
practiced on uupaved areas to suppress the churl
generation Loose construction materials aie

covered with tarpnulin/plnsric sheets

10. Fly ash shall be used as building material in the
construction ns per the provisions of Fly Ash
Notification of September 1999 and as amended on
27th August 2003.

Fly Ash mixed coiudmolion material is being
used based on availability.

11. Storm water control and its re use as per COWB and
BIS Standards for various applications should be
etisiued

Storm diainage system will be developed at .site
for the control of rainfall runoff and ground water
reeJwrftfi

Km

12. Water demand during construction sliall be reduced
by use of pro-mixed concrete, curing agents and
other best practices.

Ready mix concrete and lK >ri.tn cloth is being
used to consen,e wuer.

13. In view of the severe constrains in watci supply
augmentation in the region and su'teir.ability of
water resources, the developer will submit the NOC
Com CGWA specifying water extraction quantities
and assurance hom HUDA/ utility provider

Water ftNsumncc for the project received from
HUDA Already submitted to SEIAA. Copy
enclosed herewith ns Annexure - 7
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indicattng source of water supply and quantity of
watei with details of intended use of vs .tier - potable
and non-poiable. AsMiiancc is required for both
construction and opeialien stages sepJJdtcly. It shall
be submitted to the SEIAA and RO» MOEF.
Chandigarh before the start of construction.

14 Roof must meet pier uptive requirement as per
Energy Conservation Building Code by using

appiopi into thermal insulation material.

E'CDC nouns arc taken into design Projed has
been awarded l3 Star * GRKTA Pie-CertifiCAtfon.
Copy enclosed herewith as Annexure - 8

15. Opaque wall must meet proscriptive requirement as
per Energy Conservation Building Code which is
proposed to be mandatory for all air conditioned
Spaces while it is desirable for non-air-conditioned
spaces by use cf appropriate thermal insulation
material to fttlflll requirement

ECBC norms are trken into design Project hss
been awarded ‘3 Staj ' GRJ1IA Pre-Certification.

16 The approval of the competent authority shall be
obtained Foi structural safety of the building on
account of earthquake, adequacy of tire fighting
equipments, etc as per National Building Code
including protection measures from lightening etc.

11 ertnwti tea toe beensttudurd y designed as
per prevailing IS codes,NBC for the diwd load,
live load, wind lead and seismic load and their
combination with net bearing capacity of
30TY$qm. Slructuic certificate already submitted.

17 Overexploited groundwater and impending severe
shortage of water supply in the region requires the
developer la redraw the water and energy
conservation plan. Developer shall reduce the
overall footprint of the proposed development.
Project proponent shall incorporate water efficiency
/savings measures as well as water rcuse/iccycling
within 3 months and before start of construction to
the SEIAA, Haryana and RO. MOEF, GOi,
Chandigarh.

Details already submitted at the time of
appraisal

IS. Ihe Project Proponent ns stated in the propel shall
construct total 10 rain water harvesting pits under
expansion for recharging the ground water within
the project premises Rain water harvesting pits shall
be designed to make provisions for silling Member
and removal of floating matter before entering
harvesting pit. Maintenance budget and persons
responsible for maintenance must be provided Care
shall also be taken that contaminated water do not
enter any RWH pit.

10 rain water harvesting pits are proposed for
construction with facility tor debiting chamber
tor removal of floating metiers before entering
harvesting pit.
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19 The project proponent shall provide for adequate fire Will he adhered rr>

Safety measure* and equipments as tequiroJ by
Haryana Fire Service Act, 2009 and iiivlmclion*
t^ued by the local AtJihority/Directoirde of lire from
lime to lime.Further the piojo.l proponent shall lake
nceeymry pcimission regarding lire safety achemn/
NOC from competent Authority as retailed.

20. The project proponent shall obtain a^unnee from
the OHDVN for supply of power before the start of
construction. In no case project will be opeudionnl
solely on gcneialors without any power supply from
any external power utility

Copy of Power as*u aocc enclosed is Annexure -
9.

21. Detail calculation of power load and ultimate power Copy already submitted based on which Power
load of the project shall be submitted to DHBVN nfinance to the project has been provided by
under intimation to SEIAA Haiyana before the start DHBVN.
of construction Provisions shall be made for
electi ical infrastructure in Ihe project area

22. The Project Proponent shall not raise any
construction in the natural land depiction/
Nallah/wnlei course and shall ensure that the naturdl
llow from the Nallnh/water course is not obstructed.

There is no Nallah/ water course within the
project area.

23. The Project Proponent shall keep Ihe plinth level of
die building blocks sufficiently above the level of
Hie approach road ro the Project Levels of the odiei
aieas in the Projects shall al«o be kept suitably so as
to avoid flooding

Hie plinth levels of the building block are
designed as per prior approval of the
HUDA/DireUor Oeueml Town and Country
Ptenuing Chandigarh,

24. Construction shall be carried out so that density of
population does not exceed norms approved by
Director General Town and Country Planning
Department Haryana.

15 being adhered as per zoning plan.

Affidavit already submitted. Treated waste w ^ter
from Hl/DA STP is being used for construction.

23. The Project Proponent shall submit an affidavit with
the decimation thatground water will not b? used for
coiKtitictioo and only ticated water should he used
forconsliuclMi.

2(5. The project proponent shall not cut any existing Irce
mid project landscaping plan should be modified TO

include those trees in green area.

‘fhe project aiea is devoid of any tree

27. The project proponent shall provide 3 meter high
barricade around the project area, dust screen for

Is being adhered. Site phuloguiphs enclosed as

Page 4 of 10
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every floor ahovc the ground,piopcr sprinkling and AnneVure - 10.
covering of stored malarial re rcsrnci du«t a:nJ air
pollution during construction.

Sedimentation tank provided at the Iowa level In

trap pollutant and irtin\v» >Ui mnolTilm ing i.ims
28. The Project Proponent shall construct a

sedimentation basin in tire lower level of the project
site io l ap pollutant and other wastes during rains

29 Tire Project Proponent shall provide PiOper R.-xsta oF
proper width and proper .strength for the project
befoie the shit of construction.

Is being adhered

30. The project proponent shall eiuure that the Upvalue ECBf norms die taken into design. Project has
of the gins? is levs than 3.177 nnd maximum sola*, been awarded l3 Star’ GRIIIA Pre-Certification,

hant gain eo-cfficient is 0.25 for vertical Copy enclosed herewith as Annoxtire - 8.
Fenevlmtion.

Construction Jimfcrials are covered with tarpaulin
cloths and water sprinkling is being done on

regular ha*is Nose mask provided 10

Construction workers involved in such activities

31. The project proponent shall adequately control
construction diisis lik.e silica duM, non - silica dust
and wood dust. Such dints shall not spread outside
project premises, Project proponent shall provide
respiratory protective equipment to all construction
workers.

32. The project proponent shall develop complete civic
Infostructure of the Group Housing colony
including internal roads, green belt development,
sewerage line, Rain Water recharge arrangements,
Storm water dmuiage system, Solid waste
management site and provision for treatment of bio-
degradable waste, SIP, water supply line, dual
plumbing line, electric supply lines etc and shall
offer possession of the units/flsU iherealler.

Will be adhered to.

Will be sdheieil to as per NBC.33. The project proponent shall provide one refuge aiea

till 24 meter and cme till 39 meter as per National
Building Code. The project proponent shall not

convert uny refuse atea in the habitable space and it
should not bo sold oulkonimercuilized

Will oc ndheted lo as per NBC.34. fhe project proponent shall provide fire control
room and fire officer for building above 30 meter as
per National Building Code,

Pemm*ion of Mines and Geology Department foi
excavation of soil om.iin.td35. The project proponent shall obtain permission of

Mines and Geology Deportment foi excavation of
soil before the suit of construction.

Page 5 of 10
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36 The project proponent shall seek specific prior
approval from concerned local Authority/lflJDA
regarding provision of storm drainage and sewerage
system including their integration with externa!
services of HUDA/ Local Authorities te>ide other
required sei vices k* foru Inking up any ruction
activity.

Approval fioin coiKerned local Authoriry/HUDA
retarding provision of stom - drainage and
sewerage system including their integialien with
external services of HUDA/ Local Authorities
will be obtained .is per (he stage of Cfm^riKtioii

work.

37. The project proponent shall submit the copy of fire
safely plan duly approved by Fire Derailment before
Che stall of construction.

Copy of the same will he provided as and when
received.

38. The project proponent shall discharge excess of
heated waste waterAroim water in public diainage
system and shall seek peimission of HUDA before
the >tart of construction.

Permission for connection of drainage & excess
treated sewerage network outfall to public drain
& sewer line respectively will be obtained from
HUDA.

39. Die project proponent shall maintain the distance
between STP and water supply line.

Will be adhered co as per nouns

40. The project proponent dialI ensure that the stack
height is 6 meter more than tins highest tower. Stack height for OIJ sets will be pi ovided as pci

CPCB norms.
41. Die project proponent shall ensure structural

stability to withstand eailhquake of magnitude 8.5
Richter scale.

Structures are designed as per relevant earthquake
zone.

Part n General Conditions

Specific Conditions Status

i) The project proponent shall ensure the
commitments made in foini - l, Form - IA,
E1A/EMP and other documents submitted to ths
SRIA A for the protection of environment and
proposed environmental safeguards are complied
with in letter and spirit In case of conliadiction
between two or more documents on any point the
most environmentally friendly commitment on the
point shall be taken as commitment by project
proponent

Proposed environmental safeguards are complied
with in letter and spirit

ii) The project proponent shall also submit six
monthly reports on rhe status of compliance of the
stipulated liC conditions including results of
monitored data (both in hard copies *s well as by c-

We are hereby submitting six monthly compliance
reports both in liaid as well as in soft copy

Page 6 of LO
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mail) to the northern Regional Office of MoEF.
HSPCB & SEIAA Maryana.

iii) STP outlet uiWi stabilization aiiJ stack emi>*doh
shail He monitored monthly. Other environmental
ptiruineieis and green belt shall tv; monitored on
quarterly basis. After every t ( three) months, the
project (WiijAuiciit shall conduct environmental
audit and shall lake corrective measure, if required,
without delay.

Will be adhered to.

iv) The SEIAA. Haryana reserves the right fo add
additional safeguard mencures subsequently, if
found necessary. Environmental Clearance granted
will !>c revoked if ic is found that false information
lias been given for gelling approval of this project.
SEIAA reserves the right to revoke the cleaiance if
conditions stipulated ate not implemented to the
salisvfaclion of SEIAA/MoEF.

Noted

v) The project proponent shall not violate any judicial
oiLiens/pioncuiicciiieiils issued by any Court
/Tribunal

vi) All other statutory clearances such as the approvals
for storage of diesel from Chief Controller of
Explosive, Fire Department, Civil Aviation
Department, Forest Conservation Act 1930 and
Wildlife (protection ) Act , 1972, Forest Act, 1927,
FLPA 1900, etc shall be obtained ns applicable by
project proponents from the respective authorities
prior to construction of the project.

Noted

NOC from Civil Aviation department, Department
of Forest & Aravalli NOC obtained and is
enclosed herewith as Aunexure - 11 <& 12
respectively. All othei approvals will be obtained
as and when requii ed.

vii) Tlie project proponent should inform the public that
the project hns been accorded EC by SEIAA and
copies of the ciefiuiicc letter are available with
HSPCB & SEIAA. This should be advertised
within 7 days from the date of i.̂ ue of (he
clearance letter at IOMNI in two local newspapers that
are widely circulated in the region and the copy of
the same shoulJ be forwarded to SEIAA Haiyaua.
A copy of Environment. Cleatance conditions shall
also be. put on project proponent 's web site for
public awarding

Our case for EC was recommended by SEAC to
SEIAA for grant of EC in the 150* SEAC
meeting dated 07.04.2017. But no letter from
SEIAA was issued to us. Thereafter, wc have
submitted letter tr> SEIAA vide letter deled
04.07.2017. intimating that the stipulated time
petiod as per Claire S condition (iii) & (iv) of
MoF.I' Notification dated 14.u9.2006 had prised,
wc aic piocceding ahead with the project as per
the norms applicable vide MoEF Notification of
14.09.20^6.Copy enclosed AS Annexure- 13 .

viii) Under (lie provisions of Environment (Prptcdion)
Act, 1986. legal action shall be initialed against tic

Noted.
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Fiojsit PtojwnvtitJf it was found .that cfetru4iwi
o * the project has beer sorted befons obtaining
prior Environmental Cfe *i.inee.

ix) Any appeal agniivu this Enviu*umenM Clearance Noted
shall lie with National Gre.<*n Tribunal,if pretned,
within a period of in /U>» u* picsvribcd under
section 16 o1* the National Green Trihimnl Art,
2010.

x) The piojeU proponent shall pm in place Corporate Environment policy cf company enclosed as
Environment Policy sis mentioned in MoEF, Gol Annexure 14.
OM No. M1013/41/2006-1A II (I) dated 26.4 2012
within 3 months period. Latest Corporate
Environment Policy should te submitted to SEIAA
within 3 months of issuance of this letter.

xi) The fund ear mat Iced for environment protection
measures should be kept in separate account and
should not be diverted for other purposes and year
wise expenditure shall be reported to the SEIAA /
RO MoEF, GO! undei rules prescribed for
Environment Audit.

Being a residentini project, the environmental
protection measures such ns construction of storm
drainage, rainwater harvesting SHIMme. sewage
treatment plf.nl, DG stack, lire safely measures,
seismic design of building, development of
lan<teca]>cd area etc along with environmental
monitoring is an integral part of the project,
theiefore no separate account is being maintained,
however yeai wise expenditure can be worked out
based on billing heads and the same will be
reported Expenditure on labour sanitation, safety
& environment protection measures so fai on the
project till Nov 2017 is enclosed herewith ns
Annexurc- 15.

xii) The project proponent shall ensure the compliance
of Forest Department, Haryana Notification no
S.O. 121/PA2/1900/S.4/97 dated 28.11.1997.

Will be adhered to

xiii) The project proponent shall ensure that no vehicle
during ooirslruction/opeialioil pha«e enter the
project premises without valid 'Pollution Under
Control ' certificate from competent Authority.

Vehicles with valid Pollution Under Control
certificate nrc allowed during the contraction
phase. File with copy of PUC’s of vehicles
bringing construction material is being maintained
at site.

xiv) Tlie project proponent is responsible for
compliance of all conditions in Environmental
Clearance Idler nnd project proponent can not
absolve himself /herself of the responsibility by
shifting it tn any conUadoi* engaged by project

Noted.
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J

V: ,?.—

proponent.
xv) The prcjeiit proponent shall seek lie*h

EovironjiKiiUil clcaionce it at any st.n.ge ihcie » 5

change in the planning of the proposed project.

Noted

xvi) Besides the devcloper/appiicant, the re^pon^ibitiry
to ensure the compliance o! Environmental
SafegDardVconditlons
Environmental Clearance feller .shall also lie on the
licensee/licensees in whose name/names the
liecij$«VCLU has been gianted by the Town Sc
Country Planning Dcpaitmenf, Haryana*

Being complied

imposed thein

xvii)The project proponent shall upload the status of
compliance of the stipuJalcd EC conditions,
including results of monitored data on their website
and shall update the same periodically. It shall
simultaneously be sent to the Regional Office of
MoEK, the respective Zona) Office of CPCB and
the SPCB. The ctiteiia pollutant levels namely;
FM2.5, PM10, SOx, NOx, Ozone, Lead, CO,
Bcn/enc, Ammonia, Benzopyrine, arsenic and
Nickel, (Ambient levels as well ns stack emissions)
or critical scvtoraJ parameters, Indicated for the
project shall be monitored and displayed at a
convenient location near the main gate of the
company in the public domain.

Compliance report of the stipulated EC conditions
is being sent to RO MoEF and HSPCB office.

xviii) The environmental statement for each financial
year ending 31M Maa.lt in Fomi-V AS is mandated
to be submitted by iJie project proponent to the
HSPCB Partchktila as prescribed under the
Environment (Protection) Rules, I9S6, as amended
subsequently, shall also be put on the website of the
company along with the status of compliance of the
EC conditions and shall B *«O be sent to :he

Will be adhered to.

respective Regional Offices ofMoEF by e-mail
xix) The project, proponent shall conduct environment

audit at every three months interval and thereafter
corrected measures shall be taken without any
delay. Details of environmental audit and
corrective measures shall be submitted in the
monitoring report.

Will IK adhered to.

CSR policy of company enclosed herewith asxx) Corpoiate Environment and Social Responsibility
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(GSER) shall bcdaid down by 05 projc^ip pi • k I
l2% shall be earinailed) as pci guidelines* of
MoEF.Gol Office Memorandum No. J- II013A11/
i006-lA.ll(l) doteJ 13 05 2012 and Ministry of
Corporate Affairs Go) Notification Dared
27 02.20* 14. A separate audit statemen shall be
ruihuiittai1 in ilvr compliance. Environment related
work proposed to Pc executed iimiei this
responsibility shall be uixta taken simultaneously.
The project proponent shall select and prepare Uie
list of the work for implementation of CSER of its
own choice and shall submit the same before the
start of construction.

Annexurc - 16.

»

i
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Annexure

Annexure 1-Ground water analysis report

Annexure 2 -Soil report

Annexure 3 -DG stack emission 3nalysfs report

Annexure 4 -DG Noise monitoring report

Annexure 5 - Ambient Air monitoring report

Annexure 6 - Ambient noise monitoring report

Annexure 7 - Water Supply assurance from HUDA

Annexure 8 - GRIHA 3 star Pre-certification

Annexure 9- Power assurance from DRBVN

Annexure 10 - Site Photos

Annexure 11- NOC for height clearance from AAI

Annexure 12 - Aravalli NOC

Annexure 13 -Letter to SEIAA considering deemed EC

Annexure 14- EHS Policy

Annexure 15 -Expenditure on EMP

Annexure 16 - CSR Policy
I

For VATIKA LIMITED

Authorised Signatory

1058



"«r" • Wk
4 /

*

L&

' P. lid Off:0-142.SUSIKHII Lok-UI.S*dC)r-57,*6Ufgartn - 12200$ (Hirvana) Tel:01/14-4291CJ36
u>*.oratory: Samaspm;Opposite Amity Incainational School, Sector-51. Curg/v*n 122001 (Har/ f»na)

BranchOff: Plot Mo. 24 K 25, Narayan Vihar/B-B’xk.Jaipur - 302035 (Rajjsihiin) re! 0141-2DS34C4

(ISO 90011150 1400l|OHSA5 18001]IVtoEF & CC RaccgillzscJ|NABL Accredited| flSPCO & RSRC6 Approved)

Test Certificate

... U-\'.w\r:r
i \ :J K * t )\ r.np

Repeal No..
Put iiitfl No.;
Parry Rofctuive Mu
FUpviling Date

VCL/W/ YL/17 11/OJ

5.10 P-01
VKI. /VI . / VV /U l
M /s VarikaLtd .

Tranquil lldgbl* 11.210 acros,

Sector- tf 2A. Gurgaon.
NIL
2NM 1 /2017

Period of Analysis:
Receipt DM:
Saippling Drue
$«mplmg Ly^o:

Pl«i'.*lMillion
Sampling Quantity:

14/1 1 /10) 7 ro 28/11/1017
24/1 I / 2012
2 1/1 1 /2017
Cntb
RclVij» ci *iicd
2.D Ltr + JOJnil

Ground Wnier (Bore Nell)
Ke«r Ihojtcl Sire
V.nd.m EnvIioLnb Team

IS 11)500-2011.APIIA nm4 Mltton 2012

As per IS 10500-2012

11.r

S, *v L- v u ' Vocd b\

S». • & A
r . .i

\

,. %tx I 'r..i*.H, »1•»

vlII ••

TEST RESULTS

Ln.iils of KS1105n(i -2U 12

fVt ndvdblc limi
fit ihe ANncr u
AUL > U.WC Som e

Ke«|ulrvin<nt
(Acceptable

i It*}
6 5 tr X 5

UnitRetailTtvf-M*Un>dPeru OictcrNO.
I ipnu

\P11A 22iJl̂ KriM...lljQ 11

\PHA 72MII:\HIM *II. > 130 n

7.6«:* « i r
• ••••"
i

! I
•J «»•- — -

I 2

••
I

*BOJ.if JDI SHi.-tt) ir*H.r * ,i 3*
\» m •• •l)DL ( f > DI. O 1 NIT!)i 5NIU: • • *

Ajr> W«..We •l Ic /' V 'ill1*2JHIA 21" C-1»(H'»». 1150 1)
SJ' » IA 2'F * I? luii 'M. 2160 U

—- *+ •• - - • — * •' •*»

i *,£!.•.kM«* . >Me»K1e• 1 . f j

-MdlA ir' - Mdl.m. 234«C run)2*3 INI ?ul! Ila.- im ALX’U;
•.. > — -... •*• — - •

M i . 22' 4 ' J5'V|Oi B
\Vl lA > 2 * 1 ;tiK»v 23111 U

APIM :̂ 1 rv»ii;*>n.45<vi<rr n
" ,\H i\ 2-i . 4SOOCTU

56 24 nvj.1 75i
> »!Lli!

' 1' I»cm Ui

% .1* r»ilc ,i,* i :
v * •

• t -'i,k.is lA

•W 7.MI r.im
i II

• • •• H ll•».«.!25«»IJftdW
^BUL’ < rl.Vaim U 2 I

U
AI'IIAn ' tJWn». -150 ' CK' a

APII \ 11* IAI'ii...<.2,1m 13

A.:IIA ? >•' i:.),li.>.L 25 il) <
AHIA K

BDU' OL nijj'l) n <\11 K *• 0 U3

«2 nri hi..40ta • »•
. ..»•»*** tt

556 »Vi 2UI;I>i * 5«Ml
1 « •« , «! i • *

28.71 1» , 1... v> Sf '
n .. k ».r

i: • . ,ir V< I

pv Iv
v *

! i
.1.01

N» «l 4

-M il s lr 45«'0-1**U I 0 15u 36 ii '^/1
is Vi?< i ) r,

. 1 *11-A. ?•" I 55' • II

; > R '15I5.2d
<i.»y

*M||

» • i IV;. *' \0 U'IU . •••ii

.u i i s i A« : 00Li !DI *V33 n,^;i on'. •» 2. M• * I t—
1I ;ir>M:nS|‘ndl' ..V*l os

\ .‘ l I \ sy ' I5»"MU*s i,« J•••̂
Com...

\
‘4'- v“ Vl ^icnuck i II» •l V (" JM U. V“.' IlYJ

VATIKA UNUTl-D
Far

NuiTt aniie I V S.'M I O* 4r to U« 1 - 4 «y : - , ^'»1* .*••• «, »

D) TMI^I ll- l iii' .. j ' j"r l t̂i will ttt f * *m I*rj { O !!•« u— e 3r ' * v
c) Thft J*««i -V, .vinb< dfcv.'i.̂ C ?T •.* MUI *.*. ;’ !••»!.• it, •/••J
cl) rMj r9 -> fi .. , Ml »|I»,' <rf IM pi » t H r '.'JI *• - In ,h * w C-* > »u‘ —i- ' iit

Tel: 0J.26-652726i/ 8582S59161 | H-m«iil: Iab®vardfmeiwiroi2et.com | ww'Af.varcJaneiv/ironet.rftOi

1059



- > i i l r -».-- r. -. t - -

.* 5 .• •

I

R-Agd Off DO/p, r»n<.hsr>:luk-lll, S*ctor-57, Giii^ci- 122003 (HjryoOo) Tel 0.24 42S1036
t ii-u.v 0i.-ii y; Srii^a>:>ui. Opposite Arnily InvernsUjnd School, CSUfgaon • 122001 (Haryana)
Gram'll Off plot No. 2-1 & 25. Narayan Vihar, 8 Blvde, Jaiptji 302035 (Rd^than) Tel: 0141
( ISO 9Q0L 1150 140011OIISA5 lCGOi liVfoEF & CC Recognised|NA3L Accredited|HSPCB a RSPCB Ari>ioved)

Test Ccriific
i

- Vr. > lil/V 17NVVJ[ k . i K„
,r VVL/ 1 7̂ » J /O

LiMUK of l* J <Wr) -2i» U
t T«f

llmlr in Hie
Ab>eit*t or'
Alieuitlv

Sun 'at

Pur I Ci1-iVftHli«*»rl U« HllfS Si * . Unit (L plli eiilt-ill
Limits)

i

I
f- *HI» »»* '• •

Al’llA 2>** IVitkm. 5550 cf '&uv.iic ( ‘oni|Miiniik
•-Mii. t, I Oil

I K j g MHAS

•UL)i.r 'i)i. 0 Mni 0 W ) IU02I
APHA 22 ,M! FJiiiu.l. jiJO C 1 BL5Ur 3l>L •> Olmg/11*4 l l nt) 2
k HA 32̂ Fn;iku».Jin 8
A P H A i n; l i

‘H O L r D L O i U .n^ J.: fit
•» 1

/-•; • / 'He i»5 2M

! u.' Lu

No Ki l > " " HMInqi/l 0.05— «•
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15 1022.1V2UP * iiTnmuJ

i» "0|Is i
?m> 3 ) '

L ?' • tlwtlMu (Xici.'iifjn Ll̂ it
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R,>*d fW:0-142.Silent Lok-Ul, See ro r-57/Gu 122QOXHa i-y«r>a) Tel: 0121-4291036
LahOfaroryiSamaspur,Opposite Amity International School, Sector-Si,Gurg^on • 122001 H«n yani)
Siancli Oil; Plot Wo. 24 & 25, Waroy.in Vihar, B-Bloclr Jaipur - ^> 2035 (Rajasthan) Tel: 0J.4 ^2$834Q4

fISO 90011ISO 140011OHSAS 180011Mo?F & CC ftecogiifigd|MARL Accredited ) HSPCB 5« RSPCB Apptovetl)
..-\

Test CertificateV
VliL/S/TS/1 711/0.1
5.1OF 01

\ » M -onht r
** * ' h A*It 11 • S \ i'll P.M' fV

VKI./ VL/$/l)1
IW/b Vcirikti J.ui
lYaiKjuil JleighL 11.21U JU «;S
St-Liuj - 8ZA, Gutgaou.

Report No.,
ninr Wn

P'rii ly R^r« cn».e Nr / :
Rf pmring

Mil*
211/11/2017

24/11/2017 to 28/11/2017

24/11/2017
24/11/2017
Composite
2.0 Kg

Period of Analysis;

Rocdpt Dare
Sampling Date .
Type of Sampling -

Sampling Quantity:

t/ u A,11 d'uii.
S •* I » »».
s »r »nic.(V,Mc*i;u*d by
S.Moplmg Aiwly;»lsJ
t" » wh.i.id

SOU.
Project SUtt
Vanlvin Rnvlro l.ab Team

IS 2720 & USDA

i s : •i«

Depth of Sampling:
Packing Stams;

30 Cm
Temp Scaled

1•i -*

Resu l t UnitS. No. Parameter Protocol

lit I ( MI 25 *•< } _ _
Cui v. I)

‘2
*1. j CoMn*

Watei holding t .-p^clty
6 __ Uulk density

Chloride ay Cl
8 Calcium asCa

S« KIUIHI as No
1 (1 | lJui -»Rim a* K

*M CJI.-MHU:
12. Mtfjpir£.Jinn ,ij?
13. AYtfitnhta NiliugLM as N
11 Available FlHtspFKifUS
i!> | 7incns* /it

IV r/t A i^ui \si as Mn
••• •»»»« * »»-• 7 Cl«i 1‘utlwm «s Ci

IS 2720 (P-26.RA2011J
IS:14767-2000 iWfm.ud 2006

7.B3
HI>/uit0.427

1 S : 2;2° CP-t RiV 1095)
US.DA Method.1968
USPA Method.I960

Silty
Yellowish Brown

r»rr, 27 .52 AJ> * * gm/LCUSD* Method, 1968 129
mfc'/kp.USDA Method, 1963t 146.50

86 32USD/ Method, 1968 I

I 1mg/kg
kg./hec

USOA MeHiml;1968 34.10. 4- ~rUSOA Method,1960 122 50 t
r • - •>» - ••I %IS:2720 (P-22, RA2009) 0.64

mIHUSOA Method, 1960 14.10
kg./lwctS:l4604,RA20Q6 189.60
Irg /hocUSOA Method, I960

USkPA 305013
34.20

nig/kg11.20— • •
mg/kg
uiuAg
111 !•/ - K

line/ ti

USbPA 305013 5.38
1.61USB1M 30S0H

USfc'PA :IOSOII1 , 1 LOMI .ISPII
• •

| i ; C *.
1-13

HIM. ,».S lM
•••• at »•• ••

1f ; t » ;•!!V^ tla!l^U J
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»••»* -
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. II
»•* •

;
( A|1 rrdfiff r '

-> > - -

i
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fafld Off: 0-147,S« /«h*ini f ok-UI,$«ctor -57,Guig&4i\ 122003 [H^fVoAdjTel:0124- 429103L
Laboratory.Santaspur,Ophite Anvty lnt*inational School, Sector-St, Guigaon - 122«>jI (Hary * 13)Broncli Off : Plot No -24 St 25, Nara /an Vlhar, fl-8l^clc,Jepur - 302035 (Rajasthan) Tel; 0141- 2533404(130 9001]150 1400*|OHSAS1$00JI |MoEF & CC Recogr.bed|PJA8L Accredited|H5PC3 & KSPCB Appro*/*!)»•*

Test Certificate

n iinUjr.1*11.' N.JdlV> « 11 /'.Clu
VkX/VLft'l /1 ) 1
•VI/5 Vntllcji Lid.
rWniqnll I ( tight* 11.2 IN acirs
Sunn •$2A, GmguOn.

K*|»i1 Wv.;
I'UIIJMC SO
P .iiiy tt’icicu.c vio.:

0art :
Puiodcf Analysis*
Kecvipr Date:

vr.r ./s r /vT/ i 7i 1/01
5. tO K-OI4

NIL
2«/ rI/20 V 7
24/11/2017 to 28/11/2417
24/11/20171?C.V*I i||i - lull M.uls kriiivsi.ui Monitoring

Sumpie Collected
Dure of Sampling
Sampling Location
sampling duration (Minute*)
Stavk II(inched (c
VUIL- VIIMIM^ICIII Cm.dillOJI

hiumnxiM tmIIhruricit vt.ilii*Auihit.nl Tintpent lire* - Tn (“C )
Vrmperacure or Stack Guvs - Ts {*C )
v\ Liv.iiy of Stack Gstwi (iiVsee.)
IH.itv n.t* ofPM fl.PIVIp
ilmv i iilif ii; OHJS (I,.PM)
Sampling cwudiltfin
Pi ui a .•! r.u*d

Vjjcl.iii firVn0 L ah Tamil
24/11/2017
N«V)I* Piojcct Site
36.0
IXG.Sul No.-i (125 KVA)
Cl Sk \

OK
24.0
133.0
9.65
20.00
2 0
3 <! incLe
IS :l 1255

RKMiLTS

Unifto
(As Par the

crcii )
Pai r.ttldNn V Protocol Units

• i ).
i

*M* «»IS 11455 (P-IJ Kf4*7inned 2003P«* i.trill*. tc M.iit<r ( Ita I )» g/ftVV hi 0.116 < 0.2.
•n i.!. o l N i fm^wa (.15|N0\*) IS I 1255 ( P-7) R’ftfliuitri 2005 g/kW -|ir 0.44

< 4.0;‘ t l * il» ncjri.:IIN { MO I3y (>.s Cluui.mii >̂ ».ijjliy Mvilvoi g/lcVV - hr 0.31
1i SOP KM. vr l 'SO? ul.

SP 71* irh. n .Vf. . .vdc g/kW - hr 0.52 0.5
I'C

C3:>\-—v a
!*'TIVfU'vU^f--

=0 V

ll> )
Wv7b»|T>y, B.ir-<JtwL < Will* * T -I 3 A /T.J.1-*} P. lj, « 'h'- f >*-- ' »f,

1|Jl-.-'-lb.i/tlti.i H <31* labviHi In v.* * •'• 1» f t£ thtU I.... r -tl t .fy
c} rhi *-.*•,* '< vrj'it>r Jr..i niJ5f .» •4«..r«.i.i*i »- 4 _ i..i ’ ** .»l-n*HJTh-c wl isfec /.j sU-.s îl' ^.-.rlhpirU1-*:. r '.tjt - In »i*« 5f

i

c .
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Rr.jj.1 Oft rj. wi2,Suchem lok-lll,:.c-ctor*5y.Ge -iji0)3 (Harvsfia) Tel: 0124-42910.%
Uhorato- v Samaspur, Oppv'lle Atv.Ity ir tamst f n.il 5ch'»lr Sector 51, Surgaon 122001 [Haryana ]
Branch Off:Plot No. 24 & 25. f.'arayan Vihar,.B-W-xl*. Jaipur - 302035 (Rajasthan) Tel: 0141-2903404
(I50 9001|ISO 140011GHSAS lS001|MotF & CC Recognised|NA8lAccredited|HSPC3 fit SSPCB Approved}

TestCertificate
S.aiij i '•MII ;

‘ * .11 /* Ai*!«ii v t.% ui P.u iy:
VF.L/ VL'S r/02
VIA V .ifiLi I i «|

In«ntfnil Height, 11.2 IS netc:>

Sector- 82A, Gurg.ivii.

RrV-'Jf No,

F lil i f leil No.
K cly K* i«.» •:IJV2 Na..

Do e
Pci Uni of Arilfyaii'

fVctipr But*-

VEL/S IVVT/ f 71l/(i7
5.10 Mil
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28/11/2017
24/11/2017 tu 28/11/21)i'7
24/11/2017

Out.i ipliun i Stack Emi»l0ii Mr.nlion'rta

S.imj>le ColluuecJ
Ihue of Smuplirtg
S:un|j|iiij( lujliou

Siint|iliii^ iliiriiliun ( Mimiles)

SlttH iWilChcil Hi

' Idem ftfogii' MI Condition
la.iinmiinl ciiilhialtaii stains
•Vinhlcut Innpernttn*c - Ta (#C )

I Ciivpc i (IIMM? yl .Stack T* i"C )
Velocity of Slack (iiuc« ( ttiAetr.)
Mit tv rule of PlVI (LPM)
FUm* rote < »1* CiH (LP1YI )

Sampling Cumliliou
Protocol us* d

V.it in Env ioLnh Teton
21/11/2017

Near Pn*jcvf Site
35.0
D.G Sec Na-2 (25U KVA)
Ck f Sky
OK
24 0
132 0
0 65
n oo
2.0
fs- lcineiic
IS :l 1255

RESULTS
I

Limits
(Aii Per (tic

CPC 13)
P.M »•incurst •« FioIncOl Units RrtlllCS*

IS 11255 (P- 1 > Re .ril. iiieJ 5003«' # «*l.tu (PM)I * g.lvW - hr 0.0# < 0.2.• • •

IS 112.45 (P-7) R'- iITini.r. I 2003w \ 55.> i » f •''ill o (u* NO\J g/KW - hr 0 65
•I• • < 1.0

' 1 I i t J ' A ( I It.') By (i Clue •L*.. »h v Method g/kW - hr M.33
••- •• ••••

LOP.W VGUStII ruI. Susim No
SP 7 I

i . »*.l ;tt{*vMc g/kVV.hr 0 S4 *5 5 5L.•• 'u .... > V'l V '.,11' ju. it (L'I IV >*• i vivJ
v» 'i 4.j V.*.. .1 • • ** * ••• * ••

(/
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sori %ni** i-M,i», II.UJ wMlt to t
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n^ed«Off;Di42, Sushant LoMlI, 5o:ior 57. Gv.gCvfi -l.£2>.«u2 (IHAIYJ:13) ftl: 3124 42010*6LdboiaKrry Samaspur, Opposite Amity lute.national Sch>:*l, Soctor-51. Guigattn - 122001 (Haryana)
Dra'ich Off: Plot Wo. 24 ft 75. Narayan y/iliai; B-8!ock, Jaipur 3020SS (Fojastr % an) Tel.DM1-2903404(iso 90011isoI/OOI|OHSAS iaooi|iv?o6F ft cc Recognized|NABL Accredited|HSPCB a nspra Approval)

Test Certificate:•

- :i, h KuMfoei
s : nr A’* A « M it u.i.S Oj

IVi ly

V £L/VL/h\7UI
Mtt V'AtlKn Ltd.
lYmuiuil llciftlif, 11.2IXucn*,
'JCCIOI - ?>2 A. CuigiitMi,

Rdporl Nu
Poiu.UNu.,

Parry R.*.Vinut No

Va/VL/PN/1711/01
SIftr-Hl
NILm

Reporting Dale:
Receipt linre:

28/11/2017
24/ 11/2017S,‘.iiple f)e.MTlprion * DC. Sh i MOI.S’KMONITORIMC

0 j..er.i| lnfc» < oi.ifiGu:-
totalled !iy

Sampling f.n»:,irton
llV.-ll 11r 11»:« • t tiSfd
lr.:iTimiwiHCnde
i 4iMiHi •itCiHLiatMSI:i(os

t . . * M(, II tltliintf 111* M ' tonilg
•-•All* id Mijllltllti'lfli' s'ii of fctaniroring
Sun wooiillift Activity
Scvpe ufMoiiit< <raitg
i îUrul rn# ivnro il Any
H-nMpllnj. & Analysis Protocol
Sltiitpliilft Dm «ft (IOi>
P.iicttOciv.r Rcijiiin. t

'/aidan Enviro Lab RepicSctKailvcs
: £>.C Set, No. 1(125 KVA)
: Sound Level Meter
; VBL/SLM/04
: Callbi ated

TkarSVy
: 21/11/2017
: 10:00 AM to i0:30AM
: N o Any

Rcguliirniy Requirement
; Mu any
: 13-9909 R-2003
: 30 Minutes

As per Work Ordetr
Close the

Canopy ofD.GOpen the
Canopy ofD.G

i r
Setv

l':ti *iH£Usl'£ IVOCGCOIl Insertion LossSot (0.5 mtr
Distance)

Result dR(A)

i
Result dll(A)i

9M 73.2*i 73.4IS- 99C9 R- 7.003
• n II I ,. mi in
d'M 750I 25.0

11' i> ;j t.M.I ill ,.! I- 1» r . ^ >v •f% vlIt, » .••

'»• y

fCiikkeil l»> J IA|'i JJ i t s cd U\ ) ^ i

For VAT1KALIMITED /
^4- 1̂11
AuthorisetTSignotoiy

i

t
NiTft j»l7hc m j+* »»W,i ? : . t- — '.tlb) *• • -*||;rhltli • j tf 6nf laD '.vill PC r;»Mt » -.1 (.»• \\t ... ,, j., . J^t

t| TI'II n»i » . L ..‘It! ti JL > *7'.<J tii- ct MI il.-. .r , u
tfl Tl.r * M b <«v< U . » » ' .I -1 ii# orH ps - *. i«d <:• ’tlu. uiiJv * V . *1 lr.i!»c
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* R«gO. Off: 0-142, Sushant LcA-lll, 5af.C*r-57. Gurgen - 122003 (Haiycuia ) lt? l 0120-4291036
# 0 ^ • * * •Laboratory:Somaspur, Opposite Amity hViei nattviial SUu?cl, SoctarSl, Gu goon -122001 [Hai v«na )

Branch Off: Plot Mo. 24 & 25. Margyan Vilvny B-0‘?cV, Jaipur - 302035 (SsjasTha'il Tel: 0141 *903404. (ISO 9001! ISO 14.001JOHSAS 180011MoEF & CC fleeogiilred 'l NABL Accredited|I ISPC0 & RSPC3 Approved)

IJ «i ihi i

' *' • i t .Vf At 5 « h l if )

'* • 'V

Vlsl 'Yl ./ I * Vlli
|VI.' H V /lIlk I I till ,
rr.i nquSI 11.21 X ac » o.
SiViur* JtlA , Gnrjj.w.u

Test Certificate l< :| 1,11
fV.ini.it Mo.
Pai LY Reft rtuce iV »i •

VKL/Vb/ PN/1711/02
5.11) 1- 01

>:

Ntl

Reporting Dare
Receipt Date:

20/ 11/2017
24/ 11/2017

s’ no .svi MOIST, MONI CORING« » < t| IL I)L * LI ipiltf I

( j t inisi jl In/fri unjliun:*

'" OJIM / IC UJ U.*.u 4 by
Sampling l ,r.r.>ruin
IM* U ument U?CII
I • - tf Inmffit I’Out?

titAw/tmiciii t’llilvaticiii Status
MCUMI »>k»Bical condition during n »ortfwrir.|}
II >; i t .' n\ )i
I hr. iT HI MtmiWiiify
Mil ••WitfLlg ALUYlty
i>cv*|.*«. pf M ' .' I 'it 'ji iitg
Crt .iU .il iiW'tin* if Any
taoiplny, & Analysis Pi otocol

Dural mu

R& qtiinUl

Vartftan Knvirci l^b fU|>i «:icrtt>UlvCK
: 0.G Set No. 2(250 KVA)
: Sound Level Meter
: VGL/SLM/0*

Cal il» I ated
Clear Sky

: 24/11/2017
: 10:00 AM to ID:30AM
: No Any
. Regulatory R<H|IIII einent
: Ho any
: IS-99S9 R-2UU 3

3ci Minuses
As per Work Order

— «.*• Tr Close the
Canopy of D.Gi OpCIl LllC

Canopy oCD. G1 Sets Poi uiulcers Protocol Insertion LassHo. Set (0.5 mtr
Distance)

Result dB(A)
Result dR (A)i

i 97.3 72.0 IS 3IS-99D1 H -2C03f
( -«•»1

i nCU I imii tn I eq 750 2S 0*"-W. •

\ '".I i.\ 4i i|i * V is!*» •.

w
( Annual ttii

F0tVATI«AUMI

AuwSiao '̂

U
l (Ju. tn*il B, »

A- ' -

NOIt|dJIHe i . flji 4,u* • in the i f j-* * j.Ut ?J. , C J. I^ J > i
»i|Mif «nUifcw..r «Mirhbviiibir >4 ti» ? j totheit..*« ; -.> •» /
«MHe '*|4rf I* 4 *- » , .:* &** , »" ... ii. .v v' 1 • *’ .» «.*-. » * ,*•- * iinl

T*it: , ip W i ? •"» u V t* m i > j.'. ? ••! .i It.'itiSf :•* * •Air. *) e t *»*\

- • •
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Rc-gd. Off , D-142.Sushant Lot III Soctpr-57, Gurgauv 122003 (Haryana ) Tel: 0124-4291036
* Laboratory:Sarnnvpur, Opr 'vte Amity lPt«*fP*rticwl School Sector-51, Gurgaon - 122001 ( Haryana)

Hi inch Off : P *ot No. 24 & 25, Narayan Vihar, B-Dloch, Jaipur • 302035 (FUja^than ) Fd: 0141-2933404
(ISO 9001|IS.O 14001 IOHSAS 18001*|MoEF 8. CC Recognized|I0ABL Accredited!NSPC0 & KSPCB Approved)

i'est Certificate
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* . , L|,,! v!'i :il I'.'iriv4i*-i VF.L/VL4/0 I
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11 t m i d i i I I 7, I N .K i v s
Sector- .92A, CrUih . jH,

Rirpi «rl NO .
FiJI . Irwl Nil
Ihirtv IUItif.i^e No.:
KĈ L OIIJUI* OflfC

U* I 7A /VUI7! t /ilI
5. Ill K4M

!-
:N ( L,

28/11/2017

Pc i*xl of Analysis:
Receipt D. to

24/ 1 I /j£ U 17 < o 28; I 1 /2017
24/ 1 1 /2017

Nt •* » * ! *• IK » * i . VinbAnt Air Quality Mouit tiring

iiwiu i 4 InI'm muhon:*

, \ wllw ’.wiJ In
• I K , -.i m

« alt V v.'J
I "1 •.<1 H C I l f (_ l »tlcl
||K» I HDKIH ( aOfuiiilon Smtir;

L\ . s Mr.ililiou during IUMMIVOMU^14:11$ :> f M. iOilniitiif
flute!)1‘Mi'll it niing.'iiub'wiil i\ iM|Kiiliue I'd. > « NIIM A u i . ,\y

«> r MiifiiiOMng
• ••‘•ijuil ttur a* iV if Anv

*: c*: An.-lysis huKXol
‘ »1 . . - .*m » Vl’ I/ *'' | J Ctl

Vtinlr.n Enviiol nb Tcum
: Near IMitln Ciitc
: RDS SL BPS
: VL- l/RDSW & VEL/T-WW

C ill 4‘i niccl
: CIrvir Sky
; 23/11/2017 to 24/11 /2017
: 09.00 to 09:30 Mrs.
• Min 15.0 MAX. 18 0
: Human & Vehicular Actlviii*?

Rfgiiliiioi y Rc^uiicmc-in

V

N

IS-5 I 82
: As pyr tvor!< v- nk-

i* RESULTS
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Kcc,cl. OH:D- 142,Sushs^t lotc-lII;Sector-57, Gur**jn - 122003 (Ha» yaA)).Tel: 0124-42*31036
I aboramrv;Samaspui;ttpp05lte Amity Inu.national School,Scccor-Sl, Gurgaftn • t ?2001 (Haryana)
Branch Off: Plot No. 24 & 25,Narayait Vihar. 0-Block, - 302035 (Rafosvhonl Tel:0141 23034i)*J
(lSO.OOOi|ISO 140011ON5AS 1800.11Mo£F ft CC n«cofini£ad|MABL Awaited|NSPC9 a PtSPCR Approved)

•

Test Certificate
•f

V KI.'VI./A/OI
iW /s Vnsikai Ltd.

TI'MIKIUII M * ighr, 11.218 »uo.
Stfciur- 82A. Gm «.0011.

(* • I Nu..
fuijiur Nit),:
Pin ty RejLiciicc No.:
Reporting DMC:

VKLM/VL/I / 11/02
5 10 F-01

i<i

A i- i' i » “ HI I'.iih-I

NIL
28/ 1.1/2017

Piii -xi o I Amilys >$

R-xcipt Dale.
24/11/2017 TO 28/1 1/2017
24/11/2017

Vaivplv • It w.i ipttml : Ambient Aii Qu illly IVluiiitoi iiig

Ci..ki til Inibi «iiiUit«n:-
L rn»p'c h\

S.IIMJ Ltn. ttfigO
lAMr 'ln-.m U.. '1
lr*'ii UMiRtnf G»».ta
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V„j.!.in EiwfiuLnb TV.urt
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Rr.rjd.Off: D-11̂2,ii'Shanc Lok-lll,Sector-57,Gttafrvvi 1220Oi (Haryana) Tel:0124-429 J03G
I afroratory: Samaspur,Oppos le Amity fnUi o3;^na! Sch*:c*l Sector-!?!,Guigaon - 122001 (Hnr/an*)Branch Off Plot No. SA & 25,Narsyan Vihar, B - 0/*c!<, Jaipur - 302035 (Rajasthan) Teh 0141-2033404. - ( f $0 00011ISO 1<?001|OHSAS IfiOOl|MoF_ F & CC Recoviiz&cJ|NABL Accredited(HSPCB ft ItfPCB Approved)

Test Certificate
^ « , *

«v .!•! c*:-* "I l\n I)
VELA'L'A /0 I
Al/v V'.illUii l.UJ.
II'lUiipiil Hci^Jil. IJ 11N ,i. , ,
fcKlor- Si A,L.in's,mn.

P- ty 'll Mo
Funutil No.
ha.ly KdV> cii« e Ni* •
Repi rrlug Dnie

vi:LMrvuni 1 /1)3
5J0 F Dl
NIL
2# /| i/2017

Peiiod of Analvis:
Kccoipl L3a<c

24/11/2017 to 28/11/1017
M/I J /20 J 7

V !*' *• l\* \%rlj,;i<iu : Ambient Ail Quality i\fonIcoring

<..cnCl ill Itifci a,;i;u»n -
*• ‘ • ,, ta wuiVilWi! by
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• I. ii ic »il UM J
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i ime ni Mimiiui IIMJ

AI»4>|tfnr reiii|K-iMiuitf (*C )
Siiii'ainillu^ Activity
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f iiiwr.il MM «•.in* if Any

jc Al^vjja fV.’iv*.Of
"V* :MI. UI*

; V.nd.n £nvuol .*h TVAMI
: Rack Siilu of Hie Project
: RDS & FPS

VHL*RD$,*02 & VCl.'l>S-u >
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Cl:nr Sky

• 21/11/2017 to 24/11/2017
: 09:53 ID 09:50 Hrs.
: Mln.l5.0 Max 2 S.9
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: Rey,ul;*uny IGX|imeiri*nl
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' Reid Oil D-14.> SushAit lok ill ^ .iui - 57,Gurjjaor 121>>M (Haryana) Tel:0124 -4291036
LAhcratfoi y:Sam-aspur, Opposite Amity.lnt<?i'nsMonal Schvyl, Sector-51, G'jrgson - ' 22001 (Haryana}
Branch Off:Plot No 24 & 25. Malayan Vihar, D-Bloek. Js pui;- 302035 (Rajasthan) Tel: 0141-20^3*104

•(ISO SOOljISO 14001|OHSAS 18001|MofcF & CC Recngnlzerf|WASL Accredited|HSPCQ '& RSPCB Approved}

Tost Cartiflcato
IMj 'k N* M »" " »

v'.l, tv A. \ il< ! f^a l»|

• l,* .

VElVVb'A (Ni/IJI
M/s V .ilt I. .* 1.(0.
11.nKjUll I 1.218 inir>

«M * 82Ai Ciiignmi

Rtyoll No .
l*0iMU’t N'a:

P/ill/ fofaicin. Nr
f̂ roni.̂ Eton:

VE17 VL/AN/l?M/fll
5.10 Mil2
Nil .
28/ 1 I/illI?

Recipe Dm#: 24/ 11* 2017
•V . ..i ,.k' Putiiptimi : A MUM*.NT NOlSK L KVIiL MONITORING

ill IrfjiiHflfutn .
*v.- nplv wolkviedIw

I ixnfioil
l«* » »• ..Tumi In.J
!.i/.ii.' .idi'tl odtf
I ( jlili* turn S’ HIK
•*. 4UV» nl VMlIlllliilH till! tM5* 9)1tillIIt *i il»^f ' Ml \* * •!(.«•I|lll
t li.il.Ill

:>u* r.̂ indin.y Activity
Sc* *;y ol Mutiiitu jug
Ct«nl/ o!i* iw.Kiire 11 Any
Sailing & AlUiljjii IVutuCOl

Dui .i.ion
r.i..'MW'icr R<i|«(jicJ

: V.mlrin linv ’iu Lah Tesiin
: Near Muin C i te
: Soumi Lc^cl iVU«?r

VEL/3LM/0I
: r alibmlrd
: Clear Sky

2 VI 1 *
*2017 1,-2017

06 00 AM la 06:00 AM
Hiniurt &. Vehicular Activities

: Rekolfiiofy Requiieweut

%••L"

: IS-V949 K -200J
: 24 Hours
; As pri Wurk QJa

~T Tvsl Ufisnil dlt (A)

rV.niliK ?«rl'S ProtocolMi,
D >iy Time

(<5 r (KJ m to 10:00 pm)
llnilNi^lil Time

(1.0:00 pin (o 0(5:00 nm)
; i .... l$-97c‘lR*2<m 12 ,5 dD( A >

dQJA)
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1 o l .Sj

I I
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<<(( jlvT»Ctf ll)'] Hr*

VAT1KA LIMITEDFor
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161: 0124-0522261, 850385916:1 | li-inail; labS>V3icl<in5nvfronei.com | wvuw.i/nrd^neni/lroncLcon)
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lU-gd Off;0>142, Sushant IoMU, Seetor'57,Gurgen - 122003 (Macyanal Tel:0124*42^1036
Laborat. ry; 5a >iaspur;Opposite Ai..ity lr.;«i national Schcsl, Sector-SI,Gurgaon * 122001 (Haryana)
ftrapch 0« Ploi NO. 2*i &.2S,Narayan Vihar,8-Block,Jaipur - 302035 (Rajasthan) ref: 0141-2303404
(ISO S001|ISOl40Ol|OilSAS lflOOl|fvioEF & CC Ra< agnized|fiSIABL Accredited|HSPCB & R5PCB Approved)

Tosi Certificate
>• *; »; V )

it A. «,ol

" hV

VEIA’IMMtt
AIOs V.iiilui I.III.
IV.HI |nil llfi^in I 1.218 nu‘cs,
Sector- WA. CHI144.»ii.

Rep> .i*l No.
I oiirun Na
Ptoty P.cfcicnCe Mo.:
RcpOJtillg Oftr* •

V£L/ VL/AN/Plf /!>2
5.10 F-OI
Nib

; Wi \ /±QU

fU«.* tot Dak 2-1/ 1 1 / 2017
. y». DimIplton \MB!ENTNOISE LEVEL MONITORING

( .ciiviill liifnniniJiuii;-
.SiiM'i * M vCi* Vulv'd by
s.fiijili iij LgvJlbxi
hwunjciti UscU
IriTimmctil Code
!• '• i:ii»vht Calihniion Stains
' i*:. rikal eiindiiinn duiint moniiui ing
l a... »f f I'uiiliH''!!!

" IMK' oT.vl.'kniliiiIii J

Su* . «nnViUv£ Activity
*. w i)n. ^ VVJi;niK».inti
Umir.il r.V'.s..i». it Any

A Ar, »!>.MS Piufixol
.V. Dll',.irfvll
• , »ntUr Kc-iiii L'l

Vardan Enviro Lab Team
Ceiilra of flic Project
Round L*v<*lMeter
VRL'SLM/U2
Colit‘1uted
Clcji Sky
23'11-2017 IO 24/11* 2017
06*00 AM io 06 00 AM
Human & Vcltkiilxr AcGvitics
Re^uUniy Requirement

LS-9050 K-2003
2* 1 Hows-
As per Woik Order

t •*••**••

Tart It*.ill (]R (A)
t P.1K6 .̂JciS Protocolf Unitliny Time

(6:U'J am Io l!);00 pm)
Night Time

( 10:00 pm io 06:00 Jim)
I..M.L IS-99S9 R-2W3 6S.2 m* )

dU[ A)

JIVTA)

58.7»
i u IS-WS9 R-200J 53 6 42.3I

I IS-WM R -20GJ i01.4 53 t>i •i
f ’f'i H I in JCUA) Leq

[ iV'.MtiVisuial Aie.i J

•« • •••
iriBi'A)

65.3 55.0

• * r . " fc .I L .1 linstilt V !i .1' M,» l/i!••• ••, ‘.I

. . -
l o f j i't .ri

(UrCiUtl fly) y
TIKAUMTE'

f o r V A
V

ĵSiQflalcn
/\uWio(isc

N6TI: » «.j .1*1 .̂..ly ICU.V u>’> a:• l:.| ^Li> T".»| j4 o*.'I»li wHItie l-s! t»i« »i. •«i»»" ••’'t u. ly
t| T|»e|t. .y.lc *v.llLi« /. » W»^ 1 ir TJ. , *?' rl
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Tel: 0124-6522261, d53BSS9161 | E-mail: lcb#varcJonenvlronetcom | ^Avvy.vaid^neili/lionet.com

1070



tw— 7 .’ LL'- 'm
'"’Xi-— "’v. . --

5,?
-W.

Rr-id/Off:D-i42r Sushmv L«*JMI|,5raCtor-S7, Guidon * 122003 (Haiyano) ToI 0124-4291C36

Laboratory ; 5amaspur.Opposite Amity inlcwational School;Sectoral* Gurgnon - 122001 (Haryana)

Branch Off: Plot Mb. 24;& 25. Nwaynn Vlhar,B-Bfxk, J«:pur - 302035 (R«Jr»«than) tol:0111-2983404

(150 9001J ISO 14001|OHSAS 10001|MoEF & CC Rscoghized|HABL Accredited IHSPC8-& RSPC3 Approved]
T3

Test Certificate
Report No.
fomial No.:
Kiily Kcftiem.C No.*

Repotting Uuw

VCU VUAN/1711/03
S.Ill KOI

S I Ilf 'lg N|m«l>i.r
v *K: A *. * * » • .s *> v»l
l'.«i|V

VLIW i MN/uJ.VI/s VJMIKII U<l.
Tranquil I Icichi. 11.213 no cs,
Sector- S3A. Ciii ^iiun.

NIL

j
28/I1/2UI7

Receipt Dale: 24/11/HI IV

AMBIENT NOISE LEVEL MONITORINGviinpLt Ov.>i.*r{ jHion :

GVotnil tnTorniailuii:*

Sjhifplc * ulkcfvd by
v; tp'iug I ilion
i.lM'HliinJiil I.Ls'd
h>*»« II .IK IH LY«lv
) • . [ " • * *. »l { itKMi Sl.iLis

Ml. ';.U || jjliuii dui my mwltei nig

• : v. .ii •*. * •

I ini* i» T Mi>i)jracing
Swui ‘.'MlidIMV. ALTI \ itN

'.I, . • .ii Mull111 M - Hi}

r« uati « j$ meagre if Any
Smupliiu;& Ar>aJji:* •< IVutOCOl
Sapling Hin.it un

i u IIII ii» r Ucipuml

Vjnl..n Enviio Lflb Temil
Ritck Sidfi of the Project
Sound Level VMei
VPI /Si .M/01
Calil- tu^d. Clc4i Sky
23/ 1 1.2017 tc 2VI 1/2017
06*00 AM to 06 00 AM
Human & VcUvcular Activities

: ItegfiUi' jiy Requirement

i

i

i

IS-9930 R-2003
: 24 Houis

As pear Woik Older

r~ Test Result <11* (A)

'*•, '

*•»/ ! PnraitK tars LuilOcul UnitDay Time
(6:00 nm to ( 0:00 pm)

Night Time
(10:00 pm to 1)6:00 nm)i

I t
» 4. ~u ilH(A)IS-M;j9 R -wr,

i - • • R . :* J
695 59.5

i — >4

‘ I

JIRA )
dlicAj

535 •12 5_
63.7 $1.2

dIHA)
1 *1l.iI in*!: ^ in JI)|A ) I • « |

H AICII J
f»5 0 55.0

*\k «:5 -l n uii.l m I. IM. vc i.s .i

For VATWALIMITED
L̂-D L

Aiilhortesd SignaVory
u. j i»f«t r...i* ic u»t it -*' - J r -t-'-ii:..I|itfr4ll« l** pi ouf i>tv.'ll* be »-4w IL« I'‘-’4*̂ 4 »• *»l v.‘ If

t|Tire n.itvW VJII! tei!. '•«»,< J lU -if M. ..i* • •' » • iJ*
r -

llt 7WIT»»v* IMIUMI • * be lev. .J .‘/L.T#,' JX If i r ’ l * N* V . 1 he !...' i : in r •• JoU^vf

'I-.

FeL 0124-6522261, 5533S5916.1 | E-mail: labS'varclati^iiviroiiat.com | wvjw v/arrjanerivironet.com
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To
M/s Vatika Ltd,
4* Floor ValUca Triangle,Sustain Lok-1 ,
Block-A, IvI.G. Hoad,
Gnrspon - 122002
Tel:- 0124-4177777

4

**U )kMemo No. I 6 "2 > * Dated:

Suh:- vvater supply axiurncico for Croup Housing Project “Tranquil Height' on land
measuring 11,218 Acres Vill. Shikohpur, Sec-ft2A of Gurgaon Moaosar
Complex 2031 M/s Vatlka Ltd.
Your application dated 30.08.20X6. tRef:-

4

With reference to the cited subject the drinking water for labour is available at

Boosting Station Sec-16 & Fasai WTP, Gurgaon You can rake the drinking water from these

plants.
I

IThe regular water supply of 136 KLD for domestic purpose and !5 KLD for labour
drinking purpose will be given after completion of water supply line which will lake one year or as
per availability of clearance of land .

I

ENGINEER,
H11DA, DIVNO. HI
GURGAON

#. •

»

VAnKAUWrvE°For

I
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1
4

(* ' - * » • * tf * * »

: iv >
' *?V5 Vali«a Ltd.

VaiiVa Triangle, 4* Floor
Slishant Lok, Phase-I Blook-A,
ivlehrauli- Gurugram Road.
Gorugram-122002.

i

I

4

4

•:.« iO No. CM. t ..i ] / Drg.-PLC

Assurance Certificate of DHBVN fo <- Ultimate pov.-*r load for G."-; ;i i o :̂rg
Project Tranquil Heights” being developed by Vatlka Ltd. i.i I s la.rJ
measuring 11.218 Acress at village-Shikhopui, Scrlor-02A , u >
urban complex, Gurugram, Haryana. License Mo. 22 of 2011(co. »t
oy DTCP Haryana on dated 24/3/20' Ivalidupto 22.3 701? .

t

t
Reference your letter No.Vatika/'nfra/NH 8/14/001 drted 2CfH / lv lS

It is hereby assured that the r-4>'-ver requirement of tenI- ' -

shall be cons ilered from Ihe nearest sub-station at the time of art .:?!
ver, the voltage level of the supply will be 33iw fi

4.;. .3 5

ei e -f a.; y --r
fr.t r-fG M

• •
# •;

i

DHBVN ncrtni. Ho1.
Sector-11S, Gtruaram.

•rz•w

lSilp^iiClOndinjIr.gV . ?t
’OP' Circle DHBVN. Qv y iAC.C .h - f

I he XEN 'OP' Di.n DHBVM, Manssar.

For VAT1KA LIMITED

c
I
'

H'1 r iv: :

i
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Sand & aggregate covered with tarpauiin sheet

Construction vehicle covered with tarpaulin sheet
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f ÛSia u'JTPJrq ^ f
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No ObjeiJInn C>rrifk.iTe fm Height Clearance

I Ibis NOr is i«%ied by Airport* Authorily of l.vf i ( A.M) 'in puncmncc uf responsibility confeued by t >J :»s per ihcpruiUiiuwuf Oovi. of Irdia (Ministry Of Civil A\ i:.uon) order GSR 751 (E) dated ifltli Sep 2015 to > Safe and RegularAiftiiil’r Open'd ons
i

2. This office has no objection :o the constaiction of the proposed slrucUirc os per the following details:
NOC ID : PAI.M/NORTH/B/092116/172802
Applicant Name1’ Virender Dhar
Site Address4, Residential Croup Homing Colony, Vtllagc-Shikohpur, Scrfor-82 A, Gurgaon,

Khnsra No. 57, 58/J, 59/2, 60, 61, 147, 108, 149, 150. 152, 153, 154, J55, 156,
I57miii, 162,Village Shiknhpur/Curgnon.Delhj,Delhi

t

Site Coordinate** 76 57 37.402-23 23 IJ .513, 76 57 42133-28 23 18.073, 76 57 43.753-28 23 TO 552,
76 57 47.95-28 23 16.36,

I

Site Elevation in iritis AMSL 06
Submitted l>y Applicant*

237.19 IVi

Pei mksible Top Elevation in
Imtrs Above Mean Sea
Lcvcl(AMSL)

373.69 IVf

i

* A% provided by applicant
3. This NOC is subject to the terms and conditions a$ given below:
a. Permissible Top elevation has been issued on the basis of Site coordinates and Site Elevation submitted by Applicant.AAI neithci owns the responsibility nor authenticates the coiiectnc** of the site coordinates & site election provided bythe Applicant* If ni any stage it is established Chat the actual Harr, is different, this NOC will s ' ard null and void arid actionwill be liken es per law. The office in-charge uf the concerned aciodrome may initi .te JKIIOJI under the Aircraft(Demolition of Obstruction caused by buildings onj Trees etc.) Ride*. 1W‘

b The Stmctuic height ( including cny tupcMiucturc) shall tc calculated by subtracting the Site elevation in AMSL fromthe Peim* >>ib!e Top Elevation in AMSL i o. Maximum Structure Height - Permissible Top Eleva:: n minus (- ) Site
Election.
c The iijruo of the 'NOC1 is fiir.lier subject to the provif 'otis of Section 9-A of the Induiii Aiiuaft Act. 1934 and any
notify *1* is i*v.u.Hl ih»_ * c urvdcr from tune to time incMir.g the Aipcutrt t Demolition of OlfbtKtion u*nwJ by Buildings
ond Tucs etc ) Ruk$, 1994

cl . No r.t.!.WTV Anter./.ti, ligMirg airotti *, stairc. Mun.kc* Overhead water Urk a.;d R:\ .Auwws of itynj;r .; of ,» .yIcir.J s * II p; icc i abovc the Pm. f ?~>b!c Top Elev. .:L- of 373.69 M. as indeed in pirn 2
Pace I 7

For VATIKA LIMITED•« «•

,i:v:!'4 n i -TI TFnffPT cT'7 TF Pr!V 'V" ; >.I3'V vr«
"! • M

•_ _ ff - —- -• t - * £*' » * . * > e. * LJ.:- i.i ” A1* * .> i .* > ••
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M v'# TTRcffa t?,1!! sHi 'i lirR'iT?>?^l
AIRPORTS AUTHORIT Y OF INDIA

rl *.
^ . T?*r.iJ

e Only use ofoil fired or dearie fired ftimace is permissible,within ft KM of the Aerodrome Rcfeience Point

f The cauficatC is valid fora period of 5 yevus from the dace of its ivate. If the CM/isthiciion of stnirtuic/Cliintney is not
commenced within the period, a fVc.bh NOC from the Designated Officei of Airport* Authority of India shall be
obtained. However, if condntenon work has commenced, onetunc icvalniuion request, for o period mil exceeding 3 yews
friim fhi* date of issue of NOC in respect ofbuilding/siructurc and foi a peiioJ not exceeding 12 years fiom the date of
issue of HOC in respect of chimney, may be considered by AAI. The date, nf completion of the Sti’ucture should be
intimated ru this office,

g. No light or a combination of lights which by reason of its intensity, configuration or colour may cause confusion with
tlic aeronautical ground lights of the Airport shall be inha led at the site at any time,during CM after the construction of the
building, No aclivity shall be allowed which may affect the safe operations of flights

h. The applicant will not complain/claim conipcnwtion against aircraft ro se, vibration*, damages etc. caused by niiciaft
operations at or in the vicinity of the airport

i Day markings Sc night lighting with secondary power supply shall be provided a* per the guidelines specified mchapter
6 and appendix 6 of Civil Aviation Requirement Series *B * Part 1 Section 4, available on LXjCA India svebsite;
www.dgca.mc in

j. The applicant in responsible :o obtain all othei statutory clearances from the concerned authorities including the
approval of building plans. This NOC for height clearances is to ensure the safe and regular aircraft operations and shall
nolbe used ns document leu any other purpose/claim whatsoever,including ownership of land etc.
!c. This NOC has been issued w r. t. the Civil Airports. Applicant ne<xl3 to seek sep&iaLe NOC from Defence, if rhe site lies
within their jurisdiction.
I. In rase of any discrepaney/interprei«ition ofNOC letter, English version shall be valid.
m. In case of any dispute w.r.tsite elevation and/or AGL height, top elevation in AMSL shall picvail.

6Chairman NOC Committee
Region Name; NORTH

Address: General Manager
Authority of India,
Henrlquniter. Northern Region,
Operational Offices, Gurgaon
Road. New Delhi- 110037

Email ID: nocjir®«i aero
Contact No:011-25653551

Vflf . VYf\yJ S. SANOitU
“r;rrv )̂, t{i 5-

i+'JMt
~~4 'f *t

.c - }7

- :rtfrs ( •.;v-
"-I- * rs

Airports
Regional

* r>
v î-

err'1*: ., r ‘ -xt... i.. - •*
•

PageVI

Rajiv Ga-vJhi Silvan
WKWI sn'.si frTcxfl-'H0003

Saf' - 3'jvn9 A;ri>:1. ‘few DettiHIOC'03
: 2‘1632950

Phone:24532950ForVATB»UMlr|
-LC-

dSigrwWAuth î

-4
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File No. AAI/nHCVKm/ATM/NOC/2016/222 I / /
• -

Copy to:

1. The Chief Executive Officer,Delhi International Airport,Mew iJrlrlan Bhawan,I.G.I Airport.
Terminal-3,New Delhi-110037.

2. The Ofstt, Town Planner, HUDA Complex, Sector HGurgaon,Haryana.
3. Guard Pile.
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4
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Issue of Clearance under Aravalli (Motif ) ration (S.O 31*-j ( C), dated
7.5.199? for Residential Group Housing Colony "Tranquil Heights’’ total
land measuring [11.218 acres), falling in the revenue estate of village
Shikohpur,Sector-82A, Gurgson.

+*ifT. (Tl# •. i

PlW-

4

fora qr SPHI «RT $ wf if I
W« niTcf ‘1 w l iii^TT m MC 5« qsqfcra sm urâ

jiV-EifliRro), para-sair g -iq arc #r<i«, Tjrann f\ ref? rtfift ^ 1 ~h 1*TH UW & 1

qW^cf TfivTi[fl(rlTC), rl ulM-t Pi rfTRT*!: 90/f)4R folPfi
3.1 .01.20,1.7 vl<f f>T31 % fo c!;•/?':!"R, 8I%< f) ftqfe # '1$ | ifisfel', 'll#H }

artf mtR $ qg 2i6i/#o$o forn> 06 j2.20.i6 snr -siwr % ft
# >T

RqV qsgrft hRfRJcft $ I CdtKI *WR 57(0-18-0), 5810-13-0), 59/2(0- 11-O),
60- 2 -5- 0), 6l(i-M~0), H7(? 0-0), 148(1-8-0), f 45(0 17 o), l5o(2-0-o),
152(0-8-0), 153(0- 8 0), 154(0- 8-0), ,155(0 13 0), 156(1 -9 0), I57/1(0-8-Q)
162(2-4 0) '-l.tf RRl 17 #41 19 fawr 0 foqftiT HPTfI rf?lfa h|4H' favfl
pM 43 hi<it q£ ijcffti <i fWii? fftpr ftMfrfoifr l -

I . GT/RVI f3TTTr qirtrq -HURR STIR ft I

f

i

1

2 -TqfMff irr'!-# fo!T4? 07.05 . 1992 ft »1?# T 'JR •JIT# fti l%wj q# / |

3 otpHn em<i H'tHR J;H # *V( [(0 «i?jx/7raT/iT 30 47SW 4

I# TfJl 11
4 . Titas-t TTfnr q# # I>:. "T-J i-ivi, -,- * ir px 4

( •I '+!'[) Rp ft' * f# ( 4! si

5 . i'17}*| -KIH# 'i'. .-rpn -T-’R IR!^ JTp/ .

-hi S -I JM.ilTel JlPJ-if: fST IT5R -1 (i“p f? I

r

• !

t

• M ';4' -!;r

For VATU<AUM^ED
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* *Ti- - jj-vf V- iv.>jivl* • «* -•-.4w*>- LbJ1‘ .Sr sw r
7'• #

‘ JIT"' fT f̂fvfSF HI^HT $ lW i WŴ. issue of Clearance under

Aravalli Notification (S.O 319 (t ), dated 7 5.1992 for Residential Group Housing Colony

'Tranquil Heights" total land measuring (II.218 acres ), falling in the revenue estate of

village Shikohpur, Scc'tor-82A, Gurgaon T? §?f 5^ •STTtfjff! % I

^ -3^ 'MMMM £ 'PTFR
2fi48-ijftn f'MMt 29.11.201G $ 5Rf Pd'sll ^ Applicant made

Dy, Conservator of Forests, Gurugram

.1 request in

connection with land measuring 11.213 Acres having Rect N0./K1II3 No , !> /. SS/ i. 59/2, t>0,

61, 14;, 148, 149, 150, 152,.153, 154. 15S, i56, 157/ 1, 162 Applicant M/s Vatika Limited
located at village/city Gurgaon district Gurgaon made a proposal tc use this land for

3TH v’ll^T #ftRrr&R SfTft <f>tResidential Group Mousing Colony

11 It is made clear that

As per records available above said land is not part of notified Reserved Forest , protected

Forest under Indian Forest Act, 1927 or any area closed under section 4 & 5 Punjab Land

Preservation Act 1900.
It Is clarified that by the Notification No. SO 3/l\A/2/19u0/S 4/2013 cated 04 -01-13

whole Revenue Estate of Gurgaon is notified u/s 4 of Pl.PA 1900 and S.O

81/P A/2/1900/5 3/2012 dated 19- 12-12 u/s 3 of PIPA 1900. The area is however not

recorded os Forest in the Government record but felling of any tree is strictly proh bited
4

without the permission of Divisional Forest officer, Gurgaon.
If approach Is required from Protected Forest by the user agency, the

clearance/regularization under Forest Conservation Act 1980 will be required without

prior clearance from Forest Department the user of Forest land tor approach rood Is

strictly prohibited. M/s Vatika Limited. whose land is located at Village Gurgaon

District Gurgaon must obtain clearance as applicable under Forest Conservation

Act , 1980

As per the records available with the Forest Department Gurgaon the area does not fall In

areas where plantations were raised by the Forest Department under Aravaii project.
All other statutory clearances mandated under the Environment protection Act 1986 as

per the notification of Ministry of Environment and Forest, Government of India dated

07-05-1992 or any other Act/OrJcr shall be obtained as applicable by the project

proponents from the concerned authorities.
( he project proponent will not violate and Judicial Order/Direction issued by the Non’blc

Supreme Court/High Courts. t:OF 1^

A )

fi)

C)

D)

F)

V

J
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To. Date: 0.4.07.2017
The Chairman
State Environment Impact Asŝ jtom Authority,

Bays No. • 55 - 58. Parytan Bhatvan,
l.si Flew. Sector - 7 , Pa.iclikiila. Haryana

15it?4 ^’>?r;
f )ri/44' V /iU
f > »nil

|| , ,+j; ,»^ •.||(
*

M M

Subject: En Vii OJliiieii Us I Ch-uiumce for Group Housing Cokmy project at Sector- S2A Di <lii »;<
Gurgaon* Haryana by N^/-? Vatika Ltd.

m

Detir Sir,

We bad applied for Environmental Clearauce of (lie Above mentioned project online
12 10.2016 and hard copies submitted to SEIAA Haryana on 27.12.2016 under category 8c of
EJA Notification 2006. Our case has been recommended by SEAC to SElAA for grant of
Environmental Cleaianee in 150th SHAG meeting dated 07.04.2017.

on

We have also registered the above said project for GR1HA rating With a thought of sustainable
development in every aspect.

As the stipulated time period .had passed as per MoEF Notification dated 14.09.2006,
presume that our case has been granted deemed Environment! Clearance and we ore proceeding
ahead ns per nouns applicable vide MoEF Notification dated 14.09.2006 for such projects •

we

Thanking you,

Yours sincerely,

For Vatjkn Ltd.

y
(Authorised Signatory)

Copy to: The Director (New Construction Projects and industrial Estates), Ministry o‘ Environment Forest
» Climate Change. Indira Paryavaran Bha .van, JorbagRoad, New Delhi 110003

VATIKA LIMITED
c —For
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Environment, Health and Safety Policyvatika Revision Number Revision Date DateDocument
t; "*;l .:i, s)

We believe all employees in the Company are environment conscious and contribute to
preserving nature as well as danger-proofing our own respective work areas. Alt of us
are responsible far conducting safe and environmentally sound operations.
Policy Intent:

Vatika Limited is committed to environmental affairs leadership in all of its business
activities.

Policy:

The Group has had long-standing corporate policies of providing a safe and healthful
work place, protecting the environment, and conserving energy and natural resources
They have served the environment and our business well over the vears and provide
the foundation for the following corporate policy objectives:

• Provide a safe and healthy workplace and ensure personnel are properly trained
nnd have appropriate safety and emergency equipment.

• Be an environmentally responsible neighbor in the communities where we
opera)*, and act promptly and responsibly to correct incidents or conditions that
endanger health, safely, or the environment. Report them to authorities promptly
and inform affected parties as appropriate.

• Conserve natuial resources by reusing and 'recycling materials, purchasing
recycled materials, and using recyclable packaging and other materials

• Develop, manufacture, and market products that are safe for their intended use,
efficient in their use of energy, protective of the environment, and that can be
reused, recycled or disposed off safely.

• Use development and manufacturing processes that do not adversely affect the
environment, including developing and improving operations and technologies
to minimize waste, prevent air, water, and other pollution, minimize health and
safely risks, and dispose off waste safely and responsibly.

• Ensure responsible use of energy throughout our business, including conserving
energy, improving energy efficiency, and giving preference to renewable over
non-renewable energy sources when feasible.

For VATIKA UMH ED

Cic^ory

Confidential Document 114
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EXPENDITURE ON LABOUR SANITATION, SAFETY & ENVIRONMENT PROTECTION' MFASURES

(Till Nov 2017)

! ParticularsS.No. Expenditure (Rs in Lakhs)

Medical checkups/First Aid and medicines1 0.<18
L Sanitation facilities 5.25

Safety accessories, training & House keeping3 5.00

Green belt/ landscape plantation4 1.00
Dust suppression through water sprinkling,wind
breaking wall/boundary, tarpaulin covers5 3.60

Environment monitoring6 0,60

Total Expenditure (Rs In lakhs) 15.93

VATIKA LIMITEDFor C
c n« ttry
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CORPORATE SOCIAL RESPONSIBILITY POLICY
VATIKA LIMITED

Company has formuteied a Corporate Soc»a Rev-wsiMity Commutedunde/ the provisions of
Section 135 of the Companies Act, 2013 and Con panics (Corporate Social Re<pc *$iWliiy Peficy)
Rules. 2013.
Composition,of CcmmifiAA
Corpcwr#!̂ Social Responsibility Commiiiee covpn'vos following board

. (A) Mr Anil Bhalla
< f3) Mr Gautem Bhalla

Functions of CSR Committee
a) Formulato and update CSR Policy, fcr approval by Die Boa/d of Directors,

bj Approve projects that are in line with Ihe CSR policy of the Company.
c) Put monitoring mechanisms in place lo track (lie progress of e*ch project
d) Recommand the CSR expenditure tc the Board of Directors
e) Meet at least rwfce a year lo monitor CSR policy ard review the progress made.
f) Any other mailer dlrectiy or Indirectly related to CSR compliance’s

CSR Projects,Programme and Activities

Company shell undertake such project, programs and activities which are telling within Ihe
purview of schedule VII of the Act end as may be emended Dy ministry Irom time lo time.

Modalities of execution of CSR activities

Company may undertake CSR activities as It own or through any or all following agencies:

• A registered (rust, society or section 8 companies provided such entity is established by the
company.
•A registered trust, society of section 8 companies which Is rot established by the company
Provided ll shall have an esteblteherj (rack record of three y oars In undertaking similar projects or
programs and activities to be undertaken by these entitles are tfv.*.* which a- e specified by (he
company.
Committee Members of the Committee will evaluate the viability of proposals* programs for CSR
Initiatives and report the game to the Board,

The CSR Committee will submit report tc Ihe Board. The report would Indicate:

•Details of pfogramtaclivity undertake ) during the penod
•Details of outlay, budgeted vs. actual, and reasons of variance
• Achievement or Impact recorded in the society due to such CSR Initiatives
• Bc*fd will do periodic reviews and communicate tie observations lo ihe CSR Committee

The CSR Policy shall be pteced or the Company's Webiila.
Annual Reporton CSR Activities shall be p* spared and be attached with Company's Board Report
CSR Expenditure
CSR expenditures shall he as required under Section 135 of the Companies Act, 2013 and
Companies (Corporate Social Responsibility) Rules, 5014
CSR evpendilu/e will include all expenditure, direct andIndirect , f.ncuricd by Ihe Company on CSR
Programing unctcrtaVen In accordance with the approved CSR Plan.

»UMITI'-Dior V^tS
c

t
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- 29012/ESS/CPA/20.16-17/^S \̂° „No. B February ?, 2017
t

To,I

I 1he Member Secretary,
Al. the State Pollution Control Boards / Pollution Control Committees( As per List Attached)

Sub; Grant of Consents under the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981, and charging Consent fees thereon.

Sir / Madam
fr

This has reference to the subject matter relating to streamlining themodalities of consent mechanism which has beer discussed with SPCBs/PCCs In earlier meetings and conferences.
The matter was also deliberated at the 175lt> Meeting of the Board ofCPCB held on 21st December, 2016 and It has Oeen decided that thefollowing modified mechanism for granting .of consent to variouscategories cf industries / projects may henceforth be followed :
I. For white category of Industries, there Is no need to obtainConsents. Information to concerned SPCB IS sufficient,

fi. Combined Consent for Establishment & Operation can be Issuedto Green category of Industries Irrespective of their sizes l.e.1 large/ medium/ small , In such cases, the Industry shall submitan undertaking regarding expected date of start-up. Of productionand Intimate the SPCB/ PCC atleast 15 oays In advance beforestart-up of comme-cfal production.
• «• »

III. There should not be any need to obtain Consent to Establish forBuilding / Construction Projects / Area Development Projects andTownship Projects , whiGh are mentioned at serial no. 9(a ) and8(b) of Schedule of Projects in 'EIA Notification, 2006 . Fpr suchp-ojects, Environment Clearance shall suffice subject tc thecondition that there should a permanent member from SPCB Inthe State Level EIA Authority to represent the views of SPCB,

I

t

ft

\
•f••

Vr %

I

<r' Cortd...2/-V

ft

•/

m' TJeff TK, f^#-noo32
Parivesh Shawan, East Arjun Nagar, Delhi-110032
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# •
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urther, all the projects requiring Environmental Clearance either
,lcrT1 State Level EIA Authority or MoEFCC may be exemptedrom obtaining the Consent to Establish . Such projects may be

rectly granted CTO subject to EC and Installation of pollution
control devices.
It has brought to the knowledge or CPCS that SPCBs/PCCs have
adopted deferent definitions for MSMEs anc nave different-onsent fee structure. It Is requested that definition of MSME
3 ' ven under the MSME Act, 2006 be adopted and accordingly
'-nnserit fee structure be rationalized.

4

V.

»

All the SPCBs / PCCs are requested to initiate action in the matteraccordingly.
ft

ft

Yours faithfully4

~yTjI

(A.B. Akolkar )
Member Secretary• •

Copy for kind Information to :

The Joint Secretary & Head - CP Division
Ministry of Environment, Forest & Climate ChargeIndira Paryavaran Bhawan
Jor Bagh Road, New Delhi .

ft

t
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ft

ft
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The Member SecrelaA
Control BoardArurfachal Pradesh Pollution Control Board.Department of Environment & ForestsOffice Complex ,

P-Sector llsnagar 781 111Arurachal Prodegh

Bihar State Poftulfon
2nd Floor, Beftron Bhavan,

• Jawaharla! Nehru Merg,
Shssfrl NagBf,Patna 0CO 023
Bihar

5 i ho Member Sacralary
Chhallsgarh Environment ConservationBoard,

Ths Member Secretary6
Goa Stale Pollution Cont/oJ eoard
Dompo Towers, 1,f GloorH,No 1, TilaK Wagar.

•Shiv Mandlr Chowk,
M*it) Road, Atfantl Vlhar,

EDO Plaza.
Pallo
Panajl- 403001, GcaRafpur- 421 0C1

The Member Secretary
Gujarat Slate Pollution Control Board

The Member Secretary&
Haryar.e Slato Pollution Control BoardPsryavaran Bhavan, Plot No. C - 11, Sector 6,SectoMO-A. Gandhi Nagar-382010

Gujarat Panchkula,Haryana

9 '
i ' d Member Secretary 10 The Member Secretary' Jammu and Kashmir Stale Polfutfon ControlHJrnadiel Pradesh State Environmental

Protection Board
and Pollution Control Board Sheikal-ul-Alarr Campus,*Paryavaran Bhavan" Raj Bagh,
Phase- III, Below PCS Behind Govl Silk Factory,New Shfmla - 171009,Himachal Pradesh RajbagJ),Srlnear 190 0C8

11 The Member Secretary The Member SecretBry12
Jharkhand Stole Pollution Control Board Kzrnataka Slate Poflullon Control BoardT.A. Division Building (Ground Floor) i19. Parlsara ShavenHEC Dhunva,Ranchi- 834004, 4th and 5* Floor, Church Street

Bangalore - 56O0G1, KarnatakaJharkhand

The Member Secretary The Member SecretaryM13
Kerala Stale PoliUtfon Control Board Maharashtra Stale Pollution Control BeardPfamcodu Jurcllon Kalpetaru Point, 3,a & 4* FloorPallom Palace P.O. Sion Malunga Scheme,Road No.BThlaivansnthapuram- 895004, Opp. Cine Planet Clr.ena

Near Sion Circle, Sion (East)
Mumbai- 400021Maharashtra

Kerala

Tha Member Secretary
Madh/B Pradesh Slate Poflullon ControlBoard

15 The Member Secrelary -6
Manipur State Pollution Control Board
Laropbelpal « •
Imphal - 796004, Paryaveran Parlaar

E- 5, Arera ColonyManipur
Bhopal - 462 01B, Madhya Pradesh

16 The Member Secratary
Meghalaya Stale Pollution Control Board '

The Member Secretary17
Mizoram State Pollution Control Board
IVI.G Road, KhaWa "ARDEN* Lumpyngngad

Shillong - 793014. MeghalayaAiz\va!-79e 001, Mizoram

For VATIKALIMITED
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The Member Secretary
Nagalard State Pollution Control Board
Signal Point.
Dlmapwr-797112.
Nagaland

The Member Secrstary
Orissa Stale Pollution Conliol Bocrd,
Paribesh Shavvan ***

A / 118, Nllakantha Nagar
Dull - VIII, Bhubaneshwar - 751012, Orissa

10 20 v• «f *

21 Punjab Stale Pollution Control Board
Vatavaran Bhavan
Mabhe Read
Patiala - ii> (jof
Punjab

The Member Secretary
Rajasihar Slate follullcri Control Board
4, Paryavaran Marg, Institutional Area

Jbalara ’dborflad;'
Jaipur - 302004,Rajasthan

22

23 The Member Secretary
Sikkim State Pollution Control Board
Department of "ore6l, Environment &
Wildlife Management
GovL af Sikkim
Daorall, Gangtok, Sikkim

Tha Member Secretary
Te ar.gana State pollution Control Board
A-3, Prayau8raana Bhavan,
Industrial Estate Senatli Nagar,
Moo3epet,
Telengana 500018 (Hyderabad)

24 The Member Secrelary
Tamil Nadu Slate Pollution Control Roa'd
No, 100, Anna Salal
Gulndy,
Chennai — 600032,
Tam l Nadu

25 26 The Member Secrelary
Tripura Slate Pollution Control Boaro
Vlgyan Bhavan
pandit Neh/u Complex
Gorkhabasli, P.O:Kunjabarj, Agaitsla
We/ t Tripura - 799003

27 •The Member Secretary .
Uttarakhand Environment Protection
and Pollution Control Board
Paryavaran Bhavan
E-116,. Nehru.Colony..
Dehradun-248 001,l/haranchal

28 The Member Secrelary
Uttar Traces!) State Pollution Control Board
PICKUP Bhavan, .
3* Floor, B - Block
VlbhulJ Khand, Gcmtl Nagar
Lucknow - 225 010, Uttar Fradesh

I

• •30 The Member Secretary
Daman, Dju & Dadra
& Nagar Havell Pollution Control Committee
Olfioe or the Dy. Conservator of Forests
Moil Daman,
Daman - 396220

The Member Secret?ry
West Bengal Stale Pollution Central Boa/U
Department of Environment, Government
of West Bengal
Parlbesh 0h3van
Building No. 10A
Block - LA, Sector - ill, Salt Lake City
Kolkata - 700 093, West Bengal.

20

The Member Secretary
Chandigarh Pollution Conlrol Committee
Adoillonal Town Hall-Building,
2#< Floor
Sector 17 -C
Chandigarh- 150 017

The Member Secretary
Pondicherry Polluilon Control Committee
Department of Science Technology ard
Environment
3* FIcor, Housing Board Building
Anna Negar, Pondicherry - 606 006

3231

The Executive Engineer
Public Works Dapartmarj
U.T. of Leksbaaweep

-Kavarahl— 582555-bakshadv/eep

3433 The Member Secrelary
Delhi Pollution Control Commutes

14 th Floor, ISBT Building,
” KashmWT32t?"DelhMTO-OOa~

VATl̂ UMITED
v
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29,04.2022
I 11 l/MI//TP
I a'rtyVdlH.ii^inj(iyx»i

The Chairman,
State Environment Impact Assessment Authority,
hays No.55-58, Parytan Bhawan, Sector 2
Panchkula

vivvw wlMirJlMlirn'SMi'

Sub: Application for making available the document alleged to have been
delivered by hand to the consultant in 2017.
Proceeding before this Ld. Authority pertaining to Environment
Clearance for Group Housing Colony Project at Sector-82A, Gurugram,
Haryana by Vatika Ltd.

Re:

Sir,

In pursuance to final notice dated 23.12.2021 bearing memo No.SEIAA/HR/2021/1374

issued by this Ld. Authority, Vatika Ltd. (hereinafter referred to as 'Applicant') had

filed its representation dated 24.01.2022 and has been appearing before this Ld.
Authority in furtherance to the same and as of date three hearings have taken place

i.e. on 19.01.2022, 02.03.2022 and 24.03.2022.
In its representation, the Applicant had, inter alia, submitted that in the absence of any

communication from this I d. Authority or the SEAC for a period of 45 days since the
receipt of recommendation of SEAC, whereby the SEAC had recommended the project

of the Applicant for grant of Environment Clearance ('EC'), the Applicant had
proceeded under Clause 8(iii) of Lite EIA Notification dated 14.09.2000, taking it to be a
deemed EC in terms of their recommendation of SEAC.

The matter has now been listed for hearing before this Ld. Authority on 29.04.2022. At

this stage of the proceedings, the Applicant has been apprised by this Ld. Authority of
an alleged document which was purportedly handed over to the consultant of the
Applicant. By referring to this alleged document, it has been sought to be suggested
that a communication pertaining to the recommendation of SEAC for grant of EC had

VATIKALIMITEDFor
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2

gone through this Ld. Authority to the Applicant, however the Applicant is neither in

possession of this document nor aware of its contents. It Is pertinent to note that even

though the alleged document is claimed to be delivered by hand to the consultant of

the Applicant, such manner of alleged delivery had neither been carried out nor could it

be deemed to be a proper channel of delivery of any document/communication from

this Ld. Authority. All previous communications from the SEAC and this Ld. Authority

were delivered by post and directly to the registered office of the Applicant.

It is a matter of record dial the Applicant, acting in a bona fide manner, had even

written to the Ld. Authority vide letter dated 0-1.07.2017 intimating this Ld. Authority

that since the stipulated period under the EIA notification had elapsed and the

Applicant had not received any communication from this Ld. Authority or the SEAC, the

Applicant was taking It to be a deemed EC in terms of the recommendations of SEAC.

The office of this Ld. Authority had duly acknowledged the receipt of Applicant's letter

dated 04.07.2017 and the fact of Applicant being qualified for a deemed EC was never

denied by this Ld. Authority and nor was any objection raised. It is further a matter of

record that Applicant had been complying with all the conditions laid clown In the

recommendation of SEAC for grant of EC and had been submitting six-monthly

compliance report at regular Intervals from December 2017 onwards.

At this stage of the proceedings, since reference has sought to he made to the alleged

document, in the interest of justice and to enable fair and equitable adjudication of the

matter at hand, it is requested that a copy of same be provided to the Applicant.
Thanking you,

Yours sincerely,
,

(Authdrized Signatory)
For and on behalf of Vatika Ltd.

For VATIKA LIMITED
V

c
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Slate Environmen! Impact Assessment Authority,* Haryana,

Bays No.55-58, Prayatan Hhnwan, Sector-2 Panehkuln.

7 Tcleplume No. 0172-2565232
Email Id: sciiia-21 cm d hn "o\.Jr|

•

* -
Date: ^Lif II-SKrAA/HR/2022/«^Memo No:

To
M/s Vatika Ltd f

4
,,

‘ Floor, Vatika I riangle, Sushanl Lok-I.
Block-A. M.G. Road. Gtimrgnm

Environment Clearance for project Group Housing Colony at Scctor-82
A, Gurugram by M/s Vatika Ltd, 4lh Floor, Vatika Triangle, Sushant
Lok- I . Block-A, M.G. Road, Gurugram.

With reference to (he subject cited above, it is to intimate that the matter for

claiming Deemed Environment Clearance and the complaint filed in the Honbk* NGT by

Shri Ashish Sardinia was heard partially on different dates by the Authority (SETAA) and

finally heard on 09.0V.2022; wherein both the versions ( the Applicant and the Complainant )

briefed all the facts and also made submissions. Accordingly, the Authority after hearing both

the versions; reserved its Orders in the aforesaid matter.

Subject:

Now'. aHer carefully considerations of all the facts and details placed on

record, the Authority decided to release its Orders.

I his is for your kind information.

Member Secretary,

&\^SEIAA, Haryana^ ,

Dated: •? Ll Jl lEndst. No. SEIAA/HR/2022/ 2° 3 1

A copy of the aforesaid order is forwarded herewith to the followings for information

and further necessary action:-
1. Director (1A Division), MoEF& CC, Gol. Indira Paryavoran Bhavan. Zorbagh Road-

New Delhi-110003.
2. Chairman. Haryana Stale Pollution Control Board. C- l l, Sector-6, Pnnchkula.

3. Director General, Town & Country Planning Haryana. Plot No. 3. Sector - 18A.
Madhya Marg. Chandigarh* 160018.

4. Sh. Ashish Sardinia S/o Sh. Kamal Kumar Sardana, R/o Flat No. 7E, BB Block.

Janakpuri, Delhi-110058.

Member Secretary ,
SEIAA, Haryana*ld
VATIK^ UMH

Authorised Signatory

For V

Page 1 of 1
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BEFORE THE STATE ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY. HARYANA,

Bays No. 55-58, Pravntan Bhawan, Sector-2 Panchkula.
In the matter of

M/s Vatika Ltd, 4 lh Floor, Vatika Triangle, Sushant Lok-1, Block-A,

M .G. Road, Gnriigram regarding

ORDER

Whereas, Environment Clearance application dated 12.10.2016. for the project of

Group Housing Colony at Sector-82 A. Gurugram received on 23.12.2016, no linal

decision has yet been taken up and Applicant claiming to be Project Proponent,

(hereinafter refer to as “The Applicant”) is claiming Deemed Environment Clearance

under Clause 8 (Hi) of E/A Notification dated 14.09.2006.

The matter was taken up on different dates and final hearing concluded on

09.09.2022. to decide upon the application i.e. issue of Deemed Environment Clearance

(EC) along with other important issues pertaining to the Case.

Pment:-
I . Learned Counsel - Sh. Ashish Chopra, on behalf of the Applicant i.c M/s Vnkita

Ltd.

2. Sh. Ashish Sardana. ( Complainant ) in the QA No. 215 of 2022 titled ns Ashish

Sardana Vs. M/s Vatika Ltd and Anothers. LIMITEDFor VATIKA

c
atory

Before proceeding further, it is relevant to mention that while hearing the above

mentioned OA No. 215 of 2022 titled as Ashish Sardana Vs. M/s Vatika Ltd and

anothers, Hon’ble National Green Tribunal, New Delhi vide order dated 12.04.2022,

^Sth^hVconstitutcd a Joint Committee, comprising of SETAA. Haryana, State PCB and District

agistrute. Gurugram. Undoubtedly, the committee was required to submit its report

fore the Hon'ble NO T. but the Committee had forwarded the representation of both the

3»
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Applicant and the Complainant to the SEIAA with the purpose of final decision on the
• »

EC application and to decide the status of deemed EC as claimed by the Applicant.

While, disposing the Original OA No. 2015 of 2022 titled ns Asliish Sardana Vs.

M/s Vatika Ltd and smothers,, I Ion ble NGT vide Order dated 11.1 1.2022 made certain

directions to the Authority ( relevant part of die same is reproduced as tinder ):

•' I to J xxxxxvxxxxxxxxxxxxxxxx

During the hearing, if is stated by a learned Counsel for SEIAA. Haryana

that the SEIAA. Haryana has concluded hearing on the subject and order is
reserved
In view of above, we dispose of the matter without expressing any final
opinion in the mutter so that SEIAA, Haryana takes decision in the matter
on merits. in the first instance.

4.

5

The application is disposed of.

Adarsh Kumar God. CP

Sudhir Agarwol, JM

Arun Kumar Tyagi, JM

Dr, Afiroz Ahnuid, EM

November I /. 2022
Original Application t\u. 2 / 5/2022
DV

As mentioned above, final hearing in the instant case was concluded on

Now, after consideration of all09.09.2022 and thereafter, the Order was reserved.
relevant aspects mid further keeping in mind the directions of llon’ ble NGT, as made in

OA No. 215 of 2022 titled as Asliish Sardinia Vs. M/s Vatika Ltd and anuthers

Order is released, today i.c. 24.11.2022.

Relevant &. Important issues relating to the present matter have been

framed and listed below (in the tabular format ), to check the veracity of the elaim(s)

advanced by the Applicant & factual position as exist on the ground, to arrive at a fair &

For VATIKA LIMITED

^ A».*tbouscd Signatory

final, conclusion.
V

2
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Ke marksDaleParticularsSr. Nu.
1 .

M/s Vatilo Ltd.23.12.2016Application for Grant of

Lnvironmenl Clearance to

the Authority
m

Project Name

Scctor-82-A Gnrugrnm.
Total Plot Arcu 11218 acres.
Total Build-up Area - 43,342.833 sq.nu

DTCP License No. 22 of 2011. issued

for the Project on 25.03.2011 with a

specific condition in the said license at

Sr. No. 8. ( which is reproduced as

under):

8. Thul lieencee shall obtain approvalV

i\OC from Competent Authority to

fulfil the requirement of notification

ilined 14.09.2006 of Ministry of

Environtneni .fe Forest. Govt, of India

before starling the development works

of the colony.
Further as per the Office record

chronology of (he license obtained t

renewed from DTCP as under:

Validity of license - 23.03.2015

License renewed
& valid upto

23.03.2017.

License renewed upto - 23.03.2019

Importnnt:-
Applicant vide letter dated 20.02.2017
addressed to the Director General.
Town & Country Planning Harvana
requested to renew the license No. 22
of 2011 dated 24.03.2011 for the
Project .

Hatyan >

(Relevant portion of the same i.s
under):
“This has reference .... xtxcxxcvx...

as

ED
You are requested to renew the
aforesaid license for the Group

Housing Colony on land measuring

11.218 Acres at Sector 82 A. (Jurgaon

as there are, some works still pending
od Sionalory

3
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and require some more time for
#•completion. xxxxxxx.

IVote:-
Information in regard to the status &
validity ofjheJise: s<- Nln 7? > ! 21>_[
bevond 23.03 201 hr.ve not been
found1 placed on the record.

V

2.
SEAC Recommended, for Grant of

Environment Clearance (EC) to SK1AA

on 17.04.2017.

Matter was considered by
w

SEAC during I-l?"’. 14«"'
and I50ih meeting

30.0i.2017.
14.02.2017,

07.04.2017

3.
Observations of SE1AA:Matter was considered by

SHIAA during I02"d

meeting.

20.04.2017

"The above recommendation a/ SEAC

was taken up for consideration in the

today 's meeting and the Authority

studied in detail and discussed that the

ulicense was valid till 2J.03.2017"
The case has been referred back to

SEAC with the suggestion to visit the

sire to verify any construction or

violation of environmental norms and

asked to submit the report within 15

days ".
I. Meaning thereby, that the applicant

was nnt holding a valid license ut the
time ol appraisal & considering the
recommendations.

2. That above discussed observations
were communicated and conveyed
to the Applicant through Minutes of
the Meeting dated 20.04.2017
uploaded
www.eiivironnientclcarance.nic.in
site /Public Domain.

on

/ATU<AUNITED

•. t/bOlfcGC

For v
In addition lo the above, a conv of

letter No. SH1AA/11K/2Q17/281 daled
cl Sgnato

01.05.2017) addressed to the Secretary.

4
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SKAC was made __ to receive to the

ailthoii / ed rcprc.scnlativc / consultant

of the Project on 01.03.2017,

This fact stands confinned &
proved from the Entry No. 282 dated

01.05.2017 from the Despatch

Register, bciim _ maintained in the

office of the Authority, wherein the

J representative received theICU11KS

same under his signatures.
( As per the details as indicated in the

office record )

Imnurtant:-
Thus. the observations of the IQ2'"1

Meeting of SI - IAA were dearly

conveyed & communicated to the

Applicant within 15 days from the date

of meeting held on 20.04.2017.

4.
A Sub-committee comprising of Sh.
Hitender Singh and Sh. A.K Bhalia.
Member. SEAC was constituted and

intimation was also sent to the

Applicant vide letter dated

07.06.2017Matter again

considered by SEAC
during 153rd meeting

was

16.06.2017 (as per office record ).

l 3\ llsr,iini

Representation dated 04.07.2017

submitted by Applicant stated that:
‘ We had xxxxx Our case

has been recommended bv SEAC lo

Representation from the

Applicant address to

Chairman,

claiming Deemed EC'

under EIA Notification
dated 14.09.2006 ,

04.07.2017
I

7^'t:
SF.IAA,

SC/ AA for want _of Environment ' f\\T
Clearance in !5Cfh SEAC Meetinn

dated 07 04.2017. V̂c^ rr .̂rv/Mh jrfed Signatory
V

.X xxxxxxxxxxx
As the stipulated lime period Imd

passed as per MOEF Notification dated

5
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14.09.2006. we presumed (liut our ease

has been grunted deemed

Environment Clearance and we are

proceeding ahead as per norms

applicable vide MOEF Notification
dated 14.09.2006 Jar such projects

The said representation >vas lonvurdcd
to SEAC for perusal and necessary

action.

Imoorlanc -

Jt is huffing and bemusing that

Applicant has opted to draw a Mself

style conclusions " in regard to Grant

of Deemed Environment Clearance in

this case, on the basis of ongoing

proceedings

communication between the SEAC A

SEIAA. It is further strange to

understand as why has the Applicant

chosen to ignore the observations of
I02

,!ti Meeting of the Authority held

on 20.04.2017, which were conveyed

to him well in time (within 15 days i.e.
on 01.05.2017).

Incorrect and improper

submissions vide letter dated

04.07.2017 by the Applicant, appears

to have been made to mislead the

Authority,

internal A

XXXXXX.X.
wherein claiming that in the

absence of “no response from the

Authority”, he has become eligible A

entitle to have Deemed EC for the

Project. It is further strange that the

Authority never approvedA such

proposal at any stage, rather have

been waiting for his correct and

factual response to the observations

H*y na

vfy i

Mtrfe*i-

&
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J’cx
conveyed to the Applicant on

*

01.05.2017. This is clearly an attempt

to derail A hijack the flow of ongoing

proceedings, siio-motu, by drawing a

conclusion as have qualified and

become eligible for deemed EC. This

is not justified and confer no right to

the Applicant, to do so. under the

scope A meaning of FIA Notification
( wherein

proceedings have not attain finality).
14.09.2006,dated

The Applicant knew very well

that at the time of Appraisal and

process of recommendations, no valid

license was held for the project.
Besides this the communication dated

20.02.2017, ( which came on record

later on 25.06.2018), clearly establish

that construction activity at site

commenced before applying/

obtaining the Environment Clearance

(EC).

This mindset and conduct of the

Applicant is clearly, understood that

he wanted to camouflage and hide the

facts that he has made sizeable
construction at site, even before

applying for (he Grant of EC.
White seeking the renewal of

license from DTCP, Haryana (this

facts gets clearly established from the

letter dated 20.02.2017\ "wherein the

Applicant has admitted that there are

h*•*•i. -?* ' Maryam J -i

.1MITED

some works still pending and require

some more time Tor completion

Farther, these facts are adequately

supported and corroborated, when

7
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* .
tested with the Google hnttees j&

• •
2rout) -communication produced by the

Complainant in support of his

contentions.
6. - «

Sub-Committee visited at site on

02.06.2018 along with the

representative of the Applicant.

05.06.2018Report of Sub-Committee

‘‘Report

The members visited the site
alongwith the representative of the
PP & observed the following:

The super structure of entire
project had been completed

This include twin level basement
for park inu.
Two residential tower and EWS
block has been erected
Construction work was in
progress at site.
The photographs of the site are
self explanatory (Annexure - I ).

I .

->
3

4 .

5.

Conclusion:- "It is established that
construction has been raised at site
prior to grant of Environmental
Clearance, Appropriate action as per

law may be taken".

7 .

The Applicant submined record

pertaining to status of construction, till

June 2018 alongwith copy of

Judgement passed by the Hon’blc High

Court of Bombay (CP 132-135 of the

case file). Case referred back to SKIAA

Report of Sub-committee

was considered during

171” & 172"*' meeting of

SEAC

03.07.2018

I«2?
atyana

along with report of Sub-Committee on
02.06.2018 for further necessary

action.
8 .

Authority observed, construction has

been done without obtaining EC. the

Applicant

Matter was considered by

SHIAA during 115th

Meeting

25.07.2018

forliablerendered

8
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prosecution. Show Cause Notice dated

07.08.2.018 was issued to the Applicant
to explain his position.

9.
Request was made to allow to apply

afresh EC of complete area comprising

both phases and undertaking in

reference to not crossing the

construction limit as specified in

Phase-1 of the Applicant.

Reply to the Show Cause

Notice was received from

16.08.2018

the Applicant

10

The Applicant filed reply

on 07.11.2019.
Reply was received on 13.11.2019

containing the request for grant of

Deemed EC with effect from

04.07.2017 on the ground that after

07.04.2017, no intimation was sent to

the Applicant.

07.11.2019

( The findings narrated in Para No. 5

above explains the response to the

claim of Applicant.)
I I .

Matter was again taken

during 130th meeting of

SEIAA

16.11.2021 A Sub-committee was constituted to

examine all aspects of the project in

view of the report dated 05.06.2018 of

the sub-committee, which visited the

site on 02.06.2018.
V I 12.C

Observation:- The Applicant has

violated the provision

Notification by starting the project

without obtaining prior EC. Hcncc,

liable for appropriate action within the

scope of relevant law/ ElA Notification
naloty

Report of Sub-commiltcc 17.11.2021
of EIA

TED

dated 14.09.2006.

9
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13.
Opportunity was afforded to the

Applicant to present his case in

reference to Legal Action for violating

the norms of EIA Notification. No

reply received from the Applicant.

23.11.2021Show-cause Notice to the

Applicant

14
Yet, another Opportunity was afforded

to the Applicant to present his case by

31.12.2021. The Applicant submitted

request for adjournment.

23.12 2021Another Show Cause

Notice to the Applicant

15.
A Joint Committee comprising of

SEIAA. Haryana. State PCB and

District Magistrate, Gurugrain was

constituted by Hon’ble NGT vide

Order timed 12.04.2022.

OA No. 2015/2022 titled 12.04.2022

as Ashish Sardana Vs M/s
Vatika I.Id.

16.
Re-iteratcd his contention that die

project is entitle for Deemed HC with

effect from 04.07.2017.

Reply from the Applicant 29.04 2022

17.
The Applicant rc-ilerated his

contention of having eligibility for

Deemed EC.

Reply of the Applicant

received in the SEIAA
09.05.2022

18.
Joint Committee submitted report

before the Hon’ble NGT on

19.08.2022.

Joint Committee was

constituted by I Ion ' hie

NGT referred the

Applicant and the

applicant (before NGT) to

the SEIAA besides

submitting its report

before llon’ble NGT.

19.08.2022

***» -
'vi' -< <}?/v\' * v7

For VATIKAjLliHl ED

19.
The Applicant sought adjournment and

also sought copy of complaint filed by
23.08.2022Matter was taken up by

SEIAA

10

1113



applicant of OA No 215/2022 before

Hon'ble NGI Request accepted, the

matter was adjourned for 09.09.2022.

20.
The matter was finally heard on

09.09.2022 and Orders — Reserved
Final Hearing 09.09.2022

Important Facts, which go to the roots of the present matter are mentioned again at

the cost of repetition.

The Applicant vide his application dated 12.10.2016 applied for Environment

Clearance for the project of Group Ilousing Colony at Seetor-82A. Gurugram

which was received in the office of State Environment Impact Assessment

Authority (SEIAA) Haryana (hereinafter referred as AUTHORITY) on

23.12.2016. Thereafter, the ease was taken up by State Expert Appraisal

Committee (SEAC) referred as COMMITTEE for appraisal during 147Ul, 148" &

ISO"' Meetings held on 31.01.2017, 14.02.2017 and 07.04.2017 respectively and

the Committee recommended this case to SEIAA for grant of Environmental

Clearance on 17.04.2017.

I.

The recommendations of SEAC were taken up by the Authority during 102 '"
Meeting of SEIAA held on 20.04.2017 and the Authority upon perusal of record

found that the license issued by DTCP was valid up to 23.02.2017; hence, the case

was referred hack to SEAC with the direction to visit the site to verify any

construction or violation of Environmental norms and same was conveyed to

II.

Secretary , SEAC as well as to the Applicant vide letter linti’ii 01,OS.2017 which

was received by the consultant of the Applicant by hand ami signature of the

consultant are available in the disputeh register to acknowledge this fact.
(As per the office record of the Authority,Dispatch Register, Entry No. 282

fedSealery
dated 01.05.2017).

Nm
Thereafter, the case was again taken up by the Committee during I53nl meeting of

SEAC held on 07.06.2017 and it was decided by SEAC vide letter dated

16.06.2017 to constitute a sub-committcc comprising ot Shri Hitender Singh and

Shri A.K. Bhatia, Member of SEAC to visit the project site. The Sub-committcc

visited the site on 02.06.2018 and submitted Inspection Report on (15.06.2018.
Relevant portion of the report is reproduced here:

l l
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“ Report

The members visited the.site nlongwith the representative of the
I'P & observed the. following;

The super structure of entire project had been completed.
This include twin level basement for parking.
Two residential tower and EIVS block has been erected.
Construction work was in progress at sire.
The photographs of the site are self explanatory

(Annexure -1).

1.
2.
3.
4.

5.

Conclusion

It is established that construction bus been raised at site prior to
grant of Environmental Clearanc., Appropriate action as per law
may be taken”.

Submitted, please.

Sd/-Sd/-
Ar. Hitendcr Singh

(Member SEAC)
Mr. A.K.Bhatia
( Member SEAC)

The Inspection Report was placed and considered by SEAL during 1711,1 and

172*11 Meetings held on U7.06.2018 and 03.07.2018, respectively and SEAC

recommended this ease to SF.IAA for further necessary action. Thereafter, the case

was again taken up by the Authority during I15
,u meeting held on 25.07.2018 and

the Authority issued Show-cause Notice dated 07.08.2018 to the Applicant. In

response to said Show-cause Notice, a detailed reply dated 13.08.2018 was

submitted by the Applicant . Thereafter, a final reply dated 09.05.2022. containing

the contention of the Applicant was submitted, wherein, the Applicant re-itcrated.
curlier stand i .e. The Applicant entitled for deemed EC. however, in this reply the

Applicant also made submission, that even if for the sake of argument the fact of

the receipt of the letter dated 01.05.2017 by the consultant in that eventuality also

Ld. Authority is obligated to communicates its final decision to applicant within a

period of 135 days, but L.d. Authority failed to proceed and conclude the mater

IV.

within 135 days as per Clause 8 ( ii ) read with Clause 8 (iii) of the EIA Notification \^\

dated 14.09.2006.

Upon final hearing in the ease held on 09.09.2022, the following issues

emerged;

12
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/. Whether the letter dated 01.05.2017 handed over to the authorized consultant
can be treated appropriate communication to the applicant?

2. Whether the authority was bound to communicate Its final decision to the
applicant within a period of 135 days?

i. Whether, facts and circumstances of the present cate reflect that (he applicant is
entitled for the grant of deemed EC with effect from 04.07.2017 ?

4. Whether the construction work commenced by the Applicant before 23.12.2016
i.e date of application for EC?.

5. Whether. the present case of the applicant falls tinder violation catenary of ElA
Notification dated 14.09.2006 ?

In reference to the above listed issues at Serial No. ( 1 to 5), it is pertinent to

mention here that all the issues are interconnected and thus* to avoid any ambiguity, it is

deem appropriate to take all the above issues, collectively.
Before proceeding further, it is apt to understand the relevant provisions of

EIA Notification dated 14.09. 2006, so as to remain on track to address the issues

pertaining to this ease:

Grant or Rejection of Prior Environmental Clearance (EC):
(i) ...XXX .. XXX...XXX ...XXX...

The regulatory authority shall normally accept the

recommendations of the Expert Appraisal Committee or State Level

Expert Appraisal Committee concerned. In cases where it

disagrees with the recommendations of the Expert Appraisal

Committee or State Level Expert Appraisal Committee concerned,

the regulatory authority shall request reconsideration by the Expert

Appraisal Committee or State Level Expert Appraisal Committee

concerned within forty five days of the receipt of the

recommendations of the Expert Appraisal Committee or State Level

Expert Appraisal Committee concerned while stating the reasons

for the disagreement. An intimation of this decision shall he

simultaneously conveyed to the applicant. The Expert Appraisal

Committee or State Level Expert Appraisal Committee concerned,

in turn, shall consider the observations of the regulatory authority

and furnish its views on the same within a further period of sixty

days. The decision of the regulatory authority after considering the

(")

.

n

V-
VAT1KA

c

13

1116



views of the Expert Appraisal. Committee or State Level Expert

Appraisal Committee concerned shall he final and conveyed to the

applicant by the regulatory? authority (Concerned within (he next

thirty day.
In the event that the decision of the regulatory authority is not

communicated to the applicant within the period specified in sub-
paragraphs ( i) or (ii) above, as applicable, the applicant may

proceed as if the environment clearance sought for has been

granted nr denied by the regulatory authority in terms of the final

recommendations of the Expert Appraisal Committee or State Level

Expert Appraisal Committee concerned.

(tvjtorvi) .. xxx ..xxx.. xxx.. xxx... "

( Hi)

If the facts of the present case are analysed in the light of the above mentioned

provisions then it is apparent on the face of record that letter dated U 1 ,05.2017 was

received bv the authorized eonsnltanf /renrcscntative of the applicant hv hand from

the office of the Authority. (Office Record i.e. Despatch Register establishes the

fact). This fact is good enough to prove that observations made by the Authority

during 102 n < l Meeting held on 20.04,2017 were conveyed to the Applicant through

his consultant / representative, without any gap and well in time on 01.05.2017 i,c.
within IS days, besides unloading the Minutes of the Meeting on

w.cn \ ironmcntclearance.nic.m . Public Domain.

Upon perusal of record, it is understood that the Applicant was pushing his

case with the expired license issued bv DTCP, Haryana ( i.e. license expired on

23.03.2017) at the time of Appraisal & recommendation.

Letter dated 01.05.2017 received by the Applicant’s Consultant /Representative,

adequately reflects & establishes that the observations and queries called by the Authority

were “ part of the continuous & ongoing process of the proceedings in the said case”.
Skf " Thus, the claim of the Applicant regarding project being eligible & entitle for Deemed

1*0, fails & crumbles without any plea & substance. In tact, the applicant was under

obligation to reply the queries, but applicant opted to raise unjustified & mendacious, •' 1 ' ‘
• /4

claim for the “Deemed RC%’ for the Project. Further letter dated 20 02.2017 written to the

Director General, Town & Country Planning Department, Haryana clearly reflect the

intent and status of the Project, wherein the applicant has requested for renewal of license

for the Project as some parr of the Project is left for completion. Therefore, il does not

require to be repealed that the Applicant has been smartly concealing the factual position,

from the fear & apprehensions of being getting exposed that he has not only, violated the

/

\3U Hi
•i'\

V’-* -* AT9
prrtDiyt
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condition No. 8 of the License granted for the.Project, which reuuires Applicant to

obtain K.C before the commencement of construction activities. The above discussed

facts and mention of relevant record clearly indicate that the Applicant has repeatedly

mislead the Authority to justify* his claim of Deemed Environment Clearance.

In view of the above, it is reflected that applicant has proceeded to take an escape

route via raising the claim of Deemed EC by cuntoutlucins his lapses and deficiencies

to earn hi fructify the contentions in support of his claim hr Deemed EC. But , the

sequence of facts supported bv the field reports completely exposes the claim of the

Applicant, in fact, utter defiance and scant respect toward the Environmental l.uws is

reflected more in his slant/ & response.

Further, in the present case, undoubtedly letter was written by the Applicant on

04.07.2017, containing his intention to proceed with the work, hut I rum the subsequent

event i .e undertaking of the applicant in their reply dated 13.08.2018 to Show Cuuse

Notice dated 07.08.2018 in the term that they should not cross the construction limit as

specified in Phase- 1 of the applicant with request to allow to apply afresh EC of complete

area comprising, both phases, it is apparently clear that applicant had changed its stance

from Ute earlier contention mentioned in the letter dated 04.07.2017 and thus, applicant

cannot relied upon the letter dated 04 07.2017 to claim the grant of deemed F.C. It is apt

to understand that construction has been carried out by the applicant by considering “the

grant of deemed EC” (self assumed ), but factually without EC is without substance

& merit and holds no ground. Thus, there is no need to consider this fact & contention

of applicant further, more.

However, in the present matter, it is necessary to ascertain, whether construction

had commenced by the applicant, before submission of Application for EC on 23.12.2016

? To answer this issue the fact and the evidence provided by the complainant, against the

applicant has been considered. Further, il has been observed that on perusal of Coogle

Earth Image (Anncxure - 3), appended to the submissions made by Sh. Ashish Sardana.
.'hjllect that mining/ excavation work had certainly been carried out. at five places and this
*•- Y . f of \ * * ^ 1

joijlicntes that construction commenced, even before submission of application on

.12.2016.

'
L'-1 '̂ ->0

Wt .
Vfe» I,

!or»<•-.1V Vv
fhe above mention contentions & documentary evidences ( in the form of

Photographs dated 02.08.2016 & exchange of comments among the claimed, applicants

and Group Members), emerges as an important indicator and pointer on the record, to

establish that the construction activities have been carried out bv the applicant.
prior to submission of application ( 23.12.2016) before the Authority. The pleadings it

submissions of Complainant, supported with the documentary evidences cannot be

IS
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overlooked/ brushed aside and rendered irrelevant in the light of detailed discussion

above.
If.all of the facts discussed above are taken into consideration, collectively

*
and in sequential manner then certainly any prudent man can afford to draw a conclusion

•*

that the applicant has tried to mislead the Authority with reference to his claims and

status nf activities pertaining to the ease.

After having gone through rhe relevant record and examination of the

facts nlongwith careful consideration of submissions made hv both (the Applicant -
iVi /s Vatika Ltd. & Complainant - Mr. Ashish Sardana). the Authority observed that

the claim for Deemed Environment Clearance does not survive ns same is devoid of

merit A without substance, hence, the same is declined A rejected.
Further, the Authority decided to de-list this proposal.

Consequent upon the above decision, the said proposal/ Project attains the

entity of heing there, without valid EC. Therefore, it is further concluded that since the

Applicant has indulged and caused multiple violations under the I-.1A Noliiieulioii dated

14.09.2006 and rendered himself liable for action under the Environment (Protection)

Act, 1986 and relevant Rules framed there under.

In view of the above, the following directions are made:

1 . Ihe Applicant shall apply for EC under “Violation Category" to the Competent

Authority for the said Project within the scheme & meaning of ElA Notification

dated 14.09.2006 and its subsequent amendments, if willing to go ahead with die

Project.
2. For the Violations, so made, by the Applicant, a Sub-committee is hereby

constituted to visit the Project Site to capture the extent and size of the violations

at the Project Site. The Sub-committee shall comprise of the followings;

Member Secretary, SEIAA

Chairman.SEAC

(iii) Member Secretary. SEAC

For VATIKA LIMITED
(0 V
(ii)

(V

XVu 4*,;
•A

The Sub committee will be assisted by the Regional Officer, USPCB

#7 of the concerned Region (Gurtigram).
3. After receiving the Report from the Sub-committee; SEAC will appraise and

TO k

assess the damages caused by Applicant and prepare Remedial Environmental

Compensation. Penalty,beside any other action (as may he applicable) within the

scope ofSoPs dated 07.07.2021 issued by MOEF & CC, GOl.
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4. Since, ihc Applicant Inis violated HIA Notificuiion diual 14.09.2006 by way of
9

- illegal . construction activities at the project site without having a valid

Environment Clearance and’other instructions issued from MOF.F & CC, GOI

from time to time, Therefore, in view of the violations committed by the Applicant

as observed in the preceding Para s and powers delegated specifically by MoEF&

CC vide Notification No S.O. 637 (I:) dated 28.02.2014 to the SH1AA under

Section 19 of BP Act- 1986 taking action against the Violation committed by the

Applicant, it is hereby deem it appropriate to initiate prosecution action against the

Applicant through authorized officer of the Haryana State Pollution Control Board

( IISPCB).

Any other action as per the provisions of Environment (Protection) Act.
1986 as may be due for ihe violations/ deficiencies/ lapses, noted above shall he taken

accordingly.

To he communicated.

mf SEIM ^ rPSTSToW,
/ Chairman,

tc Environment Impact Assessment
Authority, Haryana

Daled:24.11.2022
Place: Panchkula

i Hj f y rn j

Fur VATIKA LIMITED

V
1 * - *: iry
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Slate Environment Impact Assessment Authority, llaryumi,
Hays No.55-58, Prayntan Hliawan, Sector-2 Panclikiila.

I'cl: 0172-2-565232, 4043956
E-mail IJ:.sciau-21.cm -V/ 'lin 'jovin

Dale:Memo No. SEIAA/IIR/2023/f̂•

To
M/s Vatikn Lid.,

411' Moor, Valika Triangle, Sushant Lok-J,
Block-A, M.G. Road, Gururgam

Subject: Environment Clearance for Project Croup Housing Colony at Scctor-82 A,
(» ui tmnun 1» M/s Vatikn LId.

Brief background and details pertaining to the matter, arising out from the office
record and Order dated 24.11.2022 passed by the SEIAA (hereinafter referred to as The
AUTHORITY), a* below:

The Applicant vide bis application dated 12.10.2016 applied for Environment Clearance
for the project of Group Housing Colony at Sector-82A, Gurugram. which was received in the

office of State Environment Impact Assessment Authority (SEIAA) Haryana (hereinafter
referred ns The AUTHORITY) on 23.12.2016. Thereafter, the case was taken up by State Expert
Appraisal Committee (SEAC) referred as COMMITTEE Tor appraisal during 147'", 148”’ & 1501"
Meetings held on 31.01.2017, 14.02.2017 and 07.04.2017 respectively and the Committee
recommended this case to SEIAA for grant of Environmental Clearance on 17.04.2017.

The recommendations of SEAC were taken up by the Authority during 102,,J Meeting of
SEIAA held on 20.04.2017 and the Authority upon perusal of record found that the

license issued by DTCP was valid up to 23.02.2017; lienee, the ease was referred back Lo

SEAC with the direction to visit tlu> site, to verify any construction or violation of

Environmental norms ami same iw conveyed to Secretary, SEAC ax iveil ax tv the

I.

Applicant vide letter dated 0l.0S.2017 which was received by the consultant of (he
Applicant by ham! and signature of the consultant are available in the dispatch register

to ncknowietiuc this fact.
Thereafter, the case was again taken up by the Committee during 153rd meeting of

SEAC held on 07.06.2017 and it was decided by SEAC vide letter dated 16.06.2017 to

constitute a sub-committee comprising of Shri Hltcnder Singh and Shrl A.K. lihatia,
Member of SEAC to visit the project site. The Sub committee visited the site on

02.06.2018 and submitted Inspection Report on 05.06.2018. Relevant portion of the

report is reproduced here:

“Report

I I.

ForVATIKA LIMITED
c"b

latoryThe members visited the site along-with Hie representative of the PP Sc
observed Hie following:

/. The super structure of entire project Itail been completed.
2. This include twin level basement for parking.
J. Two residential tower and EIKS block has been erected.
4. Construction work was In progress at site.
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S. rnr o/fA* arv selfesplanato?(Annexam

Conclusion
V

wfrt'rf >'• W/f prior in umnljliIt is established that construction has been „
Knrirnnmental Clearanc.. Anpranrifitt’ action as tier law may he takeijj.

Submitted, please.

Sd'- Sd/-
Mr. A.K.Bhajia
(Member SEAC)

Ar. Ililcncicr Singh
(Member SEAC)

III. The Inspection Repon was placed and considered by SEAC during I7l"' and 172 ul

Meetings held on 07.06.201S and 03.07.201S, respectively and SEAC recommended this
L3S0 10 ^ EIAA tor lunher necessary action. Thereafter, the case was again taken up by
the Authority during I I3

,h meeting held on 25.07.2018 and the Authority issued Show-
Lause Notice dated 07.08.2018 to the Applicant. In response to said Show-cause Notice, a
detailed reply dated 13.0S.201S was submitted by the Applicant. Thereafter, a final reply
dated 09.05.2022, containing the contention of ihc Applicant was submitted, wherein, the
Applicant re-iterated, earlier stand i.e. The Applicant entitled lor deemed EC. however, in
this reply the Applicant also made submission, that even If for the sake of argument the
tact ot the receipt ot the letter dated 01.05.2017 by the consultant in that eventuality also
Ld. Authority is obligated to communicates its final decision to applicant within a period
ol l days, but Ld. Authority tailed to proceed and conclude the mater within 135 days
as per Clause 8 ( ii ) read with Clause S (iii) of the ElA Notification dated 14.09.2006.

After having gone through the relevant record and examination of Ihc facts
nlong-with careful consideration of submissions made by both (the Applicant - M /s
Vatika Ltd. A Complainant - Mr. Ashish Sardann), the Authority observed that the
claim for Deemed Environment Clearance docs not survive ns same is devoid of
merit £ without substance, hence, the State Environment Impact Assessment
Authority vide its order dated 24.11.2022 decided to decline & reject the plea of the
Project Proponent for deemed Environment Clearance as well ns decided to de-list
this proposal.

Consequent upon the above decision, the said proposal/ Project attains the entity

existing and being there, “without valid EC*. Therefore, il is deemed appropriate to conclude

that since the Applicant lias indulged and caused multiple violations under the ElA Notification

dated 14.09.2U06 and rendered himself liable for action under the Environment (Protection) Act,
1986 and relevant Rules framed there under. _

I

In view of the above, the following directions were also made vide order dated

24.11.2022:
I . The Applicant shall apply for EC under “Violation Category" to the Competent

Authority for the said Project within the scheme & meaning of EJA Notification dated

14 09.2006 and its subsequent amendments, if willing to go ahead with the Project.

1122



2. For the Violutio
visit the Project Site
I lie Sub-committee shell

Member Secretary, SEIAAChairman, SEAC
Member Secretary, SEACI he Sub-committee will

•is. so made, by the Applicant, a Sub-coimuittcc is hereby constituted tolo wP'Ufc the extent and sisize of the violations at the Project Site.
comprise ofthe fallciwiny:

O')
( ii)
(iii)

be assisted by the Rcgionul OHiccr. HSPCB of the
concerned Region (Gurugrom).
Alter3. receiving the Report from the Sub-committee; SEAC will
damages caused by Applicant
Penalty, beside

appraise and assess the
and prepare Remedial Environmental Compensation,

uny oilier action (cs may be applicable) within the scope of SoPs dated
07.07.2021 issued by MOEF & CC, GOI.

4. Since, the Applicant has violated ElA Notification dated Id.09.2006 by way of illegal
construction activities at the project site without having n valid Environment Clearance
tind other instructions issued from MOEP CC, GOI from time to time. Therefore, in
viewr ol the violations committed by the Applicant ns observed in the preceding Purn *s
and powers delegated specifically by MoEI'& CC vide Notification No S.O. 637 (E)

dated 28 02.2014 to the SEIAA under Section 19 of EP Act-1986 taking action against
the Violation committed by the Applicant, if is hereby deem it appropriate to initiate
prosecution action against the Applicant through authorized officer of the Haryana State
Pollution Control Board ( IISPCU).

Any other action as per the provisions of Environment (Protection) Act, 1986 as
may be due for the violations/ deficiencies/ lapses, noted above shall be taken occordingly.

The miiftcr >vns again considered during J 52ni 1 Meeting of SEIAA , liarymm

held on 24.01 .2023.

After Imvinn cone through the detail* records placed on file ns well as Order
dated 24.1 1 ,2022 passed liv the Authority; the following decisions are hereby emerged:

1. do withdraw the Sub-committee constituted, for site inspection of the Project Site to
capture the extent and size of the violations vide order dated 24.1 1.2022 as Two Kenorts
dated 02.06.2018 and 19.08.2022 respectively has already been placed on the file.
Further, constitution of a committee may not serve any meaningful purpose rather the
exercise will be a mere repetition and end in futility. Therefore, the Authority deemed it
appropriate to proceed and decided the matter on the basis of earlier field visit reports
dated 02.06.2018 and 19.08.2022 to conclude the proceedings of n long nnd old pending
case.

2. Further, in pursuance to the Order dated 24.|1.2022, the Authority deemed it apagopriaig

ip take further necossarv action reaaidinti Penalty and Environmental Compensation

within the scone «fe meaning of E1A Notiligation dated 14.09,2006 SfHfa—dieted
07,07.2021 fbv exercising powcis

Environment fProtcctlonV Act 1986 to make, jducytion?) q|onK Wtlh thg-gbccQ^ionj

made bv the Hnn’ble Courts in the below mentioned Gages;

under the ^cone and meaning of Section 5 _of

Sunrema Court of in ftid In Civil Anna*! No. 2435 of 20/ 9 tiileft_g£
Rqptfnrs Pvt. Ltd Versus Shrl Anil V Tltartirarj: jk

2. !ln„1,1a rJGT i„ Annonl Mo. 122/2018 tlileil n.r Anil Thnrdutre Versus. rji£
<t#<w/nrv. Envt. Pent. Govt, of Maitgrasthra A Qrs.

Hon *hitt/ .
Ors.

la'
c

Aulhoiised Signatory
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3- Original Application Ara. 10 / 7/20 / 8 titled as Shashiknt Vithal Kambte Versus
Union of India & Ors.

Penalty A Environmental Compensation Cost is calculated us under:

Sr. Particular Cost in Its. In (lues) % age
No.

Project Construction Cost of the area
involved under violution
43862.113 Sqmtrs (472128 Softs x ?
4950 i.e.
SqK)

1 * 233.70 Crore approx. & same is revised
and .sealed up to t 266.70 Crore (in view of
the cost of land & other activities like license
fees /EDC / 1 DC etc. forming the cost of the
Project).

i.e.
average construction cost per

Thus, Total Cost of the Project i % assessed
at ? 266.70 Crore (ApnroO.

1% Penally as per SOP 7'h July 2021,
Clause No 12.a (ii) on Rs 266.70

Additional 0.25 % Penalty as per SOP
7
,h July 2022 on Rs 266.70 Crore

2 ? 266.70 1 %

3 Not applicable, since
project is not
completed and no,

PC lias been

Not npplicable. since
project is not
completed and no.
OC lias been

obtained obtained
Environmental Compensation Cost4 ? 533.40 2 %

? 800.10Total Amount

Tlic Protect Proponent to nav :
(a) Penalty
(b) Environmental Compensation Cost

? 266.70 Lakh
? 533.40 Lakh

? 800.10 LakhTotal

It is relevant to mention that HonTble NGT vide Order dated 21.10 2022 in OA

No. 97672019 & M.A. No. 74V2022 (Gurinder Sintth & Ors Versus Union of India & Ors.) and

Order dated 11,11.2022 in OA No. 10 of 2021 <& T.A. No. 282 of 2022 (Sanjay Kumar Versus

Union of Lidia & Ors ). made directions that PENALTY & ENVIRONMENTAL

COMPENSATION COST recovered from Project Proponent on account of Violations / Non-
rnmnliances »/c in he utilized for RESTORsiTIPS, PROTECTION A CONSERVATION of

Environment throimli State/ District Environment Plans”,

In view of the above, the Authority directs the Project Proponent to deposit the

PENALTY & ENVIRONMENTAL COMPENSATION COST, so assessed in the said case i.e. ?

800.10 l .akh within 30 days from the date of Order in accordance with the direction/; issued by

CC. GQI vide Office Memorandum A'o. F.No. 1AS-22/30/2022-IA.111(182415) ilntcit
MOEFA
28.07.2022. %

In case of failure to comply with the abovet action under Section 5 of the

otition of (he structure asncluditci. 1986 wii! be initiateEnvironment (Protection

hr required on the rixk mu! cost of the Project Proponent ). without any further notice. *

D V"
may

n::r1 SrnnPuvt t i rft
Memher'Secrctary,
SEIAA, Haryana

%i.

*,•
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application no. 215/2022

IN THE MATTER OF:
Aashish Sardana

Original Applicant•••

Versus
M/s Vatika Ltd. &Anr.

Respondentc
REPORT ON BEHALF OF THE JOINT COMMITTEE OF SEIAA

HARYANA, DISTRICT MAGISTRATE GURUGRAM & HARYANA
STATE POLLUTION CONTROL BOARD, IN COMPLIANCE OF

ORDER DATED 12/04/2022

MOST RESPECTFULLY SHOWETH:-

r This Hon'ble Tribunal has taken cognizance of the
application of Sh. Aashish Sardana and during the hearing on

12/C4/2022 has ordered that: -

1.

Grievance in this application is against illegal construction in

Village Sikhopur, Tehsll and District Gurugram by M/s Vatika Ltd,
Gurugram. According to the applicant, the project in question

"1.

For VATIKA LIMITED
V'

?riii cnscd Signslory
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requires Environmental Clearance (EC) for which R-l Itself filed an
application onl2.10.2016. Though EC was recommended, it has
not yet been granted, as shown by the website. Thus, according to

the applicant, ongoing construction of the oroject without prior EC

Is In violation of Notification dated 14.09.2006.
2. In view of averments made in the Application, we find it
necessary to require a Joint Committee comprising of SEIAA

Haryana, State PCB and District Magistrate, Curugram to

undertake visit to the site, interact with the stakeholders and give

a report to this Tribunal. Based on facts found, the statutory

regulators may take remedial action in the matter. If the

Committee Ends that construction is going on without requisite

EC, on such fact being verified, the District Magistrate may ensure

that further construction does not takes place. State PCB will be

the nodal agency for coordination and compliance. An action taken

report may be furnished within two months by email at judiclal-
ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF'’.

r~
V

2. In compliance of the above order Chairman, SEIAA Haryana

nominated Sh. V.K. Gupta. Chairman, SEAC, Haryana and

Dr.Rajbir Singh Bondwal, IFS (Retd.) Member, SEAC to represent
_ •

SEIAA in the Joint Committee. District Magistrate, Gurugram

appointed Smt. Ankita Chaudhary, IAS, SDM, Gurugram to

represent the District Magistrate, Gurugram.

r -

For VATIKA LIMITED
i
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3. The team comprising above-cited members i.e. Sh. V.K Gupta,
Dr. Rajbir Singh Bondwal, Smt. Ankita Chaudhary along with Sh.
Sandeep Singh, Regional Officer, HSPC6, Gurugram Region (S)
and Sh, Dlvyanshu, AEE, HSPCB, Gurugram Region (S) visited the
site on 04/07/2022.It was observed on the site that there is
tower with extended basement and raised/constructed from
ground level to 11 floors (Copy of site photographs is attached as
Annexure-Rl). There was no construction activity going on
during the visit. Further it seems that some demolition activity has
been carried out in the recent past adjacent to basement level of
one constructed tower where . traces/debris of demolition was
observed (Copy of site photographs is attached as Annexure-

R2). At present total built-up area of the project Is approximately
10500 Sqm, same is also attached as enclosure-8 in the
representation submitted by PP i.e. M/s Vatlka Limited.

one

c

4. Project Proponent M/s Vatlka Limited submitted a

representation (attached as Annexure-R3) in the office of
Regional Officer, HSPC8, Gurugram Region (S) on dated
11.07.2022, which project proponent has described the sequence

of events since submission of their application for Environment

Clearance (EC) online on 12.10.2016 at MoEF&CC Portal vide

Proposal No. SIA/HR/NCP/59619/2016 under Category 8A of EIA

Notification 2006 for built-up area 43862.113 Sqm. The PP has

stated that Project was considered in the 147th, 148th, and 150th

meetings of the State Expert Appraisal Committee (SEAC) held on

e

'J ' Tl

e%iia*fcViSignatoryc
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31.01.2017, 14.02.2017 and 07.04.2017 respectively, and in its
150th meeting, SEAC recommended the Project with Gold Rating
to State Environment Impact Assessment Authority (SEIAA)

Haryana to grant the Environmental Clearance. The Project was
considered in 102nd meeting of SEIAA held on 20.04.2017 and
during the meeting it was observed that License from Town and
country planning Department, Haryana was valid till 23.03.2017
and case referred back to SEAC, with suggestion to visit the
project site to verify any construction or violation and to submit its
report within 15 days. The case was referred back to SEAC by
SEIAA vide its letter dated 01.05.2017 addressed to SEAC with a
copy to Vatika Ltd. But as per M/s Vatika Limited they did not
receive the said letter and they came to know about this letter
only on 24.03.2022 during the personal Jaflarino/mfietinQ with

SEIAA, wherein it was informed that the said letter was received

by their EIA consultant, which is a matter of record. Then, the

153rd SEAC meeting was held on 07.06.2017, wherein 2 (Two)

members subcommittee was constituted to conduct the site visit
and to submit its report within 15 days from the issue of the letter

by the Secretary SEAC, and no copy of the letter was issued to

M/s Vatika Limited, which is a matter of record. When no written

communication in this regard was received from 5EIAA/SEAC after

r

c
20.04.2017, and the stipulated time period had passed as per

MoEF&CC EIA Notification dated 14.09.2006, they submitted an

Intimation letter to SEIAA, Haryana with a copy marked to the
Director of (New Construction Projects & Industrial Estates)

MoEF&CC, New Delhi vide letter dated 04.07.2017, that it Is a

LIMITEDFor VATIKA

J cinrA,,Hw

• •
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case of deemed grant of EC as per the above said notification and

they'are proceeding ahead with the Project.
The PP has further stated that as per EIA notification of 2006,
they have been submitting 6 (Six) monthly compliance reports to

SEIAA, Haryana State Pollution Control Board (HSPCB) and

Regional office of MoEF&CC Chandigarh. But they did not get any

response from anyone stating that these compliance reports are

not acceptable. The SEAC sub-committee as formed on̂

07.06.2017 visited the Project site on 02.06.2018, almost after

one year and took the site photographs, and reported that ti^ey

started the Project work prior to the grant of EC. Although, M/s
c - — — f

Vatika Limited had already informed SEIAA vide their letter dated

04.07.2017 regarding the deemed EC. Then, they (PP) received

1st hearing letter from SEIAA vide dated 11.06.2019, end they

explained the concerned officials verbally about the facts of the

Project. Then, SEIAA issued final notice for hearing vide letter

dated 23.12.2021 and accordingly they submitted their reply to

SEIAA with all facts and supporting documents on 24.01.2022 and

09.05.2022 through their Counselor/Advocate. The case is still

pending with SEIAA
.a s.

/«

L-
5. The appellant was not present during the site visit of the joint

committee. He was contacted from the site on phone and detail

discussion was carried out. Subsequently, the appellant Sh.
Aashish Sardana visited and submitted his representation dated

05.07.2022 next day in the office of the Regional Officer, HSPCB,

•MS

For VATIKA LIMITED
,-L4vc

-!nfV

- 4w —
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.f*Gurugram (S). The representation Is attached as Annexure«R4.
ihe appellant has raised the point that the project proponent-]
commenced construction prior to making the EC application, they /
made false declaration at various points in its EC application, alsq
undertook demolition work without EC approval etc. —1—J

The joint committee has inspected the current status as described
in paragraph 3 above and depicted in the photographs in
Annexures R1 & R2. However, verification of the allegation^commencing the construction work prior to or aftermaking the EC
application is now not feasible.V

_
'

6. It is reiterated that there is No Environmental Clearance issued
by SEIM Haryana for this project and that the Project Proponent
has carried out the above described works of construction and
demolitions solely on the basis of the ‘deemed EC' as described by j
them in Annexure-3.

The team has forwarded the representations of both,the
project proponent and the appellant,to the SEIM Haryana
through the representatives of SEIM Haryana in this committee
for final decision on the EC application of the project proponent
and the status of deemed EC as assumed by the project
proponent.

7.
r-
'w

VATIKA^,t£D
For U
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The Report is submitted for kind consideration
Tribunal. of this Hon'ble

Place: t

Dated: \ °i I ft]

Sh. V.K. Gupta Dr. Rajbir Singh Bondwai
IFS (Retd) Member,SEACChairman, SEAC,

HaryanaC

Sub Divisional Magistrate
Gurugram

Regional Officer
HSPCB Gurugram Region (S)

TT D\ I—For VATIKALIMI

c4r o V__
’’/••I'horiseriSignatory
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The Report is submitted for kind consideration of this Hon'ble

Tribunal.

Place:
Dated; »

rv

Dr. Rajbir Singh Bondwal

IFS (Retd) Member, SEACChairman, SEAC,
Haryana

.*»
l
W

t

Regional Officer
HSPCB Gurugram Region |

Sub Divisional Magistrate

Gurugram

Forr

a!oryAuthorised S1*"'

#
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CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARDOF DIRECTORS OF VATIKA LIMITED HELD ON WEDNESDAY,JANUARY 04.2023 AT INXTCITY CENTRE, FOURTH FLOOR, BLOCK -A. SECTOR *83, VATIKA INDIA NEXTGURUGRAM-122012, HARYANA

AUTHORISATION TO APPEAR BEFORE THE COURTS, REGULATORY
fUPICJAL AUTHORITIES ON BEHALF OF THE COMPANY

RESOLVED THAT consent of the Board of Directors of the Company, be and is hereby accorded to
authorize Mr. Sanjeev Kumar Tirthani- General Manager- Legal (Head of the Legal Department)
and/or Mr. Arun Kumar* Assistant Manager-Legal and/or Mr. Rujhan Dhawan- Assistant Manager-
Legal and/or Ms. Minoti Kumari- Manager- Legal and/or Mr. Unu Shankar -Consultant and / or Mr
Shyam Lai Gupta-Consultnnt and /or any Director of the Company, jointly/ severally, to appear in
Courts and/or Regulatory Authority/ ies and/ or Judicial Authorities or Quasi-Judicial Authority/ ies
for the cases of the Company including but not limited to whether civil or criminal, bankruptcy,original
or appellate, in connection with any legal proceedings whatsoever in various courts and /or suchother
lawsuits wherein the Company is a defendant or a plaintiff or otherwise involved in any other ways
requiring the Company's appearance thereof /or and also to do the following acts, execute deeds, and
undertake things on behalf of the Company:-

To sign, file reply/ defend. Caveat, affidavit/s, withdraw or settle (civil, criminal and
bankruptcy) application/§, complaint/s, petition/ s. execution pehtion(s), suits, appeal/s,
review/s, revision/s, Writ petition or any legal proceedings for and on behalf of the
Company or against the Company as the case may be, before any Court, Tribunal Forum,

Commission, Authority or before Arbitrator(s) and/or any other judicial and/or quasi-
judicial authority/ ies.

ICIAl/OUASI-

1)

To sign, institute, prosecute, conduct compound, refer to arbitration, defend and abandon

and to compromise legal or other proceedings, claims and disputes by or against the

company or in which the company is concerned or interested as may be required from time

to time and to sign, affirm all documents, applications, plaints, petitions, affidavits,

pleadings, Replies, Written Statements, Rejoinders, Replications and to make statements/
submissions, filing of relevant documents and to tender evidence in the courts and /or

Regulatory Authorities and/or Judicial Authorities /or Quasi-Judkial Authority/ ies tocany

out admission/denial of documents, lead evidence and appear in person etc.

3) To file or accept service of any writ, summons or other legal processes and to app<M. .

and to represent the company In any Courts, Tribunals, Forums. Government Authonhes

judicial revenue and administrative or executive officers

of die Company or otherwise, as may be

For VATIKA LIMITED

2)

and before judges, magistrates or
or bodies or tribunals and for and in the name

aUP4W«nW8Plfl>5482lDirector
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necessary to commence any action,suit appeal, petition or other proceedings for any reliefs,
declaration, right, title, interest property, matter or thing wherein the Company is or may
hereafter become interested or concerned by any means or on any account whatsoever or
otherwise in relation to any of the Company's affairs, property and business

4) To sign Vakalatnama & engage Advocates, Pleaders, Consultants,Solicitors etc. to represent
the Company to defend, institute, withdraw, settle etc. any case before any Courts, Forums,
Tribunals or Government Authorities.

5) Authorize on behalf of the Company to depose and make statements, appear in person, lead
evidence and be cross examined before the courts, tribunals, Forums and Government
Authorities

6) Tosign any representation, letters, or replies to Government Authorities in matter concerning

the Company.

RESOLVED FURTHER THAT Mr. Sanjeev Kumar Tirthani- General Manager- Legal, be and is
hereby authorized to further delegate the above-said powers and to authorize such persons) for this
purpose as may be considered appropriate, to undertake ail acts, deeds, and things to give effect the
said authorization by way of Letter of Authority and /or Power of Attorney and/or any other
instrument

RESOLVED FURTHER THAT all acts, deeds, or things lawfully done by the said officials or either
of diem under the authority of this power shall be construed as acts, deeds and things done by the
Company if they are consistent with this Resolution and done in the best interest of the company.
RESOLVED FURTHER THAT the Board will not be responsible for any illegal or invalid acts and
any acts beyond the scope of the aforesaid powers.

RESOLVED FURTHER THAT any of the Directors) of the Company be and is hereby authorized
to do any such acts, deeds, things as may be considered desirable or expedient inconnection with the
above matter including change or revocation of the authorities given above."

Certified to Be True Copy
For Vatiki Limited

\JV$j£or VATIKA L,M,TED

Director(Surender Singh)
Director
DIN:03424589
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BEFORE THE NATIONAL GREEN TRIBUNAL,PRINCIPAL BENCH,

NEW DELHI.
M A No. 28/2023 IN OA NO.215/2022

IN THE MATTER OF:

Ashish Sordana
Applicant

V E R S U S

Respondent
Vatika Ltd. And Anr.
KNOW ALL TO whom these presents shall come that I/ We, Vatika Limited the above-named Opposite Party, do

hereby appoint
VShJ)lne5h_Parashar [D-1093/1995) (M) 9811Z££5g£_

Sh.N P.Mangla (D-19222012) (M) 9891001895, Sh. Yogesh Kumar Sharma (D-2712/2008) (M) 8527470011,
$h.Ashutosh Parasbar (D-2743/2018) (M) 9899404028, Sh. Kunal Tyagi (D-2579/18)(M) 9818930209,

Sh. A.P.Smgh (D-4302/10)(M) 9818200192
ADVOCATES

E-mail-ID- dincshparashar2@gmail.com

CK NO.C-75, C.L JOSEPH BLOCK, TIS HAZARI COURTS,DELHI-110054 (Hereinafter called the advocates)

to be my/our Advocate(s) in the above- noted case, to do all the following acts, deeds and things or any of them,

that is lo say -
To act appear and plead in the above-noted cause on my/our behalf, in this Court or in any other Court/

Tribunal in which the same may be tried or heard and also in the Appellate Court subject to payment of

fees separately for each Court by me/us.
To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions, review,

revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said cause in all its stages subject to payment of fees for

each stage.
To file and take back documents, to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to artrtration-any differences or disputes that may

arise, touching or any manner relating to the said case.
To take execution proceedings
To deposit draw and receive money, cheques, cash and grant receipt thereof and to do all other acts

and things which may be necessary to done for the progress and in the course of the prosecution of
the said case.
To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whatever he may think fit to do so and to sign the power
of attorney on our behalf.
AND l/we the undersigned do hereby agree to ratify and confirm all, acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to ail intents and purposes.
ANDl/we undertake lhat l/we or my/our duly authorized agent would appear in the Court on all hearings
and will inform the Advocate for appearance when the case is caRed
AND l/we undersigned do hereby agree not to hold the Advocate or his substitute responsible for the
result of the said case. The adjournment & other costs whenever ordered by the Court shall be of the
Advocate which he shall receive and retar for himself.
AND l/we the undersigned do hereby agree lhat in the event of the whole or part of the fee agreed by
ma'us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution
of the said case until the same is paid.
IN WITNESS WHEREOF l/we do here unto
been understood by me/us on this
Accepted subject to the terms of the fees.

1.

Z

3.
4.

5.
6.

7.

o set my/our hand these presents the contents of which have^/U2023 For VATIKA LIMITEO

Authorise «̂n»toryAdvocate/!)
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M Gmail Dinesh Parashar <dineshparashar2@gmail.com>

Copy of Reply with documents in MA No. 28/2023
1 message

6 October 2023 at 16:29Dinesh Parashar <dineshparashar2@gmaii.com>
To: Aashish Sardana <aashish.sardana@gmail.com>

Dear Sir,

We, the undersigned, are representing M/s Vatika Ltd.
Please find attached the advance copy of reply of your Misc. application No. 28/2023 titled as Aashish Sardana Vs
Vatika Ltd. & Anr.
Thanks & Regards

Parashar & Associates
Dinesh Parashar, Advocate
9811705506

^ Reply Final.pdf

“ 25581K
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